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extent of information specifically pertaining to them and their respective portion of the Offered Shares and assumes responsibility that such statements are true and correct in all material respects and not misleading
in any material respect. The Selling Shareholder assumes no responsibility, for any other statement in this Draft Red Herring Prospectus, including, inter alia, any of the statements made by or relating to our Company.
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BID / OFFER PROGRAMME
ANCHOR INVESTOR BID/ OFFER PERIOD | 5] [ BID/ OFFER OPENS ON [ [0 | BID/ OFFER CLOSES ON [ [T

“Our Company may, in consultation with the BRLM, consider participation by Anchor Investors in accordance with the SEBI ICDR Regulations. The Anchor Investor Bidding Date shall be 1 (one) Working Day prior
to the Bid/Offer Opening Date.

**Our Company may, in consultation with the BRLM, consider closing the Bid/Offer Period for QIBs 1 (one) Working Day prior to the Bid/Offer Closing Date in accordance with the SEBI ICDR Regulations.

#The UPI mandate end time and date shall be at 5:00 p.m. on Bid/Offer Closing Day.
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SECTION I T GENERAL
DEFINITIONS AND ABBREVIATIONS

This Draft Red Herring Prospectus uses certain definitions and abbreviations which, unless the context otherwise
indicates or implies, or unless otherwise specified, shall have the meaning as provided below. References to any
legislation, Act, regulation, rules, guidelines or our Articles of Association, Memorandum of Association, policies
shall be to such legislation, Act or regulation, as amended from time to time and any reference to a statutory
provision shall include any subordinate legislation made from time to time under that provision.

The words and expressions used in this Draft Red Herring Prospectus but not defined herein, shall have, to the
extent applicable, the meanings ascribed to such terms under the Companies Act, the SEBI ICDR Regulations,
the SCRA, the Depositories Act or the rules and regulations made thereunder. Further, the Offer related terms
used but not defined in this Draft Red Herring Prospectus shall have the meaning ascribed to such terms under
the General Information Document (as defined below). In case of any inconsistency between the definitions given
below and the definitions contained in the General Information Document, the definitions given below shall
prevail.

Notwithstanding the foregoing, terms used in fiBasis for Offer Priceo, fiStatement of Possible Special Tax
Benefitso, filndustry Overviewo, fiOur Businesso, fiKey Regulations and Policies in Indiad, fiRestated
Financial Statementso, fiOutstanding Litigations and Material Developmentso and fiDescription of Equity
Shares and Terms of Articles of Associationo on pages 129, 139, 143, 195, 239, 280, 367 and 436 respectively,
shall have the meaning ascribed to such terms in those respective sections.

General Terms

Term
fiCompanyo / four
Companyo /  fithe

Companyo / fithe Issuero
/ AMEIRO

fiweo / fiuso / fiourd
fiyouo / fiyourd / fiyourso
Company Related Terms

Term

AAOAO / fiArticleso /
fiArticles of Associationd
fiAssociated /  fiour
Associated

fiAudit Committeed

fiAuditorso / fAStatutory
Auditorso

fiBoard of Directorsd /
fithe Boardd / four
Boardo

fiChairmano /
fiChairpersono

ACINO

AChief Financial

Description

Unless the context otherwise indicates or implies, refers MEIR Commodities India
Limited, a company incorporated in India under the Companies Act, 2013 having
its Registered office at 1108, The Corporate Park Premises Co-operative Society,
Plot No. 14-15, Sector 18, Vashi, Navi Mumbai, Thane T 400 703, Maharashtra,
India.

Unless the context otherwise indicates or implies, refers to our Company and its
subsidiaries and associates on consolidated basis.

Prospective investors in this Offer

Description

The articles of association of MEIR Commaodities India Limited as amended from
time to time.

The associate of our Company, namely, SIR Agro Lanka (Pvt.) Ltd.

The audit committee of our Company, constituted pursuant to a meeting of our
Board held on September 30, 2024 and reconstituted on December 20, 2024 in
accordance with Section 177 of the Companies Act, 2013 and SEBI Listing
Regulations, as described in iOur Managemento beginning on page 256.

The statutory auditors of our Company, M/s. A. M. Solanki & Associates LLP,
Chartered Accountants.

The board of directors of our Company, including all duly constituted committees
thereof. For further details of our Directors, please refer to section titled AOur
Managemento beginning on page 256.

The chairperson of the Board of our Company, Gopal Krishan Sood

Corporate identity number of our Company i.e., U51909MH2018PLC309257
The chief financial officer of our Company, Dadhibal Trilokinath Prajapati

1



Term

Officero / iCFO0
fiCompany Secretary and
Compliance Officero /
fiChairman and Non-
Executive Directord /
fiCompany Secretaryo /
fiCompliance Officero

fiCorporate Social
Responsibility
Committeed0 / ACSR
Committeeo
fiDirector(s)0 / fAour
Directorso

fAEquity Shareso
fiEquity Shareholderso
fiExecutive Directorso

fiGroup Companyo

filndependent Chartered
Accountantso / fAPeer
Reviewed Chartered
Accountantso
filndependent
Engineero

Chartered

filndependent
Director(s)0

AISINO
fiKey Management
Personnelo / iIKMPo

fiKey Performance
Indicatorso / iKP1so
fiMateriality Policyo

iMDo / fiManaging
Directoro
iMOAO / iMemorandum

/[ Memorandum  of
Associationo
fiNon-Residentso
fiNomination and
Remuneration
Committeed

fiNon-Executive
Director(s)0
fiNRIso / iNon-Resident

Description

The company secretary and compliance officer of our Company, being Disha Jain

The corporate social responsibility committee of our Company, reconstituted on
September 30, 2024 in accordance with Section 135 of the Companies Act, 2013,
as described in iOur Managemento beginning on page 256.

The director(s) of our Company, unless otherwise specified.

The equity shares of our Company of face value of 10/- each fully paid-up
Persons/ entities holding equity shares of our Company.

The executive directors are the Managing Director & Whole Time Director of our
Company.

In terms of SEBI ICDR Regulations, the term fiGroup Companyo includes
companies (other than our Subsidiaries) with which there were related party
transactions as disclosed in the restated consolidated financial statements as
covered under the applicable accounting standards, any other companies as
considered material by our Board, in accordance with the Materiality Policy and as
disclosed in chapter titled AOur Group Companyo beginning on page 276.

The independent chartered accountants having a valid peer review certificate, M/s.
M Parashar & Co, Chartered Accountants.

Independent chartered engineer appointed by our Company, Ashok Sonje
Engineers & Valuers

The independent directors on the Board, and eligible to be appointed as an
independent director under the provisions of Companies Act and SEBI Listing
Regulations. For details of the independent directors, please refer to chapter titled
fiOur Managemento beginning on page 256.

International Securities Identification Number. In this case being INEORIE01019
The key managerial personnel of our Company in terms of Regulation 2(1) (bb) of
the SEBI ICDR Regulations, together with the key managerial personnel of our
Company in terms of Section 2(51) of the Companies Act, 2013 and as disclosed
in the chapter titled AOuUr Managemento beginning on page 256.

The key financial performance indicators of our Company, as included in fiBasis
for Offer Priced and AiOur Businesso beginning on page 129 and 195, respectively.
The policy on identification of group companies, material creditors and material
litigation, adopted by our Board on February 3, 2025 in accordance with the
requirements of the SEBI (ICDR) Regulations, 2018.

The managing director of our Company, Rahil Irfan Igbal Shaikh

The memorandum of association of our Company, as amended from time to time.

A person resident outside India, as defined under FEMA Regulations, 2000

The nomination and remuneration committee of our Company, constituted on
September 30, 2024 in accordance with Section 178 of the Companies Act, 2013
and SEBI Listing Regulations, the details of which are provided in fAQur
Managemento beginning on page 256.

A director, not being an executive directors. For further details of the non-executive
director, see iOur Managemento on page 256.

A person resident outside India, as defined under FEMA Regulation and who is a
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Term
Indianso

fiPersono / fiPersonso

fiPromoterd / fiPromoter
Directoro

fiPromoter Selling
Shareholderd / fiSelling
Shareholdero
fiPromoter Groupd

fiRegistered Officed

iRoCo / fiRegistrar of
Companieso

fiRestated Financial
Statementsod / fiRestated
Financial Informationo /
fiRestated Consolidated
Financial Statementsd /
fiRestated Consolidated
Financial Informationo

ASALPLO /
Sri Lankao
ASATCLO /
Dubaio
ASCPLO / iShivajio
fiShareholderso
ASSAILO /
fiShakumbario
fiStakeholders
Relationship
Committeeo

ASIR Agro

ASIR Agro

fiSenior Managemento

fiSubsidiaryo /
fiSubsidiariesd
fiwhole-time Directoro
fiWholly-owned
Subsidiaryo

Description

citizen of India or a Person of Indian Origin under Foreign Exchange Management
(Transfer or Issue of Security by a Person Resident Outside India) Regulations,
2000.

Any individual, sole proprietorship, unincorporated association, unincorporated
organization, body corporate, corporation, company, partnership, limited liability
company, joint venture, or trust or any other entity or organization validly
constituted and/or incorporated in the jurisdiction in which it exists and operates,
as the context requires.

Shall mean promoter of our Company, Rahil Irfan Igbal Shaikh. For further details,
please refer to section titled AiAOur Promoter and Promoter Groupd beginning on
page 272.

The promoter of our Company, offering certain portion of his shares for sale in the
Offer for Sale, Rahil Irfan Igbal Shaikh.

Includes such persons and entities constituting our promoter group covered under
Regulation 2(1) (pp) of the SEBI (ICDR) Regulations as enlisted in the section
titled AOur Promoter and Promoter Groupo beginning on page 272.

The registered office of our Company situated at 1108, The Corporate Park
Premises Co-operative Society, Plot No. 14-15, Sector 18, Vashi, Navi Mumbai,
Thane 1400 703, Maharashtra, India.

The registrar of companies, Maharashtra situated at Mumbai.

The restated consolidated financial statements of our Company and our
Subsidiaries comprising the restated consolidated statement of assets and liabilities
as at six-month period ended September 30, 2024 and as at Fiscal 2024, Fiscal 2023
and Fiscal 2022, the restated consolidated statements of profit and loss (including
other comprehensive income), the restated consolidated statement of changes in
equity, the restated consolidated cash flow statement for the six-month period
ended September 30, 2024 and for the years ended Fiscal 2024, Fiscal 2023 and
Fiscal 2022, and the summary statement of significant accounting policies, and
other explanatory information prepared in terms of the requirements of sub-section
(1) of section 26 of Part | of Chapter Il of the Act; the SEBI ICDR Regulations
and the Guidance Note on Reports in Company Prospectuses (Revised 2019) issued
by ICAI, as amended from time to time prepared by the Independent Chartered
Accountants.

SIR Agro Lanka (Pvt.) Ltd.

SIR Agro Trading Co. L.L.C

Shivaji Cane Processors Limited
Shareholders of our Company
Shakumbari Sugar and Allied Industries Limited

The stakeholdersd relationship committee of our Company, constituted on
September 30, 2024 in accordance with Section 178 of the Companies Act, 2013
and the SEBI Listing Regulations, the details of which are provided in fiOur
Managemento beginning on page 256.

Senior management of our Company in terms of Regulation 2(1) (bbbb) of the
SEBI ICDR Regulations and as disclosed in the chapter titled AOur Managemento
beginning on page 256.

The subsidiaries of our Company, namely, Shakumbari Sugar and Allied Industries
Limited, Shivaji Cane Processors Limited and SIR Agro Trading Co. L.L.C
Whole-time director of our Company, being Vijay Thakkar.

The wholly-owned subsidiary of our Company, namely, SIR Agro Trading Co.
L.L.C



Offer Related Terms

Term
fiAbridged
Prospectuso
fiAcknowledgeme
nt Slipo

fiAlloto /
fiAllotmento /
fiAllottedo

fAllotment
Adviced

fiAllotteed
fiAnchor Investoro

fiAnchor Escrow
Account(s)o /
fEscrow
Account(s)o

fiAnchor Investor
Application Formo

fiAnchor Investor
Allocation Priceo

fiAnchor Investor
Bid/Offer Periodod /
fiAnchor Investor
Bidding Dateo

fiAnchor Investor
Offer Priced
fiAnchor Investor
Pay-in Date0
fiAnchor Investor
Portiono
fiApplication
Supported by
Blocked Amounto
or NASBAO
AASBA Accountd
AASBA Bido

Description

Abridged prospectus means a memorandum containing salient features of a prospectus as
may be specified by the SEBI in this behalf.

The slip or document issued by a Designated Intermediary(ies) to a Bidder as proof of
registration of the Bid cum Application Form.

Unless the context otherwise requires, the allotment of the Equity Shares pursuant to the
Fresh Issue and transfer of Offered Shares pursuant to the Offer of Equity Shares to the
successful Applicants.

Note or advice or intimation of Allotment sent to the Bidders who have been or are to be
Allotted the Equity Shares after the Basis of Allotment has been approved by the Designated
Stock Exchange.

A successful Bidder to whom the Equity Shares are Allotted.

A Qualified Institutional Buyer, who applied under the Anchor Investor Portion with a
minimum Bid of 1,000.00 lakhs in accordance with the requirements specified in the SEBI
ICDR Regulations and the Red Herring Prospectus.

Account opened with Anchor Escrow Bank for the Offer and in whose favour the Anchor
Investors will transfer money through direct credit or NEFT or RTGS in respect of the Bid
Amount when submitting a Bid.

The form used by an Anchor Investor to make a Bid in the Anchor Investor Portion and
which will be considered as an application for Allotment in terms of the Red Herring
Prospectus and Prospectus.

The price at which the Equity Shares will be allocated to the Anchor Investors in terms of
the Red Herring Prospectus and Prospectus, which will be decided by our Company, in
consultation with the BRLM, during the Anchor Investor Bidding Date.

One Working Day prior to the Bid / Offer Opening Date, on which Bids by Anchor Investors
shall be submitted, prior to and after which the Book Running Lead Manager will not accept
any Bids from Anchor Investors, and allocation to Anchor Investors shall be completed.

The final price at which the Equity Shares will be Allotted to the Anchor Investors in terms
of the Red Herring Prospectus and the Prospectus, which price will be equal to or higher
than the Offer Price but not higher than the Cap Price. The Anchor Investor Offer Price will
be decided by our Company, in consultation with the BRLM.

With respect to the Anchor Investor(s), it shall be the Anchor Investor Bidding Date, and in
the event the Anchor Investor Allocation Price is lower than the Offer Price, a date not later
than 2 (two) Working Days after the Bid/ Offer Closing Date.

Up to 60% of the QIB Portion, which may be allocated by our Company in consultation
with the BRLM, to the Anchor Investors on a discretionary basis, in accordance with the
SEBI ICDR Regulations. One-third of the Anchor Investor Portion shall be reserved for
domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds
at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR
Regulations.

An application, whether physical or electronic, used by ASBA Bidders to make a Bid by
authorizing an SCSB to block the Bid Amount in the ASBA Account and will include
applications made by UPI Bidders using UPI, where the Bid Amount will be blocked upon
acceptance of UPI Mandate Request by UPI Bidders using the UPI Mechanism.

A bank account maintained with an SCSB and specified in the Bid cum Application Form
which will be blocked by such SCSB to the extent of the appropriate Bid Amount in relation
to a Bid by a Bidder (other than a Bid by an Anchor Investor) and includes a bank account
maintained by a UPI Bidder linked to a UPI ID, which will be blocked upon acceptance of
a UPI Mandate Request made by UPI Bidders using the UPI Mechanism.

A Bid made by an ASBA Bidder including all revisions and modifications thereto as
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Term

AASBA Biddersd
AASBA Formo

fiBanker(s) to the
Offero

fiBanker(s) to the
Companyo
fiBasis of
Allotmento

fiBido

fiBid Amounto
fiBid cum
Application Formo
fiBid Loto

fiBid/Offer Closing
Dateo

fiBid/Offer
Opening Dated

fiBid/Offer Periodd

Description
permitted under the SEBI ICDR Regulations.
All Bidders except Anchor Investors.

An application form, whether physical or electronic, used by ASBA Bidders which will be
considered as the application for Allotment in terms of the Red Herring Prospectus.

Collectively, the Escrow Collection Bank(s), Refund Bank(s), Public Offer Account
Bank(s) and Sponsor Bank.

Such banks which are disclosed as Bankers to our Company in the chapter titled iGeneral
Informationo on page 90.

Basis on which Equity Shares will be Allotted to successful Bidders under the Offer, as
described in fiOffer Procedure0 on page 414.

An indication to make an offer during the Bid/Offer Period by an ASBA Bidder pursuant
to submission of the ASBA Form, or during the Anchor Investor Bid/Offer Period by an
Anchor Investor pursuant to submission of the Anchor Investor Application Form, to
subscribe to or purchase the Equity Shares of our Company at a price within the Price Band,
including all revisions and modifications thereto as permitted under the SEBI ICDR
Regulations. The term fiBiddingo shall be construed accordingly.

The highest value of the optional Bids as indicated in the Bid cum Application Form and
payable by the Bidder or as blocked in the ASBA Account of the Bidder, as the case may
be, upon submission of the Bid in the Offer.

The form in terms of which the Bidder shall make a Bid and which shall be considered as
the application for the Allotment pursuant to the terms of the Red Herring Prospectus,
including ASBA Form.

[6] Equity Shares and in multiples of [6] Equity Shares thereafter.

Except in relation to any Bids received from the Anchor Investors, the date after which the
Designated Intermediaries will not accept any Bids, being [6], which shall be notified in all
editions of [8] (a widely circulated English national daily newspaper), all editions of [5] (a
widely circulated Hindi national daily newspaper) and all editions of [0] (a widely
circulated Marathi daily newspaper, Marathi being the regional language of Maharashtra,
where our Registered Office is located).

In case of any revisions, the extended Bid/Offer Closing Date will be widely disseminated
by notification to the Stock Exchanges, by issuing a public notice, and also by indicating
the change on the website of the Book Running Lead Manager and at the terminals of the
other members of the Syndicate and by intimation to the Designated Intermediaries and the
Sponsor Bank.

Our Company, in consultation with the BRLM, may consider closing the Bid/Offer Period
for QIBs one Working Day prior to the Bid/Offer Closing Date in accordance with the SEBI
ICDR Regulations.

Except in relation to any Bids received from the Anchor Investors, the date on which the
Designated Intermediaries shall start accepting Bids, being [6] which shall be notified in all
editions of [8] (a widely circulated English national daily newspaper), all editions of [3] (a
widely circulated Hindi national daily newspaper) and all editions of [0] (a widely
circulated Marathi daily newspaper, Marathi being the regional language of Maharashtra,
where our Registered Office is located).

In case of any revision, the extended Bid/Offer Opening Date will also be widely
disseminated by notification the Stock Exchanges, by issuing public notice, and also by
indicating the change on the website of the Book Running Lead Manager and at the
terminals of the other members of the Syndicate and by intimation to the Designated
Intermediaries and the Sponsor Bank(s).

Except in relation to the Anchor Investors, the period between the Bid/Offer Opening Date
and the Bid/Offer Closing Date, inclusive of both days, during which prospective Bidders



Term

fiBidder(s)o /
filnvestor(s)o /
fiApplicant(s)o

fiBidding Centreso

fiBook  Building
Processo

fiBook  Running
Lead Managero /
ABRLMO

fiBroker Centreso

ACANO or
fiConfirmation of
Allocation Noted

fiCap Priced

fiCash Escrow and
Sponsor Bank
Agreemento

fiClient IDo

fiCollecting
Depository
Participantd /
ACDPO

fiControlling
Brancheso

fiCut-off Priced

fiD&B Indiaod
fiD&B Reportd

Description

can submit their Bids, including any revisions thereof, in accordance with the SEBI ICDR
Regulations, provided that such period shall be kept open for a minimum of 3 (three)
Working Days.

Our Company, in consultation with the BRLM, may consider closing the Bid/Offer Period
for QIBs one Working Day prior to the Bid/Offer Closing Date in accordance with the SEBI
ICDR Regulations.

Any prospective investor who made a Bid pursuant to the terms of the Red Herring
Prospectus and the Bid cum Application Form and unless otherwise stated or implied and
includes an Anchor Investor.

Centres at which the Designated Intermediaries accepted the Bid cum Application Forms,
being the Designated SCSB Branch for SCSBs, Specified Locations for the Syndicate,
Broker Centres for Registered Brokers, Designated RTA Locations for CRTAs and
Designated CDP Locations for CDPs.

The book building process as described in Part A of Schedule XIII of the SEBI ICDR
Regulations, in terms of which the Offer is being made.

The book running lead manager to the Offer, Smart Horizon Capital Advisors Private
Limited (formerly known as Shreni Capital Advisors Private Limited).

Broker centres of the Registered Brokers, where Bidders (other than Anchor Investors)
submitted the ASBA Forms. The details of such Broker centres, along with the names and
contact details of the Registered Brokers are available on the website of the Stock
Exchanges at www.bseindia.com and www.nseindia.com.

Notice or intimation of allocation of the Equity Shares sent to Anchor Investors, who have
been allocated the Equity Shares, after the Anchor Investor Bid/Offer Period.

The higher end of the Price Band, above which the Offer Price and the Anchor Investor
Offer Price will not be finalized and above which no Bids will be accepted, including any
revisions thereof. The Cap Price shall be at least 105% of the Floor Price and shall not be
more than 120% of the Floor Price.

Agreement dated [3] entered into by our Company, the Selling Shareholder, the Registrar
to the Offer, the BRLM, the Syndicate Member, and the Bankers to the Offer for collection
of the Bid Amounts from Anchor Investors, transfer of funds to the Public Offer Account
and where applicable, refund of the amounts collected from Bidders, on the terms and
conditions thereof, in accordance with the UPI Circulars.

Client identification number maintained with one of the Depositories in relation to
dematerialised account.

A depository participant, as defined under the Depositories Act, 1996 and registered under
Section 12 (1A) of the SEBI Act and who is eligible to procure Bids at the Designated CDP
Locations in terms of SEBI circular no. CIR /CFD/POLICYCELL/11/2015 dated
November 10, 2015 and the UPI Circulars and as per the list available on the websites of
BSE and NSE.

Such branches of SCSBs which coordinate Bids under the Offer with the BRLM, the
Registrar and the Stock Exchanges, a list of which is available on the website of SEBI at
http://www.sebi.gov.in.

Offer Price, authorized by our Company, in consultation with the BRLM which shall be any
price within the Price Band.

Only Retail Individual Bidders are entitled to Bid at the Cut-off Price. QIBs (including
Anchor Investors) and Non-Institutional Bidders are not entitled to Bid at the Cut-off Price.

Dun & Bradstreet Information Services India Private Limited

The Industry Report titled filndian Sugar Industryo dated January 29, 2025 prepared and
issued by Dun & Bradstreet Information Services India Private Limited (ID&B Indiao),
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Term

fiDesignated
Brancheso

fiDemographic
Detailso

fiDepository(ies)o

fiDepository

Participanto / ADPo

fiDesignated CDP

Locationso

fiDesignated Date0

fiDesignated

Intermediary(ies)o

fiDesignated RTA

Locationso

fiDesignated SCSB

Brancheso

fiDesignated Stock

Exchanged

fAiDP 1D0

fiDraft Red Herring
Prospectuso or

Description

appointed by us on October 21, 2024, and exclusively commissioned and paid for by us in
connection with the Offer. D&B India is an independent agency which has no relationship
with our Company, our Promoter and any of our Directors or KMPs or SMPs

Such branches of the SCSBs which shall collect the ASBA Forms from relevant Bidders, a
list of which is available on the website of SEBI at
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=3
5 or at such other website as may be prescribed by SEBI from time to time

Details of the Bidders including the Bidderds address, name of the Bidderds father/husband,
investor status, occupation and bank account details and UPI 1D, wherever applicable.

A depository registered with SEBI under the SEBI (Depositories and Participantst)
Regulations, 1996.

A depository participant as defined under the Depositories Act.

Such locations of the CDPs where Bidders submitted the ASBA Forms and in case of RlIs
only ASBA Forms with UPI. The details of such Designated CDP Locations, along with
names and contact details of the Collecting Depository Participants eligible to accept ASBA
Forms are available on the websites of the Stock Exchanges (www.bseindia.com and
www.nseindia.com).

The date on which the Escrow Collection Banks transfer funds from the Escrow Accounts
to the Public Offer Account or the Refund Account, as the case may be, and/or the
instructions are issued to the SCSBs (in case of UPI Bidders using the UPI Mechanism,
where made available, instruction issued through the Sponsor Banks) for the transfer of
amounts blocked by the SCSBs in the ASBA Accounts to the Public Offer Account or the
Refund Account, as the case may be, in terms of the Red Herring Prospectus, after
finalization of the Basis of Allotment in consultation with the Designated Stock Exchange,
following which the Board of Directors may Allot Equity Shares to successful Bidders in
the Offer.

In relation to ASBA Forms submitted by RIls and NlIs with an application size of upto
5.00 lakhs (not using the UPI Mechanism) authorizing an SCSB to block the Bid Amount
in the ASBA Account, Designated Intermediaries shall mean SCSBs.

In relation to ASBA Forms submitted by UPI Bidders where the Bid Amount will be
blocked upon acceptance of UPI Mandate Request by such UPI Bidders using the UPI
Mechanism, Designated Intermediaries shall mean Syndicate, sub-syndicate, Registered
Brokers, CDPs and RTASs.

In relation to ASBA Forms submitted by QIBs and NlIs (not using the UPI Mechanism),
Designated Intermediaries shall mean SCSBs, Syndicate, sub-syndicate, Registered
Brokers, CDPs and CRTAs.

Such locations of the CRTAS/RTAs where Bidders can submit the Bid cum Application
Forms. The details of such Designated RTA Locations, along with names and contact details
of the RTAs eligible to accept ASBA Forms are available on the respective of the Stock
Exchanges (www.bseindia.com and www.nseindia.com)

Such branches of the SCSBs which shall collect the ASBA Forms (other than ASBA Forms
submitted by RIls where the Bid Amount will be blocked upon acceptance of UPI Mandate
Request by such RII using the UPI Mechanism), a list of which is available on the website
of SEBI at https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes or at
such other website as may be prescribed by SEBI from time to time.

(6]

DP ID Depository Participantds identity number.

This draft red herring prospectus dated February 27, 2025, issued in accordance with the
SEBI ICDR Regulations, which does not contain complete particulars of the price at which
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Term
ADRHPO

fiEligible FPIso

fiEligible NRI(S)0

AEscrow
Account(s)o

AEscrow
Collection
Bank(s)o0 /
fiAnchor  Escrow
Banko
fiFirst
Biddero

or Sole

fiFloor Priced

fiFraudulent
Borrowero

fiFresh Issueo

fiFugitive
Economic
Offendero

fiGeneral
Information
Documento

fiGross Proceedsod
fiMobile
Applicationso

fiMutual Fund

Portiono

fiMutual Fundso
fiNet Proceedso
fiNet QIB Portiono

fiNon-Institutional
Investorso / fiNon-
Institutional
Bidderso / fiNIIso
or INIBsO

Description

the Equity Shares will be Allotted and the size of the Offer, including any addenda or
corrigenda thereto.

FPIs that are eligible to participate in this Offer in terms of applicable laws, other than
individuals, corporate bodies and family offices.

A non-resident Indian, under Schedule 3 and Schedule 4 of the FEMA Non-Debt Rules,
from jurisdictions outside India where it is not unlawful to make an offer or invitation under
the Offer and in relation to whom the Bid cum Application Form and the Red Herring
Prospectus will constitute an invitation to purchase the Equity Shares.

Account opened with the Escrow Collection Bank and in whose favor the Anchor Investors
transferred money through direct credit/NEFT/RTGS/NACH in respect of the Bid Amount
when submitting a Bid.

Banks which are clearing members and registered with SEBI as bankers to an issue under
the Securities and Exchange Board of India (Bankers to an Issue) Regulations, 1994, as
amended and with whom the Escrow Accounts will be opened, in this case being [3].

Bidder whose name shall be mentioned in the Bid cum Application Form or the Revision
Form and in case of joint Bids, whose name shall also appear as the first holder of the
beneficiary account held in joint names.

The lower end of the Price Band, subject to any revision thereto, at or above which the Offer
Price and the Anchor Investor Offer Price will be finalized and below which no Bids will
be accepted and which shall not be less than the face value of the Equity Shares.

Fraudulent borrower as defined under Regulation 2(1)(lll) of the SEBI ICDR Regulations.

Fresh issue of up to 52,94,118 Equity Shares of face value of 10 each for cash at a price
of [0] each, aggregating up to [3] lakhs by our Company.

An individual who is declared a fugitive economic offender under Section 12 of the Fugitive
Economic Offenders Act, 2018.

The General Information Document for investing in public issues prepared and issued in
accordance with the SEBI circular no. SEBI/HO/CFD/DIL1/CIR/P/2020/37 dated March
17, 2020 and the UPI Circulars, as amended from time to time. The General Information
Document shall be available on the websites of the Stock Exchanges and the BRLM.

The gross proceeds of the Fresh Issue that will be available to our Company

The  mobile  applications  listed on  the  website  of  SEBI
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intml
d=43 or such other website as may be updated from time to time, which may be used by
RIls to submit Bids using the UPI Mechanism.

5% of the Net QIB Portion, or [0] Equity Shares of face value of 10 each which shall be
available for allocation to Mutual Funds only on a proportionate basis, subject to valid Bids
being received at or above the Offer Price.

Mutual funds registered with SEBI under the Securities and Exchange Board of India
(Mutual Funds) Regulations, 1996.

Gross Proceeds less our Companybs share of the Offer expenses. For further details, see
fi0bjects of the Offero on page 109.

The portion of the QIB Portion less the number of Equity Shares Allotted to the Anchor
Investors.

All Bidders, including FPIs other than individuals, corporate bodies and family offices,
registered with the SEBI that are not QIBs (including Anchor Investors) or Retail Individual
Investors, who have Bid for Equity Shares for an amount of more than 2.00 lakhs (but not
including NRIs other than Eligible NRIs).

at



Term

fiNon-Institutional
Portiono

fiNon-Residentod

fiNon-Resident
Indianso /
ANRI(s)0

fiOCBo /
fiOverseas
Corporate
Body(ies)o

fOffero

AOffer Agreemento

fiOffer for Saleo

fiOffer Priceo

iOffer Proceedsod

fiOffered Sharesod

fiPerson(s)o

fiPrice Bando

Description

The portion of the Offer being not less than 15% of the Offer consisting of [6]" Equity
Shares of face value of 10 each, available for allocation to Non-Institutional Bidders, on
a proportionate basis. The allocation to each Non-Institutional Investor shall not be less than
2.00 lakhs subject to availability of Equity Shares in the Non-Institutional Portion, and the
remaining Equity Shares, if any, shall be allocated on a proportionate basis, subject to valid
Bids being received at or above the Offer Price, in accordance with the SEBI ICDR
Regulations. Further, (a) one third of the portion available to Non-Institutional Investors
shall be reserved for applicants with application size of more than 2.00 lakhs and up to
10.00 lakhs; and (b) two third of the portion available to Non-Institutional Investors shall
be reserved for applicants with application size of more than 10.00 lakhs, provided that
the unsubscribed portion in either of the sub-categories specified in clauses (a) or (b), may
be allocated to applicants in the other sub-category of Non-Institutional Investors.
“Subject to finalization of Basis of Allotment
A person resident outside India, as defined under FEMA and includes NRIs, FPIs and
FVCls

A non-resident Indian as defined under the FEMA NDI Rules

A company, partnership, society or other corporate body owned directly or indirectly to the
extent of at least 60% by NRIs, including overseas trusts in which not less than 60% of
beneficial interest is irrevocably held by NRIs directly or indirectly as defined under the
Foreign Exchange Management (Deposit) Regulations, 2000, as amended from time to
time. OCBs are not allowed to invest in this Offer.

Initial public offering of up to 88,23,530 Equity Shares of face value 10 each for cash at a
price of [8] per Equity Share, aggregating up to [8] lakhs comprising the Fresh Issue and
the Offer for Sale.

Agreement dated February 13, 2025 entered between our Company, the Selling Shareholder
and the BRLM, pursuant to which certain arrangements have been agreed to in relation to
the Offer.

The offer for sale of up to 35,29,412 Equity Shares aggregating up to [8] lakhs by the
Selling Shareholder. For details, please see section titled iThe Offero on page 81.

The final price at which Equity Shares will be Allotted to successful Bidders, other than
Anchor Investors. Equity Shares will be Allotted to Anchor Investors at the Anchor Investor
Offer Price in terms of this Draft Red Herring Prospectus. The Offer Price will be decided
by our Company, in consultation with the BRLM on the Pricing Date, in accordance with
the Book Building Process and in terms of this Draft Red Herring Prospectus.

The proceeds of the Offer, which shall be available to our Company and the proceeds of the
Offer for Sale (net of his portion of Offer-related expenses and relevant taxes thereon) which
shall be available to the Selling Shareholder. For details about use of the Offer Proceeds,
see iODbjects of the Offerd on page 109.

Up to 35,29,412 Equity Shares aggregating up to [0] lakhs being offered by the Selling
Shareholder in the Offer for Sale

Any individual, sole proprietorship, unincorporated association, unincorporated
organization, body corporate, corporation, Company, partnership firm, limited liability
partnership firm, joint venture, or trust or any other entity or organization validly constituted
and/or incorporated in the jurisdiction in which it exists and operates, as the context
requires.

Price band of a minimum price of [0] per Equity Share (Floor Price) and the maximum
price of [0] per Equity Share (Cap Price) including any revisions thereof.

The Price Band, and the minimum Bid Lot size for the Offer will be decided by our
Company in consultation with the BRLM, and will be advertised, at least 2 (two) Working
Days prior to the Bid/Offer Opening Date, in [0] editions of [8], an English national daily
newspaper and [B] editions of [0], a Hindi national daily newspaper) and all editions of [0]
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Term

fiPricing Dated

fiProspectuso

fiPublic Offer
Accounto

fiPublic Offer
Account Bank(s)o

fiQIB Categoryo /
fiQIB Portiono

fiQualified
Institutional
Buyerso / AQIBso
or AQIB Bidderso
fiRed Herring
Prospectuso /
AiRHPO

fiRefund Accounto
fiRefund Bankod

fiRegistered
Brokerso

fiRegistrar
Agreemento

fiRegistrar and
Share Transfer
Agentso / iIRTASO

fiRegistrar to the
Offerd

fiResident Indiano
fiRetail Portiond

Description

(a widely circulated Marathi daily newspaper, Marathi being the regional language of
Maharashtra, where our Registered Office is located), each with wide circulation and shall
be made available to the Stock Exchanges for the purpose of uploading on their respective
websites.

The date on which our Company in consultation with the BRLM, will finalize the Offer
Price.

Prospectus dated [O] to be filed with the RoC for this Offer on or after the Pricing Date in
accordance with Sections 26 and 32 of the Companies Act, 2013, and the SEBI ICDR
Regulations containing, inter alia, the Offer Price that is determined at the end of the Book
Building Process, the size of the Offer and certain other information, including any addenda
or corrigenda thereto.

Bank account opened with the Public Offer Account Bank under Section 40(3) of the
Companies Act, 2013, to receive monies from the Escrow Account and ASBA Accounts on
the Designated Date.

Bank(s) which are a clearing member and registered with SEBI as a banker to an issue and
with whom the Public Offer Account is opened for collection of Bid Amounts from Escrow
Account and ASBA Account on the Designated Date, in this case being [3].

The portion of the Offer (including the Anchor Investor Portion) being not more than 50%
of the Offer consisting of [0]" Equity Shares of face value of 10 each, which shall be
available for allocation to QIBs (including Anchor Investors), subject to valid Bids being
received at or above the Offer Price or Anchor Investor Offer Price (for Anchor Investors).
“"Subject to finalization of Basis of Allotment

Qualified institutional buyers as defined under Regulation 2(1)(ss) of the SEBI ICDR
Regulations.

The Red Herring Prospectus dated [G] issued in accordance with Section 32 of the
Companies Act, 2013 and the SEBI ICDR Regulations, which does not have complete
particulars of the price at which the Equity Shares shall be Allotted and which was filed
with the RoC at least 3 (three) Working Days before the Bid/Offer Opening Date and will
become the Prospectus upon filing with the RoC after the Pricing Date, including any
addenda or corrigenda thereto.

The account opened with the Refund Bank, from which refunds, if any, of the whole or part
of the Bid Amount to the Anchor Investors shall be made

The Banker to the Offer with whom the Refund Account has been opened, in this case being
[6].

Stock brokers registered with SEBI under the Securities and Exchange Board of India
(Stock Brokers) Regulations, 1992 and with the stock exchanges having nationwide
terminals, other than the BRLM and the Syndicate Members and eligible to procure Bids in
terms of circular number CIR/CFD/14/2012 dated October 4, 2012, and other applicable
circulars issued by SEBI.

The agreement dated February 10, 2025 entered between our Company, the Selling
Shareholder and the Registrar to the Offer in relation to the responsibilities and obligations
of the Registrar to the Offer pertaining to the Offer.

Registrar and share transfer agents registered with SEBI and eligible to procure Bids at the
Designated RTA Locations in terms of circular no. CIR/CFD/POLICYCELL/11/2015 dated
November 10, 2015, and the UPI circular, as per the lists available on the websites of BSE
and NSE

Kfin Technologies Limited
A person resident in India, as defined under FEMA
The portion of the Offer being not less than 35% of the Offer comprising of [6] Equity

Shares of face value of 10 each, which shall be available for allocation to Retail Individual
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Term

fiRetail Individual
Investorso / iRI1Iso
or fiRetail
Individual

Bidderso / iR1Bs0

fiRevision Formo

fiSelf-Certified
Syndicate
Bank(s)o0 /
ASCSB(s)0

fiShare Escrow
Agento

fiShare Escrow
Agreemento

fiSpecified
Locationso
fiSpecified
Securitieso
fiSponsor Banko

fiStock Exchangeso
fiSub-Syndicate
Memberso
fiSyndicateod /
fiMembers of the
Syndicateo

Description

Bidders in accordance with the SEBI ICDR Regulations, which shall not be less than the
minimum Bid Lot, subject to valid Bids being received at or above the Offer Price.

*Subject to finalization of Basis of Allotment.

Bidders (including HUFs and Eligible NRIs) whose Bid Amount for Equity Shares in the
Offer was not more than 2.00 lakhs in any of the bidding options in the Offer (including
HUFs applying through their karta and Eligible NRIs and does not include NRIs other than
Eligible NRIs).

The form used by the Bidders to modify the quantity of Equity Shares or the Bid Amount
in any of their Bid cum Application Forms or any previous Revision Form(s), as applicable.

QIBs bidding in the QIB Category and Non-Institutional Investors bidding in the Non-
Institutional Portion are not permitted to withdraw their Bid(s) or lower the size of their
Bid(s) (in terms of quantity of Equity Shares or the Bid Amount) at any stage. RIls can
revise their Bids during Bid / Offer period and withdraw their Bids until Bid / Offer Closing
Date.

(i) The banks registered with the SEBI which offer the facility of ASBA and the list of
which is available on the website of the SEBI
(https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&int
mld=34) and updated from time to time and at such other websites as may be
prescribed by SEBI from time to time.

(if) The banks registered with SEBI, enabled for UPI Mechanism, a list of which is

available on the website of SEBI at
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intm
1d=40.

Applications through UPI in the Offer can be made only through the SCSBs mobile
applications whose name appears on the SEBI website. A list of SCSBs and mobile
application, which, are live for applying in public issues using UPI Mechanism is provided
as Annexure 6Ad to the SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July
26, 2019. The list is available on the website of SEBI at
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=4
3 and updated from time to time and at such other websites as may be prescribed by SEBI
from time to time.

[6]

The agreement to be entered into among the Selling Shareholder, our Company and the
Share Escrow Agent in connection with the transfer of the Offered Shares by the Selling
Shareholder and credit of such Equity Shares to the demat account of the Allottees

Bidding centres where the Syndicate shall accept Bid cum Application Forms, a list of
which is included in the Bid cum Application Form.
Specified securities in terms of Regulation 2(1)(eee) of the SEBI ICDR Regulations.

A Banker to the Offer which is registered with SEBI and is eligible to act as a Sponsor Bank
in a public issue in terms of applicable SEBI requirements and has been appointed by the
Company in consultation with the BRLM to act as a conduit between the Stock Exchanges
and NPCI to push the UPI Mandate Request in respect of UPI Bidders as per the UPI
Mechanism and carry out other responsibilities in terms of the UPI Circulars, in this case
being [6].

BSE Limited and National Stock Exchange of India Limited.

The sub-syndicate members, if any, appointed by the BRLM and the Syndicate Members,
to collect ASBA Forms and Revision Forms.

Collectively, the BRLM and the Syndicate Members.
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https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=34
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Term
fiSyndicate
Agreemento

fiSyndicate
Memberso

fiSystemically
Important  Non-
Banking Financial
Companyo
fiunderwriterso

fiUnderwriting
Agreemento

AUPI0
AUPI Bidderso

AAUPI Circularso

AUPI 1D

AUPI Mandate
Requesto

AUPI Mechanismo

AUPI PINO
fiwilful Defaultero
fiWorking Dayd

Description

Agreement to be entered into among our Company, the Selling Shareholder, the Registrar
to the Offer, the BRLM and the Syndicate Members in relation to collection of Bid cum
Application Forms by Syndicate.

Intermediaries (other than the BRLM) registered with the SEBI and permitted to carry out
activities in relation to collection of Bids and as an underwriter, namely, [0]

Systemically important non-banking financial company as defined under Regulation
2(1)(iii) of the SEBI ICDR Regulations.

[6]
The agreement to be entered between the Underwriters, our Company and the Selling
Shareholder, to be entered into on or after the Pricing Date but prior to filing of Prospectus.

Unified payments interface, which is an instant payment mechanism, developed by NPCI.

Collectively, individual investors applying as (i) Retail Individual Investors in the Retail
Portion; (ii) Non-Institutional Bidders with an application size of up to 5.00 lakhs in the
Non-Institutional Portion, and Bidding under the UPI Mechanism through ASBA Form(s)
submitted with Syndicate Members, Registered Brokers, Collecting Depository Participants
and Registrar and Share Transfer Agent.

Pursuant to Circular no. SEBI/HO/CFD/DIL2/P/CIR/P/2022/45 dated April 5, 2022 issued
by SEBI, all individual investors applying in public issues where the application amount is
up to 5.00 lakhs shall use UPI and shall provide their UPI ID in the Application Form
submitted with: (i) a syndicate member, (ii) a stock broker registered with a recognized
stock exchange (whose name is mentioned on the website of the stock exchange as eligible
for such activity), (iii) a depository participant (whose name is mentioned on the website of
the stock exchange as eligible for such activity), and (iv) a registrar to an issue and share
transfer agent (whose name is mentioned on the website of the stock exchange as eligible
for such activity)

SEBI circular no. SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July 26, 2019, SEBI RTA
Master Circular (to the extent it pertains to UPI), SEBI ICDR Master Circular, along with
circular issued by the NSE having reference no. 25/2022 dated August 3, 2022, and the
circular issued by BSE having reference no. 20220803-40 dated August 3, 2022 and any
subsequent circulars or notifications issued by SEBI in this regard

ID created on the UPI for single-window mobile payment system developed by the NPCI.

A request (intimating the UPI Bidders, by way of a notification on the UPI application and
by way of a SMS directing the UPI Bidders to such UPI application) to the UPI Bidders
initiated by the Sponsor Bank to authorize blocking of funds equivalent to the Bid Amount
in the relevant ASBA Account through the UPI, and the subsequent debit of funds in case
of Allotment.

The Bidding mechanism that is used by Retail Individual Investors to make Bids in the
Offer in accordance with the UPI Circulars to make as ABA bid in the Offer.

Password to authenticate UPI transaction.
A wilful defaulter as defined in Regulation 2(1)(1ll) of the SEBI ICDR Regulations.

All days on which commercial banks in Mumbai, India are open for business, provided
however, for the purpose of announcement of the Price Band and the Bid/Offer Period,
fiWorking Dayo shall mean all days, excluding all Saturdays, Sundays and public holidays
on which commercial banks in Mumbai, India are open for business and the time period
between the Bid/Offer Closing Date and listing of the Equity Shares on the Stock
Exchanges, fiworking Dayo shall mean all trading days of the Stock Exchanges excluding
Sundays and bank holidays in India in accordance with circulars issued by SEBI, including
UPI Circulars
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Technical / Industry related terms

Term Description
AAPEDAO Agricultural and Processed Food Products Export Development Authority
AiBLO Billion Liters
ACAGRO Compound Annual Growth Rate
fCapExo Capital Expenditure
ACFSo Container Freight Station
ACHAO Custom House Agent
ACO0 Carbon Monoxide
ACPIo Consumer Price Index
ADFGO Damaged Food Grains
ADGFTO Directorate General of Foreign Trade
AEBPO Ethanol Blended Program
AEROO Export Release Order
fiEst., Adv. Est.0 Estimated, Advance Estimates
AESYO Ethanol Supply Year
AFAMEO Faster Adoption & Manufacturing of Electric Hybrid Vehicles
fiFDIO Foreign Direct Investment
AiFRPO Fair & Remunerative Price
AiGDPo Gross domestic product
AGFCFo Gross fixed capital formation
AGSTo Goods and Service Tax
AGVAO Gross Value Added
AHCO Hydrocarbons
AICUMSAD International Commission for Uniform Methods of Sugar Analysis
AIEAO International Energy Agency
fillPo Index of Industrial Production
AISMAQ Indian Sugar Mills Association
fim-0-mo Month on month
AIMFO International Monetary Fund
fAINRO Indian Rupee
fISGIEICO Indian Sugar & General Industry Export Import Corporation Ltd.
filSO0 International Sugar Organisation
fiKLPDO Kilo Litres per Day
ALMTO Lakh Metric Tons
AMMTO Million Metric Tons
AMTPDO Metric ton per day
fiMn, Bn, Tn, Crd Million, Billion, Trillion, Crore
iMoPNGO Ministry of Petroleum and Natural Gas
AiMOSPI0O The Ministry of Statistics and Programme Implementation
AMSPO Minimum Ex-factory Selling Price
ANEMMPO National Electric Mobility Mission Plan
ANSO0 National Statistics Office
AOEMSs0 Original Equipment Manufacturers
OGLO Open General License
iIOMCs0 Oil Marketing Companies
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Term
fiP, Fo
fiPFCEO
fiPL10
fiRBIO
ARODTEPO
ASAPO
ATCDO
fiUSDO
AWPI0
AWTOO
fiy-0-yo0

Description
Projected, Forecast
Private Final Consumption Expenditure
Production Linked Incentive
Reserve Bank of India
Remission of Duties and Taxes on Export Products
State Advised Prices
Tons of cane crushed per day
US Dollar
Wholesale Price Index
World Trade Organization
Year on year

Conventional and General Terms / Abbreviations

Term

fi 0/fiRs.0/ARupeeso /

AINRO
RAAECO
AAY.0 1 RAYD
AAICO
AAGMO
RAIF(s)0

AAEDO

fiASO / fiAccounting
Standardo

AASMO
fiAssociated

fiAuthorized Dealersd

fiBno / fibno
ABSEO

ACAGRO
fiCategory | FPIO

fiCategory Il FPI10

ACCIo
ACDSLO
ACINO
ACMPO

fiCompanies Act, 19560

fiCompanies Act, 20130 or

fiCompanies Acto
fiCompetition Acto

Description
Indian Rupees, the official currency of the Republic of India.

Appreciable Adverse Effect on Competition.
Assessment Year.

Account.

Annual general meeting.

An alternative investment fund as defined in, and registered with SEBI under, the
Securities and Exchange Board of India (Alternative Investment Funds)
Regulations, 2012.

United Arab Emirates Dirham
Accounting Standards as issued by the Institute of Chartered Accountants of India.

Additional Surveillance Measures

A person who is an associate of the issuer and as defined under the Companies
Act, 2013.

Authorized Dealers registered with RBI under the Foreign Exchange Management
(Foreign Currency Accounts) Regulations, 2000.

Billion.
BSE Limited.
Compound Annual Growth Rate.

FPIs registered as fiCategory | foreign portfolio investorso under the Securities
and Exchange Board of India (Foreign Portfolio Investors) Regulations, 2019.

FPIs registered as fiCategory Il foreign portfolio investorso under the Securities
and Exchange Board of India (Foreign Portfolio Investors) Regulations, 2019.

Competition Commission of India.

Central Depository Services (India) Limited.
Corporate Identity Number.

Current Market Price

The erstwhile Companies Act, 1956 along with the relevant rules made
thereunder.

Companies Act 2013, as amended read with rules, regulations, clarifications and
modifications thereunder.

Competition Act, 2002, as amended and the rules and regulations made
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Term

ACOVID-190

fiConsolidated FDI Policyo

fiControld

fiCopyright Acto
ACPCO

ACrPCo

ACSRO

ACYo

fiDebt to Equity Ratioo
fiDepositories Acto
fiDepositoryo

ADINO
ADPIITO

fiDP IDo
AEBITDAS
AEBITDA Margino

AEGMO

AEMI0

AEPSO

AERPO

AESGO

AESISO

fiEuroo / AEURS

iFCNRoO
AAFDI0
fiFDI Circularod

AFEMAOG

AFEMA Non-Debt Rulesd

fiFiscal(s)o / fiFinancial

Year(s)o / fiFiscal Year(s)o

fiFP1s0

AFVCIo

Description
thereunder.

A public health emergency of international concern as declared by the World
Health Organization on January 30, 2020 and a pandemic on March 11, 2020.

The extant consolidated FDI Policy, effective from October 15, 2020, issued by
the DPIIT, and any modifications thereto or substitutions thereof, issued from
time to time.

Control as defined under the Takeover Regulations, and the term fiControlledo
shall be construed accordingly.

Copyright Act, 1957.

Code of Civil Procedure, 1908

Code of Criminal Procedure, 1973.

Corporate Social Responsibility.

Calendar year.

Debt equity ratio is calculated as total borrowings divided by total equity.
The Depositories Act, 1996.

A depository registered with under the Securities and Exchange Board of India
(Depositories and Participants) Regulations, 1996.

Director Identification Number.

Department for Promotion of Industry and Internal Trade, Ministry of Commerce
and Industry (formerly Department of Industrial Policy and Promotion),
Government of India.

Depository Participantds identity number.
Earnings before interest, taxes, depreciation and amortization

EBITDA Margin is the percentage of EBITDA divided by revenue from
operations.

Extraordinary general meeting.
Equated Monthly Instalment
Earnings per share.

Enterprise Resource Planning.
Environment, Social and Governance
Employeesd State Insurance Scheme.

Euro, the official single currency of the participating member states of the
European Economic and Monetary Union of the Treaty establishing the European
Community.

Foreign currency non-resident account.
Foreign direct investment.

The Consolidated Foreign Direct Investment Policy bearing DPIIT file number
5(2)/2020-FDI Policy dated October 15, 2020, effective from October 15, 2020,
issued by the Department for Promotion of Industry and Internal Trade, Ministry
of Commerce and Industry, Government of India, and any modifications thereto
or substitutions thereof, issued from time to time.

The Foreign Exchange Management Act, 1999 read with rules and regulations
thereunder.

Foreign Exchange Management (Non-debt Instruments) Rules, 2019, as amended.

The period of 12 months commencing on April 1 of the immediately preceding
calendar year and ending on March 31 of that particular calendar year.

A foreign portfolio investor who has been registered pursuant to the SEB1 FPI
Regulations.

Foreign Venture Capital Investors (as defined under the Securities and Exchange
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Term

iGDPO

fiGolo / iGovernmento
AGSMo

fiGSTO

AHUF(s)0

filICAIld

AICRAO

AIFRSO

AIMFo

filncome Tax Acto
filncome Tax Ruleso
filnd ASoO

filndian GAAPO
filnd AS 240
filPCo

AIQFO
AIRDAIO
filSO0

fiISTo

filTo

AKVAQ

ALKRO

AiMCAD

fiMno

fiMutual Fundso

iN.A.0 / ANAO
ANACH0
ANAVO
ANEFTO
AiNPCI0

INRE accountso

fiINR10 / iNon-resident
Indiand

INRO accountso
iINSDLO

ANSEO

AOCBO or fi0verseas
Corporate Bodyo

Description

Board of India (Foreign Venture Capital Investors) Regulations, 2000) registered
with SEBI.

Gross Domestic Product.

Government of India.

Graded Surveillance Measures

Goods and services tax.

Hindu Undivided Family(ies).

Institute of Chartered Accountants of India, New Delhi.
ICRA Limited.

International Financial Reporting Standards of the International Accounting
Standards Board.

International Monetary Fund.
Income-tax Act, 1961, read with the rules framed thereunder.
Income-tax Rules, 1962, as amended.

The Indian Accounting Standards referred to in the Companies Act, 2013 and
Companies (Indian Accounting Standard) Rules, 2015, as amended.

Generally Accepted Accounting Principles in India.
Indian Accounting Standard 24 issued by the ICAL.
Indian Penal Code, 1860, as amended.

Individual Quick Freezing.

Insurance Regulatory and Development Authority of India.
International Organization for Standardization.

Indian Standard Time.

Information Technology.

Kilovolt Ampere.

Sri Lankan Rupee

The Ministry of Corporate Affairs, Government of India.
Million.

Mutual funds registered with the SEBI under the Securities and Exchange Board
of India (Mutual Funds) Regulations, 1996.

Not Applicable.

National Automated Clearing House.
Net Asset Value.

National Electronic Fund Transfer.
National Payments Corporation of India.
NRI Non-Resident External account.

A person resident outside India, who is a citizen of India as defined under the
Foreign Exchange Management (Deposit) Regulations, 2016 or an fiOverseas
Citizen of Indiao cardholder within the meaning of Section 7(A) of the Citizenship
Act, 1955.

Non-Resident Ordinary accounts.
National Securities Depository Limited.
National Stock Exchange of India Limited.

A company, partnership, society or other corporate body owned directly or
indirectly to the extent of at least 60% by NRIs, including overseas trusts in which
not less than 60% of beneficial interest is irrevocably held by NRIs directly or
indirectly as defined under the Foreign Exchange Management (Deposit)
Regulations, 2000, as amended from time to time. OCBs are not allowed to invest
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Term

fiOperating EBITDAO

fiOperating EBITDA
Margino

fiP/E Ratioo

fip.a.0

APANO

APATO

APCB(s)o

AiPPEO

fiProvident Fundo

fiRBIO

fiRBI Circular dated July 1,
20160

fiRegulation So

fiRoCo / fiRegistrar of
Companiesd

ARONW0O
ARTGSO
ASCRAO
ASCRRO
ASCSBO
ASCORESO
ASEBIO

ASEBI Acto
ASEBI AlIF Regulationso

ASEBI FPI Regulationso
ASEBI FVCI Regulationso
ASEBI ICDR Regulationso
ASEBI Listing Regulationso

ASEBI Merchant Bankers
Regulationso

ASEBI Mutual Fund
Regulationso

ASEBI RTA Master
Circularo

fiSq. Ft.0 / fisq. ft.0
fiSg. mtr.0 / fisq. mtrs.o
fiState Governmento
ASTTo

Description
in this Offer.

Earnings before interest, taxes, depreciation and amortization excluding other
income.

Operating EBITDA Margin is the percentage of Operating EBITDA divided by
revenue from operations.

Price/Earnings Ratio.

Per annum.

Permanent account number.
Profit after tax.

Pollution Control Board(s).
Property Plant Equipment.

Provident fund for employees managed by the Employeeds Provident Fund
Organization in India.

Reserve Bank of India.

The RBI Master Directions on Frauds T Classification and Reporting by
commercial banks and select Fls bearing number RBI/DBS/2016-17/28

Regulation S under the U.S. Securities Act.
The Registrar of Companies, Maharashtra at Mumbai.

Return on Net Worth.

Real Time Gross Settlement.

Securities Contract (Regulation) Act, 1956.

The Securities Contracts (Regulation) Rules, 1957.

Self-Certified Syndicate Bank.

Securities and Exchange Board of India Complaints Redress System.

Securities and Exchange Board of India established under Section 3 of the SEBI
Act, as amended.

Securities and Exchange Board of India Act, 1992, as amended.

Securities and Exchange Board of India (Alternative Investment Funds)
Regulations, 2012, as amended.

Securities and Exchange Board of India (Foreign Portfolio Investors) Regulations,
2019, as amended.

Securities and Exchange Board of India (Foreign Venture Capital Investors)
Regulations, 2000, as amended.

Securities and Exchange Board of India (Issue of Capital and Disclosure
Requirements) Regulations, 2018, as amended.

Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, as amended.

Securities and Exchange Board of India (Merchant Bankers) Regulations, 1992,
as amended.

Securities and Exchange Board of India (Mutual Funds) Regulations, 1996

SEBI master circular no. SEBI/HO/MIRSD/POD-1/P/CIR/2023/70 dated May
17, 2023

Square Feet.

Square Meter.

The government of a state in India.
Securities transaction tax.
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Term
fiTakeover Regulationso

ATANO

ATDSO

fiTreDSO

fiu.S.0 / ilnited Stateso

fiu.S. Securities Acto
fiVATO
fiVCFs0

Description

Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011, as amended.

Tax deduction account number.
Tax deducted at source.
Trade Receivables Discounting System.

The United States of America, together with its territories and possessions, any
state of the United States of America and the District of Columbia.

United States Securities Act of 1933, as amended.
Value added tax.

Venture capital funds as defined in and registered with the SEBI under the
Securities and Exchange Board of India (Venture Capital Fund) Regulations, 1996
or the SEBI AIF Regulations, as the case may be.

18



CERTAIN CONVENTIONS, USE OF FINANCIAL INFORMATION AND MARKET DATA AND
CURRENCY OF PRESENTATION

Certain Conventions

Unless otherwise specified or the context otherwise requires, all references to filndiad in this Draft Red Herring
Prospectus are to the Republic of India its territories and possessions and all references herein to the
fiGovernmento, filndian Governmento, fiGolo, fiCentral Governmento or the fiState Governmento are to the
Government of India, central or state, as applicable.

Unless otherwise specified, any time mentioned in this Draft Red Herring Prospectus is in Indian Standard Time
(AISTO). Unless indicated otherwise, all references to a year in this Draft Red Herring Prospectus are to a calendar
year.

Unless stated otherwise, all references to page numbers in this Draft Red Herring Prospectus are to the page
numbers of this Draft Red Herring Prospectus.

In this Draft Red Herring Prospectus, for the purpose of restatement of financial information, the terms fiweo,
fiuso, fiourod, fithe Companyo, fiour Companyo, flssuerod, filssuer Companyd or AMEIRO, unless the context
otherwise indicates or implies, refers to AMEIR Commaodities India Limitedo.

In this Draft Red Herring Prospectus, unless the context otherwise requires, all references to one gender also refers
to another gender and the word fiLac / Lakho means fione hundred thousando, the word fimillion (mn)o means
fiTen Lacs / Lakhso, the word fiCrored means fione hundred lakhso and the word fibillion (bn)o means fione hundred
croreso. In this Draft Red Herring Prospectus, any discrepancies in any table between total and the sum of the
amounts listed are due to rounding-off.

Financial Data

Unless the context requires otherwise or as otherwise stated, the financial information in this Draft Red Herring
Prospectus is derived from our Restated Financial Statements, as at and for the six-month period ended September
30, 2024 and as at Fiscal 2024, Fiscal 2023 and Fiscal 2022, comprising the restated statement of assets and
liabilities as at and for the six-month period ended September 30, 2024 and as at Fiscal 2024, Fiscal 2023 and
Fiscal 2022, the restated statement of profit and loss and other comprehensive income, the restated statement of
cash flows and restated statement of changes in equity for the six-month period ended September 30, 2024 and
for Fiscal 2024, Fiscal 2023 and Fiscal 2022, the summary statement of significant accounting policies, and other
explanatory information prepared in terms of the requirements of Section 26 of Part | of Chapter Ill of the
Companies Act, the SEBI ICDR Regulations and the Guidance Note on fiReports in Company Prospectuses
(Revised 2019)0 issued by the ICAI, as amended from time to time.

The Restated Financial Statements of our Company for the for the six-month period ended September 30, 2024
and for the Fiscals 2024, 2023, 2022 has been prepared by the Independent Chartered Accountants i.e. M/s. M
Parashar & Co., Chartered Accountants, (having Peer Review Certificate No. 015327) who are not the Statutory
Auditors of our Company.

Our fiscal year commences on 1% April of each year and ends on 31t March of the next year. Therefore, all
references in this Draft Red Herring Prospectus to a particular Fiscal, Financial Year, Fiscal Year or FY, unless
stated otherwise, are to the 12-month period commencing on April 1 of the immediately preceding calendar year
and ending on March 31 of that particular calendar year. In this Draft Red Herring Prospectus, any discrepancies
in any table between the total and the sums of the amounts listed are due to rounding-off. All decimals have been
rounded off to two decimal points.

There are significant differences between Indian GAAP, Ind AS, IFRS and U.S. GAAP. Our Company has not
attempted to explain those differences or quantify their impact on the financial data included in this Draft Red
Herring Prospectus, nor do we provide a reconciliation of our financial statements to those of IFRS or any other
accounting principles or standards. If we were to prepare our financial statements in accordance with such other
accounting principles, our results of operations, financial condition and cash flows may be substantially different.
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For details in connection with risks involving differences between Ind AS, U.S. GAAP and IFRS, see fiRisk
Factors T Significant differences exist between Ind AS and other accounting principles, such as US GAAP and
International Financial Reporting Standards (filFRS0), which investors may be more familiar with and
consider material to their assessment of our financial conditiono on page 76. Prospective investors should
consult their own professional advisers for an understanding of the differences between these accounting
principles and those with which they may be more familiar. The degree to which the financial information included
in this Draft Red Herring Prospectus will provide meaningful information is entirely dependent on the readerds
level of familiarity with Indian accounting policies and practices, the Companies Act, 2013 and the SEBI ICDR
Regulations. Any reliance by persons not familiar with Indian accounting policies and practices on the financial
disclosures presented in this Draft Red Herring Prospectus should accordingly be limited.

Unless otherwise indicated, any percentage amounts, as set forth in this Draft Red Herring Prospectus, including
in the Sections titled ARisk Factorsd, AOur Businessd and fiManagementds Discussion and Analysis of
Financial Condition and Results of Operationso beginning on page 35, 195 and 342, respectively and elsewhere
in this Draft Red Herring Prospectus, have been calculated on the basis of the restated financial statements of our
Company included in this Draft Red Herring Prospectus.

Currency and Units of Presentation

All references to iIRupeeso, fiRs.0, AINRO or fi 0 are to Indian Rupees, the official currency of the Republic of
India. All references to fi£o or AGBPO are to Great Britain Pound, the official currency of the United Kingdom.
All references to fi$0, iUS$0, AUSDO, fiU.S. $0 or AiU.S. Dollarso are to United States Dollars, the official currency
of the United States of America.

All figures in decimals (including percentages) have been rounded off to one or two decimals, or to the nearest
whole number. Our Company has presented certain numerical information in this Draft Red Herring Prospectus
in filakhso units. One lakh represents 1,00,000. In this Draft Red Herring Prospectus, any discrepancies in any
table between the total and the sums of the amounts listed therein are due to rounding-off. However, where any
figures that may have been sourced from third party industry sources are expressed in denominations other than
lakhs in their respective sources, such figures appear in this Draft Red Herring Prospectus expressed in such
denominations as provided in such respective sources. In this Draft Red Herring Prospectus, (i) the sum or
percentage change of certain numbers may not conform exactly to the total figure given; and (ii) the sum of the
numbers in a column or row in certain tables may not conform exactly to the total figure given for that column or
row. Any such discrepancies are due to rounding off.

Non-GAAP Financial Measures

Certain Non-GAAP Measures and certain other statistical information relating to our operations and financial
performance like EBITDA, EBITDA Margin, Adjusted EBITDA, Adjusted EBITDA Margin, Operating
EBIDTA, Operating EBIDTA Margin, Gross Profit, Gross Profit Margin, PAT Margin, CAGR, Net Asset Value
per Equity Share, Return on Net worth, Net worth, EBIT, Capital Employed, Return on Capital Employed and
others (fiNon-GAAP Measureso), have been included in this Draft Red Herring Prospectus. We compute and
disclose such Non-GAAP Measures and such other statistical information relating to our operations and financial
performance as we consider such information to be useful measures of our business and financial performance.
These Non-GAAP financial measures are supplemental measures of our performance and liquidity that are not
required by, or presented in accordance with, Ind AS, Indian GAAP, IFRS or US GAAP. Further, these Non-
GAARP financial measures should not be considered in isolation or construed as an alternative to cash flows, profit/
(loss) for the years/ period or any other measure of financial performance or as an indicator of our operating
performance, liquidity, profitability or cash flows generated by operating, investing or financing activities derived
in accordance with Ind AS, Indian GAAP, IFRS or US GAAP. In addition, these Non-GAAP financial measures
are not standardized terms, hence a direct comparison of these Non-GAAP financial measures between companies
may not be possible. These Non-GAAP Measures and other statistical and other information relating to our
operations and financial performance may not be computed on the basis of any standard methodology that is
applicable across the industry and therefore may not be comparable to financial measures and statistical
information of similar nomenclature that may be computed and presented by other companies and are not
measures of operating performance or liquidity defined by Ind AS and may not be comparable to similarly titled
measures presented by other companies and hence have limited usefulness as a comparative measure. For details,
see fiRisk Factors T We have in this Draft Red Herring Prospectus included certain non-GAAP financial
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measures and certain other industry measures related to our operations and financial performance. These non-
GAAP measures and industry measures may vary from any standard methodology that is applicable across the
industry, and therefore may not be comparable with financial or industry related statistical information of
similar nomenclature computed and presented by other companiest on page 74.

Industry and Market Data

Unless otherwise indicated, industry and market data used in this section has been derived from the industry
report titled filndian Sugar Industryo dated January 29, 20250 (the iD&B Reporto) prepared and issued by
Dun & Bradstreet Information Services India Private Limited (iD&B India0), appointed by us on October 21,
2024, and exclusively commissioned and paid for by us in connection with the Offer. D&B India is an independent
agency which has no relationship with our Company, our Promoter and any of our Directors or KMPs or SMPs.
The data included herein includes excerpts from the D&B Report and may have been re-ordered by us for the
purposes of presentation. There are no parts, data or information (which may be relevant for the proposed Offer),
that has been left out or changed in any manner. Unless otherwise indicated, financial, operational, industry and
other related information derived from the D&B Report and included herein with respect to any particular year
refers to such information for the relevant fiscal. A copy of the D&B Report is available on the website of our
Company at www.meirindia.com until the Bid/Offer Closing Date.

Unless otherwise indicated, all financial, operational, industry and other related information derived from the
D&B Report and included herein with respect to any particular year, refers to such information for the relevant
year. Actual results and future events could differ materially from such forecasts, estimates, predictions, or such
statements. Although the industry and market data used in this Draft Red Herring Prospectus is reliable, industry
sources and publications may base their information on estimates and assumptions that may prove to be incorrect.
Further, industry sources and publications are also prepared based on information as of specific dates and may no
longer be current or reflect current trends. The extent to which industry and market data set forth in this Draft Red
Herring Prospectus is meaningful depends on the readerds familiarity with and understanding of the methodologies
used in compiling such data. There are no standard data gathering methodologies in the industry in which we
conduct our business, and methodologies and assumptions may vary widely among different industry sources. In
making any decision regarding the transaction, the recipient should conduct its own investigation and analysis of
all facts and information contained in the prospectus and the recipient must rely on its own examination and the
terms of the transaction, as and when discussed. For risks in relation to the D&B Report, see fiRisk Factors T
Certain sections of this Draft Red Herring Prospectus disclose information from the D&B Report which have
been commissioned and paid for by us exclusively in connection with the Offer and any reliance on such
information for making an investment decision in the Offer is subject to inherent riskso on page 68.

Exchange Rates

This Draft Red Herring Prospectus may contain conversions of certain other currency amounts into Indian Rupees
that have been presented solely to comply with the SEBI ICDR Regulations. These conversions should not be
construed as a representation that these currency amounts could have been, or can be converted into Indian Rupees,
at any particular rate or at all.

(in™)

Currency Exchange rate ason Exchange rate ason  Exchange rate ason  Exchange rate as on
September 30, 2024  March 31, 2024™ March 31, 2023 March 31, 2022

1 US$ 83.79 83.37 82.22 75.81
1 GBP 112.16 105.29 101.87 99.55

“If the RBI reference rate is not available on a particular date due to a public holiday, exchange rate of the previous working day has been
disclosed

*Rounded off to two decimal places.

Source: www.fbil.org.in and www.fedai.org.in
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NOTICE TO PROSPECTIVE INVESTORS IN THE UNITED STATES

The Equity Shares have not been recommended by any U.S. federal or state securities commission or regulatory
authority. Furthermore, the foregoing authorities have not confirmed the accuracy or determined the adequacy of
this Draft Red Herring Prospectus or approved or disapproved the Equity Shares. Any representation to the
contrary is a criminal offence in the United States. In making an investment decision, investors must rely on their
own examination of our Company and the terms of the Offer, including the merits and risks involved. The Equity
Shares have not been and will not be registered under the U. S. Securities Act or any other applicable law of the
United States and, unless so registered, may not be offered or sold within the United States except pursuant to an
exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and
applicable state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United
States in offshore transactions in reliance on Regulation S under the U.S. Securities Act and the applicable laws
of each jurisdiction where such offers and sales are made.

The Equity Shares have not been and will not be registered, listed or otherwise qualified in any other jurisdiction
outside India and may not be offered or sold, and Bids may not be made, by persons in any such jurisdiction except
in compliance with the applicable laws of such jurisdiction.

(The remainder of this page is intentionally left blank)
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FORWARD-LOOKING STATEMENTS

This Draft Red Herring Prospectus contains certain fiforward-looking statementsd. These forward-looking
statements generally can be identified by words or phrases such as fiaimo, Aanticipateo, fiare likelyo, fibelieveo,
fiexpecto, fiestimateo, fiintendo, flikely too, fiobjectived, fipland, fprojecto, fiproposeo, fiwillo, fiseek too, Awill
continued, fiwill pursued or other words or phrases of similar import. Similarly, statements that describe our
strategies, objectives, plans or goals are also forward-looking statements. All forward-looking statements are
subject to risks, uncertainties, expectations and assumptions about us that could cause actual results to differ
materially from those contemplated by the relevant forward-looking statement. All statements in this Draft Red
Herring Prospectus that are not statements of historical fact constitute 6forward-looking statementsd. All
statements regarding our expected financial conditions and results of operations, business plans and objectives,
strategies and goals and prospects are forward-looking statements.

These forward-looking statements are based on our current plans, estimates and expectations and actual results
may differ materially from those suggested by such forward-looking statements. This could be due to risks or
uncertainties associated with expectations relating to, and including, regulatory changes pertaining to the
industries in India in which we operate and our ability to respond to them, our ability to successfully implement
our strategy, our growth and expansion, technological changes, our exposure to market risks, general economic
and political conditions in India which have an impact on its business activities or investments, the monetary and
fiscal policies of India, inflation, deflation, unanticipated turbulence in interest rates, foreign exchange rates,
equity prices or other rates or prices, the performance of the financial markets in India and globally, changes in
domestic laws, changes in the incidence of any natural calamities and/ or violence, regulations and taxes and
changes in competition in the industries in which we operate. Certain important factors that could cause actual
results to differ materially from our expectations include but are not limited to, the following:

1. We derive the majority of our revenue from trading of sugar, khandsari and sugar allied products and
therefore vulnerable to a range of risks associated with the sugar industry.
2. Our revenue from operations is dependent upon a limited number of customers and the loss of any of

these customers or loss of revenue from any of these customers could have a material adverse effect on
our business, financial condition, results of operations and cash flows.

3. We are dependent upon sugar mills for the continuous adequate supply of sugar for domestic and export
sale.
4. Our trading operations in agricultural commodities including sugar are subject to the regulatory

framework established under the Essential Commodities Act, 1955 (FIECAO0), which empowers the
Government of India to regulate and control the production, supply, distribution, and trade.

5. We derive majority of our revenue from third party distributors, any disruption in our relationships with
them, changes in their business practices or their failure to meet payment schedules could adversely
affect our business, operating cash flows and financial condition.

6. Our business is subject to seasonal volatility, which may lead to fluctuations in our results of operations
and financial condition.
7. We derive the majority of revenue from the domestic market and a significant portion of our domestic

revenue are derived from the states of Maharashtra, and West Bengal. Any adverse developments in this
market could adversely affect our business.

8. In international markets, majority of our revenue is generated from Afghanistan, Sri Lanka and UAE,
consequently our operations make us susceptible to economic, regulatory, social, and political changes
in these countries including the other countries where we operate or intend to expand. Any adverse
developments in these markets could impact on our market share, financial condition, and results of
operations.

9. Our Company, Promoter, Directors and Subsidiaries are parties to certain legal proceedings. Any adverse
decision in such proceedings may have a material adverse effect on our business, results of operations
and financial condition.

10. We are heavily dependent on third party suppliers and any disruptions in the supply or an increase in
prices of agricultural commaodities could adversely affect our operations.

For details regarding factors that could cause actual results to differ from expectations, see fiRisk Factorso, fiOur
Businessd and fiManagementds Discussion and Analysis of Financial Condition and Results of Operationso
beginning on page 35, 195 and 342, respectively. By their nature, certain market risk disclosures are only estimates
and could be materially different from what actually occurs in the future. As a result, actual gains or losses could
materially differ from those that have been estimated.
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There can be no assurance to Bidders that the expectations reflected in these forward-looking statements will
prove to be correct. Given these uncertainties, Bidders are cautioned not to place undue reliance on such forward-
looking statements and not to regard such statements to be a guarantee of our future performance.

Forward-looking statements reflect current views on the date of this Draft Red Herring Prospectus and are not a
guarantee of future performance. These statements are based on our managementds beliefs and assumptions, which
in turn are based on currently available information. Although we believe the assumptions upon which these
forward-looking statements are based are reasonable, any of these assumptions could prove to be inaccurate, and
the forward-looking statements based on these assumptions could be incorrect. Neither our Company, our
Promoter, our Directors, Selling Shareholder, the BRLM, the Syndicate Members nor any of their respective
affiliates have any obligation to update or otherwise revise any statements reflecting circumstances arising after
the date hereof or to reflect the occurrence of underlying events, even if the underlying assumptions do not come
to fruition. In accordance with the SEBI ICDR Regulations, our Company and the BRLM will ensure that the
Bidder in India are informed of material developments until the time of the grant of listing and trading permission
by the Stock Exchanges for the Equity shares pursuant to the Offer. In accordance with the requirements of the
SEBI ICDR Regulations, the Selling Shareholder shall ensure that our Company and BRLM are informed of
material developments in relation to the statements and undertakings specifically made or undertaken by such
Selling Shareholder in relation to itself as a Selling Shareholder and the Offered Shares in this Draft Red Herring
Prospectus, from the date thereof until the time of the grant of listing and trading permission by the Stock
Exchanges for the Offer. Only statements and undertakings which are specifically confirmed or undertaken by the
Selling Shareholder, as the case may be, in this Draft Red Herring Prospectus shall deemed to be statements and
undertakings made by such Selling Shareholder.
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SUMMARY OF THE OFFER DOCUMENT

The following is a general summary of the terms of the Offer and is not exhaustive, nor does it purport to contain
a summary of all the disclosures in this Draft Red Herring Prospectus or all details relevant to prospective
investors. This summary should be read in conjunction with, and is qualified in its entirety by, the more detailed
information appearing elsewhere in this Draft Red Herring Prospectus, including fiRisk Factorso, iThe Offero,
fiCapital Structured, fiObjects of the Offero, Alndustry Overviewd, fiOur Businesso, fiRestated Financial
Statementso, fiOutstanding Litigation and Material Developmentso, AOffer Procedureo, and fiDescription of
Equity Shares and Terms of the Articles of Associationo on pages 35, 81, 99, 109, 143, 195, 280, 367, 414 and
436, respectively.

Summary of Business

We are presently engaged in the domestic and export trading of B2B agriculture-based commodities, with a
primary focus on sugar, khandsari and sugar allied products. We have been operating as an intermediary in the
supply chain, bridging the gap between producers, such as sugar mills, distributors. Our diverse product portfolio
encompasses a range of agricultural commodities, including sugar and allied products, khandsari, rice, pulses,
spices, and other agricultural products. The majority of our products are sold domestically through sale to third
party distributors, who further distribute them down the supply chain.

The following table sets forth a breakdown of our revenues from operations in India and our revenue from
operations outside India on consolidated basis, in absolute terms and as a percentage of total consolidated revenue
from operations, for the periods indicated:

(" in lakhs except for percentages)

Particula For the six- % to the Fiscal % to the Fiscal % to the Fiscal % to the
rs month total 2024 total 2023 total 2022 total
period ended  revenue revenue revenue revenue
September from from from from
30, 2024 operation operation operation operation
S S S S
Revenue 37,360.83 68.98%  78,050.99 85.71% 1,20,091. 76.06% 80,576.94 80.72%
from India 89
Revenue 16,802.82 # 31.02% 13,014.49 14.29%  37,805.77 23.94%  19,243.16 19.28%
from
operations
outside
India
Total 54,163.65 100.00%  91,065.48 100.00% 1,57,897. 100.00%  99,820.10 100.00%
67

“Revenue from operations outside India comprises sales generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary based in the
UAE (effective from August 2024), as well as revenue from exports done by MEIR.
"As certified by the Independent Chartered Accountants vide certificate dated February 3, 2025.

For further details, see iOur Businessd on page 195.

Summary of Industry

The Indian sugar industry plays a pivotal role in the country's rural economy, being one of the largest agro-based
industries in India. The sugar industry is significant not only for its contribution to the rural economy but also for
generating employment and providing essential commodities by-products. The industry has also spearheaded the

energy transition programme in India by supplying ethanol for blending in petrol.

In recognition of Indiads dominant position in global sugar sector, India has been elected as the Chair of the
International Sugar Organisation (ISO) for 2024.

For further details please refer filndustry Overviewo beginning on page 143.
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Name of our Promoter

Rahil Irfan Igbal Shaikh is the Promoter of our Company. For further details, see AOur Promoter and Promoter
Group0 on page 272.

Offer Size
Offer Up to 88,23,530 Equity Shares aggregating upto  [0] lakhs
of which
Fresh Issue® Up to 52,94,118 Equity Shares aggregating upto  [0] lakhs
Offer for Sale® Up to 35,29,412 Equity Shares aggregating up to  [0] lakhs by the Selling

Shareholder

@ The Offer including the Fresh Issue has been authorized by resolution of our Board dated January 3, 2025 and by our Shareholders
pursuant to a special resolution passed at their meetings held on January 15, 2025. Further, our Board has taken on record the approval
for the Offer for Sale by the Selling Shareholder pursuant to its resolution dated February 3, 2025.

@ The Selling Shareholder has confirmed and authorized his participation in the Offer for Sale in relation to the Offered Shares. The
Selling Shareholder confirm that the Equity Shares being offered by the Selling Shareholder has been held for a period of at least one
year immediately preceding the date of the Draft Red Herring Prospectus with the SEBI, and are eligible for being offered for sale
pursuant to the Offer in terms of the SEBI ICDR Regulations. For details of authorization received for the Offer for Sale, see fiThe
Offero or AOther Regulatory and Statutory Disclosureso on pages 81 and 389, respectively.

The Offer shall constitute [0] % of the post-Offer Equity Share capital of our Company. For further details, see
fiThe Offero and AOffer Structured on pages 81 and 410, respectively.

Objects of the Offer

Our Company proposes to utilise the Net Proceeds towards funding the following objects:

No. Objects Estimated Amount
( inlakhs)

1. Funding working capital requirements of our Company 4,875.00

2. General corporate purposes® [0]

Total utilization of net proceeds® [0]

D To be finalised upon determination of the Offer Price and updated in the Prospectus prior to filing with RoC. The amount utilised for
general corporate purposes shall not exceed 25% of the Gross Proceeds from the Fresh Offer.

For further details, see "Objects of the Offer" on page 109.

Aggregate pre-Offer and post-Offer shareholding of our Promoter, Promoter Group and the Selling
Shareholder

The aggregate pre-Offer and post-Offer shareholding of our Promoter, Promoter Group and the Selling
Shareholder as on the date of the Draft Red Herring Prospectus, as a percentage of the pre-Offer paid-up Equity
Share capital of our Company is set out below:

Sr.  Name of the Shareholder = Number of Equity Percentage of = Number of  Percentage of

No. Shares Pre-Offer  the Pre-Offer Equity Shares the Post-Offer
Equity Share  post-Offer™  Equity Share
capital (%)" capital (%)™
Promoter
1. Rahil Irfan Igbal Shaikh# 2,98,79,509 99.60% [6] [5]
Sub-Total (A) 2,98,79,509 99.60% [6] [5]

Promoter Group

Sub-Total (B) - -
Total (A+B) 2,98,79,509 99.60% [6] [6]
"Rounded off to the closest decimal

**To be updated at the time of filing of the Prospectus.
“#Also, a Selling Shareholder
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Except as disclosed above, none of the members of our Promoter Group hold any Equity Shares in our Company.
For further details, see "Capital Structure™ on page 99.

Summary of Restated Financial Statements

(in” lakhs)
Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30,
2024*

Equity share capital 2,000.00 2,000.00 2,000.00 800.00
Net worth® 10,441.61 8,298.43 4,876.55 2,401.76
Total revenue (including other 55,908.93 92,153.55 1,58,520.96 1,00,454.59
Income)
Profit/(loss) after tax 226.98 786.93 2,476.02 1,551.50
Earnings per Equity Share (EPS) ¥
- Basic EPS @ 1.75 3.44 8.25 5.17
- Diluted EPS ® 1.75 3.44 8.25 5.17
Net asset value per Share (in ) © 34.81 27.66 16.26 8.01
Total borrowings (including current 12,907.52 12,329.18 1,400.63 916.58

maturities of long-term borrowings)
©)

*Not Annualized

1. Net Worth means the aggregate value of the paid up share capital and all reserves created out of the profits and securities premium
account and debit or credit balance of profit and loss account, after deducting the aggregate value of the accumulated losses, deferred
expenditure and miscellaneous expenditure not written off, but does not include reserves created out of revaluation of assets, write back
of depreciation and amalgamation, in accordance with Regulation 2(1)(hh) of the SEBI ICDR Regulations;

2. Basic EPS = Net Profit after tax, as restated, attributable to equity shareholders divided by weighted average no. of equity shares
outstanding during the year;

3. Diluted EPS = Net Profit after tax, as restated, attributable to equity shareholders divided by weighted average no. of diluted equity
shares outstanding during the year;

4.  The Equity shares and basic/diluted earnings per share has been presented to reflect the adjustments as per INDAS 33;

5. Net Asset Value per Equity Share (in™ ) = Net Worth at the end of the period/year / Weighted Number of equity shares outstanding at
the end of the period/year after adjusting bonus issue allotted post the date of stub period;

6.  Total borrowings represent sum of current and non-current borrowings including lease liabilities.

For further details, see fiRestated Financial Statemento and AiOther Financial Informationo on pages 280 and
336, respectively.

Auditoros qualifications which have not been given effect to in the Restated Financial Statements

There are no qualifications from the Independent Chartered Accountants in the examination report that have not
been given effect to in the Restated Financial Statements.

Summary of outstanding litigation

A summary of outstanding litigation proceedings involving our Company, our Directors and our Promoter as on
the date of this Draft Red Herring Prospectus is provided below:

( in lakhs)
Nature of Cases Number of outstanding cases Amount Involved”
Litigation involving our Company
Criminal proceedings against our Company Nil Nil
Criminal proceedings by our Company 3 305.04
Material civil litigation against our Company 1 Not Ascertainable
Material civil litigation by our Company 5 1,428.90
Actions by statutory or regulatory Authorities 1 113.69
Direct and indirect tax proceedings 6 39.17
Litigation involving our Directors (other than Promoter)
Criminal proceedings against our Directors 1 Not Ascertainable
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Nature of Cases Number of outstanding cases Amount Involved”

Criminal proceedings by our Directors Nil Nil
Material civil litigation against our Director Nil Nil
Material civil litigation by our Director Nil Nil
Actions by statutory or regulatory authorities Nil Nil
Direct and indirect tax proceedings Nil Nil
Litigation involving our Promoter
Criminal proceedings against our Promoter Nil Nil
Criminal proceedings by our Promoter Nil Nil
Material civil litigation against our Promoter Nil Nil
Material civil litigation by our Promoter Nil Nil
Actions by statutory or regulatory authorities Nil Nil
Direct and indirect tax proceedings 1 52.80
Litigation involving our Subsidiaries
Criminal proceedings against our Subsidiaries 3 0.55
Criminal proceedings by our Subsidiaries 2 Not Ascertainable
Material civil litigation against our Subsidiaries 14 1,804.89
Material civil litigation by our Company 10 1,347.75
Actions by statutory or regulatory Authorities 1 113.69
Direct and indirect tax proceedings 8 2,715.24

*To the extent quantifiable.

For further details on the outstanding litigation proceedings, see "Outstanding Litigation and Material
Developments™ and "Risk Factors™ on pages 367 and page 35, respectively.

Risk factors
Specific attention of the Bidders is invited to fiRisk Factorso beginning on page 35 to have an informed view

before making an investment decision. Bidders are advised to read the risk factors carefully before taking an
investment decision in the Offer. Set forth below are the top 10 risk factors applicable to our Company:

1. We derive the majority of our revenue from trading of sugar khandsari and sugar allied products and
therefore vulnerable to a range of risks associated with the sugar industry.
2. Our revenue from operations is dependent upon a limited number of customers and the loss of any of

these customers or loss of revenue from any of these customers could have a material adverse effect on
our business, financial condition, results of operations and cash flows.

3. We are dependent upon sugar mills for the continuous adequate supply of sugar for domestic and export
sale.
4. Our trading operations in agricultural commodities including sugar are subject to the regulatory

framework established under the Essential Commodities Act, 1955 (RECAOQ), which empowers the
Government of India to regulate and control the production, supply, distribution, and trade.

5. We derive majority of our revenue from third party distributors, any disruption in our relationships with
them, changes in their business practices or their failure to meet payment schedules could adversely
affect our business, operating cash flows and financial condition.

6. Our business is subject to seasonal volatility, which may lead to fluctuations in our results of operations
and financial condition.
7. We derive the majority of revenue from the domestic market and a significant portion of our domestic

revenue are derived from the states of Maharashtra, and West Bengal. Any adverse developments in this
market could adversely affect our business.

8. In international markets, majority of our revenue is generated from Afghanistan, Sri Lanka and UAE,
consequently our operations make us susceptible to economic, regulatory, social, and political changes
in these countries including the other countries where we operate or intend to expand. Any adverse
developments in these markets could impact on our market share, financial condition, and results of
operations.

9. Our Company, Promoter, Directors and Subsidiaries are parties to certain legal proceedings. Any adverse
decision in such proceedings may have a material adverse effect on our business, results of operations
and financial condition.
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10. We are heavily dependent on third party suppliers and any disruptions in the supply or an increase in
prices of agricultural commodities could adversely affect our operations.

Summary of contingent liabilities

As of September 30, 2024 contingent liabilities disclosed in the notes to our Restated Financial Statements
aggregates to  6,507.20 lakhs. The following form the part of our contingent liability:

(i) The company has received demand order under section 73(9) of Maharashtra goods and service tax act,
Department has raised demand of 26.75 lakhs for the Fiscal 2020 with respect to the tax liability
difference in tax liability as per the outward e-way bill generated by company and actual taxes paid by
the company. The Company has filed appeal against this order on November 20, 2024. Status of this
appeal is pending appellate authority, but tax advisor indicates that it is not probable that a significant
liability will arise.

(i) The Company's subsidiary Shakumbari Sugar & Allied Industries Limited had suspended its sugar
production activities at its manufacturing plant in Uttar Pradesh during earlier years and most of the
employees/workers were released from their duties/services accordingly, the company had accounted for
and offered compensation amounting to 302.85 Lakhs (excluding the amount of 95.91 Lakhs
compensation accepted till September 30, 2024) based on its assessment, pending
acceptance/confirmation from the parties concerned.

The workers have challenged the decision of the Company with the Labour Commissioner (Kanpur) and
also demanded additional compensation. Further, the Labour Commissioner had referred the dispute to
the Industrial Tribunal vide its order dated 22nd August 2015 which is pending for final decision.
Payment against settlement, and additional compensation, if any, will be accounted for on receipt of the
decision/settlement order. The management is confident that on final settlement/ payment, there will not
be any material impact on this account.

(iii) Shakumbari Sugar & Allied Industries Limited, a subsidiary of the Company, received an income tax
demand amounting to 2,679.51 lakhs (including tax and interest) on December 26, 2022, under Section
143(3) of the Income Tax Act, 1961, for the Assessment Year 2021722. The subsidiary has filed an
appeal against the demand, and the proceedings are currently in progress.

It is pertinent to note that this demand pertains to a period prior to the acquisition of shareholding in
Shakumbari Sugar & Allied Industries Limited by MEIR Commodities India Limited (the parent
company).

(iv) Shakumbari Sugar and Allied Industries Limited (subsidiary company) has provided security in
connection with the term loan taken by MEIR Commaodities India Limited (holding company) having
outstanding balance as at September 30, 2024 is 1,997.95 lakhs.

(v) Arrears of dividend on 10% Cumulative Redeemable Preference Shares 1,500.14 Lakhs (Previous
Fiscal 1,450.14 Lakhs).

(vi) In accordance with Section 16 of the Micro, Small and Medium Enterprises Development (MSMED)
Act, 2006, and Rule 4 of the MSMED (Regulation of Interest on Delayed Payments) Rules, 2006. The
company may incur interest charges at the rate of 18% per annum on outstanding amounts due to MSME
vendors, which is currently not quantifiable.

For details, see "Restated Financial Statements T Note 37 Contingent Liabilities" on page 318.

Summary of Related Party Transactions and Balances

The following is the summary of transactions and balance receivable from / (payable) of our Company to related
parties as at and for the six-month period ended September 30, 2024, and as at Fiscal 2024, Fiscal 2023 and Fiscal
2022, as per Ind AS 24 T Related Party Disclosures as per Restated Financial Statement are set forth in the table

below:
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Names of related party & related party relationship

Description of relationship

Key Management Personnel (KMP)
Key Management Personnel (KMP)
Director

Director

Director

Director

Key Management Personnel (KMP)
Key Management Personnel (KMP)
Key Management Personnel (KMP)
Key Management Personnel (KMP)
Relative of Managing Director
Relative of Managing Director

Designation
Managing Director
Executive Director

Non-Executive Director &
Chairman
Independent Director

Independent Director
Independent Director
Whole Time Director
Chief Financial officer
Company Secretary
Company Secretary

Wholly owned subsidiary (100% of Share -

held by MEIR)

Subsidiary (57.87% of Share held by MEIR) -

Subsidiary (61% of Share held by MEIR) -
50% Eq. shares held by Rahil Irfan Igbal -

Shaikh in the Company

99.45 % Eq. shares held by Rahil Irfan Igbal -

Shaikh in the Company
Vijay Thakkar is Common Director

Vijay Thakkar is Designated Partner

50% Eq. shares held by Rahil Irfan Igbal -

Shaikh in the Company

Note: Related parties have been identified by the Management.

A

Particulars

Unsecured Loan Taken
Rahil Irfan Igbal Shaikh

Unsecured Loan Repaid
Rahil Irfan Igbal Shaikh

Unsecured Loan Given
Kermis Food Private
Limited

Alpha Majoris Education
Private Limited

MEIR Hariit Urja Private
Limited

Shivaji Cane Processors
Limited*

Relation For the six-
month period
ended
September 30,
2024
Managing Director 360.00

Managing Director -

Related Company -
Related Company -
Related Company -

Subsidiary -
Company
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Names of related parties
Rahil Irfan Igbal Shaikh
Himanshu Gunavantray Purohit
Gopal Krishan Sood

Sanjay Tapriya (up to July 16, 2024)
Sanjay Bhikajirao Khatal

Sonal Khattri

Vijay Thakkar (w.e.f. July 16, 2024)
Dadhibal Trilokinath Prajapati
Nehal Mehta (up to July 31, 2024)
Disha Jain (w.e.f. October 9, 2024)
Samira Rahil Shaikh

Rushda Rahil Shaikh

SIR Agro Trading Co. L.L.C

Shakumbari Sugar and Allied Industries

Limited
Shivaji Cane Processors Limited
Kermis Food Private Limited

Alpha Majoris Education Private Limited

Ally Commodities Private Limited
Gyani Logistics LLP
MEIR Hariit Urja Private Limited

Details of related party with whom transactions have taken place during the period:

( in lakhs)
Fiscal 2024 Fiscal 2023  Fiscal 2022
77.00 22.00 435.00
- 259.00 489.38
0.54 - -
0.03 - -
0.05 - -
1,047.05 - -



Salary and Remuneration

Rahil Irfan Igbal Shaikh Managing Director 120.00 240.03 210.00 100.00

Vijay Thakkar Whole Time 2.77 - - -
Director

Nehal Mehta Company 0.53 1.23 - -
Secretary

Dadbhibal Trilokinath Chief Financial 0.34 - - -

Prajapati officer

Samira Rahil Shaikh Relative of 9.00 18.00 18.00 -
Directors

Rushda Rahil Shaikh Relative of - - - 4.50
Directors

Sitting Fees

Rahil Irfan Igbal Shaikh Managing Director - - 0.75 0.30

Sanjay Tapriya Executive Director - - 0.75 0.30

Gopal Krishan Sood Non-executive - - 0.75 0.30
Director

Commission Expense

Ally Commodities Private Related Company - 96.23 - -

Limited

Himanshu Gunavantray Executive Director - 2421 34.81 109.63

Purohit

Sanjay Tapriya Executive Director 10.88 20.06 - 10.88

Gopal Krishan Sood Non-executive 10.88 15.04 - 0.48
Director

Rahil Irfan Igbal Shaikh Managing Director 87.08 114.62 - 87.72

Samira Rahil Shaikh Relative of - - - 10.00
Directors

Sale / Purchase of goods
and services

Gyani Logistics LLP Related Company

Sales - 6,796.99 - -
Purchase - 197.39 - -

SIR Agro Trading Co. Wholly-owned

L.L.C* subsidiary
Sales - 4,660.52 - -
Purchase - 1,029.62 - -

Rent Expense
Rahil Irfan Igbal Shaikh 12.00 24.60 24.00 14.00

Interest on loan
Rahil Irfan Igbal Shaikh 13.92 1.59 6.24 52.06
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Details of related party outstanding balance

( in lakhs)
Loan Given Relation For the six-  Fiscal 2024  Fiscal 2023  Fiscal 2022

month

period

Ended

September
30, 2024
Shivaji Cane Processors Subsidiary Company - 1,047.05 - -
Limited*
Kermis Food Private Related Company 0.54 0.54 - -
Limited
Alpha Majoris Education  Related Company 0.03 0.03 - -
Private Limited
MEIR Hariit Urja Private  Related Company 0.05 0.05 - -
Limited
Loan Taken
Rahil Irfan Igbal Shaikh Managing Director 459.73 87.21 8.78 240.16
Trade Payables
Gyani Logistics LLP Related Company 647.40 654.96 - -
SIR Agro Trading Co. Wholly-owned - 622.65 - -
L.L.C* subsidiary
Commission Payable
Sanjay Tapriya Executive Director 10.88 - - -
Gopal Krishan Sood Non executive 10.88 - - -
Director

Rahil Irfan Igbal Shaikh Managing Director 87.08 - - -
Interest accrued
Rahil Irfan Igbal Shaikh Managing Director 13.92 1.59 6.24 46.85

*All inter-company transactions and balances between the parent company and its subsidiaries are eliminated in full for
consolidation purposes.
Note: As certified by our Independent Chartered Accountants, pursuant to their certificate dated February 3, 2025.

For further details of the related party transactions and as reported in the Restated Financial Statements, see
"Restated Financial Statements" on page 280.

Financing Arrangements

There have been no financing arrangements whereby our Promoter, members of our Promoter Group, our
Directors and their relatives have financed the purchase by any other person of securities of our Company other
than in the normal course of the business of the relevant financing entity during a period of six months immediately
preceding the date of this Draft Red Herring Prospectus.

Details of price at which specified securities were acquired by our Promoter, members of the our Promoter
Group, Selling Shareholder and Shareholders with right to nominate directors or other rights in the last
three years preceding the date of this Draft Red Herring Prospectus

Neither our Promoter and Selling Shareholder, nor the members of our Promoter Group acquired specified
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securities with the right to nominate directors or other rights in the last three years preceding the date of this Draft
Red Herring Prospectus. There are no Shareholders with right to nominate directors or other rights.

Weighted average price at which the Equity Shares were acquired by our Promoter and Selling
Shareholder in the one year preceding the date of this Draft Red Herring Prospectus

Rahil Irfan Igbal Shaikh* 1,00,01,991 0.01
* As certified by our Independent Chartered Accountants pursuant to their certificate dated February 27, 2025
#Also, a Selling Shareholder

Average cost of acquisition of Equity Shares of our Promoter and Selling Shareholder

The average cost of acquisition of Equity Shares of our Promoter and the Selling Shareholder as on the date of
this Draft Red Herring Prospectus is as follows:

Rahil Irfan Igbal Shaikh* 2,98,79,509 0.01
" As certified by our Independent Chartered Accountants pursuant to their certificate dated February 27, 2025.
#Also, a Selling Shareholder

Weighted average cost of acquisition of all shares transacted in (i) last one (1) year; (ii) last eighteen (18)
months; and (iii) last three (3) years preceding the date of this Draft Red Herring Prospectus

Last one (1) year preceding the date of this 82.46 [0] [6]
Draft Red Herring Prospectus

Last eighteen (18) months preceding the date 82.46 [0] [6]
of this Draft Red Herring Prospectus

Last three (3) years preceding the date of this 82.46 [6] [6]

Draft Red Herring Prospectus
“As certified by our Independent Chartered Accountants pursuant to their certificate dated February 27, 2025.
“To be updated once the price band information is available

For further details, see fiCapital Structureo on page 99.

Details of Pre-IPO Placement

Our Company does not propose to undertake any pre-1PO placement.

An issue of equity shares for consideration other than cash in the last one year

Except as stated below, our Company has not issued any Equity Shares for consideration other than cash in the
last one year preceding the date of this Draft Red Herring Prospectus.

December 20, 1,00,00,003 10 NA  Bonus Issue in  Allotment of Capitalization

2024
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the ratio of 1:2
ie. 1 fully
paid-up Equity
Shares for
every 2 Equity

99,99,997

Equity Shares to
Rahil Irfan Igbal
Shaikh, 1 Equity
Share to Vijay

of reserves



Date of Number of  Face value per Issue Price per  Reason for Name of Benefits
allotment Equity Shares Equity Share  Equity Share allotment allottees accrued to our
allotted () () Company
Share held by Thakkar, 1
the Equity Share to
Shareholders ~ Dadhibal
Trilokinath
Prajapati, 1
Equity Share to
Sonal Chetan

Jagtap, 1 Equity
Share to Sushil
Prakash Angre, 1
Equity Share to
Prasad Deepak
Gurav and 1
Equity Share to
Siddhesh Sudhir
Patil

For further details pertaining to issue of Equity Shares for consideration other than cash, kindly refer to the chapter
titled AiCapital Structureo on page 99.

Split/ Consolidation of equity shares in the last one year

Our Company has not undertaken any split or consolidation of Equity Shares in the last one year preceding the
date of this Draft Red Herring Prospectus.

For further details pertaining to Equity Shares and other details, see iCapital Structured on page 99.
Exemption from complying with any provisions of securities laws, if any, granted by SEBI

As on the date of this Draft Red Herring Prospectus, our Company has not obtained any exemption from the SEBI
from strict compliance with any provisions of securities laws including the SEBI ICDR Regulations.

(The remainder of this page is intentionally left blank)
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SECTION Il TRISK FACTOR

An investment in Equity Shares involves a high degree of risk. Prospective investors should carefully consider all
the information in this Draft Red Herring Prospectus, including the risks and uncertainties described below,
before making an investment in our Equity Shares. In making an investment decision, prospective investors must
rely on their own examination of our Company and the terms of this Offer including the merits and risks involved.
Any potential investor in, and subscriber of, the Equity Shares should also pay particular attention to the fact that
we are governed in India by a legal and regulatory environment which in some material respects may be different
from that which prevails in other countries. The risks and uncertainties described in this Section are not the only
risks and uncertainties we currently face. Additional risks and uncertainties not known to us or that we currently
deem immaterial may also have an adverse effect on our business. If any of the following risks, or any other risks
that are not currently known or are currently deemed immaterial, actually occur, our business, results of
operations and financial condition could suffer, the price of our Equity Shares could decline, and you may lose
all or any part of your investment. Additionally, our business operations could also be affected by additional
factors that are not presently known to us or that we currently consider as immaterial to our operations.

Unless otherwise stated in the relevant risk factors set forth below, we are not in a position to specify or quantify
the financial or other implications of any of the risks mentioned herein. Unless otherwise stated, the financial
information of our Company used in this Section is derived from our Restated Financial Statements prepared in
accordance with Ind AS and the Companies Act and restated in accordance with the SEBI ICDR Regulations. To
obtain a better understanding, you should read this Section in conjunction with fiOur Businessod on page 195,
filndustry Overviewo on page 143 and fiManagementds Discussion and Analysis of Financial Condition and
Results of Operationsd on page 342 as well as other financial information contained herein. For capitalized
terms used but not defined herein, see fiDefinitions and Abbreviationo on page 1.

Materiality:

The Risk Factors have been determined on the basis of their materiality. The following factors have been
considered for determining the materiality of Risk Factors:

1 Some risks may not be material individually but may be material when considered collectively;
1 Some risks may have an impact which is qualitative though not quantitative; and
1 Some risks may not be material at present but may have a material impact in the future.

The financial and other related implications of risks concerned, wherever quantifiable, have been disclosed in the
risk factors mentioned below. However, there are risk factors where the impact may not be quantifiable and hence
the same has not been disclosed in such risk factors. Unless otherwise stated, the financial information of the
Company used in this Section is derived from our financial statements under Ind AS, as restated in this Draft Red
Herring Prospectus. Unless otherwise stated, we are not in a position to specify or quantify the financial or other
risks mentioned herein. The numbering of the risk factors has been done to facilitate ease of reading and reference
and does not in any manner indicate the importance of one risk factor over another.

Prospective investors should pay particular attention to the fact that our Company is incorporated under the laws
of India and is subject to a legal and regulatory environment which may differ in certain respects from that of
other countries. This Draft Red Herring Prospectus also contains forward-looking statements that involve risks,
assumptions, estimates and uncertainties. Our actual results could differ materially from those anticipated in
these forward-looking statements as a result of certain factors, including the considerations described below and
elsewhere in this Draft Red Herring Prospectus. For further details, see fiForward-Looking Statementso on page
23.

Unless otherwise indicated, industry and market data used in this section has been derived from the industry
report titled filndian Sugar Industryo dated January 29, 2025 (the iD&B Reporto) prepared and issued by Dun
& Bradstreet Information Services India Private Limited (iD&B Indiad), appointed by us on October 21, 2024,
and exclusively commissioned and paid for by us in connection with the Offer. D&B India is an independent
agency which has no relationship with our Company, our Promoter and any of our Directors or KMPs or SMPs.
The data included herein includes excerpts from the D&B Report and may have been re-ordered by us for the
purposes of presentation. There are no parts, data or information (which may be relevant for the proposed Offer),
that have been left out or changed in any manner. Unless otherwise indicated, financial, operational, industry
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and other related information derived from the D&B Report and included herein with respect to any particular
year refers to such information for the relevant calendar year. A copy of the D&B Report is available on the
website of our Company at www.meirindia.com until the Bid/Offer Closing Date.

Unless specified or quantified in the relevant risk factors below, we are not in a position to quantify the financial
or other implications of any of the risks described in this Section. In making an investment decision, prospective
investors must rely on their own examination of our Company and Subsidiaries and the terms of the Offer
including the merits and risks involved. You should consult your tax, financial and legal advisors about the
particular consequences to you of an investment in our Equity Shares.

In this Draft Red Herring Prospectus, any discrepancies in any table between total and sums of the amount listed
are due to rounding off.

Unless the context otherwise requires, in this section, references to fiweo, fiuso and fiourd fiour Companyo or
fithe Companyo refer to MEIR Commodities India Limited and its Subsidiaries and Associate on consolidated
basis and or AMEIRO refers to MEIR Commaodities India Limited on standalone basis.

The risk factors are classified as under for the sake of better clarity and increased understanding:

INTERNAL RISK FACTORS:

1. We derive the majority of our revenue from trading of sugar, khandsari and sugar allied products and
therefore vulnerable to a range of risks associated with the sugar industry.

The majority of our revenue is generated from the trading of agricultural commodities, with a primary
focus on sugar, khandsari and sugar allied products. During the six-month period ended September 30,
2024, and preceding three Fiscals, we derived 50,582.80 lakhs, 90,303.11 lakhs, 1,57,897.67 lakhs
and 99,820.10 lakhs from trading of sugar, khandsari and sugar allied products constituting 93.39%,
99.16%, 100.00% and 100.00% respectively of our revenue from operation. The aforementioned
concentration of our revenue from sugar, khandsari and sugar allied products renders us particularly
vulnerable to a range of risks and challenges that are distinctive to the sugar industry.

Following is our revenue bifurcation based on revenue generated from manufacturing/processing and
trading for the six-month period ended September 30, 2024 and for the preceding three Fiscals:

(" in lakhs, except for percentage)

Particulars  For the six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
ended September 30,
2024
Revenue % to the Revenue % to the Revenue % to the Revenue % to the
from total from total from total from total
Operations revenue Operations revenue  Operations  revenue  Operations  revenue
from from from from
operatio operatio operatio operatio
n n n n
Trading © 50,582.80 93.39% 90,303.11 99.16% 1,57,897.67  100.00% 99,820.10  100.00%
Manufactu 3,580.85 6.61% 762.37 0.84% - - - -
ring/Proces
sing @
Total 54,163.65 100.00% 91,065.48 100.00% 1,57,897.67  100.00% 99,820.10  100.00%
revenue
from
operation

As certified by Independent Chartered Accountants, vide certificate dated February 3, 2025.

Notes:

1. Trading revenue generated from the activities undertaken by our Company and our UAE based Wholly Owned Subsidiary,
SATCL.

2. Manufacturing revenue generated from the activities undertaken by one of our Subsidiaries, SSAIL for sugar and allied products.

The following table sets forth the information on our product mix in terms of revenue contributions in
the periods indicated therein:
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(" in lakhs, except for percentage)

Product/ For the six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
Vertical ended September 30,
2024
Revenue % of the Revenue % of the Revenue % of the Revenue % of the
from total from total from total from total
Operations Revenue Operatio Revenue Operations  Revenue  Operatio Revenue
from ns from from ns from
Operation Operation Operatio Operatio
n n
Sugar and 38,561.75 71.19%  78,433.26 86.13%  1,53,719.42 97.35%  93,319.92 93.49%
allied

product®

Khandsari 11,194.33 20.67%  11,195.28 12.29% 229.78 0.15% - -

Rice 3,176.32 5.86% 178.21 0.20% 451.97 0.29% - -

Pulses @ 528.15 0.98% 236.44 0.26% 1,097.53 0.70% 2,040.67 2.04%

Spices © - - 61.37 0.07% 178.98 0.11% 827.20 0.83%

Others @ - - - - - - 1,671.23 1.67%

Service 703.10 1.30% 960.92 1.06% 2,219.99 1.41% 1,961.08 1.96%
Income ©

Total 54,163.65 100.00%  91,065.48 100.00% 1,57,897.67 100.00%  99,820.10 100.00%

Notes:

aohwNE

Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

Pulses includes chickpeas, pigeon peas, soyabeans, red lentils etc.

Spices includes coriander, chilli and capsicum powder, turmeric powder, etc.

Others include flour, mustard, semolina, tamarind seedless, salt, tea powder, oil and groundnut oil.

Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives
and duty drawback and other for further details kindly refer iOur Business T Export and Export Obligationso on page
195.

Since a significant portion of our revenue is derived from sugar, khandsari and sugar allied products, our
business is inherently exposed to risks associated with the sugar industry as a whole. As per D&B Report,
the certain key aspects influence the operation of sugar industry, some of which are as follows:

l

Seasonality: The production of sugar is seasonal, as it depends on the harvesting of sugarcane,
which typically takes place during a specific period each year. Thus, variations in sugarcane
yields due to climatic conditions lead to supply inconsistencies, affecting market stability. For
instance, from 2021 to 2023, sugarcane yields in India decreased from approximately 84 metric
tons per hectare to 79 metric tons. This decline is primarily attributed to waterlogging and red
rot infestations, particularly in western Uttar Pradesh, where yields have dropped by 5-10%.
Further, Sugarcane (raw material for production of sugar, khandsari and sugar allied products)
competes with several other food and cash crops like cotton, oil seeds, rice, etc. which have
comparatively lower harvesting period and water requirement when compared to sugarcane
production which makes the cane development becomes an integral part for sugar mills to
induce farmers to produce Sugar cane instead of other crops requiring shorter duration.

Further, sugarcane is a water-intensive crop, making the industry vulnerable to monsoon
variability and water shortages. Prolonged droughts or irregular rainfall can severely impact
crop yields, leading to inconsistent production levels. Over-dependence on water for sugarcane
cultivation has led to environmental concerns, particularly in water-scarce regions like
Maharashtra and Karnataka, where groundwater levels are depleting rapidly. Consequently, the
land available to sugarcane cultivation is not the same and the total production of sugarcane
fluctuates. This affects the supply of sugarcane to the mills and the production of sugar also
varies from year to year.

Regional Concentration: Sugar production is concentrated in states like Uttar Pradesh,
Maharashtra, and Karnataka, each hosting a significant number of mills. This regional clustering
affects local competition and market dynamics.
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1 High Production Cost: High cost of sugarcane, inefficient technology, and uneconomic process
of production result in high cost of manufacturing. The production cost of sugar in India is one
of the highest in the world with high cane price and one of lowest retail sugar price when
compared with other major sugar producing countries. The Fair and Remunerative Price
(AFRPO) and State Advised Prices (ISAPO) set for sugarcane are often high, especially in states
with SAPs that exceed the FRP. This creates cost pressures for sugar mills, as they must pay
farmers high prices regardless of sugar market conditions. Rising input costs, including labour,
energy, and transportation, further squeeze margins.

] Government-regulated: The industry is heavily regulated by the government in terms of pricing,
production quotas, and export policies. Various incentives and subsidies are offered to support
farmers and sugar mills. However, these support measures can be inconsistent and subject to
change, making long-term planning difficult for mills. Export policies, including duties and
quotas, are frequently adjusted by the government, which can impact the industry's ability to
stabilize prices through exports. Changes in global trade policies, like WTO regulations, also
affect Indiads sugar exports. Further, the FRP set by the government for sugarcane impact cost
structures and profitability across the industry.

1 Price Volatility and Surplus Production: India often faces surplus production, which depresses
domestic prices and makes it challenging for mills to remain profitable. This excess supply,
combined with fluctuating global sugar prices, can destabilize the industry. Indian sugar is often
more expensive than sugar from countries like Brazil, making it less competitive on the
international market. This issue is worsened when global prices are low, making exports less
viable.

] Reliance on labour: Sugarcane farming in India is heavily reliant on manual labour, especially
for planting and harvesting, due to low levels of mechanization. Most sugarcane cultivation,
particularly in states like Maharashtra, Uttar Pradesh, and Karnataka, still uses traditional
farming methods with limited use of machinery. From planting to harvesting, labour-intensive
practices dominate, partly due to the high costs of mechanized equipment and limited
accessibility.

Further, the domestic demand for sugar, khandsari and sugar allied products is also subject to changing
consumer preferences, which are increasingly influenced by health consciousness and government
campaigns against sugar consumption. This shift towards healthier alternatives and sugar substitutes has
gradually impacted sugar consumption patterns, posing a potential risk to sustained demand.

Furthermore, operational risks such as transportation and storage challenges, including delays, quality
degradation, or pilferage, can result in additional costs and financial losses. Supply chain disruptions due
to natural calamities, geopolitical tensions, or other unforeseen events also pose significant risks to our
business.

Given our reliance on sugar, khandsari and sugar allied products for a majority of our revenue, any
adverse developments to the sugar industry may expose us to operational risks which, if realized, could
adversely impact our business, results of operations, and financial condition. While we continue to
explore measures to mitigate these risks, including diversifying procurement sources and improving
supply chain efficiency, there can be no assurance that these measures will be sufficient to address
potential challenges effectively. Also see fiRisk Factor - We are dependent upon sugar mills for the
continuous adequate supply of sugar for domestic and export saleo on page 39.

Our revenue from operations is dependent upon a limited number of customers and the loss of any of
these customers or loss of revenue from any of these customers could have a material adverse effect
on our business, financial condition, results of operations and cash flows.

We operate as an intermediary in the supply chain, bridging the gap between producers, such as sugar

mills, and distributors. The majority of our products are sold domestically through sale to third party
distributors, who further distribute them down the supply chain.
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A significant portion of our revenue is concentrated among few key customers. The table below outlines
the revenue generated from our top one (1), top five (5) and top ten (10) customers during six-month
period ended September 30, 2024 and for the fiscal years 2024, 2023, and 2022, including their respective
percentage of total revenue from operations:

(" in lakhs, except for percentage)

Particulars For six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
ended September 30,
2024
Amount % of the Amount % ofthe  Amount % ofthe  Amount % of
Total Total Total the
Revenue Revenue Revenue Total
from from from Revenu
Operations Operati Operati e from
ons ons Operati
ons
Top 1 customer 5,189.07 9.58% 13,270.07 14.57%  26,004.88 16.47%  12,529.01 12.55%
Top 5 customers 15,490.01 28.60% 35,190.07 38.64%  79,408.20 50.29%  44,808.11 44.89%
21,716.60 40.09% 46,948.03 51.55% 1,01,411.7 64.23% 60,109.12 60.22%

Top 10 customers 4

The loss of one or more key customers for any reason, such as an inability to negotiate acceptable
purchase terms, disputes, customers adverse financial changes like bankruptcy, mergers, declining sales,
delayed requirements, or work stoppages, could negatively impact our business, operations, and financial
condition.

Additionally, as we acquire new customers, the revenue composition from our key customers may shift.
Any adverse developments, such as disputes or disqualifications, could lead to significant order
reductions from these customers, impacting our revenue, cash flow, and liquidity.

We currently do not have long-term agreements with our customers, relying instead on purchase orders
to dictate sales terms and volumes. While we believe we have fostered strong, long-term relationships
with our customers, we cannot guarantee that these will continue.

Furthermore, these key customers might choose to switch to competitors or alternative products not
offered by us or decline to place order on favourable terms. We cannot guarantee that we will maintain
historical business levels with our key customers or significantly reduce our customer concentration,
both of which could affect our business, financial condition, results of operations and cash flows.

While we have not encountered any loss of any major customers during the six-month period ended
September 30, 2024 and in the last three Fiscals, there can be no assurance that we would not lose any
of our major customers in the future. Any loss of our major customers may reduce our sales and affect
our estimates of anticipated sales, and may have an adverse effect on our business, results of operations,
financial condition and cash flow.

We are dependent upon sugar mills for the continuous adequate supply of sugar for domestic and
export sale.

Our operations significantly depend on the timely and adequate procurement of sugar from sugar mills
to meet domestic and export demand. Sugar mills often face challenges such as fluctuating sugarcane
yields, financial health and operational efficiency of sugar mills which may adversely affect the supply
chain for procurement of sugar and consequently affect our business.

Further, the sugar mills are also subject to various government regulations such as the FRP for sugarcane,
production quotas, export restrictions, etc. For instance, the Indian government imposes frequent
restrictions on sugar exports to ensure an adequate supply of sugar for domestic consumption. Set out
below is the brief details of export restrictions imposed by the government in preceding three Fiscals.
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Sugar Season Time Period of Details

Restriction

Till 2021-22 No Restriction Open General License (OGL):

Under the OGL regime, sugar mills and through them brokers/
distributors/ merchant exporters are not subject to quantitative
restrictions on sugar export where you can export as much you
require without any interference by the Ministry of Food.

For 2021-22 From June, 1 2022 till First Restriction Imposed: On May 24, 2022, the Ministry of
October 31, 2022 Food issued a notification restricting sugar exports. This

measure aimed to ensure domestic availability and stabilize
sugar prices.

For 2022-23 From October 31, 2022 Second Restriction Order: On October 28, 2022, the Ministry
till October 31, 2023, or of Food issued another notification further restricting sugar
further orders exports.

2022-23 (Only) November 01, 2022 till Export Release Order (ERO):

October 31, 2023 The Ministry of Food has decided to allocate export quota of 10
LMT of sugar for sugar season 2024-25. Sugar mills could only
sell or dispatch sugar to exporters with EROs. The Ministry of
Food allocated a mill-wise export quota of 60 LMT of sugar for
the 2022-23 sugar season, effective November 1, 2022, to
October 31, 2023, as per the issued letter dated November 5,
2022.

2023-24 October 31, 2023 till Third Restriction Order: On October 18, 2023, the Ministry of
further orders Food issued notification further extending restrictions on sugar

exports for the third time.
2024-25 (Only) Until September 30, Export Release Order (ERO):
2025 The Ministry of Food has decided to allocate export quota of 10
LMT of sugar for sugar season 2024-25. The Ministry of Food
allocated a mill-wise export quota of 10 LMT of sugar for the
2024-25 sugar season, effective January 20, 2025, to September
30, 2025, as per the issued letter dated January 20, 2025.

Note:

Open General License (OGL): Under the OGL regime, sugar mills and through them brokers/ distributors/ merchant exporters
are not subject to quantitative restrictions on sugar export and one may export any quantity without any interference by the
Government of India.

Export Release Order (ERO): The Food Ministry regulates sugar exports by issuing notifications known as Export Release Orders
(EROs), which set specific quantitative limits for exports. These orders allow sugar mills to export within the allocated quantities.
Sugar mills (and through them brokers/ distributors/ merchant exporters) are allowed to sell or dispatch only the quantity specified
in the ERO issued to them.

Such restrictions faced by sugar mill constrain the sugar millsd ability to operate freely which in turn
affects the volume of sugar available for distribution which ultimately adversely affects our ability to
trade sugar and sugar allied products. While we endeavor to mitigate supply chain risks, by diversifying
our procurement sources, we cannot assure that such restrictions on sugar mill will not adversely affect
our business, results of operations, and financial condition

Further, we do not have any formal arrangements with sugar mills for the procurement of sugar, khandsari
and sugar allied products and therefore they are not obliged to supply their sugar produce to us and they
may choose to sell the sugar and allied products to our competitors. Also, the amount of sugar, khandsari
and sugar allied products procured and the price at which we procure such supplies may fluctuate from
time to time in the absence of a formal supply arrangement. The availability and price of sugar is also
subject to a number of factors beyond our control including seasonal factors, environmental factors,
government policies and regulations. etc.

Our dependence on sugar mills also restricts our bargaining power, particularly during periods of high
demand or limited supply. Sugar mills may prioritize larger buyers, which could hinder our ability to
procure sufficient quantities of sugar and allied products at favourable prices. Although we have recently
acquired SSAIL, a company engaged in sugar and allied product production, and SCPL, which has the
capacity to produce jaggery powder, khandsari, and invert syrup, we cannot guarantee that this initiative
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will significantly reduce our dependency on sugar mills for sugar supply. For further details regarding
the acquisition and its anticipated benefits, please refer to the sections fiHistory and Certain Corporate
Matterso and fiOur Businesso on pages 247 and 195, respectively. Also see, fiRisk Factor - We have a
limited operating history in trading of agricultural commodities and manufacturing of sugar and
allied productso on page 48.

We cannot assure you that we will be able to procure all our sugar, khandsari and sugar allied products
requirements at prices acceptable to us, or at all, or that we may be able to pass on any increase in the
cost of sugar, khandsari and sugar allied products to our customers. Although in the last six months
period ended September 30, 2024 and three Fiscals, we have not faced any material incident which
affected our ability to procure requisite quantity of sugar on acceptable terms, any future inability on our
part, could lead to a decline in our sales volumes and value, which could have an adverse effect on our
business, results of operations and financial condition.

Our trading operations in agricultural commodities including sugar are subject to the regulatory
framework established under the Essential Commodities Act, 1955 (RECAO0), which empowers the
Government of India to regulate and control the production, supply, distribution, and trade.

The trading operations conducted by us in sugar and allied products, khandsari, rice, pulses, spices and
other agricultural products are governed by the regulatory framework set forth in the Essential
Commodities Act, 1955 (RECAO0). This legislation grants the Government, the authority to regulate and
oversee the production, supply, distribution, and trade of specific commodities deemed essential.

ECA aims to ensure the availability of essential commodities including food items at fair prices and
prevent hoarding. Under the ECA, the government can impose stockholding limits for the agricultural
commodities we deal in. For instance, in June 2024, stock limits were imposed on pulses to address rising
prices under which stock limits applicable to each of the pulse individually was 200 MT for wholesalers;
5 MT for retailers; 5 MT at each retail outlet and 200 MT at depot for big chain retailers; last 3 months
of production or 25% of annual installed capacity, whichever is higher, for the millers (Source: D&B
Report). Such restrictions can disrupt our inventory management practices, limit our ability to capitalize
on market opportunities, and increase compliance costs. Movement restrictions, such as requiring
specific permits for inter-state or intra-state transportation, can further impact supply chain efficiency
and delay fulfilment of customer orders.

The ECA also empowers the government to regulate exports and imports of essential commodities. For
instance, recent restrictions on sugar exports are implemented to control domestic inflation. Conversely,
import restrictions or duties may limit our access to competitively priced commodities from international
markets. Due to surplus stocks of sugar in the country and to check any possible imports, the Government
increased the import duty from 15% to 25% on August 21, 2014, which was subsequently increased to
40% w.e.f. April 30, 2015 and further increased to 50% w.e.f. July 10, 2017. To prevent any unnecessary
import of sugar and to stabilize the domestic price at a reasonable level, the Central Government has
further increased custom duty on import of sugar from 50% to 100% in the interest of farmers w.e.f.
February 6, 2018 (Source: D&B Report).

The government may also impose price caps or mandatory sale requirements to stabilize prices of
agricultural commodities we deal in, particularly during periods of high inflation or supply shortages.
Such measures may prevent us from passing on increased procurement or operational costs to customers,
thereby reducing our profit margins. For instance, the imposition of FRP for sugarcane indirectly affects
sugar prices, impacting our trading margins and frequent export restriction on sugar affects our ability to
cater to the international market. Also, see, fiRisk Factor - We are dependent upon sugar mills for the
continuous adequate supply of sugar for domestic and export saleo on page 39.

While we strive to accurately forecast the demand for agricultural commaodities and plan our procurement
volumes accordingly, any miscalculation in our projections could lead to surplus stock, which may either
be subject to stocking restrictions or may not be sold in a timely manner. Although, in the past six months
ended September 30, 2024, and the last three Fiscals, we have not encountered any restrictions that
materially impacted our ability to stock or sell our inventory, we cannot assure that such restrictions will
not arise in the future. Any unforeseen regulatory changes, market fluctuations, or demand shifts could
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affect our ability to manage inventory efficiently, potentially impacting our financial condition and
operational performance.

We derive majority of our revenue from third-party distributors, any disruption in our relationships
with them, changes in their business practices or their failure to meet payment schedules could
adversely affect our business, operating cash flows and financial condition.

We heavily rely upon our network of third-party distributors for a major portion of our sales and
distribution operations within India. The majority of our products are sold domestically through sale to
third party distributors, who further distribute them down the supply chain.

We typically do not enter into annual contracts or long-term contracts with such third-party distributors.
However, we endeavor to maintain a relationship with our third-party distributors and in order to
maintain the same, we, at times, provide certain incentives to our third-party distributors such as giving
an upfront discount in case of bulk orders, payment before due dates or advance payment in certain cases.
Our third-party distributors are also a source of market information for our products which aids us in
knowing our competitors and market trends.

While we believe that our relationship with most of our dealers and third-party distributors has been
satisfactory, we cannot assure you that we will be able to maintain our relationships with such third-party
distributors in the future. There can be no assurance that these third-party distributors will continue to
maintain adequate sales capabilities, will be successful in ensuring onward sales of our products or that
they will continue to provide verified and adequate information for preparing demand forecasts for our
products.

Further, our third-party distributors are not exclusive to us. If our competitors offer our third-party
distributors more favorable terms and/or have larger product offerings available to meet their
requirements, such third-party distributors may reduce their procurement from us or choose not to
distribute them at all.

Further, our third-party distributors are susceptible to changing their business practices, such as the
inventory levels they maintain, or may fail to meet payment schedules, causing us to revise or revoke the
credit period extended to them. While we attempt to settle all outstanding dues with such third-party
distributors and brokers, any such occurrence could disrupt our relationship with such third-party
distributors and brokers and negatively impact on our revenues, business, operating cash flows and
financial condition. In the past six months ended September 30, 2024 and three Fiscals, we had faced
certain instances where our customers had failed to settle the outstanding dues against the supply of
products by us, pursuant to which our Company has filed criminal complaints against such customers.
For details, see iOutstanding Litigation and Material Developments - Litigation filed by our Company
- MEIR Commodities India Limited vs. Sai Krupa Enterprises (Cri. MA No. 158 of 2024) and MEIR
Commodities India Limited vs. Abhishek Enterprises (Criminal Complaint No. 393/SS of 2024)0 on
page 368.

Our business is subject to seasonal volatility, which may lead to fluctuations in our results of
operations and financial condition.

Our business operations are inherently susceptible to weather conditions, including extreme events such
as droughts, flooding, and other natural disasters. The availability, quality, and pricing of agricultural
commodities can be substantially impacted by adverse weather patterns. For instance, crop yields may
be diminished by droughts or unseasonal rainfall, while crop injury may result from excessive rainfall.
These unfavourable conditions frequently result in volatility in commodity prices, which in turn affects
the decisions of producers regarding the types and quantities of crops to cultivate. Consequently, our
procurement and sales volumes may be influenced resulting which our business, financial condition, and
results of operations may be adversely affected by such circumstances.

Additionally, the inherent seasonality of our business possesses significant variations in our financial
performance across reporting periods. Sales volumes are typically influenced by seasonal agricultural
cycles, which are, in turn, dependent on rainfall patterns, harvest schedules, and planting seasons. For
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instance, if there is a delay in rainfall, the procurement and sales of commodities may be deferred, shifting
revenues from one reporting period to another.

This seasonality also affects our ability to ensure comparable results across financial periods. Revenues
in one quarter or half-year may not accurately reflect the overall revenue trend for the fiscal year.
Moreover, even slight changes in the timing or intensity of rainfall may shift sales that were expected in
one fiscal to the next, impacting on our annual financial results. As a result, financial performance for
one fiscal year may not necessarily be comparable to that of the preceding or succeeding years.

Furthermore, any inability to sell surplus stock in a timely manner, or at competitive prices, may
exacerbate these fluctuations. Unsold inventory can lead to increased holding costs, potential quality
deterioration, and reduced cash flows. Although we have not faced any such material events in the past
three fiscal years, any adverse event in the future could strain our liquidity, negatively impacting our
financial health and operational capabilities.

We derive a majority of our revenue from the domestic market and a significant portion of our
domestic revenue is derived from the states of Maharashtra, and West Bengal. Any adverse
developments in this market could adversely affect our business.

We derive the majority of revenue from the domestic market. The following table sets forth a breakdown
of our revenues from operations in India and our revenue from operations outside India on consolidated
basis, in absolute terms and as a percentage of total consolidated revenue from operations, for the periods
indicated:

(" in lakhs except for percentages)

Revenue 37,360.83 68.98%  78,050.99 85.71%  1,20,091.89 76.06%  80,576.94 80.72%
from India

Revenue 16,802.82 * 31.02% 13,014.49 14.29% 37,805.77 23.94% 19,243.16 19.28%
from

operations

outside

India#

Total 54,163.65 100.00%  91,065.48 100.00%  1,57,897.67  100.00%  99,820.10  100.00%

“Revenue from operations outside India comprises income generated by SATCL, our wholly owned subsidiary based in the UAE,
as well as revenue from exports done by MEIR.

In India, we currently sell our products in different states through third-party distributors network. We
generate significant revenue from operations from the state of Maharashtra and West Bengal. The table
below sets forth our revenue from the state of Maharashtra and West Bengal during the six months period
ended September 30, 2024, Fiscal 2024, Fiscal 2023 and Fiscal 2022:

( in lakhs except for percentages)

West 9,349.16 17.26%  29,956.06 32.90% 18,990.76 12.03%  20,902.65 20.94%
Bengal

Maharashtr 10,064.56 18.58%  18,785.37 20.63% 73,687.19 46.67%  26,455.64 26.52%
a



For a detailed breakdown of revenue concentration from different Indian states, see AOur Business T
Our Strategies - Expansion of Product Portfoliod on page 217.

Due to the geographic concentration of the sale of our products in the above stated states, our operations
are susceptible to local and regional factors, such as economic and weather conditions, adverse social
and political events, natural disasters, demographic changes, and other unforeseen events and
circumstances. Consequently, any significant social, political or economic disruption, natural calamities
or civil disruptions in these regions, changes in policies of the state or local Governments or the
Government of India or adverse developments related to the competition in these regions, may adversely
affect our business, results of operations, financial condition and cash flows.

In international markets, majority of our revenue is generated from Afghanistan, Sri Lanka and UAE,
consequently our operations make us susceptible to economic, regulatory, social, and political changes
in these countries including the other countries where we operate or intend to expand. Any adverse
developments in these markets could impact on our market share, financial condition, and results of
operations.

Our products are sold within Indian markets and international markets to over fifteen (15) countries
including UAE, Afghanistan, Turkey, Singapore, United Kingdom etc. and we further intend to expand
our geographical foot-print. For details, see fiOur Business T Our Strategies - Expansion of Product
Portfoliod on page no. 217. Thus, our sales are dispersed and any failure to maintain such dispersion may
impact on our sales, revenues, and consequently, financial performance. Further, any failure in expanding
our geographical presence in the international market may lead to loss of opportunity to earn higher
revenue thereby affecting our growth and profit.

Following is our revenue breaks up from Afghanistan, Sri Lanka and UAE for the six-month period
ended September 30, 2024 and for the Fiscal 2024, Fiscal 2023 and Fiscal 2022:

( in lakhs, except for percentage)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended September
30, 2024
Revenue % to the Revenue % to the Revenue % tothe Revenue % to the
from total from total from total from total
Operatio revenue Operations  revenue Operatio  revenue  Operati revenue
ns from from ns from ons from
Operation Operatio Operati Operation
n on
Afghanistan 5,682.24 10.49% 28.33 0.03% 3,073.75 1.95%  6,584.38 6.60%
Sri Lanka 3,744.82 6.91% - - - - 1,363.14 1.37%
UAE 1,957.56 3.61% 7,911.29 8.69% 22,865.28 14.48%  6,311.20 6.32%

For a detailed breakdown of revenue concentration from different countries, see AiOur Business T Our
Strategies - Expansion of Product Portfolioo on page 217.

During the six-month period ended September 30, 2024, we derived 10.49% of our total revenue from
Afghanistan and 6.91% of our total revenue from Sri Lanka. However, future revenue from both markets
faces significant risks due to political and economic instability. In Afghanistan, sudden regulatory
changes, trade restrictions, and security concerns, including insurgency and border tensions, may disrupt
imports, taxation, and supply chains. Economic instability, fluctuating exchange rates, inflation, and
limited banking channels may complicate financial transactions, especially with international sanctions
affecting Afghanistands financial system. Similarly, Sri Lankads economic challenges, including high
inflation, currency depreciation, and debt burdens, pose risks to financial stability and purchasing power.
Regulatory uncertainties, changes in import policies, and potential restrictions could impact our
operations. Given these challenges, sustaining and expanding operations in both Afghanistan and Sri
Lanka will require continuous risk assessment, regulatory monitoring, and strategic planning. However,
we cannot assure that these efforts will be successful in mitigating the risks or ensuring stable revenue
from these markets.

Engaging in international markets exposes us to various challenges, including adherence to complex and
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frequently changing local laws and regulations and trade relations with India. The dynamic nature and
increasing complexity of these regulatory frameworks, coupled with associated compliance costs,
obligations, and potential liabilities, pose significant operational and financial risks.

Non-compliance or inability to adapt to such changes could adversely impact our ability to sustain and
expand international operations, thereby affecting our business performance, financial condition, and
operational results. Moreover, unforeseen contingencies or disruptions in these markets may compromise
our effectiveness, limiting our growth potential in international markets and negatively influencing our
overall business, profitability, and financial stability.

Our Company, Promoter, Directors and Subsidiaries are parties to certain legal proceedings. Any
adverse decision in such proceedings may have a material adverse effect on our business, results of
operations and financial condition.

Our Company, Promoter, Directors and Subsidiaries are parties to certain legal proceedings. These legal
proceedings are pending at different stages before various courts, tribunals and forums. The outcomes of
these legal proceedings are uncertain and could lead to adverse orders against our Company, Promoter,
Directors and Subsidiaries. Legal expenses, regulatory challenges, and potential sanctions arising from
these proceedings may put a strain on our financial resources and impact on our profitability. In the event
of adverse rulings in these proceedings or levy of penalties / fines by courts, tribunals and forums, our
Company may need to make payments or make provisions for future payments. Furthermore, adverse
publicity and negative perceptions associated with criminal litigation can affect our reputation, leading
to potential loss of customer trust and business opportunities. It may also impact on our ability to secure
contracts, licenses, or permits required for our operations.

A summary of the pending criminal and tax proceedings and other material litigations involving our
Company, Directors, Promoter and Subsidiaries have been provided below:

( in lakhs)
Nature of Cases Number of outstanding cases Amount Involved”
Litigation involving our Company
Criminal proceedings against our Company Nil Nil
Criminal proceedings by our Company 3 305.04
Material civil litigation against our Company 1 Not Ascertainable
Material civil litigation by our Company 5 14,28. 90
Actions by statutory or regulatory Authorities 1 113.69
Direct and indirect tax proceedings 6 39.17
Litigation involving our Directors (other than Promoter)
Criminal proceedings against our Directors 1 Not Ascertainable
Criminal proceedings by our Directors Nil Nil
Material civil litigation against our Director Nil Nil
Material civil litigation by our Director Nil Nil
Actions by statutory or regulatory authorities Nil Nil
Direct and indirect tax proceedings Nil Nil
Litigation involving our Promoter
Criminal proceedings against our Promoter Nil Nil
Criminal proceedings by our Promoter Nil Nil
Material civil litigation against our Promoter Nil Nil
Material civil litigation by our Promoter Nil Nil
Actions by statutory or regulatory authorities Nil Nil
Direct and indirect tax proceedings 1 52.80
Litigation involving our Subsidiaries
Criminal proceedings against our Subsidiaries 3 0.554
Criminal proceedings by our Subsidiaries 2 Not Ascertainable
Material civil litigation against our Subsidiaries 14 1,804.89
Material civil litigation by our Company 10 1,347.75
Actions by statutory or regulatory Authorities 1 113.69
Direct and indirect tax proceedings 8 2,715.24

“To the extent quantifiable
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10.

We cannot assure you that any of the aforementioned litigations will be settled in our favour, or that no
further liability will arise out of these proceedings. Even if we are successful in defending such cases,
we will be subjected to legal and other costs relating to defending such litigation, and such costs could
be substantial. The amounts claimed in these proceedings have been disclosed to the extent ascertainable.
All of the above ongoing matters could result in financial losses, reputational damage, and disruptions to
our Companyds business operations, in the event any adverse orders are passed against our
Company/directors.

While we have not incurred any material penalties / fines due to any adverse rulings in the last three (3)
Fiscals such payments or provisions may increase our expenses and current or contingent liabilities and
also, adversely affect our reputation, business, financial condition and results of operation in future.

We are heavily dependent on third-party suppliers and any disruptions in the supply or an increase in
prices of agricultural commodities could adversely affect our operations.

Our business operations are significantly dependent on third party suppliers. We rely on a network of
third-party domestic and international suppliers for the supply of agricultural commodities we deal in.
Our major suppliers include sugar mills for sugar and distributors for other agricultural commodities.
Our purchase includes sugar and allied products, khandsari, rice, pulses, spices and other agricultural
products. We procure rice, pulses, spices and other agricultural commodities on purchase order basis
from our foreign suppliers whereas sugar, khandsari and sugar allied products from domestic suppliers
on a purchase order basis.

The table below sets forth details of our domestic and foreign suppliers and the cost of agricultural

commaodities purchased during the six-month period ended September 30, 2024 and in the last three (3)

Fiscals:
( in lakhs, except for percentage)

Particula For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
rs period ended
September 30, 2024
Purchase = %ofthe  Purchase % of the Purchases % of the Purchase % of the

S Total S Total Total S Total
Purchase Purchase Purchase Purchase
Domestic 22,747.16 65.57%  89,807.43 99.29% 1,42,831.77 99.12%  92,705.26 100.00%
Supplier
Foreign 11,944.10 34.43% 638.89 0.71% 1,424.69 0.88% - 0.00%
Supplier
Total 34,691.25 100%  90,446.32 100% 1,44,256.46 100%  92,705.26 100%

Our Suppliers may not perform or be able to perform their obligations in a timely manner, or at all and
any delay, shortage, interruption, reduction in the supply of or volatility in the prices of agricultural
commodities which we trade, and any such events may have a material adverse effect on our business,
results of operations, financial condition, cash flows and future prospects. Further, any deterioration in
the quality of products supplied to us may have an adverse effect on our market reputation and sales
volumes. There can be no guarantee that we will be able to always maintain our current line-up of
suppliers or adequate supply of such products.

We procure majority of our agricultural commodities through purchase orders and have not entered into
long term supply arrangement. Further, we cannot be certain that we will be able to obtain products
meeting the specified quality standards on commercially acceptable terms, or that our suppliers will
perform as expected. If we fail to (i) receive the quality of product that we require; (ii) negotiate
appropriate financial terms; (iii) obtain adequate supply of agri-product in a timely manner, or (iv) if our
major suppliers discontinue the supply of such agri-product, or were to experience business disruptions
or become insolvent due to reasons beyond our control, we cannot assure that we will be able to find
alternate sources for the procurement in a timely manner or at all.

Majority of the purchases are made from few suppliers. Our top 1, top 5 and top 10 suppliers in terms of

amount for the six-month period ended September 30, 2024 and for the preceding three Fiscals are as
under:

46



(" in lakhs, except for percentage)

Top 1 Supplier 5,227.10 15.07% 31,987.96 35.37% 52,804.02  36.600 25,120.78  27.10%
%

Top 5 18,973.31  54.69% 68,422.45 75.65% 1,00,960.46 69.99% 49,975.76  53.91%

Suppliers

Top 10 25,487.60  73.47% 74,640.56 82.52%  1,14,937.03 79.68% 61,729.39  66.59%

Suppliers

As of September 30, 2024, we have imported from over six (6) countries including South Africa, Russia,
Tanzania, UAE, Canada and Singapore.

The table set out below details the product, the countries from which the products were imported and
revenue generated through such imports during the six-month period ended September 30, 2024, and last
three Fiscals.

COUNTRY WISE PRODUCT WISE FISCAL 2023
( in lakhs except for percentage)

Soyabeans 128.09 - - 128.09 8.99%
Coriander Seeds - 210.62 - 210.62 14.78%
Pigeon Peas - - 1,085.99 1,085.99 76.23%
Total 128.09 210.62 1,085.99 1,424.69 100.00%

COUNTRY WISE PRODUCT WISE FISCAL 2024
( in lakhs except for percentage)

Spices

- Coriander Seeds - 8.94 - - 8.94 1.33%
Pulses

- Soyabeans - - 127.12 123.01 250.13 37.13%
- Pigeon Peas - - 197.40 - 197.40 29.30%
- Chickpeas - - 70.47 - 70.47 10.46%
- Whole Red Lentils 146.67 - - - 146.67 21.77%
Total 146.67 8.94 394.99 123.01 673.61 100.00%

COUNTRY WISE PRODUCT WISE SIX-MONTH FOR PERIOD ENDED SEPTEMBER 30,
2024
( in lakhs except for percentage)

Khandsari 1,629.00 1,346.70 - - 2,975.70 24.91%
Mishri - - 637.85 - 637.85 5.34%
Rice - 2,711.85 - - 2,711.85 22.70%
Sugar* - 3,717.05 1,592.14 309.50 5,618.70 47.04%
Total 1,629.00 7,775.60 2,229.99 309.50 11,944.10 100.00%

*Sugar and allied products include mishri.
#SIR Agro Trading Co. L.L.C has imported from India.

Our supply from overseas suppliers may be impacted by external factors such as currency fluctuations,
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11.

12.

13.

unfavorable economic conditions, geopolitical tensions, tariffs, force majeure events, and other economic
or political uncertainties. These factors could lead to significant cost increases, raising our operating
expenses, reducing margins, and, in some cases, delaying procurement. Additionally, government-
imposed restrictions on imported products may further elevate material costs, adversely affecting our
operations and cash flow. If we are unable to continue sourcing these products from our current suppliers
or face substantial restrictions, there is no assurance that we will be able to secure alternative suppliers
on favorable terms, in a timely manner, or at all, which could negatively impact our business and financial
performance.

The Restated Financial Statements have been provided by Independent Chartered Accountants who
is not Statutory Auditor of our Company.

The Restated Financial Statements of our Company for the for the six-month period ended September
30, 2024 and for the Fiscals 2024, 2023 and 2022 has been prepared by the Independent Chartered
Accountants (having Peer Review Certificate No. 015327) who are not the Statutory Auditors of our
Company. For further details, please refer fiRestated Financial Statementso on page 280.

We are in violation of the provisions of the Foreign Exchange Management Act, 1999 and the rules
and regulations framed thereunder, in respect of the acquisition of the Companyds foreign wholly
owned subsidiary, SIR Agro Trading Co. L.L.C.

MEIR acquired 100% shareholding of SIR Agro Trading Co. L.L.C (RSSATCLJ0), a UAE-registered
entity, in the calendar year 2024. This acquisition comprised 95% of shares purchased from Rahil Irfan
Igbal Shaikh (fiSeller 10) and 5% from Ahesan Sheikh (fiSeller 20), pursuant to the terms of the share
purchase agreement (AISPA0) dated May 31, 2023 and March 26, 2024 entered by MEIR. As per the SPA,
the purchase consideration was agreed to be paid on a deferred basis. Since MEIR acquired shares in a
UAE-registered entity, the transaction falls under Overseas Direct Investment (fODI0) and is governed
by the Foreign Exchange Management Act (FEMA), 1999 and the Foreign Exchange Management
(Overseas Investment) Rules, 2022 and the Foreign Exchange Management (Overseas Investment)
Regulations, 2022. Further, given that the purchase consideration was deferred, the acquisition of SATCL
required approval from the Reserve Bank of India (RBI) under the approval route. However, prior RBI
approval for the said acquisition was not obtained and, as a result MEIR, was unable to:(a) File Form FC
to obtain a Unique Identification Number (UIN) from the RBI; (b) File the Annual Performance Reports
(APR); (c) File the Annual Return on Foreign Liabilities and Assets; (d) Report the receipt of the share
certificate of SATCL to the RBI.

While MEIR remitted the purchase consideration to Seller 1 on April 5, 2024, the payment to Seller 2 is
still pending. To address and resolve the non-compliance, MEIR approached the RBI through its
Authorized Dealer Category-1 Bank (AAD Banko) for post-facto approval for the transaction. However
as on date, the post facto approval of RBI is still pending to be received.

As of the date of this Draft Red Herring Prospectus, no penalties have been imposed on MEIR for the
above-mentioned non-compliance. However, given the fact that MEIR has approached the RBI through
its AD Bank for post facto approval, there remains a possibility that the RBI may impose penalties or
require us to adhere to further compliance measures to regularize the transaction. In the event that a
penalty is imposed, MEIR will be required to comply with the RBIés directives, which may include
financial penalties or other remedial actions. Such penalties or compliance requirements could have an
impact on MEIRGs financial position and regulatory obligations.

We have a limited operating history in trading of agricultural commodities and manufacturing of
sugar and allied products.

We have a limited operating history in trading of agricultural commodities including sugar and allied
products, khandsari, rice, pulses, spices and other agricultural commodities. We also have limited
experience in manufacturing of sugar and sugar allied products. Incorporated in calendar year 2018, we
started our operations with domestic trading of sugar and then entered into export market. Gradually, we
widened our trading product portfolio by adding agricultural commaodities such as rice, pulses, spices
and other agricultural products. Recently, we have taken the following measures to support our supply
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chain, and promote diversification through integration;

1 Acquired 100% stake of SIR Agro Trading Co. L.L.C. (iISATCLJY), a Dubai based corporation,
in the Calendar year 2024. SATCL is engaged in the trading business of sugar and allied
products and other agri-commodities such as rice, pulses, etc.

1 Established SIR Agro Lanka (Pvt.) Ltd. (\SSALPLJO), a Sri Lanka-based entity in which MEIR
holds 40% stake (being the direct maximum permissible stake which can be acquired by a
foreign entity under Sri Lankan laws). SALPL is engaged in the business of trading and
distribution of sugar.

1 Acquired 61% stake in Shivaji Cane Processors Limited (1ISCPLO0) pursuant to a resolution plan
approved duly by Hon'ble NCLAT in the calendar year 2024. SCPL has the capacity to produce
jaggery powder, khandsari sugar, and invert syrup. However, as on date, SCPL is non-
operational and is in process of re-starting its manufacturing facility and commercial activities.

1 Acquired a 57.87 % stake in Shakumbari Sugar and Allied Industries Limited (ISSAILO) in the
calendar year 2023, a company engaged in business of production of sugar and allied products
and has the capacity to produce ethanol.

While we believe we have the necessary experience, our business and prospects must be evaluated in
light of the risks and challenges associated with being a new entrant in trading and manufacturing of
sugar and allied products, khandsari, rice, pulses, spices and other agricultural products. These include
our ability to deliver and service a large volume of orders, improve operational efficiency, adapt to
customer demands and feedback, respond to technological advancements and changes in the competitive
landscape, initiate commercial operation of SCPL, manufacture sugar and allied products and manage
growth effectively. Failing to address any of these risks and challenges could materially and adversely
impact our business.

We may encounter the risk of working capital blockage due to funding our subsidiary companies,
SSAIL and SCPL, which could negatively impact our liquidity, financial condition and operations.

In calendar year 2024, we expanded our operations through strategic acquisitions. We acquired a 57.87%
equity stake in SSAIL, our first subsidiary, located in Todarpur, Uttar Pradesh. Additionally, we initiated
the acquisition of SCPL, through a resolution plan approved by the NCLAT. While the investment in
SCPL was made during Fiscal 2024, the allotment of shares was completed in the early months of the
following Fiscal i.e. Fiscal 2025. At the time of acquisition, both assets were non-operational SSAIL
had been closed since 2014, and SCPL was shut down due to proceedings under the Insolvency and
Bankruptcy Code (IBC).

These acquisitions were aimed at achieving backward integration to secure our supply chain. SSAIL and
SCPL are strategically located in key sugarcane-producing regions, with SSAIL in a prominent belt of
Uttar Pradesh and SCPL in Maharashtra, known for its high-quality yields. This initiative aligns with our
vertical integration strategy, enabling us to own and operate mills, increase production capacity, and
solidify our presence in major sugarcane-growing areas.

A portion of our internal accrual used as working capital was allocated to acquire and provide loans and
financial assistance to these subsidiaries, as detailed below:

(' in Lakhs)
Name of the ~ During six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
Subsidiaries  ended September
30, 2024
SSAIL - 5,090.86 2,770.60 -
SCPL 40.29 1,657.05 - -
Total 40.29 6,765.91 2,770.60 -

*The amount invested by MEIR in its subsidiaries, SSAIL and SCPL, through equity acquisition and loans.

The funding requirements of these subsidiaries could lead to delays in recovering the provided funds or
necessitate additional financial support, resulting in a blockage of our working capital. This may reduce
the availability of funds for our primary trading business activities, impacting on our liquidity, financial
stability, and ability to meet operational or financial obligations.
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16.

Further, we may be subject to prolonged blockage of working capital which may disrupt cash flow,
limiting our ability to invest in growth opportunities or manage unforeseen expenses. To offset working
capital constraints, we may need to rely on external borrowings, which would result in higher financial
costs and increased leverage. This could adversely impact our profitability, financial health, and ability
to manage debt obligations effectively. Also see, fiRisk Factor - Growing our business through
acquisitions may expose us to additional risks that could adversely impact our business, financial
condition, cash flows, operational results, and future prospectso on page 61.

Additionally, the subsidiaries are involved in certain ongoing litigations which, if determined against
them, may have an adverse effect on their operations, financial condition, and overall business
performance. Also, see litigation involving SCPL and SSAIL in iOutstanding Litigation and Material
Developments - Litigation filed against our Subsidiarieso on page 371.

Furthermore, if the subsidiaries face financial or operational challenges, such as inefficiencies, delays in
capacity utilization, or market disruptions, it may necessitate further financial support from us. This
would intensify the strain on our resources, potentially affecting our trading business operations.

The financial instability of these subsidiaries could have a cascading effect on our overall financial
performance and sustainability, adversely impacting shareholder confidence and our market positiont

We enter into certain related party transactions in the ordinary course of our business and we cannot
assure you that such transactions will not adversely affect our business, results of operations,
profitability and margins, cash flows and financial condition.

We enter into certain transactions with related parties in the ordinary course of our business and may
continue to enter into related party transactions in the future. Our related party transactions include salary
and remuneration, unsecured loan taken, paid and given, sitting fees, commission expenses, sale/
purchase of goods, rent and interest on loan in which KMP or their relative can exercise significant
influence among other things.

The transactions we may enter into with our related parties in the future could potentially involve
conflicts of interest, which may be detrimental to the interest of our Company and we cannot assure you
that such transactions, individually or in the aggregate, will always be in the best interests of our minority
Shareholders and will not adversely affect our business, results of operations, profitability and margins,
cash flows and financial condition. While all such transactions have been conducted on an armés length
basis, in accordance with the Companies Act and other applicable regulations pertaining to the evaluation
and approval of such transactions, all related party transactions that we may enter into post-listing will
be subject to an approval by our Audit Committee, our Board, or our Shareholders, as required under the
Companies Act and the SEBI Listing Regulations.

For details of our related party transactions, see fiSummary of the Offer Document &Summary of
related party transactionso and fiRelated Party Transactionso on pages 29 and 322, respectively.

We face competition in relation to our offerings, including from competitors that may have greater
financial and marketing resources. Failure to compete effectively may have an adverse impact on our
business, financial condition, results of operations and prospects.

We operate in an increasingly competitive market, and our financial performance and results of
operations are sensitive to competitive pricing and other market factors. Rising competition may lead to
pricing pressures from our customers, shrinking profit margins, loss of market share, or an inability to
improve our market position, all of which could significantly harm our business. The market in which
we operate is fragmented and fairly competitive. We face competition from manufacturers, traders,
suppliers, and importers of agricultural commodities across both organized and unorganized sectors. We
compete primarily on the basis of the quality of our products, customer satisfaction and marketing. Thus,
some of our competitors may have certain other advantages over us, including established track record,
superior products offerings, larger portfolio of products and greater market penetration, which may allow
our competitors to better respond to market trends. They may also have the ability to spend more
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18.

aggressively on marketing initiatives and may have more flexibility in responding to changing business
and economic conditions than we do.

We believe that in order to compete effectively, we must continue to maintain our reputation, be flexible
and prompt in responding to rapidly changing market demands and customer preferences and offer
customer quality products at competitive prices. There can be no assurance that we can effectively
compete with our competitors in the future, and any such failure to compete effectively may have a
material adverse effect on our business, financial condition and results of operations.

We have significant working capital requirements and our inability to meet such working capital
requirements may have an adverse effect on our results of operations.

Our business requires substantial working capital to finance the purchase of agricultural commodities
and sugarcane for the manufacture of sugar and allied products before we sell and deliver them to our
customers and receive payments. Additionally, our working capital needs may increase if our contractual
or sales terms do not include advance payments, or if payment is required upon delivery. Increased
working capital demands may also arise as we take on a larger volume of orders due to business growth.

Our working capital is funded through short-term borrowings and internal accruals. The table below
presents our working capital requirement and its funding pattern for the indicated years:

(" in lakhs)
Particulars As on September  Fiscal 2024 Fiscal 2023 Fiscal 2022
30, 2024
Working capital 546.18 142.93 1,434.00 2,037.87
requirement
Short term 546.18 142.93 1,295.05 602.95
borrowings from
banks and financial
institutions
Internal accruals and - - 138.95 1,434.92
equity

We typically rely on internal accruals as well as credit facilities with banks to provide for our working
capital arrangements. As on September 30, 2024 and in Fiscal 2024, our cash conversion cycle was up
to 11 and 9 days, respectively. We are expecting the same to increase up to 17 days and 27 days in the
coming Fiscals 2025 and 2026 respectively due to extended credit period for customers. This adjustment
aims to expand our customer base by catering to manufacturers using our products in their production
processes, rather than solely serving third-party distributors as in the current scenario. However, we seek
to implement measures to reduce our working capital cycles by improving our working capital
management. As we pursue our growth plan, we may be required to raise additional funds by incurring
further indebtedness or issuing additional equity to meet our working capital requirements in the future.
Additional debt financing could increase our interest costs and require us to comply with additional
restrictive covenants in our financing agreements. Additional equity financing could dilute our earnings
per Equity Share and your interest in our Company, and could adversely impact our Equity Share price.
There can be no assurance that we will generate sufficient cash flows or be able to borrow funds on a
timely basis, or at all, to meet our working capital and other requirements, or to pay our debt, which
could materially and adversely affect our business and results of operations.

Furthermore, the objects of the Fresh Issue include funding the working capital requirements of MEIR,
which is based on management estimates and certain assumptions. For more information in relation to
such management estimates and assumptions, see fiObjects of the Offerd on page 109. Also see, fiRisk
Factor T MEIR intends to utilize a portion of the Net Proceeds of the Offer towards the working capital
requirements of MEIR which are based on certain assumptions and estimates and have not been
appraised by any bank or financial institutiono on page 58.

There are certain discrepancies/errors/delay filings noticed in some of our corporate records relating
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to forms filed with the Registrar of Companies and other provisions of Companies Act, 2013. Any
penalty or action taken by any regulatory authorities in future, for non-compliance with provisions of
corporate or any other law could impact the financial position of the Company to that extent.

There were certain instances of secretarial irregularities and discrepancies in our Company, such as delay
in filing; (i) AOC-4 and MGT for Fiscal 2022 to 2024; (ii) DIR-12 for
appointment/regularisation/resignation of Directors during Fiscal 2021 and 2024; (iii) DPT-3 for Fiscal
2021 and 2024; (iv) filing of return with respect to bonus issue Fiscal 2022 2023; (v) filing of form SH-
7 during Fiscal 2020 and 2023; (vi) and creation/satisfaction of charge. However, our Company has made
all the requisite filings with payment of additional fees to the Ministry of Corporate Affairs, as applicable.
While we shall endeavour to avoid such delays in future, there can be no assurance that there will be no
delays with the filing of certain documents in the future. Furthermore, our Company had made
inadvertent typographical error in recording the date of a few of the meetings in e-form MGT-7 and
Board Report filed in the past. The Company has obtained a secretarial report from a practicing company
secretary with respect to the clerical error in Form MGT-7 and Board Report and it is opined that since
the error is not a deliberate omission, the Company upon submitting the revised information with the
RoC by way of filing form GNL-2 may make the non-compliance good. In view of the opinion, company
has filed form GNL-2. However if the authorities treat such erroneous filing as non-filing of MGT-7 or
AOC-4 under section 92 of the Act in which case, the Company and every officer in default will be
subject to a monetary penalty of 1 lakh and in case of continuing failure, with a further penalty of one
hundred rupees for each day during which such failure continues, subject to a maximum of 2 lakhs in
case of the Company and 50,000 in case of an officer who is in default. While the penalty would not be
material and we shall strive to avoid making clerical errors in future, we cannot assure you that we would
not be subject to any penalties by regulatory authorities for aforesaid typographical error.

While no legal proceedings or regulatory action has been initiated against our Company in relation to
such non-compliance or instances of non-filings or incorrect filings or delays in filing statutory forms
with the RoC as of the date of this Draft Red Herring Prospectus, we cannot assure you that such legal
proceedings or regulatory actions will not be initiated against our Company in future and we cannot
assure you that we will not be subject to penalties imposed by concerned regulatory authorities in this
respect. Therefore, if the authorities impose monetary penalties on us or take certain punitive actions
against our Company in relation to the same, our business, financial condition and results of operations
could be adversely affected.

We benefit from certain export benefits from the Government of India, which if withdrawn or modified
may have a significant impact on results of our operations.

As on the date of this Draft Red Herring Prospectus, our Company receives certain export benefits from
the Government of India. Due to our export activities, our Company enjoyed certain benefits of incentives
under the iMerchandise Exports from India Schemeo (MEIS) and fiDuty Drawback Schemeo provided
by the Central Government of India. Under the MEIS scheme, a percentage of achieved FOB (Free on
Board) value of 2%, 3%, or 5% of the exports, is paid as incentives. The Duty Drawback Scheme allows
for the reimbursement of duties and taxes levied on imported inputs, such as customs duties, that are
incurred as part of the procurement and trading process for export helps in reducing the overall cost of
exports and enhancing our competitiveness in international markets. The withdrawal or modification of
such export benefits may have an adverse effect on the cost of our imported commaodities, thereby having
a significant impact on our results of operations.

The MEIS scheme has been withdrawn by the Government of India w.e.f. January 1, 2021 and has been
replaced by the Remission of Duties and Taxes on Export Products Scheme to ensure that no domestic
taxes are added to export shipments. However, authorities denied benefits to sugar exporters after sugar
was removed from the "free" category in June 2022. The sugar industry had appealed to the Department
of Food and Public Distribution to change the restriction arguing that exports should be eligible for export
benefits even after government-imposed export quota. As on date of this Draft Red Herring Prospectus,
our Company is availing benefits under the Remission of Duties and Taxes on Export Products Scheme.
Government of India has extended 6Restrictiond on export of Sugar (Raw Sugar, Refined Sugar, White
Sugar and Organic Sugar) until further orders vide DGFT6s Notification No.36/2023 dated October 18,
2023.
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The Office of Commissioner of Customs, NS-I1, Special Investigation and Intelligence Branch (fiCustom
Office0), has sent 2 letters dated November 15, 2022 and December 12, 2022 to us directing to refund
the amount which the Company has availed under the RODTEP scheme, reasoning that as per the CBIC
Notification No.76/2021- Customs (N.T.) dated September 23, 2022, sugar as a product falls under the
category of fiGoods which are restricted or prohibited for export under schedule 2 of export policy of
ITC-HSO and therefore not eligible for rebate under the RODTEP scheme. Abiding by the Notices, we
refunded the sanctioned amount along with the accrued amounting to 28,83,126 on January 11, 2023
and 1,67,893 on February 22, 2023 against the Notices. Later, it came to the notice of the Company that
on a similar a case of fiM/s Renuka Sugar Mill versus Union of India (C/SCA/2186/2023)0, the High
Court of Gujarat at Ahmedabad, wherein the Court affirmed the eligibility of sugar exporter for RODTEP
scheme benefits even if not initially claimed in the shipping bills. The Court in its order further directed
that on-mentioning of the benefit in the shipping bills shall not be considered a waiver, and the authorities
must process the claim regardless. Relying on the above case of M/s Renuka Sugar Mills, our Company
filed its reply dated August 23, 2024 requesting the Customs Office to remit the claim paid by us
amounting to 30,51,019 and further claimed an amount of 83,18,022 which was not earlier claimed
under RODTEP scheme for the Fiscal 2023 & Fiscal 2024 for which no communication has been received
yet. For further details, see iQutstanding Litigation and Material Developments - Qutstanding actions
by regulatory and statutory authorities Letter from Office of Commissioner of Customs, NS-11, Special
Investigation and Intelligence Branch to MEIR Commodities India Limited (F.No.: SG/INV-
129/2022-23/S11B(X) INCH/D CELL)0 at page 367.

We cannot assure you that we would be eligible to receive, or may not fully realize, the benefits under
the Remission of Duties and Taxes on Export Products Scheme or that if we receive benefits under the
said scheme, it would be equivalent to the benefits received under the erstwhile MEIS Scheme.

The details of fiscal benefits enjoyed by the company on account export and import policy during the
last three fiscals as % of total revenue on consolidated basis are as under:

(amount in  Lakhs)

Particulars For the six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
ended September 30, 2024
As % of Total As % of As % of As % of
Revenue from Total Total Total
operation Revenue Revenue Revenue
from from from
operation operation operation
Duty 6.79 0.01% 541 0.01% 52.25 0.03% 19.59 0.02%
Drawback
RODTEP 167.73 0.31% 27.30 0.03% - 7325 0.07%

Total 174.51 0.32% 32.71 0.04% 52.25 0.03% 92.84 0.09%

Any reduction in the export benefits received by our Company or any litigation against any regulatory
and statutory authority for seeking protection against coercive recovery and entitlement to the export
benefit under the RODTEP Scheme that may have an adverse impact on our export operations, business
and financial condition. For further details, please refer to the section titled fiRestated Financial
Statementso at page 280.

We have experienced negative cash flows in prior years.

We have experienced negative cash flows from operations during the six-month period ended September
30, 2024 and in the last three Fiscals:

(amount in  Lakhs)

Particulars For the six-month Fiscal Fiscal Fiscal
period ended 2024 2023 2022
September 30, 2024
Net cash generated from operating (2,184.46) (164.04) (853.95) 2,235.49
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Particulars For the six-month Fiscal Fiscal Fiscal
period ended 2024 2023 2022
September 30, 2024
activities (A)

Net cash flow used in investing 569.48  (9,710.47) (458.28) (671.81)
activities (B)
Net cash flow used in financing 63.13  10,516.06 303.60 (867.30)
activities (C)
Net increase/(decrease) in cash (1,551.85) 641.54 (1,008.63) 696.38

and cash equivalents (A+B+C)

The negative net cash flow for the six-month period ended September 30, 2024, primarily stems from
working capital adjustments, driven by a significant increase in trade receivables and a decline in trade
payables. We cannot assure you that we will not have negative cash flow from operating activities or
investing activities and from financing activities in the future due to further tightening of our working
capital cycle in Fiscals 2025 and 2026 and that, if this were to occur in the future, whether we would be
able to finance our working capital or other business requirements, or secure other financing when needed,
on acceptable commercial terms, or at all. Any negative cash flows in the future could adversely affect
our results of operations and financial condition. For further detail, see fiManagementds Discussion and
Analysis of our Financial Condition and Results of Operations T Cash flows based on our Restated
Financial Statementso on page 360.

We do not own some of the premises from where we operate.

Some of our business premises, including our Registered Office and administrative office, are located on
rental/leased premises, and we do not own any of these premises. These premises are essential for our
day-to-day operations, and any disruption in their availability could impact our business activities. In the
event the existing rent/lease arrangements are not renewed or are terminated, we may be required to
vacate these premises, which could adversely affect our operation unless we arrange for similar premises
on favorable terms.

Additionally, securing alternative premises in a timely manner may be challenging due to factors such
as location availability, rental costs, and regulatory approvals. If we are unable to renew our lease
agreements under similar or favorable terms or fail to find suitable alternative locations, we may incur
additional relocation costs, operational downtime, or logistical challenges, all of which could adversely
affect our business performance. Any significant increase in rental costs for alternative premises may
also impact our financial position. Furthermore, delays in shifting to new premises or disruptions in
administrative and operational functions due to relocation may affect our efficiency and business
continuity. For information relating to properties that we have taken on leave and license, see AOur
Business T Propertyo on page 237.

Our Company is not in strict compliance with the Corporate Social Responsibility as required under
the provision of Companies Act 2013.

As per the applicable laws, our Company is required to spend 2% of its average net profits made during
preceding three Fiscals on CSR activities. Our Company has adopted a Corporate Social Responsibility
(ACSRO) policy, and our CSR activities are administered by the CSR Committee. For further details on
the composition of the CSR committee and its terms of reference, please refer to iOur Management T
Corporate Social Responsibility Committeed on page 266. In line with the CSR Policy adopted by us,
we have undertaken CSR activities financial contributions in local welfare trusts i.e. Environmental
Forum of India (NGO), Jayaben Kumandas Amlani Charitable Trust, Pardadi Educational Society,
Rotary Club Of Delhi Garden City Charitable Trust and Prime Minister Cares Fund undertaking activities
pertaining to the welfare of old age people and education of children and have spent  46.05 lakhs,
19.00 lakhs, 12.00 lakhs and 7.70 lakhs during the period ended September 30, 2024 and Fiscal 2024,
Fiscal 2023 and Fiscal 2022, respectively.

However, in the past three Fiscals, there have been certain delays in spending the same and we could not
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transfer the unspent amount towards said contribution to a separate bank account before spending the
same. Further, the Company has complied with the spending of the unspent amount in the following
respective Fiscal year before September 30, 2024. While we have taken corrective action regarding past
non-compliances by spending the CSR amount, there remains a possibility of future regulatory actions
or penalties.

Our Company is dependent on third party transportation providers for the delivery of our goods and
any disruption in their operations or a decrease in the quality of their services could affect our
Company's reputation and results of operations.

Our Company uses third party transportation providers for delivery of our commodities. Efficient
logistics management are critical to the success our trading business in India. For details, see AiOur
Business T Logistic and Supply chain Managemento on page 224.

Any disruption in transportation or supply chain operations can lead to delays, increased costs, and even
loss of customers. Transportation strikes, if any, could have an adverse effect on supplies and deliveries
to our customers and from our suppliers. Further, on account of the COVID-19 pandemic, operations of
these third-party transportation providers were affected from time to time.

Sugar trading involves the movement of bulk commodities from mills, predominantly located in rural
areas, to urban markets, warehouses, and export hubs. This reliance on extensive transportation networks
introduces a high degree of vulnerability to disruptions. Poorly maintained roads, traffic congestion, and
delays at state borders can lead to higher transportation costs and delayed deliveries.

Railways are another vital mode of transport for bulk sugar movement over long distances. However, the
limited availability of railway wagons during peak agricultural seasons may results in delays and unmet
demand.

For export and import of agricultural commodities, port logistics plays a crucial role. Our Import/Exports
business activities are concentrated on one or more ports in India, UAE, etc. Any disruption caused on
these ports could materially impact our business and financial performance. Our major import/export
activities are conducted through JNPT Port, Mundra Port, Dighi Port, and others.

An increase in the freight costs or unavailability of freight for transportation of our commodities may
have an adverse effect on our business and results of operations. Further, disruptions of transportation
services due to weather-related problems, strikes, lock-outs, inadequacies in the road and water
infrastructure, or other events could impair the ability to procure commodities on time. Any such
disruptions could materially and adversely affect our business, financial condition and results of
operations. In addition, goods may be lost or damaged in transit for various reasons including the
occurrence of accidents or natural disasters. Any such inability may result in loss of sales opportunities
that our competitors may capitalize on, thereby adversely affecting our business, financial condition,
results of operations, and cash flows.

Any compensation received from insurers or third-party transportation providers may be insufficient to
cover the cost of any delays and will not repair damage to our relationships with our affected customers.
Except the delay during transportation through railways, during the month of January 2024, on account
of quota restrictions on railway wagons for agricultural products and certain delay due to work of railway
track repairs, we have not encountered any instances of material delays during the period ended
September 30, 2024 and last three Fiscals, we cannot assure you that we will not experience any delays
in the future.

Further, handling, loading, and unloading operations are labour-intensive, and any disruption in labour
availability can impact the supply chain. During the COVID-19 pandemic, restrictions on movement and
the return of migrant workers to their hometowns created severe labour shortages, delaying operations at
warehouses, ports, and transport hubs.

The table below sets forth our transportation, freight, duty and handling charges as a percentage of our
revenue from operations for the year/period indicated:
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(' in lakhs)

Particulars For six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
ended September 30,
2024
Amount % of Amount % of Amount % of Amount % of
Revenue Revenue Revenu Revenue
from from e from from
Operati Operatio Operati Operation
ons ns ons S
Transpor  Freight & 1,525.98 2.82%  3,679.14 4.04% 7,831.13 4.96% 4,806.92 4.82%
tation, Transportatio
Charges n
Export 161.85 0.30% 668.81 0.73% 2,880.35 1.82% 1,720.52 1.72%
Charges
(incl. Export
Freights,
CHA,

Custom, etc.)

Total 1,687.83 3.12%  4,347.95 477%  10,711.48 6.78%  6,527.44 6.54%

We could be required to expend considerable resources in addressing our transportation requirements,
including by way of absorbing any excess charges to maintain our selling price, which could adversely
affect our results of operations, or passing these charges on to our customers, which could adversely
affect demand for our products.

We require certain approvals and licenses in the ordinary course of business and are required to
comply with certain rules and regulations to operate our business, any failure to obtain, retain and
renew such approvals and licences or comply with such rules and regulations may adversely affect
our operations.

We require several statutory and regulatory permits, licenses and approvals to operate our business, some
of which are either received or applied for or are yet to be applied. Many of these approvals are subject
to periodical renewal. Any failure to renew the approvals that may expire, or to apply for the required
approvals, licenses, registrations or permits, or any suspension or revocation of any of the approvals,
licenses, registrations and permits that have been or may be issued to us, could result in delaying the
operations of our business, which may adversely affect our business, financial condition, results of
operations and prospects. We believe that we have obtained all the material licenses required for running
our business and operations. For more details relating to licenses and approvals relating to our business,
see fiGovernment and Other Statutory Approvalso on page 386.

While we have not had any material instances of failure to obtain, maintain or renew approvals, licenses,
and registrations required to conduct our businesses in the past three Fiscals, we cannot assure you that
approvals, licenses and registrations will be successfully granted or renewed in a timely manner or at all
in the future. We also cannot assure you that our approvals and consents will not be suspended or revoked
in the future. Failure to obtain, maintain or renew the approvals, licenses and registrations required to
operate our business could adversely affect our business, financial condition, cash flows and results of
operations.

Further, some of our permits, licenses and approvals are subject to several conditions and we cannot
provide any assurance that we will be able to continuously meet such conditions or be able to prove
compliance with such conditions to the statutory authorities, which may lead to the cancellation,
revocation or suspension of relevant permits, licenses or approvals which may result in the interruption
of our operations and may have a material adverse effect on our business, financial condition, cash flows
and results of operations. For more details relating to licenses and approvals relating to our business, see
fiGovernment and Other Statutory Approvals 6 on page 386.

The sugar trading business operates on a high-volume, low-margin model, where price

competitiveness is crucial for retaining key customers. Pricing pressure from customers may adversely
affect our gross margin, profitability and ability to increase our prices.
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The sugar trading business operates on a high-volume, low-margin model, where price competitiveness
is crucial for retaining key customers and expanding our market share. To secure bulk orders, we may
need to offer price reductions or discounts on certain products. While such strategies can help increase
overall sales volume, they may also compress profit margins, potentially impacting on our financial
stability and future growth prospects.

At times, we are required to reduce prices to retain key customers or expand our market share within
existing client relationships. In the past, we have provided discounts on our product price, to secure a
larger share of customers procurement. However, any reduction in our product prices impacts on our
profit margins, potentially leading to material adverse effects on our financial condition, operational
results, and long-term business prospects.

Given the capital-intensive nature of our business, maintaining a robust supply chain and optimizing cost
efficiencies are essential. Our profitability depends on effectively managing fixed costs across higher
sales volumes. However, as customers scale up their orders, they typically negotiate larger price
reductions, further pressuring margins. To sustain profitability, we focus on strategic procurement,
supply chain optimization, operational efficiencies, and leveraging economies of scale to counterbalance
price reductions while maintaining a competitive position in the market.

If we are unable to offset customer price reductions through increased volumes, improved operating
efficiencies, sourcing alternatives and other cost reduction initiatives, our results of operations, cash
flows and financial condition may be materially adversely affected. Further, our competitors may resort
to aggressive pricing strategies to gain a larger market share which may exert downward pressure on our
pricing levels and profit margins and as a result, we may be required to reduce our prices which in turn
may have an adverse impact on our results of operations, cash flows and financial conditions.

We have contingent liabilities, and our financial condition could be adversely affected if any of these
contingent liabilities materializes.

As of September 30, 2024 contingent liabilities disclosed in the notes to our Restated Financial
Statements aggregates to  6,507.20 lakhs. The following form the part of our contingent liability:

(i) MEIR has received demand order under section 73(9) of Maharashtra Goods and Service Tax
Act, 2017. Department has raised demand of 26.75 lakhs for the Fiscal 2020 with respect to
difference in tax liability as per the outward e-way bill generated by company and actual taxes
paid by MEIR. MEIR has filed appeal against this order on November 20, 2024. Status of this
appeal is pending appellate authority, but tax advisor indicates that it is not probable that a
significant liability will arise.

(i) MEIR's subsidiary Shakumbari Sugar & Allied Industries Limited had suspended its sugar
production activities at its manufacturing plant in Uttar Pradesh during earlier years and most
of the employees/workers were released from their duties/services accordingly, the company
had accounted for and offered compensation amounting to  302.85 Lakhs (excluding the
amount of  95.91 Lakhs compensation accepted till September 30, 2024) based on its
assessment, pending acceptance/confirmation from the parties concerned.

The workers have challenged the decision of MEIR with the Labour Commissioner (Kanpur)
and also demanded additional compensation. Further, the Labour Commissioner had referred
the dispute to the Industrial Tribunal vide its order dated August 22, 2015 which is pending for
final decision. Payment against settlement, and additional compensation, if any, will be
accounted for on receipt of the decision/settlement order.

(iii) Shakumbari Sugar & Allied Industries Limited, a subsidiary of MEIR, received an income tax
demand amounting to 2,679.51 lakhs (including tax and interest) on December 26, 2022, under
Section 143(3) of the Income Tax Act, 1961, for the Assessment Year 2021722. The subsidiary
has filed an appeal against the demand, and the proceedings are currently in progress.
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It is pertinent to note that this demand pertains to a period prior to the acquisition of shareholding
in Shakumbari Sugar & Allied Industries Limited by our Company.

(iv) Shakumbari Sugar and Allied Industries Limited (subsidiary company) has provided security in
connection with the term loan taken by MEIR Commodities India Limited (holding company)
having outstanding balance as at September 30, 2024 is 1,997.95 lakhs.

(v) Arrears of dividend on 10% Cumulative Redeemable Preference Shares 1,500.14 Lakhs
(Previous Fiscal 1,450.14 Lakhs).

(vi) In accordance with Section 16 of the Micro, Small and Medium Enterprises Development
(MSMED) Act, 2006, and Rule 4 of the MSMED (Regulation of Interest on Delayed Payments)
Rules, 2006. MEIR may incur interest charges at the rate of 18% per annum on outstanding
amounts due to MSME vendors, which is currently not quantifiable.

If any of these contingent liabilities materialize, our financial condition and results of operation may be
adversely affected. For details, please see fiRestated Financial Statements T Note 37 Contingent
Liabilitieso on page 315.

MEIR intends to utilize a portion of the Net Proceeds of the Offer towards the working capital
requirements of MEIR which are based on certain assumptions.

The objects of the Offer include funding working capital requirements which are based on the
management estimates and certain assumptions by MEIR in relation to inter alia sales of the products by
MEIR, receivable days and the cost and holding periods of the inventories. The requirements for funding
the working capital of MEIR have not been appraised by any bank, financial institution or any other
appraising authority.

Our business is working capital intensive and accordingly, the net working capital requirements of MEIR
for the Fiscals 2024, 2023 and 2022 were 142.93 lakhs, 1,434.00 lakhs, and 2,037.87 lakhs, and
represents 0.16%, 0.91%, and 2.04% of our revenue from operations, respectively. We propose utilizing
up to 4,875.00 lakhs in the Fiscals 2026 from the Net Proceeds to fund part of the working capital
requirements of MEIR. For details, see 6Objects of the Offerd on page 109.

The future working capital requirements and deployment of funds by MEIR may be subject to change
due to factors beyond the control of MEIR including force majeure conditions, an increase in defaults by
our customers, unanticipated expenses, economic conditions, availability of funding from banks or
financial institutions. Accordingly, such working capital requirements and deployment of proceeds may
not be indicative of the actual requirements of MEIR in the future and investors are advised to not place
undue reliance on such estimates of future working capital requirements.

Our Companybs sources of additional financing, required to meet the working capital requirements of
our Company may include availing debt or issue of further equity or debt securities or a combination of
both. If our Company decides to raise additional funds by availing debt, the interest and debt repayment
obligations of our Company will increase and could have a significant effect on our profitability and cash
flow. Further, our Company may be subject to additional covenants, which could limit the ability of our
Company to access cash flows from operations. Any issuance of further equity, on the other hand, could
result in a dilution of your shareholding in our Company. Accordingly, continued increases in the
working capital requirements by our Company may have an adverse effect on our business, results of
operations, financial condition and cash flows.

We may face several risks associated with the manufacturing unit of our subsidiaries, which could
hamper our growth, prospects, cash flows and business and financial condition.

As on the date of this Draft Red Herring Prospectus, we have one (1) operational manufacturing unit,
managed by our subsidiary, SSAIL. This facility is located on a parcel of land measuring 58,72,681.88
Sg. ft. in Village Todarpur, District Saharanpur, Uttar Pradesh. SSAIL6s manufacturing unit is equipped
for the production of sugar and ethanol, with an installed crushing capacity of 5,500 TCD per day and an
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ethanol production capacity of 60 KLPD. As of November 30, 2024, the unit operates at a capacity
utilization rate of 44.91% for sugar and 0% for ethanol. Despite having the capacity to produce ethanol,
production has not yet commenced due to pending repairs and maintenance, as the distillery plant has
remained non-operational for over 10 years. While the sugar plant has restarted first in order to stabilize
cane production in the cane area, the ethanol plant is to yet to start after achieving higher availability of
captive molasses from sugar operations. For further details, refer to AOur Business T Capacity
Utilizationod on page 231. We cannot assure you that we will be able to increase the capacity utilization
for sugar production or commence ethanol production as planned. Further, we cannot assure you that the
present capacity utilization will not further decrease from current utilization levels, which may further
increase the cost of production in the future, as maintenance costs increase for our plant and machinery.
If we are unable to pass on this additional cost to our customers, our gross margins could decline and our
revenue, results of operations and financial condition would be adversely affected.

In addition to the above, our subsidiary, SCPL, has a manufacturing facility located at Plot No. D4,
MIDC Area, MIDC Shirala, Sangli, Maharashtra, India. This facility is designed to produce jaggery
powder, khandsari sugar, and invert syrup, with installed capacities of 150 MTPD, 100 MTPD, and 20
MTPD, respectively. However, the facility is currently non-operational. Delays in resuming operations
may be attributed to challenges such as denial of access to working capital loans by a couple of financial
creditors who have received their 100% plan amount and have not vacated charge on the company. This
has constrained SCPL to avail pre-season loan for repairs and maintenance and engagement of labour.
For further details, refer to AOur Business T Capacity Utilizationo on page 231. While efforts are
underway to resume operations, we cannot assure you that the facility will become operational within
the stipulated timelines.

Further, during the process of making the said manufacturing facilities fully operational, we may face
several difficulties such as cost overruns or delays for various reasons, including, but not limited to, our
financial and market conditions, changes in business and strategy, competition, negotiation with vendors,
variation in cost estimates including due to passage of time, incremental pre-operative expenses and other
external factors such as changes in the business environment, regulatory, which may not be within the
control of our management. We cannot assure you that we will be able to say manufacturing facilities
fully operational without facing delays or time and cost overruns.

Furthermore, the said manufacturing facilities may be subject to delays and other risks, which may be
caused due to certain other unforeseen events, such as unforeseen engineering or technical problems,
disputes with workers, unanticipated cost increases, low production and availability of sugar cane. While
we may seek to minimize the risks from any unanticipated events, it cannot be assured that all potential
delays could be mitigated and that we will be able to prevent any cost and time over-runs and any loss
of profits resulting from such delays, shortfalls and disruptions.

Further, the budgeted cost required for making the manufacturing facilities fully operational may prove
insufficient due to, among other things, cost escalation, which could drain our internal cash flows or
compel us to raise additional capital, which may not be available on terms favorable to us or at all.

The manufacturing facilities are critical for us to support our supply chain, add product to our portfolio
and for vertical integration, and any inability to make the manufacturing facilities operational could
jeopardize our business strategy. For details, see iOur Business T Our Strategies - Vertical Integration
and Diversificationo on page 218.

Any failure in our quality control and procurement processes may adversely affect our business,
results of operations and financial condition. We may face product liability claims and legal
proceedings if the quality of our products does not meet our customerds expectations.

Our agricultural commodities may suffer from certain quality issues due to inadvertent lapses in
procurement leading to purchase of low-quality agricultural commaodities. Further the agricultural
commaodities may also deteriorate in quality or decay during transit. For instance, sugar is hygroscopic,
meaning it absorbs moisture from the air, making it prone to hardening and fungal growth if not stored

properly.
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We are engaged in export operations and have to fulfil the quality conditions and processes prescribed
by the importing jurisdictions. We believe that we have implemented quality control processes for our
agricultural commodities that we trade in, on the basis of internal and international quality standards.
However, we cannot assure you that our quality control processes or our agricultural commodities will
pass the quality tests and inspections conducted by various international and domestic agencies as per
their prescribed standards. It is imperative for us to meet the international quality standards set by our
international customers and agencies as deviation from the same can cause them to reject our products
and can also cause damage to our reputation, market standing and brand value.

However, there was no material instance of failure of quality control in the last three fiscal and six-month
period ended September 30, 2024 and no material impact on the operations of the Company.

In the event the quality of our agricultural commaodities is sub-standard or the agricultural commodities
suffer from defects and are returned by our customers due to quality complaints, we might be compelled
to take back the sub-standard agricultural commodities and reimburse the cost paid by our customers.
Such quality lapses could strain our longstanding relationship with our domestic and international
customers and our reputation and brand image may suffer, which in turn may adversely affect our
business, results of operations and financial condition. Our customers may lose faith in the quality of our
agricultural commodities and could in turn refuse to further deal in our products, which could have a
severe impact on our revenue and business operations.

We may also face the risk of legal proceedings and product liability claims being brought against us by
our customers for low quality agricultural commodities sold. We cannot assure you that we will not
experience any material product liability losses in the future or that we will not incur significant costs to
defend any such claims. A product liability claim may adversely affect our reputation and brand image,
as well as entail significant costs.

We are exposed to credit risk from our customers and the recoverability of our trade receivables is
subject to uncertainties.

We generally extend a credit period to our customers, which exposes us to credit risk. The table below
outlines specific details regarding our trade receivables and trade receivable turnover days for the
indicated year/period:

Particulars For the six-month period Fiscal 2024  Fiscal 2023  Fiscal 2022
ended September 30, 2024
Trade Receivables ( 5,003.74 3,049.35 7,947.66 6,711.48
Lakhs)
Trade Receivable 17 13 18 27
Turnover Days

(number of days)

A customerbs ability to make timely payments depends on various factors, including general economic
conditions and their cash flow situation, which are beyond our control. Delays in receiving payments
from customers could negatively impact our cash flow and hinder our ability to meet working capital
requirements. There is no guarantee that our customers will pay us promptly or at all, which may affect
the recoverability of our trade receivables. Additionally, we may struggle to manage any bad debt
resulting from delayed payments.

Taking legal action against our customers to enforce their contractual obligations can be challenging, and
there is no guarantee that we will receive a favorable judgment or that it will be issued in a timely manner.
If any of our customers fail to fulfill their contractual commitments, or if they face insolvency or
liquidation, it could negatively impact on our financial condition and results of operations.
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The prices of our agricultural commodities products that we trade, depend largely on prevailing
market prices.

The pricing of the commaodities products we trade, particularly sugar, plays a crucial role in determining
our profitability. Given the nature of the industry, sugar prices are highly volatile, influenced by several
external factors including but not limited to; weather conditions affecting crop yields; domestic and
international trade policies impacting import/export regulations; shifts in global and local supply and
demand dynamics; currency fluctuations and macroeconomic conditions.

As these factors are beyond our control, price volatility can significantly impact our revenue streams,
profit margins, and overall financial stability. Any substantial fluctuation in sugar prices may result in
material adverse effects on our business operations, cash flows, and long-term growth prospects.
Although we employ strategic procurement planning, and diversified sourcing, we remain subject to
external market forces that can influence our financial performance.

Growing our business through acquisitions may expose us to additional risks that could adversely
impact our business, financial condition, cash flows, operational results, and future prospects.

In the past, we have resorted to acquisitions for expansion of our business supply chain and vertical
integration and we may continue to pursue strategic acquisitions or similar arrangements. For more
details, see fiOur Businesso on page 195.

The successful integration of acquired business depends on our ability to implement necessary changes
in their operations or personnel, which may involve significant capital expenditure. We may face
challenges in integrating processes, systems, and employees in a timely and cost-effective manner.
Additionally, we could encounter difficulties in establishing effective management information and
financial control systems, assimilating differing corporate cultures, and addressing unforeseen legal,
regulatory, contractual, or other issues. Our recent or future acquisitions or arrangements carry risks that
could materially and adversely affect our business, particularly if such acquisitions do not yield the
expected investment results.

Additionally, our subsidiaries i.e. SCPL and SSAIL which we recently acquired are involved in certain
ongoing litigations which, if determined against them, may have an adverse effect on their operations,
financial condition, and overall business performance. Also, see litigation involving SCPL and SSAIL
in AQutstanding Litigation and Material Developments - Litigation filed against our Subsidiariesé on
page 371.

We are subject to restrictive covenants under our financing agreements that could limit our flexibility
in managing our business or to use cash or other assets. Any defaults could lead to acceleration of
our repayment obligations, cross defaults under other financing agreements, termination of one or
more of our financing agreements or force us to sell our assets, which may adversely affect our cash
flows, business, results of operations and financial condition.

We have entered into agreements for secured short term and long-term borrowings with certain lenders.
Ason January 31, 2025, an aggregate of 9,337.12 lakhs towards secured loans, on a consolidated basis,
was outstanding towards loans availed from banks. The credit facilities availed by us are secured by way
of mortgage of fixed assets, hypothecation of current assets (both present and future), and personal
guarantees given by our Promoter. For details, see fiFinancial Indebtednesso on page 339. We have also
obtained unsecured facilities from financial institutions, promoters and others. amounting to  6,814.52
lakhs, as on January 31, 2025 which are repayable on demand. For details, see fiFinancial Indebtednesso
on page 339.

In case we are not able to pay our outstanding dues in time, the same may amount to a default under the
loan documentation and all the penal and termination provisions therein would get triggered and the loans
granted to us may be recalled with penal interest. This could severely affect our operations and financial
condition. Our financing agreements include certain covenants that require us to obtain lender consents
prior to carrying out certain corporate activities and entering into certain transactions, such as, incurring
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any additional borrowings, undertaking capital expenditure, diversifying business, advance or repay
loans, affect any dividend pay-out in case of delays in debt servicing, affect any change in shareholding
pattern and management control of the Company amongst others. In addition, any breach of financial or
non-financial covenant may qualify as an event of default under financing agreements.

We cannot assure you that the lenders will not seek to enforce their rights in respect of any breach by us
under our financing agreements. Any failure to comply with any condition or covenant under our
financing agreements that is not waived by the lenders or is not otherwise cured by us, may lead to a
termination of our credit facilities and/or acceleration of all amounts due under the relevant credit facility.
Further, such breach and relevant actions by the lenders could also trigger enforcement action by other
lenders pursuant to cross-default provisions under certain of our financing agreements. Further, if the
obligations under any of our financing agreements are accelerated, we may have to dedicate a substantial
portion of our cash flow from operations to make payments under the financing documents, thereby
reducing the availability of cash for our operations. In addition, the lenders may enforce their security
interest in certain of our assets. Moreover, during the period in which we are in default, we may face
difficulties in raising further loans. Any future inability to comply with the covenants under our financing
agreements or to obtain the necessary consents required thereunder may lead to termination of our credit
facilities, levy of penal interest, acceleration of all amounts due under such financing agreements and
enforcement of any security provided.

Any of these circumstances would have an adverse effect our business, results of operation and financial
condition. Further, the said credit facilities can be renewed/enhanced/cancelled/suspended/reduced and
the terms and conditions of the same can be altered by the lending banks, at their discretion. In the event,
the lenders refuse to renew / enhance the credit facilities and/or cancel / suspend / reduce the said credit
facilities and/or alter the terms and conditions to the derogation of our Company, then our existing
operations as well as our future business prospects and financial condition may be severely affected.

MEIR currently has 24 employees and in case of exit of such employees, it could be difficult for us to
find a suitable or timely replacement and in such event our business could be adversely affected.

MEIR currently has 24 employees including Executive Directors and Key Managerial Personnel. Our
operations are managed by a limited number of employees including our Key Managerial Personnel and
the success of our operations depends on the management skills and guidance of our Key Managerial
Personnel for the development of business strategies, monitoring their successful implementation and
meeting future challenges. Our future performance will depend largely on our ability to retain the
continued service of our management team. If one or more of our Directors or Key Managerial Personnel
are unable or unwilling to continue in his/her present position, it could be difficult for us to find a suitable
or timely replacement and our business could be adversely affected. Going forward, we must grow our
workforce in order to expand operations, manaage procurement, logistics, compliance, and customer
relations in a more efficient manner and ensure long-term sustainability.

A portion of our revenues are denominated in foreign currencies and going forward, we intend to
increase our revenue from outside India including export and import. As a result, we are exposed to
foreign currency exchange risks and adverse foreign trade policies which may adversely impact our
results of operations currency exchange risks which may adversely impact our results of operations.

We have exposure to foreign exchange-related risks since a portion of our revenue from operations is in
foreign currencies. The following table sets forth a breakdown of our revenues from operations in India
and our revenue from operations outside India on consolidated basis, in absolute terms and as a
percentage of total consolidated revenue from operations, for the periods indicated:

(" in lakhs except for percentages)

Particulars  For the six- % to the Fiscal % tothe  Fiscal 2023 %o to the Fiscal % to the
month total 2024 total total 2022 total
period revenue revenue revenue revenue
ended from from from from

September  operation operation operation operatio
30, 2024 S S ns
Revenue 37,360.83 68.98%  78,050.99 85.71%  1,20,091.89 76.06%  80,576.94 80.72%
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from India

Revenue 16,802.82% 31.02%
from

operations

outside

India

Total 54,163.65 100.00%

13,014.49

91,065.48

14.29%

100.00%

37,805.77

1,57,897.67

23.94%

100.00%

19,243.16

99,820.10

19.28%

100.00%

“Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary
based in the UAE, as well as revenue from exports done by MEIR.

Following is our revenue breaks up on the basis of geographical distribution for the six-month period
ended September 30, 2024 and for the Fiscal 2024, Fiscal 2023 and Fiscal 2022

Domestic (India)

Total 37,360.83 68.98%
Domestic

Sale (A)

Revenue from Outside India
Afghanistan 5,682.24 10.49%
Africa 559.51 1.03%
Bahrain 148.17 0.27%
Benin 1,128.24 2.08%
China - -
Congo - -
Kuwait - -
Kyrgyzstan - -
Malaysia - -
Mauritius - -
Netherland 482.69 0.89%
Singapore 1,658.60 3.06%
Sri Lanka 3,744.82 6.91%
Saudi - -
Arabia

Tajikistan 81.95 0.15%
Timor-Leste - -
Turkey - -
UAE 1,957.56 3.61%
United 17.46 0.03%
Kingdom

Uzbekistan 1,341.58 2.48%
Total 16802.82 31.02%
Export Sale

(B)

78,050.99

232.52
26.37

4,075.90
7,911.29

130.14

13,014.49

85.71
%

0.26%
0.03%

4.48%
8.69%

0.14%

14.29
%

1,20,091.89

3,073.75

23.92

1,103.91

394.92
59.15

1,718.37

3,076.40
19.81

22,865.28

5,470.26

37,805.77

76.06
%

1.95%

0.02%

0.70%

0.25%
0.04%

1.09%

1.95%
0.01%

14.48
%
3.46%

23.94
%

80,576.94

6,584.38
219.84

50.09
293.23
100.50

257.13
11.68
1,261.53

1,363.14
199.00

1,149.05

6,311.20

1,442.39

19,243.16

(" in lakhs, except for percentage)

80.72
%

6.60%
0.22%

0.05%
0.29%
0.10%

0.26%
0.01%
1.26%

1.37%
0.20%

1.15%

6.32%

1.44%

19.28
%



Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022

period ended
September 30, 2024
Revenue % to the Revenue % to Revenue % to Revenue % to
from total from the from the from the

Operations ~ revenue  Operations  total  Operations  total  Operations  total
from reven revenu revenu
operation ue e from e from
S from operati operati

operat ons ons

ions

Total 54,163.65  100.00% 91,065.48 1000 1,57,897.67 100.00 99,820.10  100.00
(A+B=C) 0% % %

Going forward, we intend to increase wallet share from revenue from outside India including export
revenue by MEIR subject to the export restriction on sugar. Any appreciation or depreciation of the
Indian Rupee against these currencies can impact our results of operations. We may experience foreign
exchange losses and gains in respect of transactions denominated in foreign currencies. We may from
time to time be required to make provisions for foreign exchange differences in accordance with
accounting standards. Our inability to price our products at the applicable prices in the international
market, may affect the demand for our products and consequently have a material adverse effect on our
results of operations and financial condition.

Further, in addition to the currency fluctuation risk, there are a number of risks in doing business abroad
including the operation of our overseas wholly owned subsidiary, SATCL based in Dubai, where we
have limited experience. These risks and challenges include risks with respect to different tax and
regulatory environments (particularly with respect to the nature of our products), changes in social,
political and economic conditions, the need to recruit personnel combining product skills and local
market knowledge, obtaining the necessary clearances and approvals to set up business and competing
with established players in regions and cost structures in international markets, including those in which
we operate, that are significantly different from those that we have experienced. Authorities in different
jurisdictions may impose their own requirements or delay or refuse to grant approval, even when our
product has already been approved in another country. In case we fail to comply with applicable statutory
or regulatory requirements, there could be a delay in the submission or grant of approval for marketing
new products.

Changes in foreign trade policy may also pose significant risks to our business operations, particularly
in relation to our exports and international revenue streams. Governments may introduce new export
restrictions, tariffs, quotas, import duties, or other regulatory measures that could impact our ability to
trade efficiently. Any tightening of export policies, particularly on sugar, may directly limit our ability
to expand our international market share and affect our revenue.

Additionally, modifications in free trade agreements, trade relations between countries, or changes in
global trade policies could create barriers to entry in certain markets or make our products less
competitive due to increased costs. Compliance with evolving regulatory requirements in different
jurisdictions may also require additional administrative and financial resources, potentially impacting
our profitability. If we fail to adapt to these changing policies or secure alternative markets, our business
operations, financial condition, and overall growth strategy could be adversely affected.

These risks may impact on our ability to expand our operations in different regions and otherwise achieve
our objectives relating to our expanded operations. Expansion into a market outside of our current
operation could require significant capital expenditure and have a material effect on our capital structure.
If we pursue an international expansion opportunity, we could face internal or external risks, including,
without limitation compliance with multiple and potentially conflicting foreign laws and regulations,
import and export limitations and limits on the repatriation of funds and limits under Indiads foreign trade

policy.

We may be unsuccessful in developing and implementing policies and strategies that will be effective in
managing these risks in each country where we have business operations. Our failure to manage these
risks successfully could adversely affect our business, operating results and financial condition.
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Furthermore, we may face competition in other countries from companies that have more experience
with operations in such countries or with international operations generally. If we are unable to
successfully develop or manage our international operations, it may limit our ability to grow our
international business.

Errors in forecasting demand for our agricultural products including sugar could result in failure to
manage our inventory and misallocation of production capacity, which in turn, could lead to decreased
efficiency, increased cost and lost opportunity which could have an adverse effect on our business,
results of operations, profitability and margins, cash flows and financial condition.

The results of operations of our business are dependent on our ability to effectively manage our inventory
and stocks. Overstocking of agricultural products during surplus years exacerbates the problem, as
prolonged storage increases the likelihood of spoilage. On the other hand, understocking during deficit
years can lead to missed sales opportunities, particularly during peak demand periods. To effectively
manage our inventory, we must be able to accurately estimate customer demand and supply requirements
and manufacture and trade inventory accordingly. If our management has misjudged expected customer
demand it could adversely impact the results by causing either a shortage of products or an accumulation
of excess inventory.

Natural disasters such as earthquakes, extreme climatic or weather conditions such as floods or droughts
may adversely impact our inventory levels. In addition, disruptions to the delivery of products to our
customers may occur for reasons such as poor handling, transportation bottlenecks, or labor strikes,
which could lead to delayed or lost deliveries or damaged products and disrupt supply of these products.

An optimal level of inventory is important to our business as it allows us to respond to customer demand
effectively. Any mismatch between our planned and actual sales could lead to potential excess inventory
or out of stock situations, either of which could have an adverse effect on our business, results of
operations, profitability and margins, cash flows and financial condition. Also see, fiRisk Factor - Our
trading operations in agricultural commodities including sugar are subject to the regulatory
framework established under the Essential Commodities Act, 1955 (AECAO0), which empowers the
Government of India to regulate and control the production, supply, distribution, and traded on page
41.

We may not be able to adequately protect our intellectual property, which could harm the value of our
brand and services.

As on the date of this Draft Red Herring Prospectus, our Company has registered the following trademark
with the Registrar of Trademarks under the Trademarks Act, 1999:

Date of Issue Particulars of the Trade Mark No. Class of
Mark Registration
November 19, 2018 P 4001584 30

ME%

Any failure to renew registration of our registered trademark may affect our right to use such trademark
in future. Further, our efforts to protect our intellectual property may not be adequate and any third-party
claim on any of our unprotected intellectual property may lead to erosion of our business value and our
reputation, which could adversely affect our operations. Third parties may also infringe or copy our
registered brand name which has been registered by us in India. We may not be able to detect any
unauthorized use or take appropriate and timely steps to enforce or protect our trademarks in India and
abroad. Further, it may be possible that we may not be aware of any misuse of our trademarks which
could potentially cause loss of our reputation and impact our business and may even affect our goodwill.
While we have endeavoured to register most of the trademarks that we use or have used in the past, the
use of a deceptively similar or identical third-party mark may result in a loss/injury to us. Although our
company has not encountered any unauthorized use of our intellectual property in the last three Fiscals,
we may not be able to ensure protection of the same in future. For further details, see iGovernment and
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Other Statutory Approvalso on page 386.

An inability to effectively manage our growth and expansion may have a material adverse effect on
our business prospects and future financial performance.

The success of our business will depend greatly on our ability to effectively implement our business and
growth strategy. Our growth depends, amongst other factors, on our strategy of transitioning from a
trading to trading and manufacturing business, with a focused approach on the production and trade of
sugar and allied products, khandsari, rice, pulses, spices and other agricultural products and expanding
our existing processing capacity. Our ability to achieve growth will be subject to a range of factors,
including, regulatory requirements, ability to identify trends and demands in the industry, competing
with existing companies in our markets, continuing to exercise effective quality control, hiring and
training qualified personnel.

Many of these factors are beyond our control and there is no assurance that we will succeed in
implementing our strategies. Our future growth also depends on expanding our sales volume and entering
new regions. We face increased risks when we enter new markets, in both India and abroad. Our
expansion plans and business growth could strain our managerial, operational and financial resources.
Our ability to manage future growth will depend on our ability to continue to implement and improve
operational, financial and management information systems and internal controls on a timely basis and
to expand, train, motivate and manage our workforce which may place significant demands on our
management, financial and other resources. We cannot assure you that our personnel, systems,
procedures and controls will be adequate to support our future growth. Failure to effectively manage our
expansion may lead to increased costs and reduced profitability and may adversely affect our growth
prospects. There can be no assurance that we will be able to achieve our business strategy, on time and
within our estimated budget, or that our expansion and development plans will increase our profitability.
Our inability to manage our business and implement our growth strategy could have a material adverse
effect on our business, financial condition and profitability

Our insurance coverage may not adequately protect us against certain operating risks and this may
have an adverse effect on the results of our business.

We believe that we have obtained adequate insurance coverage as per the size of our business and
industry standards. Our Company maintains insurance cover against various risks inherent in our
business activities, including property damage caused by fire, earthquake, flood, burglary, explosion and
similar risks that may result in physical damage to or destruction of our property/stocks. We have also
obtained cargo-marine policies which covers material in-transit.

We could face liabilities or otherwise suffer losses should any unforeseen incident such as fire, flood,
and accidents affect our registered office or in the regions/areas where products are store or in transit.
Although we maintain adequate insurance coverage in relation to fire and other natural and accidental
risks, there are possible losses, which we may not have insured against or covered or wherein the
insurance cover in relation to the same may not be adequate. Any damage suffered by us in excess of
such limited coverage amounts, or in respect of uninsured events, not covered by such insurance policies
will have to be borne by us.

Further, while during the six months period ended September 30, 2024 and last three Fiscals, there has
been no instance of inadequate insurance coverage for any loss, there can however be no assurance that
the terms of our insurance policies will be adequate to cover any damage or loss suffered by us or that
such coverage will continue to be available on reasonable terms or will be available in sufficient amounts
to cover one or more large claims, or that the insurer will not disclaim coverage as to any future claim.
A successful enforcement of one or more claims against us that exceeds our available insurance coverage
or changes in our insurance policies, including premium increases or the imposition of a larger deductible
or co-insurance requirement, could adversely affect our business, financial condition, cash flows and
results of operations.

Our Company will not receive any proceeds from the Offer for Sale.

66



41.

42,

43.

44,

The Offer comprises an Offer for Sale by the Selling Shareholder. The Selling Shareholder will receive
the entire proceeds from the Offer for Sale (after deducting applicable Offer related expenses) and our
Company will not receive any part of the proceeds of the Offer for Sale. For further information, see
fiThe Offerd and AObjects of the Offerd on pages 81 and 109, respectively.

Failure or disruption of our IT systems may unfavourably affect our business and operations.

Our IT infrastructure enables us to track government levies, procurement of products and sale of
products, payments to suppliers and receivables from customers. We have Tally software for our
accounting related work.

We rely on our IT infrastructure to provide us with connectivity and data backup across our location and
functions. We have taken necessary measures to ensure cyber security, data protection from virus attacks
and systems for data retrieval and business continuity. Any failure or disruption in the operation of these
systems or the loss of data due to such failure or disruption (including due to human error or sabotage)
may affect our ability to plan, track, record and sales, process financial information, manage our
creditors, debtors or otherwise conduct our normal business operations, which may increase our costs
and otherwise affect our business operations.

Any delay in payment of statutory dues or non-payment of statutory dues in dispute may attract
financial penalties from the respective government authorities, which may have an adverse impact on
our financial condition and cash flows.

Except for a single day delay in filing of GSTR-3B during December 2021 in Fiscal 2022 and during
March 2023 during Fiscal 2023, we have made timely payment of statutory dues towards goods and
services tax. Further we have made timely payment towards professional tax, employeesd state insurance,
employees provident fund, income-tax (TDS) for six-month period ended September 30, 2024 and last
three Fiscals. Any future inability to make timely payment of our statutory dues could result us into
paying interest on the delayed payment which could adversely affect our business and our results of
operations and financial condition. While we shall endeavor to make timely payment in the future, we
cannot assure you that going forward we will be able to make timely payment of our statutory dues which
could result us into paying interest on the delay in payment of statutory dues which could adversely affect
our business and our results of operations and financial condition.

Our Promoter has provided personal guarantees as security for certain facilities availed by our
Company. If these guarantees are revoked, we may be unable to procure alternative guarantees
satisfactory to our lenders, which may adversely affect our business, results of operations, cash flows
and financial condition.

Our Promoter, Rahil Irfan Igbal Shaikh have provided personal guarantees as security for certain facilities
availed by our Company. For further details, see fiFinancial Indebtednesso and fiHistory and Certain
Corporate Matterso on page 339 and 247, respectively. If any of the guarantees are revoked, our lenders
may require alternative guarantees or cancel such facilities, entailing repayment of amounts outstanding
under such facilities. If we are unable to procure alternative guarantees satisfactory to our lenders, we
may need to seek alternative sources of capital, which may not be available to us at commercially
reasonable terms or at all, or to agree to more onerous terms under our financing agreements, which may
limit our operational flexibility. Accordingly, our business, results of operations, cash flows and financial
condition may be adversely affected by the revocation of all or any of the guarantees provided by our
Promoter, in connection with our Companyds borrowing.

If we are unable to establish and maintain effective internal controls and compliance system, our
business and reputation could be adversely affected.

We are responsible for establishing and maintaining adequate internal measures commensurate with the
size and complexity of operations. Our internal audit functions make an evaluation of the adequacy and
effectiveness of internal systems on an ongoing basis so that our operations adhere to our policies,
compliance requirements and internal guidelines. We periodically test and update our internal processes
and systems and there have been no past material instances of failure to maintain effective internal
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controls and compliance system. However, we are exposed to operational risks arising from the potential
inadequacy or failure of internal processes or systems, and our actions may not be sufficient to ensure
effective internal checks and balances in all circumstances.

We take reasonable steps to maintain appropriate procedures for compliance and disclosure and to
maintain effective internal controls over our financial reporting so that we produce reliable financial
reports and prevent financial fraud. As risks evolve and develop, internal controls must be reviewed on
an ongoing basis. Maintaining such internal controls requires human diligence and compliance and is
therefore subject to lapses in judgment and failures that result from human error. Any lapses in judgment
or failures that result from human error can affect the accuracy of our financial reporting, resulting in a
loss of investor confidence and a decline in the price of our Equity Shares.

Further, our operations are subject to anti-corruption laws and regulations. These laws generally prohibit
us and our employees and intermediaries from bribing, being bribed or making other prohibited payments
to government officials or other people to obtain or retain business or gain some other business
advantage. We participate in collaborations and relationships with third parties whose actions could
potentially subject us to liability under these laws or other local anti-corruption laws. While our code of
conduct requires our employees and intermediaries to comply with all applicable laws, and we continue
to enhance our policies and procedures in an effort to ensure compliance with applicable anti-corruption
laws and regulations, these measures may not prevent the breach of such anti-corruption laws, as there
are risks of such breaches in emerging markets. If we are not in compliance with applicable anti-
corruption laws, we may be subject to criminal and civil penalties, disgorgement and other sanctions and
remedial measures, and legal expenses, which could have an adverse impact on our business, financial
condition, results of operations and liquidity. Likewise, any investigation of any potential violations of
anti-corruption laws by the relevant authorities could also have an adverse impact on our business and
reputation. As we continue to grow, there can be no assurance that there will be no other instances of
such inadvertent non-compliances with statutory requirements, which may subject us to regulatory
action, including monetary penalties, which may adversely affect our business and reputation.

Certain sections of this Draft Red Herring Prospectus disclose information from the D&B Report
which have been commissioned and paid for by us exclusively in connection with the Offer and any
reliance on such information for making an investment decision in the Offer is subject to inherent
risks.

Certain sections of this Draft Red Herring Prospectus include information based on, or derived from, the
Industry Research Report on filndian Sugar Industryd dated January 29, 2025 prepared and issued by
D&B India, which has been exclusively commissioned and paid for by our Company in connection with
the Offer and appointed on October 21, 2024. D&B India is an independent agency which has no
relationship with our Company, subsidiaries, our Promoter, Promoter group and any of our Directors or
KMPs or SMPs

Further, D&B Report is prepared based on information as of specific dates and may no longer be current
or reflect current trends. Certain information in this Report is subject to limitations and is also based on
estimates, projections, forecasts and assumptions that may prove to be incorrect. Industry sources do not
guarantee the accuracy, adequacy or completeness of the data. The D&B Report uses certain
methodologies for market sizing and forecasting. Furthermore, the D&B Report is not a recommendation
to invest/ disinvest in any company covered in the D&B Report. Accordingly, Investors should not place
undue reliance on, or base their investment decision solely on this information.

In view of the foregoing, you may not be able to seek legal recourse for any losses resulting from
undertaking any investment in the Offer pursuant to reliance on the information in this Draft Red Herring
Prospectus based on, or derived from, the D&B Report. You should consult your own advisors and
undertake an independent assessment of information in this Draft Red Herring Prospectus based on, or
derived from, the D&B Report before making any investment decision regarding the Offer. For further
details, see filndustry Overviewd on page 143.

Some of the Directors of our Company do not have experience of being a director of a public listed
company.
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Except our Directors, Gopal Krishan Sood and Sanjay Bhikajirao Khatal, the Directors of our Company
do not have the experience of having held directorship of public listed company. Accordingly, they have
limited exposure to management of affairs of the listed company which inter-alia entails several
compliance requirements and scrutiny of affairs by shareholders, regulators and the public at large that
is associated with being a listed company. As a listed company, our Company will require to adhere strict
standards pertaining to accounting, corporate governance and reporting that it did not require as an
unlisted company. Our Company will also be subject to the SEBI Listing Regulations, which will require
it to file audited annual and unaudited quarterly reports with respect to its business and financial
condition. If our Company experiences any delays, we may fail to satisfy its reporting obligations and/or
it may not be able to readily determine and accordingly report any changes in its results of operations as
promptly as other listed companies.

Further, as a publicly listed company, our Company will need to maintain and improve the effectiveness
of our disclosure controls and procedures and internal control over financial reporting, including keeping
adequate records of daily transactions. In order to maintain and improve the effectiveness of our
Companybs disclosure controls and procedures and internal control over financial reporting, significant
resources and management attention will be required. As a result, the Board of Directors of our Company
may have to provide increased attention to such procedures and their attention may be diverted from our
business concerns, which may adversely affect our business, prospects, results of operations and financial
condition. In addition, we may need to hire additional legal and accounting staff with appropriate
experience and technical accounting knowledge, but we cannot assure you that we will be able to do so
in a timely and efficient manner.

The funding requirements and the proposed deployment of Net Proceeds have not been appraised by
any bank or financial institution or any other independent agency and our management will have
broad discretion over the use of the Net Proceeds.

MEIR intends to use Net Proceeds from the Fresh Issue towards (a) Funding Working capital
requirement; and (b) general corporate purposes. For details of the objects of the Offer, see iObjects of
the Offero on page 109. The funding requirement and deployment of the Net Proceeds mentioned as a
part of the Objects of the Fresh Issue are based on current circumstances of our business, prevailing
market conditions, and are subject to changes. The estimates for the proposed expenditure are based on
several variables, a significant variation in any one or a combination of which could have an adverse
effect. Furthermore, the deployment of funds has not been appraised by any bank or financial institution.

MEIR operate in a highly competitive and dynamic industry and we may have to revise our funding
requirements and deployment from time to time on account of various factors beyond our control, such
as availability of material, inflation, employment levels, demographic trends, changing customer
preferences, increasing regulations or changes in government policies, our Boardds analysis of economic
trends and business requirements, competitive landscape, as well as general factors affecting our
business, results of operations, financial condition and access to capital such as credit availability and
interest rate levels.

We are dependent on our Promoter/Directors for functioning of our business, and we believe that our
senior management team and other key managerial personnel are critical to our continued success
and we may be unable to attract and retain such personnel in the future.

Our performance depends largely on the efforts and abilities of our Promoter/Directors. For details, see
fi0ur Promoter and Promoter Groupd on pages 272 and fiOur Managementd on page 256. We believe
that the input and experience of our Promoter/Directors are valuable for the growth and development of
business and operations and the strategic directions taken by our Company. Our business and operations
are led by our Promoter/ Directors, who possess vast experience in the sugar and agricultural trading
industry, the loss of whose services may adversely affect our business operations.

At the same time, our future success also substantially depends on the continued service and performance
of the members of our senior management team and other key managerial personnel in our business for
the management and running of our daily operations and the planning and execution of our business
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strategy. During the six-month period ended September 30, 2024 and past three Fiscals, we have not
faced any significant attrition of our KMPs and SMPs.

However, there is intense competition for experienced senior management and other key managerial
personnel with technical and industry expertise in the sugar business and, if we lose the services of any
of our senior management and other key managerial personnel or other key individuals and are unable to
find suitable replacements in a timely manner, our ability to realize our strategic objectives could be
impaired. The loss of key members of our senior management or other key team members, particularly
to competitors, could have an adverse effect on our business, cash flows, and results of operations.

Our Promoter is at present involve and may enter into ventures that may lead to real or potential
conflicts of interest with our business.

Our Promoter, as on the date of this Draft Red Herring Prospectus, has interest in Kermis Food Private
Limited and Ally Commodities Private Limited which are authorized to undertake similar business. For
details, see fiPromoter and Promoter Groupo and fiOur Group Companieso on pages 272 and 276.

We have entered into a non-compete arrangement, under which Kermis Food Private Limited and Ally
Commodities Private Limited have agreed not to compete with our business. However, we cannot assure
you that there will be no conflict of interest in allocating business opportunities between us and our
Promoter Group entity or that we will be able to suitably resolve any such conflict without an adverse
effect on our business and financial performance.

Any variation in the utilization of the Net Proceeds would be subject to certain compliance
requirements, including prior shareholders approval.

We intend to use Net Proceeds from the Fresh Issue towards funding working capital requirement and
general corporate purposes. For further details of the proposed objects of the Offer, see fiObjects of the
Offerd on page 109. At this stage, we cannot determine with any certainty if we would require Net
Proceeds to meet any other expenditure or fund any exigencies arising out of competitive environment,
business conditions, economic conditions or other factors beyond our control. In accordance with Section
13(8) and 27 of the Companies Act, 2013, we cannot undertake any variation in the utilization of the Net
Proceeds without obtaining the shareholdersé approval by way of a special resolution. In the event of any
such circumstances that require us to undertake variation in the disclosed utilization of the Net Proceeds,
we may not be able to obtain the shareholdersé approval in a timely manner, or at all. Any delay or
inability in obtaining such shareholdersd approval may adversely affect our business or operations.

Further, our Promoter would be required to provide an exit opportunity to the Shareholders who do not
agree with our proposal to change the objects of the Offer or vary the terms of such contracts, at a price
and manner as prescribed by SEBI. Additionally, the requirement on Promoter or controlling
shareholders to provide an exit opportunity to such dissenting shareholders may deter the Promoter or
controlling shareholders from agreeing to the variation of the proposed utilization of the Net Proceeds,
even if such variation is in the interest of MEIR. Further, we cannot assure you that the Promoter or the
controlling shareholders of MEIR will have adequate resources at their disposal at all times to enable
them to provide an exit opportunity at the price prescribed by SEBI.

In light of these factors, we may not be able to undertake a variation of objects of the Offer to use any
unutilized proceeds of the Offer, if any, or vary the terms of any contract referred to in this Draft Red
Herring Prospectus, even if such variation is in the interest of our Company. This may restrict our
Companyébs ability to respond to any change in our business or financial condition by re-deploying the
unutilized portion of Net Proceeds, if any, or varying the terms of contract, which may adversely affect
our business and results of operations.

Our lenders have charge over our immovable and movable properties in respect of finance availed by
us.

We have secured our lenders by creating a charge over our movable and immovable properties in respect
of working capital loan and term loan availed by us from HDFC Bank, Axis Bank Limited and ICICI
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Bank Limited. We have been extended such loan against mortgage and hypothecation of our property
and current assets. Any default in repayment of such a loan can potentially led to the lenders disposing
off our assets. For further information on the financing and loan agreements along with the total amounts
outstanding and the details of the repayment schedule, please refer to chapter iFinancial Indebtednesso
beginning on page 339.

Any increase in interest rates would have an adverse effect on our results of operations and will expose
our Company to interest rate risks.

We are dependent upon the availability of equity, cash balances and debt financing to fund our operations
and growth. Any fluctuations in interest rates may directly impact the interest costs of such loans and, in
particular, any increase in interest rates could adversely affect our results of operations. Furthermore, our
indebtedness means that a material portion of our expected cash flow may be required to be dedicated to
the payment of interest on our indebtedness, thereby reducing the funds available to us for use in our
general business operations. If interest rates increase, our interest payments will increase and our ability
to obtain additional debt and non-fund-based facilities could be adversely affected with a concurrent
adverse effect on our business, financial condition and results of operations. For further details, see
fiFinancial Indebtednesso beginning on page 339.

Our Promoter will continue to retain majority control over our Company after the Offer, which will
allow him to determine the outcome of matters submitted to shareholders for approval.

After completion of the Offer, our Promoter will own a majority of the Equity Shares of MEIR. As a
result, our Promoter will be able to exercise a significant degree of influence over us and will be able to
control the outcome of any proposal that can be approved by a majority shareholder vote, including, the
election of members to our Board, in accordance with the Companies Act and our AoA. Such a
concentration of ownership may also have the effect of delaying, preventing or deterring a change in
control of MEIR.

In addition, our Promoter will continue to have the ability to cause us to take actions that are not in, or
may conflict with, our interests or the interests of some or all of our creditors or minority shareholders,
and we cannot assure you that such actions will not have an adverse effect on our future financial
performance or the price of our Equity Shares.

There will be no monitoring agency appointed by MEIR to monitor the utilization of the Offer
proceeds.

As per SEBI (ICDR) Regulations, 2018 appointment of monitoring agency is required only for Fresh
Issue above 10,000.00 lakhs. Since, Fresh Issue is below 10,000 lakhs, MEIR do not intend to appoint
a monitoring agency to monitor the utilization of Offer proceeds. However, the audit committee of our
Board will monitor the utilization of Offer proceeds. Further, MEIR shall inform about material
deviations in the utilization of Offer proceeds to the Stock Exchanges and shall also simultaneously make
the material deviations / adverse comments of the audit committee, if any to the public.

Further, we propose to utilize the Net Proceeds for purposes identified fiObjects of the Offerd on page
109. The manner of deployment and allocation of such funds is entirely at the discretion of our
management and our Board, subject to compliance with the necessary provisions of the Companies Act
and other applicable laws.

MEIR shall on a periodical basis disclose to the Audit Committee the uses and application of Net
Proceeds. Additionally, the Audit Committee shall review the report submitted by the Management and
make recommendations to our Board for further action, if appropriate. MEIR shall, on a periodic basis
as required under the applicable law, prepare a statement of funds utilized for purposes other than those
stated in this Draft Red Herring Prospectus and place it before the Audit Committee. Such disclosure
shall be made only till such time that all the Net Proceeds have been utilized in full.

Our future funds requirements, in the form of issue of capital or securities and/or loans taken by us,
may be prejudicial to the interest of the shareholders depending upon the terms on which they are
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eventually raised.

We may require additional capital from time to time depending on our business needs. Any issue of
shares or convertible securities would dilute the shareholding of the existing shareholders and such
issuance may be done on terms and conditions, which may not be favorable to the then existing
shareholders. If such funds are raised in the form of loans or debt, then it may substantially increase our
interest burden and decrease our cash flow, thus prejudicially affecting our profitability and ability to
pay dividends to our shareholders.

Our ability to pay dividends in the future will depend upon our future earnings, financial condition,
cash flows, working capital requirements, capital expenditure and restrictive covenants in our
financing arrangements.

We may retain all our future earnings, if any, for use in the operations and expansion of our business. As
a result, we may not declare dividends in the foreseeable future. Any future determination as to the
declaration and payment of dividends will be at the discretion of our Board of Directors and will depend
on factors that our Board of Directors deem relevant, including among others, our results of operations,
financial condition, cash requirements, business prospects and any other financing arrangements. For
details of our dividend history, see iDividend Policyo on page 279.

Our Promoter/Directors and some members of our senior management are interested in our Company,
in addition to regular remuneration or benefits and reimbursement of expenses.

Our Promoter/Directors and some members of our senior management are interested in our Company to
the extent of their respective shareholding in our Company as well as to the extent of any dividends,
bonus, other distributions on such Equity Shares, etc. For details, see iSummary of Offer Document -
Summary of Related Party Transactiono on page 29. We cannot assure you that our Promoter and such
members of senior management will exercise their rights as shareholders to the benefit and best interest
of our Company. Further, our Promoter/Directors may take or block actions with respect to our business
which may conflict with the best interests of our Company or that of minority shareholders. For further
information on the interest of our Promoter, Directors and KMPs, other than reimbursement of expenses
incurred or normal remuneration or benefits, see iOur Managemento and iOur Promoter and Promoter
Group0 on pages 256 and 272, respectively.

Information relating to the installed manufacturing capacity of the recently acquired subsidiaries
included in this Draft Red Herring Prospectus are based on various assumptions and estimates and
future production and capacity may vary.

Information relating to the installed capacity, actual production and capacity utilization of our
manufacturing facilities included in this Draft Red Herring Prospectus are based on various assumptions
and estimates of our management that have been taken into account by the chartered engineer, M/s.
Ashok Sonje Engineers & Valuers, in his Chartered Engineerds Certificates both dated December 7, 2024
for Shivaji Cane Processors Limited and Shakumbari Sugar and Allied Industries Limited, each, in the
calculation of our installed capacity, actual production and capacity utilization. Undue reliance should
therefore not be placed on our historical installed capacity, actual production and capacity utilization for
our existing manufacturing facilities included in this Drat Red Herring Prospectus. See Business T
Capacity and capacity utilization on page 231.

We could be harmed by employee misconduct or errors that are difficult to detect, and any such
incidences could adversely affect our financial condition, results of operations and reputation.

Employee misconduct or errors could expose us to business risks or losses, including regulatory sanctions
and cause serious harm to our reputation and goodwill of our Company. There can be no assurance that
we will be able to detect or deter such misconduct. Moreover, the precautions we take to prevent and
detect such activity may not be effective in all cases. Our employees and distributors or brokers may also
commit errors that could subject us to claims and proceedings for alleged negligence, as well as
regulatory actions on account of which our business, financial condition, results of operations and
goodwill could be adversely affected. Although we have not faced any such incidence in six-month
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period ended September 30, 2024 and past three Fiscals, we cannot assure that we would not face such
incident in future.

The average cost of acquisition of Equity Shares by our Promoter is lower than the issue price of the
Equity Shares offered through the present Offer.

The average cost of acquisition of Equity Shares of our Promoter is as follows:

The average cost of acquisition of Equity Shares of our Promoter and the Selling Shareholder as on the
date of this Draft Red Herring Prospectus is as follows:

Name of the Promoter/ Number of Equity Shares held  Average cost per Equity Share
Selling Shareholder (in )
Rahil Irfan Igbal Shaikh 2,98,79,509 0.01

For further details regarding the average cost of acquisition of Equity Shares by our Promoter/Selling
Shareholder in our Company and build-up of Equity Shares of our Promoter in our Company, see
fiCapital Structureo on page 99.

Our Company has during the preceding one year from the date of the Red Herring Prospectus have
allotted Equity Shares at a price which is lower than the Offer Price.

In the last 12 months, we have made allotments of Equity Shares through bonus issue of shares to the
shareholders, which are given without any consideration to the shareholders. We cannot assure you that
any issuance of Equity Shares made by our Company post completion of this Offer will be above the
Offer Price or the prevailing market price of our Equity Shares. For further details see fiCapital
Structureo on page 99.

Any future issuance of Equity Shares, or convertible securities or other equity linked securities by our
Company may dilute your shareholding and any sale of Equity Shares by our Promoter may adversely
affect the trading price of the Equity Shares.

Any future issuance of the Equity Shares, convertible securities or securities linked to the Equity Shares
by our Company may dilute your shareholding in our Company, adversely affect the trading price of the
Equity Shares and our ability to raise capital through an issue of our securities. In addition, any perception
by investors that such issuances or sales might occur could also affect the trading price of the Equity
Shares. We cannot assure you that we will not issue additional Equity Shares. Any sale of our Equity
Shares by our Promoter or major shareholders or future equity issuances, by us may adversely affect the
trading price of our Equity Shares, which may lead to other adverse consequences including difficulty in
raising capital through offering of our Equity Shares or incurring additional debt. In addition, any
perception by investors that such issuances or sales might occur may also affect the market price of our
Equity Shares. We cannot assure you that we will not issue Equity Shares, convertible securities or
securities linked to Equity Shares or that our Shareholders will not dispose of, pledge or encumber their
Equity Shares in the future.

Under Indian law, foreign investors are subject to investment restrictions that limit our ability to
attract foreign investors, which may adversely affect the trading price of the Equity Shares.

We are subject to Indian exchange control regulations that regulate borrowings in foreign currencies,
including those specified under FEMA and the rules thereunder. Under such foreign exchange
regulations currently in force in India, transfer of shares between non-residents and residents are freely
permitted (subject to compliance with sectoral norms and certain other restrictions), if they comply with
the pricing guidelines and reporting requirements specified by the RBI. If the transfer of shares which
are sought to be transferred, is not in compliance with such pricing guidelines or reporting requirements
or falls under any of the exceptions referred to above, then a prior regulatory approval of the RBI will be
required. Additionally, shareholders who seek to convert Rupee proceeds from a sale of shares in India
into foreign currency and repatriate that foreign currency from India require a no-objection or a tax
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clearance certificate from the Indian income tax authorities.

Further, in accordance with the Press Note No. 3 (2020 Series), dated April 17, 2020 issued by the DPIT
and the Foreign Exchange Management (Non-debt Instruments) Amendment Rules, 2020 which came
into effect from April 22, 2020, any investment, subscription, purchase or sale of equity instruments by
entities of a country which share a land border with India or where the beneficial owner of an investment
into India is situated in or is a citizen of any such country, will require prior approval of the Government
of India. Any such approval(s) would be subject to the discretion of the regulatory authorities.
Restrictions on foreign investment activities and any impact on our ability to attract foreign investors
may cause uncertainty and delays in our future investment plans and initiatives.

We cannot assure investors that any required approval from the RBI or any other governmental agency
can be obtained on any particular terms or at all. For further information, see fiRestrictions on Foreign
Ownership of Indian Securitieso on 434.

Rights of shareholders under Indian laws may be more limited than under the laws of other
jurisdictions.

Indian legal principles related to corporate procedures, directorsd fiduciary duties and liabilities, and
shareholderst rights may differ from those that would apply to a company in another jurisdiction.
Shareholdersd rights including in relation to class actions, under Indian law may not be as extensive as
shareholdersd rights under the laws of other countries or jurisdictions. Investors may have more difficulty
in asserting their rights as shareholder in an Indian company than as shareholder of a corporation in
another jurisdiction.

QIB and Non-Institutional Investors are not permitted to withdraw or lower their Bids (in terms of
quantity of Equity Shares or the Bid Amount) at any stage after submitting a Bid.

Pursuant to the SEBI ICDR Regulations, QIBs and Non-Institutional Investors are not permitted to
withdraw or lower their Bids (in terms of quantity of Equity Shares or the Bid Amount) at any stage after
submitting a Bid. Retail Individual Investors can revise their Bids during the Bid/ Offer Period and
withdraw their Bids until Bid/ Offer Closing Date. While our Company is required to complete all
necessary formalities for listing and commencement of trading of the Equity Shares on all Stock
Exchanges where such Equity Shares are proposed to be listed including Allotment pursuant to the Offer
within 3 (three) Working Days from the Bid/Offer Closing Date, events affecting the Biddersd decision
to invest in the Equity Shares, including material adverse changes in international or national monetary
policy, financial, political or economic conditions, our business, results of operations or financial
condition may arise between the date of submission of the Bid and Allotment. Our Company may
complete the Allotment of the Equity Shares even if such events occur, and such events may limit the
Bidders ability to sell the Equity Shares Allotted pursuant to the Offer or cause the trading price of the
Equity Shares to decline on listing.

We have in this Draft Red Herring Prospectus included certain non-GAAP financial measures and
certain other industry measures related to our operations and financial performance. These non-
GAAP measures and industry measures may vary from any standard methodology that is applicable
across the industry, and therefore may not be comparable with financial or industry related statistical
information of similar nomenclature computed and presented by other companies.

Certain non-GAAP financial measures and certain other industry measures relating to our operations and
financial performance have been included in this Draft Red Herring Prospectus. We compute and disclose
such non-GAAP financial measures and such other industry related statistical information relating to our
operations and financial performance as we consider such information to be useful measures of our
business and financial performance, and because such measures are frequently used by securities
analysts, investors and others to evaluate the operational performance of Indian retailing industry, many
of which provide such non-GAAP financial measures and other industry related statistical and
operational information. Such supplemental financial and operational information is therefore of limited
utility as an analytical tool, and investors are cautioned against considering such information either in
isolation or as a substitute for an analysis of our Restated Financial Statements as reported under
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applicable accounting standards disclosed elsewhere in this Draft Red Herring Prospectus. These non-
GAAP financial measures and such other industry related statistical and other information relating to our
operations and financial performance may not be computed on the basis of any standard methodology
that is applicable across the industry and therefore may not be comparable to financial measures and
industry related statistical information of similar nomenclature that may be computed and presented by
other companies.

Subsequent to the listing of the Equity Shares, we may be subject to surveillance measures, such as
the Additional Surveillance Measures and the Graded Surveillance Measures by the Stock Exchanges
in order to enhance the integrity of the market and safeguard the interest of investors.

Subsequent to the listing of the Equity Shares, we may be subject to Additional Surveillance Measures
(AASMO) and Graded Surveillance Measures (\GSM0) by the Stock Exchanges and the Securities and
Exchange Board of India. These measures have been introduced to enhance the integrity of the market
and safeguard the interest of investors. The criteria for shortlisting any security trading on the Stock
Exchanges for ASM is based on objective criteria, which includes market-based parameters such as high
low-price variation, concentration of client accounts, close to close price variation, market capitalization,
average daily trading volume and its change, and average delivery percentage, among others. A scrip is
subject to GSM when the share price is not commensurate with the financial health and fundamentals of
the company. Specific parameters for GSM include net worth, net fixed assets, PE, market capitalization
and price to book value, among others. Factors within and beyond our control may lead to our securities
being subject to GSM or ASM. In the event our Equity Shares are subject to such surveillance measures
implemented by SEBI and the Stock Exchanges, we may be subject to certain additional restrictions in
connection with trading of our Equity Shares such as limiting trading frequency (for example, trading
either allowed once in a week or a month) or freezing of price on upper side of trading which may have
an adverse effect on the market price of our Equity Shares or may in general cause disruptions in the
development of an active trading market for our Equity Shares.

Investors will not be able to sell any Equity Shares on the Stock Exchanges until we receive the
appropriate listing and trading approvals.

Our Equity Shares will be listed on the Stock Exchanges. Pursuant to the applicable Indian laws, certain
actions must be completed before our Equity Shares can be listed and trading of our Equity Shares may
commence. Further, in accordance with Indian law, permission for listing of our Equity Shares will be
granted only after our Equity Shares in this Offer have been Allotted and all other relevant documents
authorizing the issuing of our Equity Shares have been submitted. The Allotment of Equity Shares in this
Offer and the credit of such Equity Shares to the applicantis demat account with depository participant
could take approximately two Working Days from the Bid/ Offer Closing Date and trading in the Equity
Shares upon receipt of final listing and trading approvals from the Stock Exchanges is expected to
commence within three Working Days of the Bid/ Offer Closing Date. There can be no assurance that
our Equity Shares will be credited to investorsd demat accounts, or that trading in our Equity Shares will
commence within the prescribed time periods. We could also be required to pay interest at the applicable
rates if allotment is not made, refund orders are not dispatched or demat credits are not made to investors
within the time periods prescribed under law. This could lead to financial liabilities and reputational
damage, which may adversely affect our business, financial condition, and results of operations.

The Equity Shares have never been publicly traded, and, after the Offer, the Equity Shares may
experience price and volume fluctuations, and an active trading market for the Equity Shares may not
develop. Further, the price of the Equity Shares may be volatile, and you may be unable to resell the
Equity Shares at or above the Offer Price, or at all.

Prior to the Offer, there has been no public market for the Equity Shares, and an active trading market
on the Stock Exchanges may not develop or be sustained after the Offer. Listing and quotation does not
guarantee that a market for the Equity Shares will develop, or if developed, the liquidity of such market
for the Equity Shares. The Offer Price of the Equity Shares is proposed to be determined through a book-
building process in accordance with the SEBI ICDR Regulations and may not be indicative of the market
price of the Equity Shares at the time of commencement of trading of the Equity Shares or at any time
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thereafter. The market price of the Equity Shares may be subject to significant fluctuations in response
to, among other factors, variations in our operating results of our Company, market conditions specific
to the industry we operate in, developments relating to India, volatility in securities markets in
jurisdictions other than India, variations in the growth rate of financial indicators, variations in revenue
or earnings estimates by research publications, and changes in economic, legal and other regulatory
factors.

The Offer price of our Equity Shares may not be indicative of the market price of our Equity Shares
after the Offer and the market price of our Equity Shares may decline below the Offer Price and you
may not be able to sell your Equity Shares at or above the Offer Price.

The Offer Price of our Equity Shares will be determined by the book-building method. This price is based
on numerous factors and may not be indicative of the market price of our Equity Shares after the Offer.
For details, see fiBasis for Offer Priceo on page 129. The market price of our Equity Shares could be
subject to significant fluctuations after the Offer and may decline below the Offer Price. We cannot
assure you that you will be able to sell your Equity Shares at or above the Offer Price. Among the factors
that could affect our share price include without limitation. The following:

1 Quarterly variations in the rate of growth of our financial indicators, such as earnings per share,
net income and revenues;

Changes in revenue or earnings estimates or publication of research reports by analysts;
Speculation in the press or investment community;

General market conditions; and

Domestic and international economic, legal and regulatory factors unrelated to our performance.

= = —a A

Fluctuation in the exchange rate between the Indian Rupee and foreign currencies may have an
adverse effect on the value of our Equity Shares, independent of our operating results.

On listing, our Equity Shares will be quoted in Indian Rupees on the Stock Exchanges. Any dividends in
respect of our Equity Shares will also be paid in Indian Rupees and subsequently converted into the
relevant foreign currency for repatriation, if required. Any adverse movement in currency exchange rates
during the time that it takes to undertake such conversion may reduce the net dividend to foreign
investors. In addition, any adverse movement in currency exchange rates during a delay in repatriating
outside India the proceeds from a sale of Equity Shares, for example, because of a delay in regulatory
approvals that may be required for the sale of Equity Shares may reduce the proceeds received by equity
shareholders. For example, the exchange rate between the Rupee and the U.S. dollar has fluctuated
substantially in recent years and may continue to fluctuate substantially in the future, which may have an
adverse effect on the trading price of our Equity Shares and returns on our Equity Shares, independent
of our operating results.

EXTERNAL RISK FACTORS

72.

Significant differences exist between Ind AS and other accounting principles, such as US GAAP and
International Financial Reporting Standards (filFRS0), which investors may be more familiar with
and consider material to their assessment of our financial condition.

Our Restated Financial Statements have been prepared in accordance with the Indian Accounting
Standards notified under Section 133 of the Companies Act, 2013, read with the Ind AS Rules and
restated in accordance with the SEBI ICDR Regulations and the Guidance Note on fiReports in
Company Prospectuses (Revised 2019)0 issued by the ICAI.

We have not attempted to quantify the impact of US GAAP, IFRS or any other system of accounting
principles on the financial data included in this Draft Red Herring Prospectus, nor do we provide a
reconciliation of our financial statements to those of US GAAP, IFRS or any other accounting principles.
US GAAP and IFRS differ in significant respects from Ind AS. Accordingly, the degree to which the
Restated Financial Statements included in this Draft Red Herring Prospectus will provide meaningful
information is entirely dependent on the readerds level of familiarity with Ind AS and the SEBI ICDR
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Regulations. Any reliance by persons not familiar with Indian accounting practices on the financial
disclosures presented in this Draft Red Herring Prospectus should accordingly be limited.

Changing laws, rules and regulations and legal uncertainties, including adverse application of tax
laws, may adversely affect our business, prospects and results of operations.

The regulatory and policy environment in India is evolving and subject to change. Such changes in
applicable law and policy in India, may adversely affect our business, financial condition, results of
operations, performance and prospects in India, to the extent that we are not able to suitably respond to
and comply with such changes.

The regulatory and policy environment in which we operate is evolving and subject to change. Such
changes may adversely affect our business, results of operations and prospects, to the extent that we are
unable to suitably respond to and comply with any such changes in applicable law and policy. In addition,
unfavourable changes in or interpretations of existing, or the promulgation of new laws, rules and
regulations including foreign investment laws governing our business, operations and group structure
could result in us being deemed to be in contravention of such laws or may require us to apply for
additional approvals. We may incur increased costs relating to compliance with such new requirements,
which may also require management time and other resources, and any failure to comply may adversely
affect our business, results of operations and prospects. Uncertainty in the applicability, interpretation or
implementation of any amendment to, or change in, governing law, regulation or policy, including by
reason of an absence, or a limited body, of administrative or judicial precedent may be time consuming
as well as costly for us to resolve and may affect the viability of our current business or restrict our ability
to grow our business in the future.

Investors may be subject to Indian taxes arising out of income arising on the sale of the Equity Shares.

Under current Indian tax laws, unless specifically exempted, capital gains arising from the sale of equity
shares in an Indian company is generally taxable in India. A securities transaction tax (ASTTO) is levied
on equity shares sold on an Indian stock exchange. Any capital gains exceeding 125,000, realized on
the sale of listed equity shares on a recognized stock exchange, held for more than 12 months may be
subject to long-term capital gains tax in India at the rate of 12.50% (plus applicable surcharge and cess).
This beneficial provision is, inter alia, subject to payment of STT. Further any capital gains realized on
the sale of listed equity shares of an Indian company, held for more than 12 months, which are sold using
any platform other than a recognized stock exchange and on which no STT has been paid, will be subject
to long term capital gains tax in India at the rate of 12.50% (plus applicable surcharge and cess), without
indexation benefits.

Further, any gain realized on the sale of our Equity Shares held for a period of 12 months or less
immediately preceding the date of transfer, will be subject to short-term capital gains tax in India at the
rate of 20% (plus applicable surcharge and cess), subject to STT being paid at the time of sale of such
shares. Otherwise, such gains will be taxed at the applicable rates.

The Government of India has recently announced the Union Budget for Financial Year 2025 (iBudget
20250). Pursuant to the Budget, the Finance (No.2) Act, 2024 was enacted which inter alia increased the
rate of taxation of short term capital gains and long-term capital gains arising from transfer of an equity
share. There is no certainty on the impact of Finance (No. 2) Act, 2024 on tax laws or other regulations,
which may adversely affect our Companyds business, financial condition, results of operations or on the
industry in which we operate. Investors should consult their own tax advisors about the consequences of
investing or trading in the Equity Shares.

Capital gains arising from the sale of the Equity Shares will not be chargeable to tax in India in cases
where relief from such taxation in India is provided under a treaty between India and the country of
which the seller is resident read with the Multilateral Instrument, if and to the extent applicable, and the
seller is entitled to avail benefits thereunder. Generally, Indian tax treaties do not limit Indiads ability to
impose tax on capital gains. As a result, residents of other countries may be liable for tax in India as well
as in their own jurisdiction on a gain realized upon the sale of the Equity Shares. We may or may not
grant the benefit of a tax treaty (where applicable) to a non-resident shareholder for the purposes of
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deducting tax at source pursuant to any corporate action.

Holders of Equity Shares may be restricted in their ability to exercise pre-emptive rights under Indian
law and thereby suffer future dilution of their ownership position.

Under the Companies Act, 2013, a company having share capital and incorporated in India must offer its
equity shareholders pre-emptive rights to subscribe and pay for a proportionate number of Equity Shares
to maintain their existing ownership percentages prior to issuance of any new equity shares, unless the
pre-emptive rights have been waived by the adoption of a special resolution by holders of three-fourths
of our Equity Shares voting on such resolution.

However, if the law of the jurisdiction that you are in does not permit the exercise of such pre-emptive
rights without our filing an offering document or registration statement with the applicable authority in
such jurisdiction, you will be unable to exercise such pre-emptive rights, unless we make such a filing.
The value such custodian receives on the sale of any such securities and the related transaction costs
cannot be predicted. To the extent that you are unable to exercise pre-emptive rights granted in respect
of our Equity Shares, your proportional interests in our Company would be diluted

Investors may not be able to enforce judgments obtained in foreign courts against us.

We are a public limited company under the laws of India. All of our directors and officers are Indian
nationals and all or a significant portion of the assets of all of the directors and officers and a substantial
portion of our assets are located in India. As a result, it may be difficult for investors to effect service of
process outside India on us or on such directors or officers or to enforce judgments against them obtained
from courts outside India, including judgments predicated on the civil liability provisions of the United
States federal securities laws.

India has reciprocal recognition and enforcement of judgments in civil and commercial matters with only
a limited number of jurisdictions, which includes the United Kingdom, United Arab Emirates, Singapore
and Hong Kong. In order to be enforceable, a judgment from a jurisdiction with reciprocity must meet
certain requirements of the Indian Code of Civil Procedure, 1908 (the ACivil Coded). The Civil Code
only permits the enforcement of monetary decrees, not being in the nature of any amounts payable in
respect of taxes, other charges, fines or penalties. Judgments or decrees from jurisdictions which do not
have reciprocal recognition with India cannot be enforced by proceedings in execution in India.
Therefore, a final judgment for the payment of money rendered by any court in a non-reciprocating
territory for civil liability, whether or not predicated solely upon the general laws of the non-reciprocating
territory, would not be enforceable in India. Even if an investor obtained a judgment in such a jurisdiction
against us, our officers or directors, it may be required to institute a new proceeding in India and obtain
a decree from an Indian court. However, the party in whose favour such final judgment is rendered may
bring a fresh suit in a competent court in India based on a final judgment that has been obtained in a non-
reciprocating territory within three years of obtaining such final judgment. It is unlikely that an Indian
court would award damages on the same basis or to the same extent as was awarded in a final judgment
rendered by a court in another jurisdiction if the Indian court believed that the amount of damages
awarded was excessive or inconsistent with public policy in India. In addition, any person seeking to
enforce a foreign judgment in India is required to obtain prior approval of the Reserve Bank of India to
repatriate any amount recovered pursuant to the execution of the judgment.

We are a public limited company under the laws of India. As a result, it may be difficult for investors
to effect service of process outside India on us or on such directors or officers or to enforce judgments
against them obtained from courts outside India, including judgments predicated on the civil liability
provisions of the United States federal securities laws. Political instability or a change in economic
liberalization and deregulation policies could seriously harm business and economic conditions in
India generally and our business in particular.

The Government of India has traditionally exercised and continues to exercise influence over many
aspects of the economy. Our business and the market price and liquidity of our Equity Shares may be
affected by interest rates, changes in Government policy, taxation, social and civil unrest and other
political, economic or other developments in or affecting India. The rate of economic liberalization could
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change, and specific laws and policies affecting the infrastructure sector, foreign investment and other
matters affecting investment in our securities could change as well. Any significant change in such
liberalization and deregulation policies could adversely affect business and economic conditions in India,
and our business, prospects, financial condition and results of operations, in particular.

We are subject to regulatory, economic and social and political uncertainties and other factors beyond
our control.

We are incorporated in India and we conduct our corporate affairs and our business in India. Our Equity
Shares are proposed to be listed on the BSE and the NSE, subject to the receipt of the final listing and
trading approvals from the Stock Exchanges. Consequently, our business, operations, financial
performance and the market price of our Equity Shares will be affected by interest rates, government
policies, taxation, social and ethnic instability and other political and economic developments affecting
India.

Factors that may adversely affect the Indian economy, and hence our results of operations may include:

|| any exchange rate fluctuations, the imposition of currency controls and restrictions on the right
to convert or repatriate currency or export assets;
|| any scarcity of credit or other financing in India, resulting in an adverse effect on economic

conditions in India and scarcity of financing for our expansions;

prevailing income conditions among Indian customers and Indian corporations;

political instability, terrorism, military conflict, epidemic or public health issues in India or in

countries in the region or globally, including in Indiads various neighbouring countries;

1 macroeconomic factors and central bank regulation, including in relation to interest rates
movements which may in turn adversely impact our access to capital and increase our borrowing
costs;

| Instability in financial markets and volatility in, and actual or perceived trends in trading activity

on, Indiads principal stock exchanges;

decline in Indiads foreign exchange reserves which may affect liquidity in the Indian economy;

downgrading of Indiads sovereign debt rating by rating agencies;

difficulty in developing any necessary partnerships with local businesses on commercially

acceptable terms and/or a timely basis.

changes in Indiads tax, trade, fiscal or monetary policies; and

other significant regulatory or economic developments in or affecting India or its logistics

sector.

= =A

= =4 =4

= =A

Moreover, a fall in the purchasing power of our customers, for any reason whatsoever, including rising
consumer inflation, availability of financing to our customers, changing governmental policies and a
slowdown in economic growth may have an adverse effect on our customersé revenues, savings and
could in turn negatively affect their demand for our products. In addition, any slowdown or perceived
slowdown in the Indian economy, or in specific sectors of the Indian economy, could adversely affect
our business, results of operations and financial condition and the price of the Equity Shares.

Inflation in India could have an adverse effect on our profitability and if significant, on our financial
condition.

Inflation rates in India have been volatile in recent years, and such volatility may continue. India has
experienced high inflation relative to developed countries in the recent past. Continued high rates of
inflation may increase our expenses related to costs of raw material, rent, salaries or wages payable to
our employees or any other expenses. There can be no assurance that we will be able to pass on any
additional expenses to our customers or that our revenue will increase proportionately corresponding to
such inflation. Accordingly, high rates of inflation in India could have an adverse effect on our
profitability and, if significant, on our financial condition.

Foreign investors are subject to foreign investment restrictions under Indian law that limits our ability
to attract foreign investors, which may adversely impact the market price of the Equity Shares.
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Under the foreign exchange regulations currently in force in India, transfers of shares between non-
residents and residents are freely permitted (subject to certain exceptions) if they comply with the pricing
guidelines and reporting requirements specified by the RBI. If the transfer of shares, which are sought to
be transferred, is not in compliance with such pricing guidelines or reporting requirements or falls under
any of the exceptions referred to above, then the prior approval of the RBI will be required. Additionally,
shareholders who seek to convert the Rupee proceeds from a sale of shares in India into foreign currency
and repatriate that foreign currency from India will require a no objection/ tax clearance certificate from
the income tax authority. There can be no assurance that any approval required from the RBI or any other
government agency can be obtained on any particular terms or at all.

Any downgrading of Indiads debt rating by an independent agency may harm our ability to raise
financing.

Any adverse revisions to Indiads credit ratings for international debt by international rating agencies may
adversely affect our ability to raise additional overseas financing and the interest rates and other
commercial terms at which such additional financing is available. This could have an adverse effect on
our ability to fund our growth on favourable terms or at all, and consequently adversely affect our
business and financial performance and the price of our Equity Shares.

The occurrence of natural or man-made disasters may adversely affect our business, financial
condition, results of operations and cash flows.

The occurrence of natural disasters, including hurricanes, floods, tsunamis, earthquakes, tornadoes, fires,
explosions, pandemic disease and man-made disasters, including acts of terrorism and military actions,
may adversely affect our financial condition or results of operations. In addition, any deterioration in
relations between India and its neighbouring countries might result in investor concern about stability in
the region, which may adversely affect the price of our Equity Shares. The potential impact of a natural
disaster on our results of operations and financial position is speculative and would depend on numerous
factors. In addition, an outbreak of a communicable disease in India or in the particular region in which
we have projects would adversely affect our business and financial conditions and the results of
operations. We cannot assure prospective investors that such events will not occur in the future or that
our business, financial condition, results of operations and cash flows will not be adversely affected.

Our ability to raise foreign capital may be constrained by Indian law.

As an Indian company, we are subject to exchange controls that regulate borrowing in foreign currencies.
Such regulatory restrictions limit our financing sources and could constrain our ability to obtain
financings on competitive terms and refinance existing indebtedness. In addition, we cannot assure you
that any required regulatory approvals for borrowing in foreign currencies will be granted to us without
onerous conditions, or at all. Limitations on foreign debt may have an adverse effect on our business
growth, financial condition and results of operations.
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SECTION 111 T INTRODUCTION

THE OFFER

The following table summarizes the Offer details:

Particulars

Offer of Equity Shares of face value of 10
each®®

of which
Fresh Issue®

Offer for Sale®

The Offer consists of:
A)  QIB Portion®®e)

Of which:
(i) Anchor Investor Portion®

(ii) Net QIB Portion (assuming Anchor
Investor Portion is fully subscribed)

Of which:

a) Auvailable for allocation to Mutual Funds
only (5% of the Net QIB Portion)®

b) Balance for all QIBs including Mutual
Funds

B) Non T Institutional Portion®()

A. Of which:

a) One-third of the Non-Institutional
Portion available for allocation to
Bidders with an application size more
than 2,00,000 and up to 10,00,000

b) Two-third of the Non-Institutional
Portion available for allocation to
Bidders with an application size of more
than 10,00,000

C) Retail Portion®

Pre-Offer and Post-Offer Equity Shares

Equity Shares outstanding prior to the Offer
(as on the date of this Draft Red Herring
Prospectus)

Equity Shares outstanding after the Offer
Use of Net proceeds

Details of Equity Shares

Offer of up to 88,23,530" Equity Shares of face value of 10
each fully paid up for cash, at a price of [0] per Equity share,
aggregating [0] lakhs

Up to 52,94,118 Equity Shares of face value of 10 each,
aggregating up to [0] lakhs
Up to 35,29,412 Equity Shares of face value of 10 each,
aggregating up to  [6] lakhs

Not more than [6]" Equity Shares of face value of 10 each,
aggregating up to  [0] lakhs

Up to [6]" Equity Shares
Up to [O]" Equity Shares
[6]" Equity Shares
[6]" Equity Shares

Not less than [0]" Equity Shares of face value of 10 each,
aggregating up to  [0] lakhs

[6]" Equity Shares

[6]" Equity Shares

Not less than [0]" Equity Shares of face value of 10 each,
aggregating up to  [0] lakhs

3,00,00,003 Equity Shares of face value of 10 each

[6] Equity Shares of face value of 10 each

For details about the use of Net Proceeds, please see fiObjects
of the Offerd on page 109.

*Subject to finalization of the Basis of Allotment.

Notes:

(1)  The Offer has been authorized by a resolution of our Board dated January 3, 2025, and has been authorized by a special resolution of
our Shareholders, dated January 15, 2025. Further, our Board has taken on record the approval for the Offer for Sale by the Selling
Shareholder pursuant to its resolution dated February 3, 2025.

(2)  Selling Shareholder has specifically confirmed that the Offered Shares are eligible to be offered for sale in the Offer in accordance
with the SEBI ICDR Regulations. The details of such authorizations are provided below:
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©)

4

®)

(6)

M

Name of the Selling Maximum number of Equity Shares Date of consent letter Date of board resolutions

Shareholder offered in the Offer for Sale recording the consent of
Selling Shareholder
Rahil Irfan Igbal Shaikh 35,29,412 January 28, 2025 February 3, 2025

Our Company may, in consultation with the BRLM allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis,
in accordance with the SEBI ICDR Regulations. The QIB portion will accordingly be reduced for the Equity Shares allocated to Anchor
Investors. One-third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds only, subject to valid Bids being
received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription or non-
Allotment in the Anchor Investor Portion, the balance Equity Shares in the Anchor Investor Portion shall be added back to the Net QIB
Portion. 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, and the remainder
of the Net QIB Portion will be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors),
including Mutual Funds, subject to valid Bids having being received at or above the Offer Price. In the event the aggregate demand
from Mutual Funds is less than as specified above, the balance Equity Shares available for Allotment in the Mutual Fund Portion will
be added to the Net QIB Portion and allocated proportionately to the QIB Bidders (other than Anchor Investors) in proportion to their
Bids. For further details, please see fiOffer Procedured on page 414.

Under-subscription, if any, in the QIB Portion, would not be allowed to be met with spill-over from other categories or a combination
of categories. In the event of under-subscription in the Offer, the Equity Shares will be allocated in the manner specified in fiTerms of
the Offero on page 403.

Subject to valid Bids being received at or above the Offer Price, under subscription, if any, in any category, except in the QIB Portion,
would be allowed to be met with spill-over from any other category or combination of categories, as applicable, at the discretion of our
Company in consultation with the BRLM, and the Designated Stock Exchange, subject to applicable laws.

Allocation to Bidders in all categories, other than Anchor Portion, Retail Individual Portion and Non-Institutional Portion, shall be
made on a proportionate basis, subject to valid Bids received at or above the Offer Price. The allocation to each Retail Individual
Bidder shall not be less than the minimum Bid Lot, subject to availability of Equity Shares in Retail Portion and the remaining available
Equity Shares, if any, shall be allocated on a proportionate basis. One-third of the Non-Institutional Portion shall be reserved for
applicants with application size of more than™ 2.00 lakhs and up to™ 10.00 lakhs, two-thirds of the Non-Institutional Portion shall be
reserved for Bidders with an application size of more than™ 10.00 lakhs and the unsubscribed portion in either of the above sub-
categories of Non-Institutional Portion may be allocated to Bidders in the other sub-category of Non-Institutional Bidders. The
Allocation to each Non-Institutional Investor shall not be less than the minimum application size viz.” 2.00 lakhs, subject to availability
of Equity Shares in the Non-Institutional Portion and the remaining Equity Shares, if any, shall be allocated on a proportionate basis.
Allocation to Anchor Investors shall be on a discretionary basis, in accordance with the conditions specified in this regard in Schedule
XI11 of the SEBI ICDR Regulations. For details, please see fiOffer Procedured on page 414.

SEBI through its circular (SEBI/HO/CFD/DIL2/CIR/P/2022/45) dated April 5, 2022, has prescribed that all individual investors
applying in initial public offerings opening on or after May 1, 2022, where the application amount is up to™ 5.00 lakhs shall use UPI.
Individual Investors bidding under the Non-Institutional Portion for more than™ 2.00 lakhs and up to™ 5.00 lakhs, using the UPI
Mechanism, shall provide their UPI ID the Bid cum Application Form for Bidding through Syndicate, sub-syndicate members,
Registered Brokers, RTAs or CDPs, or online using the facility of linked online trading, demat and bank account (3 in 1 type accounts),
provided by certain brokers.

For further details, including grounds for rejection of bids, please see ATerms of the Offerd, AOffer Structured
and AOffer Procedureo on pages 403, 410 and 414 respectively.
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SUMMARY OF FINANCIAL STATEMENTS

The following tables set forth the summary financial information of our Company derived from the Restated
Financial Statements.

The Restated Financial Statements has been prepared, based on financial statements for the six months period
ended September 30, 2024 and Fiscals 2024, 2023 and 2022. The Restated Financial Statements have been
prepared in accordance with Ind AS and the Companies Act, 2013, restated in accordance with the SEBI ICDR
Regulations and are presented in the section titled fiRestated Financial Statementso on page 280.

The summary of financial information presented below should be read in conjunction with the sections titled
fiFinancial Informationo and fiManagementds Discussion and Analysis of Financial Condition and Results of
Operationso on pages 280 and 342, respectively.

[The remainder of this page has intentionally been left blank]
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RESTATED STATEMENT OF ASSETS AND LIABILITIES

(All amounts in™ lakhs, unless otherwise stated)

Particulars Note As at September 30, Fiscal 2024 Fiscal 2023 Fiscal 2022
No. 2024
(Consolidated) (Consolidated) (Standalone)  (Standalone)
A ASSETS
1 Non-current assets
(@)  Property, Plant and 4 17,971.53 15,334.38 284.78 304.71
Equipment
(b)  Capital Asset work 2,650.62 731.18 92.88 88.65
In Progress
(¢)  Investment property 307.87 308.88 310.90 183.68
(d) Intangible assets 14.95 16.54 0.49 0.58
(e)  Financial Assets:
(i) Non-current 5 728.89 1,290.50 93.30 179.40
investments
(i) Long term loans 6 1,197.25 2,247.50 4,080.74 909.16
and Advances
(f)  Deferred Tax Assets 51 - - - 118.99
(g)  Other Non Current 7 8.85 - - -
Assets
2 Current assets
(@ Inventories 8 1,719.71 17,352.57 4,831.38 3,217.06
(b)  Financial Assets:
(i) Trade 9 5,003.74 3,049.35 7,947.66 6,711.48
receivables
(if) Cash and cash 10 939.08 808.24 89.29 1,097.92
equivalents
(iii) Bank balances 10 211.07 134.43 8.50 19.63
other than (ii) above
(iv) Short-term 11 1,678.09 1,410.03 1,696.60 2,829.68
loans and advances
(v) Other Financial 12 65.02 65.04 164.87 28.64
Asset
(c)  Other Current 13 891.23 9.26 - 75.02
Assets
TOTAL 33,387.90 42,757.91 19,601.39 15,764.60
B EQUITY AND
LIABILITIES
1 Equity
(@)  Equity Share capital 14 2,000.00 2,000.00 2,000.00 800.00
(b)  Other Equity 15 7,558.34 5,665.45 2,876.55 1,601.76
Equity attributable to owners 9,558.34 7,665.45 4,876.55 2,401.76
of the holding company
Non - Controlling interest 16 883.27 632.98 - -
10,441.61 8,298.43 4,876.55 2,401.76
2 Liabilities

Non-current liabilities
(@ Financial

Liabilities:
(i) Long Term 17 9,086.17 6,956.92 69.44 259.00
Borrowings
(ii) Lease Liabilities 18 41.98 1.48 17.64 36.13
(b)  Provision 20 32.59 29.97 14.31 10.21
(c) Deferred tax 51 930.72 947.14 40.83 -
liabilities (net)
(d)  Other Long Term 19 520.22 - - -
Liabilities

Current liabilities
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Liabilities
(i)  Short Term 21 3,760.51 5,354.63 1,295.06 602.95
Borrowings
(ii)  Lease Liabilities 18 18.86 16.16 18.49 18.50
(iif)  Trade payables : 22
(A) total 72.21 - - 177.56

outstanding dues of

micro enterprises

and small

enterprises

(B) total 3,657.65 16,009.87 9,349.98 4,298.50
outstanding dues of

Creditors other than

micro enterprises

and small
enterprises
(b)  Other current 23 2,908.97 3,336.61 3,042.89 7,129.04
liabilities
(c)  Provisions 24 1,916.41 1,806.70 876.20 830.94
TOTAL 33,387.90 42,757.91 19,601.39 15,764.60
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RESTATED STATEMENT OF PROFIT AND LOSS

(All amounts in™ lakhs, unless otherwise stated)

1 Revenue from operations 25 54,163.65 91,065.48 1,57,897.67 99,820.10
(gross)
2 Other Income 26 1,745.28 1,088.07 623.30 634.49
3 Total Income (I1+11) 55,908.93 92,153.55 1,58,520.96 1,00,454.59
4 Expenses
(a) Cost of materials 27 - - - -
consumed
(b) Purchase of Stock in Trade 28 34,691.25 90,446.32 1,44,256.46 92,705.26
(c) Changes in inventories of 29 16,642.80 (6,842.86) (1,614.32) (2,962.71)

finished goods, work-in-
progress and stock-in-trade

(d) Employee benefits 30 556.70 625.59 385.56 435.41

expenses

(e) Finance costs 31 609.73 429.77 200.93 112.98

(f) Depreciation and 32 562.13 606.34 39.27 17.34

amortization expenses

(g) Other expenses 33 2,505.67 5,556.59 11,883.22 8,000.54

Total Expenses 55,568.28 90,821.76 1,55,151.13 98,308.84
5 Profit before exceptional and 340.65 1,331.79 3,369.84 2,145.75

extraordinary items and tax

6 Exceptional Items gain/ - - - R
(loss)

7 Profit before extraordinary 340.65 1,331.79 3,369.84 2,145.75
items, Share of profit/(loss)
of associate

8 Share of Profit of Associate 43 1.96 - - -
9 Profit before Tax 342.61 1,331.79 3,369.84 2,145.75

10 Tax Expense:

(a) Current tax expense 51 131.88 580.17 733.59 575.70
(b) Deferred tax (16.26) (35.30) 160.23 18.54
11 Profit/ (Loss) for the period 226.98 786.93 2,476.02 1,551.50
from continuing operations
12 Other Comprehensive 34
Income

(i) Items that will not be

reclassified to Profit or Loss

(a) Re-measurement gains/ (0.62) (39.61) (1.64) (3.38)
(losses) on defined benefit

plans as per Ind AS 19

(ii) Income tax relating to 0.16 9.97 0.41 0.85
items that will not be

reclassified to Profit or Loss

(iii) Items that will be
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14

15

reclassified to Profit or Loss

(b) Foreign Exchange
difference on translation of
foreign exchange

Total Comprehensive
Income

Net Profit Attributable to:
Owners of the company
Non-Controlling interest

Other Comprehensive
Income Attributable to:
Owners of the company
Non-Controlling interest

Total Comprehensive
Income Attributable to:
Owners of the company
Non-Controlling interest

Earning per equity share:
(1) Restated Basic EPS
(2) Restated Diluted EPS

Earnings per equity share
(adjusted for the bonus
shares issued after the
balance sheet date)

(1) Restated Basic EPS
(2) Restated Diluted EPS

7.03

233.55

525.74
(298.76)

6.57

532.31
(298.76)

41
2.63
2.63

41

1.75
1.75

87

757.28

1,032.65
(245.72)

(17.40)
(12.24)

1,015.25
(257.96)

5.16
5.16

3.44
3.44

2,474.79

2,476.02

(1.23)

2,474.79

12.38
12.38

8.25
8.25

1,548.97

1,551.50

(2.53)

1,548.97

7.76
7.76

5.17
5.17



RESTATED CASH FLOW STATEMENT

(All amounts in™ lakhs, unless otherwise stated)

Particular For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30,
2024
(Consolidated) (Consolidated) (Standalone) (Standalone)
Cash flows from operating activities
Profit before tax 342.61 1,331.79 3,369.84 2,145.75
Adjustments to reconcile profit before
tax to net cash flows
Depreciation of property, plant and 560.53 605.99 39.19 17.27
equipment
Amortization of Intangible assets 1.60 0.35 0.08 0.08
Unrealized Loss on equity shares (28.82) - (7.87) (66.23)
Provision for doubtful debts (net) 44.82 46.74 19.06 16.07
Provision for doubtful debts written off - - 100.17 -
Profit on sale of Property, Plant & - (0.50) - -
Equipment
Other comprehensive income (6.57) (29.64) (1.23) (2.53)
MTM profit / (loss) on forward (0.31) (2.52) (25.19) (7.50)
exchange contracts (net)
Interest income (3.02) (18.32) (9.47) (5.64)
Dividend (1.03) (3.45) (0.94) (1.30)
Realized gain on Investment (93.58) (70.18) (79.01) (20.26)
Interest paid 459.44 406.46 174.94 77.05
Interest on lease liability 1.30 3.33 5.50 2.30
Unrealized exchange (gain) / losses 1.76 - - -
Cash flows from operating activities 1,278.71 2,270.06 3,585.06 2,155.06
before adjusting working capital
changes
Working capital: adjustments
Decrease / (Increase) in inventories 15,632.86 (12,521.19) (1,614.32) (2,962.71)
Decrease / (Increase) in trade and other (6,160.14) (1,185.06) (4,042.51) (5,561.67)
receivables
Short-term loans and advances (268.06) 286.56 1,133.09 (2,120.01)
Other Financial Asset 0.91 101.57 (134.62) (28.64)
Other Current Assets (881.97) (9.26) 75.02 (74.57)
Increase / (Decrease) in trade and other (11,523.29) 10,246.46 4,918.84 3,841.96
payable
Change in lease liabilities 54.44 2.71 - 60.33
Other current liabilities (427.64) 293.72 (4,086.15) 6,981.94
Short term provision 109.71 930.55 45.21 519.53
Cash generated from operations (2,184.46) 416.13 (120.38) 2,811.21
Direct taxes paid, net of refunds - (580.17) (733.59) (575.70)
Net cash flow from operating (2,184.46) (164.04) (853.95) 2,235.49
activities (A)
Cash flows from investing activities
Purchase of Property, plant and 64.86 (3,018.30) (150.70) (416.59)
equipment including CWIP (net of
capital creditors)
Purchase of investment (204.32) (2,031.57) (369.49) (241.92)
Redemption of investment 765.92 834.36 455.59 156.34
Loan given (28.63) (5,509.62) (402.48) (156.96)
Investment in bank deposits (having (31.51) (38.36) (4,709.73) (4,759.49)
original maturity more than 3 months)
Redemption of bank deposits (having - 32.50 4,709.73 4,739.86
original maturity more than 3 months)
Profit on sale on Fixed Asset - 0.50 - -
Dividend received 1.03 3.45 0.94 1.30
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Interest received

Net cash from / (used in) investing
activities (B)

Cash flows from financing activities
Interest paid

Lease rental payment

Loan taken

Loan repayment

Net cash from/(used in) financing
activities (C)

Net increase / (decrease) in cash and
cash equivalents (A+B+C)

Cash and cash equivalents at the
beginning of year

Cash and cash equivalents at the end of
the year

Components of Cash and Cash
equivalents

Cash on hand
Balances with scheduled banks
- current accounts

Total

2.13
569.48

(459.44)
(12.54)
2,895.92
(2,360.80)
63.13
(1,551.85)

2,490.93

939.08

32.98
906.10

939.08
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1657
(9,710.47)

(406.46)
(24.54)
12,330.24
(1,383.18)
10,516.06
641.54

166.70

808.24

10.67
797.57

808.24

7.86
(458.28)

(174.94)
(24.00)
502.54

303.60

(1,008.63)

1,097.92

89.29

14.76
74.53

89.29

5.64
(671.81)

(77.05)
(8.00)

(782.25)
(867.30)

696.38

401.54

1,097.92

5.43
1,092.49

1,097.92



GENERAL INFORMATION

Registered Office

MEIR Commodities India Limited

1108, the Corporate Park Premises Co-op Society

Plot no. 14-15, Sector 18, Vashi, Navi Mumbai
Thane T 400 703, Maharashtra, India
Telephone: +022 T 2087 6023

Email: investor@meirindia.com

Website: www.meirindia.com

Corporate identity number and registration number

Corporate Identity Number: U51909MH2018PLC309257

Registration Number: 309257

Registrar of Companies

Our Company is registered with RoC, Mumbai at the following address:

Registrar of Companies

100, Everest

Marine Drive

Mumbai T 400 002

Maharashtra, India

Email: roc.mumbai@mca.gov.in

Our Board of Directors of our Company

The following table sets out the details of our Board as on the date of this Draft Red Herring Prospectus:

Name DIN
Rahil Irfan Igbal Shaikh 01434988
Managing Director
Gopal Krishan Sood 00106839
Chairman and Non-Executive Director
Vijay Thakkar 08573276
Whole Time Director
Sanjay Bhikajirao Khatal 06616883
Independent Director
Sonal Khattri 10771472

Independent Director

Ashok Kumar Lalji Puri 03053613
Independent Director

Residential Address
B 1402 Maria Heights, Hutatma Dattaram bhau Koyande Road,
Mazgaon, Mumbai T 400 010, Maharashtra, India
E-40, Block-E, Greater Kailash Enclave-1, Greater Kailash S.O.,
Greater Kailash, South Delhi, Delhi T 110 048, India
A-603, Shreeji Heights, Plot No-43, Sector-8A, Airoli, Navi
Mumbai, Thane T 400 708, Maharashtra, India
Anantalaya, Plot no. 3 Sant Eknath Nagar-2, Bibwewadi, Market
Yard, Pune T 411 037, Maharashtra, India
Building No.2, 21th Floor, 2103 Man Opus, Western Express
Highway, Near Laxmi Motors, Kashimira Mira Road, Mira-
Bhayander, Thane T 401 107, Maharashtra, India
B-805 Shanti Lifespace Il Building No. 4A, Yashwant Viva
Township, Vasai, Palghar, Maharashtra T 401 209, India

For brief profile and further details of our Board of Directors, see iOur Managemento on page 256.

Company Secretary and Compliance Officer

Disha Jain is the Company Secretary and Compliance Officer of our Company. Her contact details are as follows:

Address

1108, the Corporate Park Premises Co-op Society

Plot no. 14-15, Sector 18, Vashi, Thane
Navi Mumbai, Maharashtra T 400 703, India
Telephone: +022 T 2087 6023

Email: cs@meirindia.com
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Investor Grievances

Investors may contact the Company Secretary and Compliance Officer, the BRLM or the Registrar to the
Offer in case of any pre-Offer or post-Offer related grievances including non-receipt of Allotment Advice,
non-credit of Allotted Equity Shares in the respective beneficiary account, non-receipt of refund orders or
non-receipt of funds by electronic mode, etc. For all Offer related queries and for redressal of complaints,
investors may also write to the BRLM.

All Offer related grievances, other than that of Anchor Investors, may be addressed to the Registrar to the Offer
with a copy to the relevant Designated Intermediary(ies) to whom the Bid-cum-Application Form was submitted,
giving full details such as name of the sole or First Bidder, Bid cum Application Form number, Bidderds DP ID,
Client ID, UPI ID, PAN, address of the Bidder, number of Equity Shares applied for, ASBA Account number in
which the amount equivalent to the Bid Amount was blocked or the UPI ID (for Retail Individual Bidders who
make the payment of Bid Amount through the UPI Mechanism), date of Bid cum Application Form and the name
and address of the relevant Designated Intermediary(ies) where the Bid was submitted. Further, the Bidder shall
enclose the Acknowledgment Slip or the application number from the Designated Intermediary(ies) in addition to
the documents or information mentioned hereinabove. All grievances relating to Bids submitted through
Registered Brokers may be addressed to the Stock Exchanges with a copy to the Registrar to the Offer. The
Registrar to the Offer shall obtain the required information from the SCSBs for addressing any clarifications and
grievances of ASBA Bidders.

All grievances relating to the ASBA process may be addressed to the Registrar to the Offer with a copy to the
relevant SCSB or the member of the Syndicate if the Bid was submitted to a member of the Syndicate at any of
the Specified Locations, or the Registered Broker if the Bid was submitted to a Registered Broker at any of the
Brokers Centres, as the case may be, quoting the full name of the sole or first Bidder, Bid cum Application Form
number, address of the Bidder, Bidderds DP ID, Client ID, PAN, number of Equity Shares applied for, date of
Bid-cum-Application Form, name and address of the member of the Syndicate or the Designated Branch or the
Registered Broker or address of the RTA or address of the DP, as the case may be, where the Bid was submitted,
and the ASBA Account number in which the amount equivalent to the Bid Amount was blocked.

All grievances relating to the UPI mechanism may be addressed to the Registrar to the Offer with a copy to the
relevant Sponsor Bank or the member of the Syndicate if the Bid was submitted to a member of the Syndicate at
any of the Specified Locations, or the Registered Broker if the Bid was submitted to a Registered Broker at any
of the Brokers Centres, as the case may be, quoting the full name of the sole or first Bidder, Bid cum Application
Form number, address of the Bidder, Bidderds DP 1D, Client ID, PAN, number of Equity Shares applied for, date
of Bid-cum-Application Form, name and address of the member of the Syndicate or the Designated Branch or the
Registered Broker or address of the RTA or address of the DP, as the case may be, where the Bid was submitted,
and the UPI ID of the UPI ID Linked Bank Account in which the amount equivalent to the Bid Amount was
blocked.

All grievances relating to Bids submitted through the Registered Broker and/or a Stock Broker may be addressed
to the Stock Exchanges with a copy to the Registrar to the Offer.

All Offer-related grievances of the Anchor Investors may be addressed to the Registrar of the Offer, giving full
details such as the name of the sole or First Bidder, Anchor Investor Application Form number, Biddersé DP ID,
Client ID, PAN, date of the Anchor Investor Application Form, address of the Bidder, number of the Equity Shares
applied for, Bid Amount paid on submission of the Anchor Investor Application Form and the name and address
of the Book Running Lead Manager where the Anchor Investor Application Form was submitted by the Anchor
Investor. The BRLM shall, in their sole discretion, identify and fix the liability on such intermediary or entity
responsible for such delay in unblocking.
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Book Running Lead Manager

Smart Horizon Capital Advisors Private Limited
(formerly Known as Shreni Capital Advisors Private Limited)
B/908, Western Edge II, Kanakia Space,

Behind metro mall, Off Western Express Highway,
Magathane, Borivali (East), Mumbai T 400066,
Mabharashtra, India

Telephone: +022 T 2870 6822

Email: meir.ipo@shcapl.com

Website: www.shcapl.com

Investor Grievance E-mail: investor@shcapl.com
Contact Person: Parth Shah

SEBI Registration Number: INM000013183

Statement of responsibilities

Smart Horizon Capital Advisors Private Limited is the sole Book Running Lead Manager to the Offer and all the
responsibilities relating to co-ordination and other activities in relation to the Offer shall be performed by them
and hence a statement of inter-se allocation of responsibilities is not required.

Legal Counsel to the Offer

Vidhigya Associates, Advocates

105, A Wing, Kanara Business Centre
Ghatkopar East, Mumbai T 400 075
Maharashtra, India

Telephone: +91 84240 30160

Email: rahul@vidhigyaassociates.com
Contact Person: Rahul Pandey

Registrar to the Offer

Kfin Technologies Limited

Selenium, Tower-B, Plot 31 and 32

Gachiowli, Financial District, Nanakramguda
Serilingampally, Hyderabad T 500 032
Telangana, India

Telephone: +91 40 6716 2222 / 1800 309 4001
Email: meir.ipo@Kkfintech.com

Investor Grievance E-mail: einward.ris@kfintech.com
Website: www.kfintech.com

Contact Person: M Muralikrishna

SEBI Registration Number: INR000000221

Statutory Auditors of our Company

M/s. A. M. Solanki & Associates LLP, Chartered Accountants
302, Rajgruh, Opposite Axis bank

Subash Road, Vile Parle (East)

Mumbai T 400 057, Maharashtra, India

Telephone: +91 97734 57593

Email: krunalkatwala@gmail.com

Contact Person: Krunal B. Katwala

Firm Registration No.: 112550W/W100077

Membership No: 033370

Peer Review Registration No: 017702
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Changes in Auditors

Except as stated below, there has been no change in the Statutory Auditors of our Company during the three years

immediately preceding the date of this Draft Red Herring Prospectus.

Name of Auditor Address and E-mail Date of
Appointment/
Cessation
M/s. A. M. Solanki & 302, Rajgruh, Opposite Axis bank, September 30,
Associates LLP, Chartered Subhash Road, Vile Parle (East), 2024

Mumbai T 400 057, Maharashtra,
India

Accountants

Firm Registration Number:

112550W/W100077 Email: ashok@caamsolanki.com

Peer Review Number:

017702

M/s. A. M. Solanki & 302, Rajgruh, Opposite Axis bank, August 07,2024

Associates LLP, Chartered
Accountants

Subhash Road, Vile Parle (East),
Mumbai T 400 057, Maharashtra,
India

Firm Registration Number:

112550W/W100077 Email: ashok@caamsolanki.com

Peer Review Number:
017702
M/s. Katwala & Co. LLP,

Chartered Accountants

A-13, Gautam Apartment,
Building no 3, Ashok Chakravarty
Road, Kandivali East, Mumbai -
400 101, Maharashtra, India

July 09, 2024

Firm Registration Number:
W100749
Email:info@katwalacollp.com

Independent Chartered Accountants

M/s. M Parashar & Co., Chartered Accountants
B-326, Laxmi Business Park, New Link Road,
Andheri West, Mumbai T 400 053

Telephone.: +91 72299 59406

Email: mparasharco@outlook.com

Contact Person: CA Amit Parashar

Membership No.: 430317

Firm Registration No.: 110954C

Peer Review Registration No.:015327

Bankers to our Company

HDFC Bank Limited

3 Floor A wing Plot No. 31 Najafgarh Industrial,
Shivaji Marg, Moti Nagar, New Delhi-110015
Contact person: Ramita Garg

Telephone: +91 98911 62223

E-mail: ramita.garg@hdfcbank.com

Website: www.hdfchank.com

93

Reason

Appointment as
Statutory Auditor

Appointment as
Statutory Auditor in
Casual Vacancy

Cessation due to pre-
occupation in other
assignments and not
being peer reviewed


mailto:ashok@caamsolanki.com
mailto:ashok@caamsolanki.com
mailto:info@katwalacollp.com
mailto:mparasharco@outlook.com
mailto:ramita.garg@hdfcbank.com
http://www.hdfcbank.com/

ICICI Bank Limited

ICICI Bank Ltd, Office No. 201,

2" Floor, A Wing, Arihant Aura Building
Opp. Turbhe Railway Station,

Turbhe MIDC, Thane, Belapur Road,
Navi Mumbai - 400705

Contact person: Ashish Gupta
Telephone: 022 68053570

E-mail: ashish.g2@icicibank.com
Website: www.icicibank.com

Bankers to Offer, Escrow Collection Bank, Public Offer Bank, Refund Bank and Sponsor Bank

The Bankers to the Offer will be appointed prior to filing of the Red Herring Prospectus with the RoC.
Syndicate Member

The Syndicate Members will be appointed prior to filing of the Red Herring Prospectus with the RoC.
Designated Intermediaries

Self-Certified Syndicate Banks (ASCSBs0)

The list of SCSBs notified by SEBI for the ASBA process is available at
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes on the SEBI website, or at such other
website as may be prescribed by SEBI from time to time. A list of the Designated Branches of the SCSBs with
which a Bidder (other than an Anchor Investor and RIB using the UPI Mechanism), not bidding through
Syndicate/Sub Syndicate or through a Registered Broker, RTA or CDP may submit the Bid cum Application

Forms is available at https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=34
on the SEBI website, and at such other websites as may be prescribed by SEBI from time to time.

SCSBs and mobile applications enabled for UPI Mechanism

In accordance with SEBI Circular No. SEBI/HO/CFD/DIL2/CIR/P/2019/76 dated June 28, 2019 and SEBI
Circular No. SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July 26, 2019 and SEBI Circular No.
SEBI/HO/CFD/DIL2/CIR/P/2022/45 dated April 5, 2022, Retail Individual Bidders bidding using the UPI
Mechanism may apply through the SCSBs and mobile applications whose names appears on the website of the
SEBI (https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=40 and
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=43) respectively, which
may be updated from time to time. A list of SCSBs and mobile applications, which are live for applying in public
issues using UPI Mechanism is provided as ‘Annexure A' for the SEBI circular number
SEBI/HO/CFD/DIL2/CIR/P/2019/85 dated July 26, 2019.

Syndicate SCSB Branches

In relation to Bids (other than Bids by Anchor Investors) submitted to a member of the Syndicate, the list of
branches of the SCSBs at the Specified Locations named by the respective SCSBs to receive deposits of Bid cum
Application Forms from the members of the Syndicate is available on the website of the SEBI
https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes and updated from time to time or any
such other website as may be prescribed by SEBI from time to time. For more information on such branches
collecting Bid cum Application Forms from the Syndicate at Specified Locations, see the website of the SEBI
www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmld=35 as updated from time to time
or any such other website as may be prescribed by SEBI from time to time.

Registered Brokers

The list of the Registered Brokers eligible to accept ASBA forms, including details such as postal address,
telephone number and e-mail address, is provided on the websites of the Stock Exchanges at
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www.bseindia.com/Markets/Publiclssues/brokercentres new.aspx? and
www.nseindia.com/products/content/equities/ipos/ipo_mem_terminal.htm, respectively, as updated from time to
time.

Registrar And Share Transfer Agents (IRTAOQ)

The list of the RTAs eligible to accept ASBA Forms at the Designated RTA Locations, including details such as
address, telephone number and e-mail address, is provided on the websites of the Stock Exchanges at
https://www.bseindia.com/Static/Publiclssues/RtaDp.aspx and https://www.nseindia.com/products-
services/initial-public-offerings-asha-procedures.htm respectively, as updated from time to time.

Collecting Depository Participants (fCDP0)

The list of the CDPs eligible to accept ASBA Forms at the Designated CDP Locations, including details such as
their name and contact details, is provided on the websites of the Stock Exchanges at
http://www.bseindia.com/Static/Markets/Publiclssues/RtaDp.aspx and
http://www.nseindia.com/products/content/equities/ipos/asba_procedures.htm, or such other websites as updated
from time to time.

Grading of the Offer

No credit agency registered with SEBI has been appointed for grading for the Offer.
Expert

Except as stated below, our Company has not obtained any expert opinions:

Our Company has received written consent dated January 30, 2025 from M/s. A. M. Solanki & Associates LLP,
Chartered Accountants, to include their name as required under section 26(5) of the Companies Act read with the
SEBI ICDR Regulations in this Draft Red Herring Prospectus, and as an fiexperto as defined under section 2(38)
of the Companies Act to the extent and in their capacity as independent statutory auditors, and such consent has
not been withdrawn as on the date of this Draft Red Herring Prospectus and in respect of the statement of possible
special tax benefits dated February 08, 2025 available to our Company, its Subsidiaries and its Shareholders.
However, the term fiexperto shall not be construed to mean an fiexperto as defined under the U.S. Securities Act.

Our Company has received written consent dated January 30, 2025 from M/s. M Parashar & Co. Chartered
Accountants, the Independent Chartered Accountants to include their name as required under section 26(5) of the
Companies Act read with the SEBI ICDR Regulations in this Draft Red Herring Prospectus, and as an fiexperto
as defined under section 2(38) of the Companies Act to the extent and in their capacity as the independent
chartered accountant, and in respect of their examination report dated February 03, 2025 on our Restated Financial
Statements as included in this Draft Red Herring Prospectus and such consent has not been withdrawn as on the
date of this Draft Red Herring Prospectus.

Our Company has received a written consent dated February 03, 2025 from M/s. Ashok Sonje Engineers &
Valuers, to include their name as an fiexperto as defined under section 2(38) and 26(5) of the Companies Act to
the extent and in their capacity as the independent chartered engineer and in respect of the certificate issued by
them and included in this Draft Red Herring Prospectus and such consent has not been withdrawn as on the date
of this Draft Red Herring Prospectus.

However, the term "expert™ and the consent thereof shall not be construed to mean an “expert"” or consent within
the meaning under the U.S. Securities Act, as amended (the fiU.S. Securities Acto)

The above-mentioned consents have not been withdrawn as on the date of this Draft Red Herring Prospectus.
Monitoring Agency

As per Regulation 41 of the SEBI (ICDR) Regulations, 2018 as amended, the requirement of Monitoring Agency
is not mandatory if the Offer size, excluding the size of the Offer for sale by the selling shareholder is below
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10,000.00 Lakhs. Since the size of the Offer excluding the size of the Offer for sale by the selling shareholder
does not exceed ten thousand lakhs rupees, we are not required to appoint a monitoring agency. However, pursuant
to Regulation 32(3) of the SEBI Listing Regulations, our Company shall on a quarterly basis disclose to the Audit
Committee the uses and application of the Net Proceeds. Until such time as any part of the Net Proceeds remains
unutilized, our Company will disclose the utilization of the Net Proceeds under separate heads in our Companyos
balance sheet(s) clearly specifying the amount of and purpose for which Net Proceeds have been utilized so far,
and details of amounts out of the Net Proceeds that have not been utilized so far, also indicating interim
investments, if any, of such unutilized Net Proceeds. In the event that our Company is unable to utilize the entire
amount that we have currently estimated for use out of the Net Proceeds in a fiscal, we will utilize such unutilized
amount in the next fiscal

Further, in accordance with Regulation 32(1)(a) of the SEBI Listing Regulations, our Company shall furnish to
the Stock Exchanges on a quarterly basis, a statement indicating material deviations, if any, in the utilization of
the Net Proceeds for the objects stated in this Draft Red Herring Prospectus.

Appraising Entity

None of the objects for which the Net Proceeds will be utilized have been appraised by any agency.

For details, see fiRisk Factors - The funding requirements and the proposed deployment of Net Proceeds of the
Fresh Issue have not been appraised by any bank or financial institution or any other independent agency and
our management will have broad discretion over the use of the Net Proceedso on page 70.

Credit Rating

As the Offer is of Equity Shares, credit rating is not required.

Debenture Trustees

As the Offer is of Equity Shares, the appointment of debenture trustees is not required.

Green Shoe Option

No green shoe option is contemplated under the Offer.

Filing of this Draft Red Herring Prospectus

A copy of this Draft Red Herring Prospectus is being filed electronically on the SEBIés online portal at
https://siportal.sebi.gov.in, in accordance with Regulation 25(8) of the SEBI ICDR Regulations and SEBI Master
Circular dated November 11, 2024 and shall be submitted to SEBI on cfddil@sebi.gov.in in accordance with the

instructions issued by the SEBI on March 27, 2020, in relation to fiEasing of Operational Procedure T Division of
Issues and Listing T CFDo. It will also be filed with SEBI at the following address:

Securities and Exchange Board of India
Corporation Finance Department

Division of Issues and Listing

SEBI Bhavan, Plot No. C4 A, 0G0 Block
Bandra Kurla Complex, Bandra (E)
Mumbai,400 051, Maharashtra, India.

A copy of the Red Herring Prospectus along with the material contracts and documents to be filed under Section
32 of the Companies Act, 2013 would be filed with the RoC and a copy of the Prospectus required to be filed
under Section 26 of the Companies Act, 2013 would be filed with the RoC through the electronic portal at
http://www.mca.gov.in/mcafoportal/loginvalidateuser.do.
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Book Building Process

Book building, in the context of the Offer, refers to the process of collection of Bids from Bidders on the basis of
the Red Herring Prospectus, the Bid cum Application Forms and the Revision Forms within the Price Band which
will be decided by our Board, as applicable, in consultation with the BRLM, and the minimum Bid lot, which will
be decided by our Board and the Selling Shareholder, as applicable, in consultation with the BRLM, and if not
disclosed in the Red Herring Prospectus, will be advertised in all editions of [8] (a widely circulated English
national daily newspaper), all editions of [0] (a widely circulated Hindi national daily newspaper) and all editions
of [0] (a Marathi daily newspaper, Marathi being the regional language newspaper of Maharashtra where our
Registered Office is located), at least two Working Days prior to the Bid/ Offer Opening Date and shall be made
available to the Stock Exchanges for the purposes of uploading on their respective websites. The Offer Price shall
be determined by our Board and the Selling Shareholder in consultation with the BRLM, after the Bid/ Offer
Closing Date. For further details, see AiOffer Procedureo on page 414.

All Bidders (other than Anchor Investors) shall mandatorily participate in this Offer only through the
ASBA process by providing the details of their respective ASBA Account in which the corresponding Bid
Amount will be blocked by the SCSBs or Sponsor Bank, as the case may be. In addition to this, the UPI
Bidders may participate through the ASBA process by providing the details of their respective ASBA
Account in which the corresponding Bid Amount will be blocked by the SCSBs or using the UPI
Mechanism. Anchor Investors are not permitted to participate in the Offer through the ASBA process.

In terms of the SEBI ICDR Regulations, QIBs and Non-Institutional Bidders are not permitted to withdraw
their Bid(s) or lower the size of their Bid(s) (in terms of quantity of Equity Shares or the Bid Amount) at
any stage. Retail Individual Bidders can revise their Bid(s) during the Bid/Offer Period and withdraw their
Bid(s) until Bid/Offer Closing Date. Anchor Investors are not allowed to revise and withdraw their Bids
after the Anchor Investor Bid/ Offer Period. Allocation to QIBs (other than Anchor Investors) and Non-
Institutional Investors will be on a proportionate basis while allocation to Anchor Investors will be on a
discretionary basis. Pursuant to SEBI circular no. (SEBI/HO/CFD/DIL2/CIR/P/2022/45) dated April 5,
2022, all individual investors applying in initial public offerings whose application amount is up to 0.50
million shall use UPI Mechanism. Individual investors Bidding under the Non-Institutional Portion Bidding
for more than 0.20 million and up to  0.50 million, using the UPI Mechanism, shall provide their UPI ID
in the Bid-cum-Application Form for Bidding through Syndicate, sub-syndicate members, Registered
Brokers, RTAs or CDPs, or online using the facility of linked online trading, demat and bank account (3 in
1 type accounts), provided by certain brokers.

In accordance with the SEBI ICDR Regulations, QIBs and Non-Institutional Bidders are not allowed to
withdraw or lower the size of their Bids (in terms of the quantity of the Equity Shares or the Bid Amount)
at any stage. RIBs bidding in the Retail Portion can revise their Bids during the Bid/Offer Period and
withdraw their Bids until the Bid/Offer Closing Date. Further, Anchor Investors cannot withdraw their
Bids after the Anchor Investor Bid/Offer Period. Except for Allocation to RIBs, Non-Institutional Bidders
and the Anchor Investors, Allocation in the Offer will be on a proportionate basis. Allocation to the Anchor
Investors will be on a discretionary basis.

The Book Building Process under the SEBI ICDR Regulations and the Bidding Process are subject to
change. Bidders are advised to make their own judgment about an investment through this process prior
to submitting a Bid.

Each Bidder will be deemed to have acknowledged the above restrictions and the terms of the Offer, by
submitting their Bid in the Offer.

Bidders should note the Offer is also subject to (i) filing of the Prospectus with the RoC; and (ii) obtaining final
listing and trading approvals of the Stock Exchanges, which our Company shall apply for after Allotment within
three Working Days of the Bid/Offer Closing Date or such other time period as prescribed under applicable law.

For further details on method and process of Bidding, see fiOffer Proceduret and fiOffer Structureo on pages 414
and 410.
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Ilustration of Book Building and Price Discovery Process

For an illustration of the Book Building Process and the price discovery process, see fiTerms of the Offerd and
fiOffer Procedureo on page 403 and 414,

Underwriting Agreement

After the determination of the Offer Price, but prior to allocation of Equity Shares and filing of the Prospectus
with the RoC, our Company and the Selling Shareholder will enter into the Underwriting Agreement with the
Underwriters for the Equity Shares proposed to be offered through the Offer, who shall be merchant bankers or
stock-brokers registered with SEBI. The extent of underwriting obligations and the Bids to be underwritten by
BRLM shall be as per the Underwriting Agreement. Pursuant to the terms of the Underwriting Agreement, the
obligations of the Underwriters will be several and will be subject to certain conditions to closing, as specified
therein.

The Underwriting Agreement is dated [6]. The Underwriters have indicated their intention to underwrite the
following number of Equity Shares:

(The Underwriting Agreement has not been executed as on the date of this Draft Red Herring Prospectus. Specific
details below have been intentionally left blank and will be filled in before, and this portion will be applicable
upon the execution of the Underwriting Agreement and filing of the Prospectus with the RoC, as applicable ).

Name, address, telephone number Indicative number of Equity Amount underwritten
and e-mail address of the Shares to be underwritten (in lakhs)
Underwriters
[]] [8] [6]

The abovementioned amounts are provided for indicative purposes only and would be decided after the pricing
and actual allocation and subject to the provisions of Regulation 40(2) of the SEBI ICDR Regulations.

In the opinion of our Board (based on representations made to our Company by the Underwriters), the resources
of the Underwriters are sufficient to enable them to discharge their respective underwriting obligations in full.
The Underwriters are registered with the SEBI under Section 12(1) of the SEBI Act or registered as brokers with
Stock Exchange(s). Our Board, at its meeting held on [G], has accepted and entered into the Underwriting
Agreement mentioned above on behalf of our Company.

Allocation amongst the Underwriters may not necessarily be in proportion to their underwriting commitments set
forth in the table above. Notwithstanding the above table, the Underwriters shall be severally responsible for
ensuring payment with respect to Equity Shares allocated to Investors procured by them in accordance with the
Underwriting Agreement.
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CAPITAL STRUCTURE

The share capital of our Company, as on the date of this Draft Red Herring Prospectus is set forth below.

Sr.
No.

A

(in” except share data)
Particulars Aggregate value at  Aggregate value at
face value Offer Price*

AUTHORIZED SHARE CAPITAL®
4,50,00,000 Equity Shares of face value of 10/- each 45,00,00,000 -

ISSUED, SUBSCRIBED AND PAID-UP SHARE
CAPITAL BEFORE THE OFFER
3,00,00,003 Equity Shares of face value of 10/- each 30,00,00,030 -

PRESENT OFFER IN TERMS OF THIS DRAFT
RED HERRING PROSPECTUS"

Offer of up to 88,23,530 Equity Shares of face value [6] [6]
of 10/- each

of which:

Fresh Issue of up to 52,94,118 Equity Shares of face [6] [6]
value of 10/- each®

Offer for Sale of up to 35,29,412 Equity Shares of face [6] [6]

value of 10/- each®

ISSUED, SUBSCRIBED AND PAID-UP SHARE
CAPITAL AFTER THE OFFER”
[6] Equity Shares of face value of 10/- each [6] -

SECURITIES PREMIUM ACCOUNT
Before the Offer Nil
After the Offer” [6]

*To be updated upon finalization of the Offer Price and subject to finalization of Basis of Allotment.

0]
@

©)

For details in relation to changes in the authorized share capital of our Company see fiHistory and Certain Corporate Matters T
Amendments to the Memorandum of Associationo on page 247.

The Fresh Issue has been authorised by our Board of Directors and our Shareholders pursuant to the resolutions passed at their
meetings dated January 3, 2025 and January 15, 2025, respectively. Further, our Board has taken on record the approval for the
Offer for Sale by the Selling Shareholder pursuant to its resolution dated February 3, 2025.

The Selling Shareholder confirm that the Offered Shares have been held by such Selling Shareholder for a period of at least one
year prior to filing of this Draft Red Herring Prospectus in accordance with Regulation 8 of the SEBI ICDR Regulations and
accordingly, are eligible for the Offer in accordance with the provisions of the SEBI ICDR Regulations. The Selling Shareholder
has confirmed and approved his participation in the Offer for Sale as set out below:

S. Selling Shareholder Number of Equity Shares  Date of consent letter Date of board resolutions

No. offered in the Offer for recording the consent of
Sale™ Selling Shareholder

1. Rahil Irfan Igbal Shaikh 35,29,412 January 28, 2025 February 3, 2025

#Subject to finalization of Basis of Allotment.

NOTES TO THE CAPITAL STRUCTURE

1.

Share Capital history of our Company
Our Company has only one class of share capital i.e., Equity Shares bearing face value of 10 each. All

the issued Equity Shares are fully paid-up. Our Company has no outstanding convertible instruments as
on the date of this Draft Red Herring Prospectus.
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The Equity Share Capital history of our Company is set forth below:

May 11, 10,000 10 10 Cash Initial 10,000 1,00,000 Allotment of
2018 subscription 9,999 Equity
to the MOA Shares to
Rahil  Irfan
Igbal Shaikh
and 1 Equity
Share to
Himanshu
Gunavantray
Purohit
March 29, 79,90,000 10 N.A.  Otherthan  Bonus Issue 80,00,000 8,00,00,000 Allotment of
2022 Cash in the ratio of 79,89,201
799:1i.e. 799 Equity Shares
fully paid-up to Rahil Irfan
Equity Igbal Shaikh
Shares  for and 799
every 1 Equity Share
Equity Share to Himanshu
held by the Gunavantray
Shareholders Purohit
March 24, 1,20,00,000 10 N.A.  Otherthan  Bonus Issue 2,00,00,000 20,00,00,000 Allotment of
2023 Cash in the ratio of 1,19,98,800
3:2i.e. 3fully Equity
paid-up Shares to
Equity Rahil  Irfan
Shares  for Igbal Shaikh
every 2 and 1,200
Equity Share Equity Share
held by the to Himanshu
Shareholders Gunavantray
Purohit
December 1,00,00,003 10 N.A.  Otherthan  Bonus Issue 3,00,00,003 30,00,00,030 Allotment of
20, 2024 Cash in the ratio of 99,99,997
1:2i.e. 1fully Equity
paid-up Shares to
Equity Rahil  Irfan
Shares  for Igbal Shaikh,
every 2 1 Equity
Equity Share Share to
held by the Vijay
Shareholders Thakkar, 1
Equity Share
to Dadhibal
Trilokinath
Prajapati, 1
Equity Share
to Sonal
Chetan
Jagtap, 1
Equity Share
to Sushil
Prakash
Angre, 1
Equity Share
to Prasad
Deepak
Gurav and 1
Equity Share
to Siddhesh
Sudhir Patil
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Preference Share Capital

As on the date of this Draft Red Herring Prospectus, our Company does not have any preference share

capital.

Issue of shares for consideration other than cash or out of revaluation of reserves

Our Company has not issue equity shares out of revaluation reserves since its incorporation. Further,
except as set out below, our Company has not issued any Equity Shares for consideration other than cash
at any time since incorporation.

Date of

allotment  Equity
Shares
allotted

March 29, 79,90,000

2022

March 24, 1,20,00,000

2023

December 1,00,00,003

20, 2024

Number of Face value per

Equity Share
()
10
10
10

)

Issue Price per
Equity Share

N.A.

N.A.

N.A.
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Reason for
allotment

Bonus Issue in
the ratio of
799:1i.e. 799
fully paid-up
Equity Shares
for every 1
Equity Share
held by the
Shareholders

Bonus Issue in
the ratio of 3:2
i.e. 3 fully
paid-up
Equity Shares
for every 2
Equity Share
held by the
Shareholders

Bonus Issue in
the ratio of 1:2
i.e. 1 fully
paid-up
Equity Shares
for every 2
Equity Share
held by the
Shareholders

Name of
allottees

Allotment of
79,89,201
Equity Shares to
Rahil Irfan Igbal
Shaikh and 799
Equity Share to
Himanshu
Gunavantray
Purohit

Allotment of
1,19,98,800
Equity Shares to
Rahil Irfan Igbal
Shaikh and
1,200 Equity
Share to
Himanshu
Gunavantray
Purohit

Allotment of
99,99,997
Equity Shares to
Rahil Irfan Igbal
Shaikh, 1 Equity
Share to Vijay
Thakkar, 1
Equity Share to
Dadhibal
Trilokinath
Prajapati, 1
Equity Share to
Sonal Chetan
Jagtap, 1 Equity
Share to Sushil
Prakash Angre,
1 Equity Share
to Prasad
Deepak Gurav
and 1 Equity
Share to
Siddhesh Sudhir
Patil

Benefits
accrued to our
Company

Capitalization
of reserves &
surplus

Capitalization
of reserves &
surplus

Capitalization
of reserves &
surplus



Issue of Equity Shares pursuant to scheme of arrangement

Our Company has not issued any Equity Shares pursuant to any scheme of arrangement approved under
sections 391-394 of the Companies Act, 1956 or section 230-234 of the Companies Act, 2013, as
applicable.

Issue or transfer of Equity Shares under employee stock option schemes

Our Company does not have any employee stock option schemes under which any equity shares of the
Company is granted. Accordingly, no Equity Shares have been issued or transferred by our Company
pursuant to the exercise of any employee stock options.

Issue of Equity Shares at a price lower than the Offer price during the preceding one (1) year

The Offer Price for the Equity Shares is [0]. For details of the allotments made in the last one year, see
fiCapital Structure T Share Capital History of Our Company T Equity Share capitalo on page 99.
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7. Shareholding Pattern of our Company

The table below presents the equity shareholding pattern of our Company as on the date of this Draft Red Herring Prospectus.

(A) Promoter 1 2,98,79,509 - 2,98,79,509 99.60 2,98,79,509 - 2,98,79,509  99.60 - - - - - - 2,98,79,509
and
Promoter
Group
(B) Public 8 1,20,494 - 1,20,494 0.40 1,20,494 - 120494 040 - - - - - - 1,20,494
©) Non- - - - -
Promoter
Non-Public
(C1) Shares - - - - - - - - R - R R R R -
underlying
depository
receipts
(C2) Shares held - - - - - - - - - - R R R R _
by
employee
trusts
Total 9 3,00,00,003 - 3,00,00,003 100.00 3,00,00,003 - 3,00,00,003 100.00 - - - - - - 3,00,00,003
(A+B+C)
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Other details of shareholding our Promoter
As on the date of the filing of this Draft Red Herring Prospectus, our Company has 9 Shareholders.

Set forth below are the details of the build-up of our Promoterds shareholding in our Company since
incorporation:

May 11, 9,999 10 10 Cash Initial 9,999 0.03 [6]
2018 Subscription
to the MoA

March 29, 79,89,201 10 N.A. Other Bonus Issue 79,99,200 26.63 [6]

2022 than Cash in the ratio of
799:1 i.e.
799 fully
paid-up
Equity
Shares  for
every 1
Equity Share
held by the
Shareholders

March 24, 1,19,98,800 10 N.A. Other Bonus Issue 1,99,98,00 40.00 [6]
2023 than Cash in the ratio of 0

32 e 3

fully paid-up

Equity

Shares  for

every 2

Equity Share

held by the

Shareholders

July 15, 1,994 10 50 Cash Transfer of 1,99,99,99 0.01 [6]
2024 Equity 4

Shares from

Himanshu

Gunavantray

Purohit

December 99,99,997 10 N.A. Other Bonus Issue 2,99,99,99 33.33 [6]
20, 2024 than Cash in the ratio of 1

1:2 e 1

fully paid-up

Equity

Shares  for

every 2

Equity Share

held by the

Shareholders

January 24, (60,241) 10 83 Cash Transfer of 2,99,39,75 (0.20) [6]
2025 Equity 0

Shares  to

Pankaj

Nagar
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January 24, (60,241) 10 83 Cash Transfer of 2,98,79,50  (0.20) [6]
9

2025 Equity
Shares to
Suchi
Agarwal
Total 2,98,79,509 99.60 [6]

*Rounded-off to the closest decimal

Details of the transfer and acquisition of Equity Shares of our Company through secondary
transaction for our Promoter and members of our Promoter Group.

Except as disclosed below, our Promoter and members of our Promoter Group have not transferred or
acquired Equity Shares of our Company through secondary transactions:

July 15, Himanshu Rahil Irfan 1,994 10 50 Cash
2024 Gunavantray Igbal
Purohit Shaikh

January Rahil Irfan Pankaj 60,241 10 83 Cash
24,2025 Igbal Shaikh Nagar

January Rahil Irfan Suchi 60,241 10 83 Cash

24,2025 Igbal Shaikh Agarwal

Set forth below is a list of Shareholders holding 1% or more of the paid-up Share Capital of our Company,
as on the date of this Draft Red Herring Prospectus.

1. Rahil Irfan Igbal Shaikh 2,98,79,509 99.60
Total 2,98,79,509 99.60
* Rounded off to the closest decimal

Set forth below is a list of Shareholders holding 1% or more of the paid-up Share Capital of our Company,
as of 10 days prior to the date of this Draft Red Herring Prospectus.

1. Rahil Irfan Igbal Shaikh 2,98,79,509 99.60
Total 2,98,79,509 99.60
"Rounded off to the closest decimal

Set forth below is a list of Shareholders holding 1% or more of the paid-up Share Capital of our Company,
on a fully diluted basis, as of one year prior to the date of this Draft Red Herring Prospectus.

1. Rahil Irfan Igbal Shaikh 1,99,98,000 99.99
Total 1,99,98,000 99.99
"Rounded off to the closest decimal
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Set forth below is a list of Shareholders holding 1% or more of the paid-up Share Capital of our Company,
on a fully diluted basis, as of two years prior to the date of this Draft Red Herring Prospectus.

1. Rahil Irfan Igbal Shaikh 79,99,200 99.99
Total 79,99,200 99.99
“Rounded off to the closest decimal

The aggregate shareholding of our Promoter and members of our Promoter Group

Promoter

1. Rahil Irfan 2,98,79,509 99.60 [6]
Igbal Shaikh

Sub-total (A) 2,98,79,509 99.60 [6]

Promoter Group
Sub-total (B) - -

Total (A+B) 2,98,79,509 99.60 [6]
"Rounded off to the closest decimal

The number of specified securities purchased or sold by the Promoter or members of our Promoter
Group and/ or by the Directors of our Company and their relatives in the preceding six months

Except as set out below, none of the members of our Promoter Group, our Promoter, our Directors, or
any of their respective relatives, as applicable, have purchased or sold any securities of our Company
during the period of six (6) months immediately preceding the date of this Draft Red Herring Prospectus.

January 60,241 Rahil Irfan Pankaj Nagar ~ Transfer of 10 83 Cash
24,2025 Igbal Shaikh Equity

Shares
January 60,241 Rahil Irfan Suchi Transfer of 10 83 Cash
24,2025 Igbal Shaikh  Agarwal Equity

Shares

Details of lock-in

Rahil Irfan Igbal Shaikh is the Promoter of our Company in terms of the SEBI ICDR Regulations and the
Companies Act, 2013. Accordingly, in terms of Regulation 14(1) of the SEBI ICDR Regulations, the said
Promoter has complied with the requirement of minimum promoterds contribution in this Offer and in terms of
Regulation 16(1)(a) the following Equity Shares are locked in for a period of eighteen (18) months pursuant to
the Offer.
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Name of Number of  Date of Nature of Face Issue / Percentage Percentage Date up to
Promoter Equity allotment transaction Value per Acquisition of the pre- of the post-  which

Shares of Equity Equity price per  Offer paid- Offer paid-  Equity
locked-in Shares Share () Equity up capital up capital Shares are
and when Share () (%) (%) subject to
made fully lock-in
paid-up”
Rahil Irfan [6] [6] [6] [6] [6] [6] [6] [6]
Igbal - -« -« o~ o~ o~ -~ o
Shaikh [6] [S] [S] [6] [6] [S] [6] [6]
Total [6] [S] [S] [6] [6] [S] [6]

The shareholding of our Promoter in excess of 20% of the fully diluted post-Offer Equity Share capital shall be
locked in for a period of six (6) months from the date of Allotment.

Our Company undertakes that the Equity Shares that are being locked-in are not ineligible for computation of
Promoterds contribution in terms of Regulation 15 of the SEBI ICDR Regulations.

In this connection, please note that:

The Equity Shares issued for Promoterfs contribution do not include (i) Equity Shares acquired in the three
immediately preceding years for consideration other than cash and revaluation of assets or capitalisation of
intangible assets was involved in such transaction, (ii) Equity Shares resulting from bonus issue by utilisation of
revaluation reserves or unrealised profits of our Company or bonus shares issued against Equity Shares, which
are otherwise ineligible for computation of minimum Promoterds contribution.

The minimum Promoterds contribution does not include any Equity Shares acquired during the immediately
preceding one year at a price lower than the price at which the Equity Shares are being issued to the public in the
Offer

As on the date of this Draft Red Herring Prospectus, none of the Equity Shares held by our Promoter is pledged
or in any other form, encumbred.

All the Equity Shares held by our Promoter are in dematerialised form.

Further, our Company has not been formed by conversion of a partnership firm or a limited liability partnership
firm into a company and hence, no Equity Shares have been issued in the one year immediately preceding the date
of this Draft Red Herring Prospectus pursuant to conversion from a partnership firm or limited liability
partnership. Pursuant to Regulation 20 of the SEBI ICDR Regulations, details of locked-in Equity Shares will be
recorded by relevant depositories.

Pursuant to Regulation 21 of the SEBI ICDR Regulations, the locked-in Equity Shares held by our Promoter may
be pledged only with scheduled commercial banks or public financial institutions or a systemically important
NBFC or a housing finance company as collateral security for loans granted by such scheduled commercial bank
or public financial institution or systemically important NBFC or housing company, provided that specified
conditions under the SEBI ICDR Regulations are complied with. However, the relevant lock-in period shall
continue pursuant to the invocation of the pledge referenced above, and the relevant transferee shall not be eligible
to transfer the Equity Shares till the relevant lock-in period has expired in terms of the SEBI ICDR Regulations.

Pursuant to Regulation 22 of the SEBI ICDR Regulations, the Equity Shares held by our Promoter, which are
locked-in in accordance with Regulation 16 of the SEBI ICDR Regulations, may be transferred to and among our
Promoter and any member of our Promoter Group, or to a new promoter of our Company and the Equity Shares
held by any persons other than our Promoter, which are locked-in in accordance with Regulation 17 of the SEBI
ICDR Regulations, may be transferred to and among such other persons holding specified securities that are locked
in, subject to continuation of the lock-in in the hands of the transferee for the remaining period and compliance
with the SEBI Takeover Regulations, as applicable.
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There have been no financing arrangements whereby our Promoter, members of our Promoter Group, our
Directors and their relatives have financed the purchase by any other person of securities of our Company during
the six months immediately preceding the date of filing of this Draft Red Herring Prospectus.

There shall be a lock-in of 90 days on 50% of the Equity Shares Allotted to the Anchor Investors from the date of
Allotment, and a lock-in of 30 days on the remaining 50% of the Equity Shares Allotted to the Anchor Investors
from the date of Allotment.

Except for the allotment of Equity Shares pursuant to the Offer, our Company presently does not intend or propose
to alter its capital structure for a period of six months from the Offer Opening Date, by way of split or consolidation
of the denomination of Equity Shares, or by way of further issue of Equity Shares (including issue of securities
convertible into or exchangeable, directly or indirectly for Equity Shares), whether on a preferential basis, or by
way of issue of bonus shares, or on a rights basis, or by way of further public issue of Equity Shares, or otherwise.
However, if our Company enters into acquisitions, joint ventures or other arrangements, our Company may,
subject to necessary approvals, consider raising additional capital to fund such activity or use Equity Shares as
currency for acquisitions or participation in such joint ventures.

There will be no further issue of Equity Shares whether by way of issue of bonus shares, preferential allotment,
rights issue or in any other manner during the period commencing from filing of this Draft Red Herring Prospectus
with SEBI until the Equity Shares have been listed on the Stock Exchanges or all application moneys have been
refunded to the Investors, or the application moneys are unblocked in the ASBA Accounts on account of non
listing, undersubscription etc., as the case may be.

Our Company, our Directors and the BRLM have no existing buy-back arrangements or any other similar
arrangements for the purchase of Equity Shares being offered through the Offer.

All Equity Shares offered pursuant to the Offer shall be fully paid-up at the time of Allotment and there are no
partly paid-up Equity Shares as on the date of this Draft Red Herring Prospectus.

As on the date of this Draft Red Herring Prospectus, the BRLM and their respective associates (as defined under
the Securities and Exchange Board of India (Merchant Bankers) Regulations, 1992) do not hold any Equity Shares
of our Company and are not associated with the Company, its Promoter and Promoter Group, its Directors or any
of the public shareholders of the Company. The BRLM and their affiliates may engage in the transactions with
and perform services for our Company in the ordinary course of business or may in the future engage in
commercial banking and investment banking transactions with our Company for which they may in the future
receive customary compensation.

There are no outstanding convertible securities, warrants, options or rights to convert debentures, loans or other
instruments into Equity Shares as on the date of this Draft Red Herring Prospectus.

No person connected with the Offer, including, but not limited to, the BRLM, the members of the Syndicate, our
Company and Directors shall offer any incentive, whether direct or indirect, in any manner, whether in cash or
kind or services or otherwise to any Investor for making an Application.

There shall be only one denomination of the Equity Shares, unless otherwise permitted by law. Our Company
shall comply with such disclosure and accounting norms as may be specified by SEBI from time to time.

Our Company is in compliance with the Companies Act, 2013, to the extent applicable, with respect to issuance
of Equity Shares from the date of incorporation of our Company till the date of filing of this Draft Red Herring
Prospectus.

Our Company shall ensure that all transactions in securities by our Promoter and the members of our Promoter

Group between the date of filing of the draft offer document or offer document, as the case may be, and the date
of closure of the issue shall be reported to the stock exchange(s), within twenty-four hours of such transactions.
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OBJECTS OF THE OFFER

The Offer comprises the Fresh Issue of 52,94,118 Equity Shares”, aggregating up to  [0] lakhs by our Company
and the Offer for Sale of up to 35,29,412 Equity Shares, aggregating up to  [3] lakhs by the Selling Shareholder.
For details, please see section titled iSummary of the Offer Documento and iThe Offerd on pages 25 and 81,
respectively.

*Subject to finalization of Basis of Allotment
Offer for Sale

The Selling Shareholder will be entitled to its portion of the proceeds of the Offer for Sale, after deducting its
proportion of the Offer-related expenses and relevant taxes thereon. Our Company will not receive any proceeds
from the Offer for Sale and the proceeds received from the Offer for Sale will not form part of the Net Proceeds.
Also see, fiRisk Factor - Our Company will not receive any proceeds from the Offer for Saled on page 66.

For further details in reference to the Offer expenses, see fiThe Offerd on page 81.

Fresh Issue

Our Company proposes to utilize the Net Proceeds from the Fresh Issue towards funding the following objects:
(i) Funding working capital requirements of our Company; and

(i) General corporate purposes.

(Collectively referred to as AObjectso)

In addition, our Company expects to receive the benefits of listing of the Equity Shares on the Stock Exchanges
and enhancement of our Companyds visibility and brand image and creation of a public market for our Equity
Shares in India.

The main objects clause and the objects ancillary to the main objects clause as set out in the Memorandum of
Association enables our Company to undertake its existing activities and the activities for which funds are being
raised by our Company through the Offer.

Net Proceeds

The details of the proceeds from Net Proceeds from the Fresh Issue are set out in the table below:

(in™ lakhs)
Particulars Estimated Amount”
Gross Proceeds of the Fresh Issue (A) [6]
Less: Offer Related Expenses to be borne by our Company™ (B) [6]
Net proceeds from the Fresh Issue after deducting the Offer related expenses to [6]

be borne by our Company (fiNet Proceedso) (A-B)
"Subject to finalisation of Basis of Allotment
“For details with respect to sharing of fees and expenses amongst our Company and the Selling Shareholder, please refer to the heading
fObjects of the Offer T Offer Related Expenseso at page 109

Requirement of Funds
Utilization of Net Proceeds

The Net Proceeds are proposed to be utilized and are currently expected to be deployed in accordance with the
details provided in the table below:

(in™ lakhs)
Particulars Estimated Amount
Funding working capital requirements of our Company 4,875.00
General corporate purposes® [61@W
Net Proceeds [6]®

® To be finalized upon determination of the Offer Price and updated in the Prospectus prior to filing with RoC. The amount utilized for
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general corporate purposes shall not exceed 25% of the Gross Proceeds.

(collectively, the iObjectso)
Proposed Schedule of Implementation and Deployment of Net Proceeds

The following table sets forth the schedule of the expected deployment of Net Proceeds:

Particulars Amount to be Estimated deployment
funded from the Fiscal 2025 Fiscal 2026
Net Proceeds
Funding working capital requirements of our 4,875.00 Nil 4,875.00
Company
General corporate purposes® [6] [6] [6]

® To be finalized upon determination of the Offer Price and updated in the Prospectus prior to filing with RoC. The amount to be utilized for
general corporate purposes alone shall not exceed 25% of the Gross Proceed

The fund requirements, the deployment of funds and the intended use of the Net Proceeds, as indicated above, are
based on our current business plan and circumstances, management estimates, prevailing market conditions and
other commercial and technical factors, which are subject to change from time to time. These fund requirements
have not been appraised by any bank, financial institution or any other external agency. Our Company may have
to revise its funding requirements and deployment on account of a variety of factors, including but not limited to
our financial and market conditions, business and strategy, competition, interest or exchange rate fluctuations and
other external factors, which may not be within the control of our management. This may entail rescheduling or
revising the planned expenditure and funding requirements, including the expenditure for a particular purpose at
the discretion of our management, subject to applicable law. For further details, please see, fiRisk Factors T. The
funding requirements and the proposed deployment of Net Proceeds have not been appraised by any bank or
financial institution or any other independent agency and our management will have broad discretion over the
use of the Net Proceeds.0 on page 70.

In the event of any shortfall of funds for the activities proposed to be financed out of the Net Proceeds, as stated
above, our Company may re-allocate the Net Proceeds to the activities where such shortfall has arisen, subject to
availability and compliance with applicable laws. Further, in case of a shortfall in the Net Proceeds, our
management may explore a range of options including utilizing our internal accruals or seeking additional equity
and / or debt arrangements from existing and future lenders. If the actual utilization towards any of the Objects is
lower than the proposed deployment such balance will be used for (i) general corporate purposes to the extent that
the total amount to be utilized towards general corporate purposes will not exceed 25% of the Gross Proceeds in
accordance with the SEBI ICDR Regulations; or (ii) towards any other object where there may be a shortfall, at
the discretion of the management of our Company and in compliance with applicable laws.

In the event the Net Proceeds are not completely utilized for the objects during the respective periods stated above
due to factors such as (i) economic and business conditions; (ii) timely completion of the Offer; (iii) market
conditions outside the control of our Company; and (iv) any other commercial considerations, the remaining Net
Proceeds shall be utilized (in part or full) in subsequent periods as may be determined by our Company, in
accordance with applicable laws.

Means of finance

The fund requirements for all the Objects set out above are proposed to be entirely funded from the Net Proceeds.
Accordingly, we confirm that there is no requirement for us to make firm arrangements of finance under
Regulation 7(1) (e) the SEBI ICDR Regulations through verifiable means towards at least 75% of the stated means
of finance, excluding the amount to be raised through the Fresh Issue or through existing identifiable internal
accruals. In case of a shortfall in the Net Proceeds or any increase in the actual utilization of funds earmarked for
the Objects, our Company may explore a range of options including utilizing our internal accruals.
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Details of the utilization of the Net Proceeds

1.

Funding incremental working capital requirements of our Company

Our Company requires significant amount of working capital and to fund our working capital
requirements in the ordinary course of business and we fund working capital requirement from internal
accruals, financing from banks and financial institutions and unsecured loans. We propose to utilize
4,875.00 lakhs from the Net Proceeds to fund the working capital requirements of our Company in Fiscal
Years 2026. Our Company requires working capital for funding its growth requirements.

The funding of the incremental working capital requirements will lead to a consequent increase in our
profitability, ability to utilize internal accruals for growth opportunities and achieving the proposed
targets as per our business plan which shall lead to a consequent reduction in our finance costs and
thereby have a positive impact on our profitability and financial condition. For further details please see
section titled fiFinancial Indebtednesso and fiFinancial Informationd on page 339 and 280,
respectively.

Basis of estimation of working capital requirement

We propose to utilize 4,875.00 lakhs from the Net Proceeds to fund the working capital requirements
of our Company in Fiscal Years 2026. The balance portion of our working capital requirement will be
arranged from existing equity, internal accruals, borrowings from banks, financial institutions,
nonbanking financial companies and related parties.

The details of our Companybs working capital for the six-month period ended September 30, 2024 and
as at Fiscal 2024, Fiscal 2023 and Fiscal 2022, derived from the standalone audited financial statements,
and source of funding of the same are provided in the table below.

( in lakhs)
Particulars For the Fiscals (Standalone Basis)
September 2024 2023 2022
30, 2024

Audited Audited Audited Audited
Current assets

Inventories 5.97 12,244.03 4,831.38 3,217.06
Trade Receivables 3,387.55 3,131.20 7,982.78 7,286.99
Cash and Cash Equivalents 44.00 781.79 97.78 1,097.89
Short Term Loans & Advances 989.63 1,188.26 1,836.28 2,829.59
Other Financial Asset 62.93 - - -
Other Current Assets 167.94 1.12 - 75.02
Total Current Assets (1) 4,658.03 17,346.40 14,748.22 14,506.55
Current Liabilities

(a) Trade Payable 1,057.08 13,303.70 9,407.73 4,533.81
(b) Other Current Liabilities 2,407.86 3,175.76 3,042.89 7,129.04
(c) Short Term Provisions 646.91 724.01 863.60 805.83
Current Liabilities (11) 4,111.85 17,203.47 13,314.22 12,468.68
Net working capital requirements (I- 546.18 142.93 1,434.00 2,037.87
1)

Existing funding pattern

Borrowings from banks, financial

institutions and non-banking financial 546.18 142.93 1,295.05 602.95
companies (including bill discounting)

Internal accruals and equity - 138.95 1,434.92

Total Means of Finance 546.18 142.93 1,434.00 2,037.87
As certified by the Independent Chartered Accountant vide certificate dated February 27, 2025
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Business Overview

Our company is presently engaged in the domestic and export trading of B2B agriculture-based
commodities, with a primary focus on sugar, khandsari and sugar allied products. We have been
operating as an intermediary in the supply chain, bridging the gap between producers, such as sugar mills
and other distributors. Our diverse product portfolio encompasses a range of agricultural commaodities,
including sugar and allied products, khandsari, rice, pulses, spices, and others. Our Companybs business
model relies on sourcing these products considering their production period/cycles from suppliers and
responding to domestic and export market demand.

Seasonality in Sugar Production

Our primary trading products, sugar, khandsari and sugar allied products, are heavily reliant on the
seasonal production of sugar, which in turn depends on the agricultural cycles of sugarcane. Sugarcane
harvesting typically occurs between November/December to March/April, aligning with the production
period for sugar, khandsari and sugar allied products. Production of these products ceases once the
sugarcane harvest concludes in March/April. As a result, there is generally no production until the next
cycle begins, creating a seasonal gap in supply. To ensure a consistent supply throughout the year, it is
crucial to stock these products during the harvest season to meet demand in the off-season.

Government policy

Under the powers vested by the Essential Commodities Act of 1955, the Government of India monitors
sugar production, sales, exports, and stock availability to ensure a steady supply of sugar for domestic
consumption at stable prices. Additionally, the Sugar (Control) Order, 1966, regulates the sale,
movement, and export/import quotas of sugar. Government policies play a pivotal role in determining
whether sugar exports are permitted, restricted, or capped. Export quotas are set based on annual
production levels and domestic demand for sugar. In response to production levels, the government may
revise its policy to either restrict exports, or allow free export. Furthermore, the government allocates
quotas to regulate the monthly quantities sold by sugar mills, thereby managing supply and demand and
stabilizing sugar prices in the domestic market.

When sugar exports are allowed, companies see an increase in turnover due to the demand from
international markets. However, if exports are restricted, companies shift their focus to domestic sales of
sugar, khandsari and sugar allied products. These products tend to have more stable demand and provide
an alternative revenue stream when export restrictions are imposed.

Revenue Mix and Product Mix Changes

The governmentds regulation of sugar exports directly influences the companyds revenue and product
mix:

1 When exports are permitted: A large share of the companyds revenue is derived from sugar
exports, driving increased sales during the peak production season (November/December to
March/April). This result in a significant boost to overall revenue during this period.

1 When exports are restricted: Our Company shifts its focus to domestic markets, prioritizing the
sale of sugar. While export of sugar being restricted, export of Khandsari is allowed. While
these domestic sales continue to generate steady revenue, their margins tend to be lower
compared to sugar exports.

Impact on Working Capital Cycle
The below mentioned factors collectively creates an environment that can lead to substantial changes in

the companyds working capital cycle and its overall working capital requirements. Key elements
influencing this cycle include inventory management, receivables, and payables, each of which can be
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significantly impacted by fluctuations in sugar export policies and the shift between domestic and export
markets.

Inventory Management
Inventory management becomes a critical factor for our Company due to several key reasons:

GOI Quotas: The Government of India (GOI) issues quotas to sugar mills, which dictate the monthly
quantity of sugar that can be supplied. This creates a need for our Company to manage its supply
strategically, ensuring that it can meet market demand during quota periods.

Seasonality of Sugar Production: Sugar production typically ceases after March/April, leaving the
market with a predefined quantity of sugar to meet demand for the rest of the year. This seasonality
requires the company to carefully manage its stock to cover any supply gaps during the non-production
season.

Strategic Stocking: While our Company does not face direct restrictions on trading sugar, it must ensure
that it has adequate stock when the quotas open for sales. The key to this is identifying sugar mills with
unutilized quotas or those that have availability to fulfil orders. By strategically placing orders in advance
with sugar mills, our Company secure timely supplies, ensuring it meets market demand when quotas
are lifted.

Relationship with Sugar Mills: Maintaining strong relationships with sugar mills is essential, as it
enables the company to anticipate supply gaps and manage orders effectively. The company must balance
order timing and deliveries to align with quota openings and ensure a smooth flow of sugar into the
market.

Impact of GOl Export Policy: The GOlds export policy also plays a crucial role in inventory
management. Export regulations and incentives can influence the amount of sugar available in the
domestic market, which the company must factor into its stock planning.

In summary, effective inventory management for the company involves strategic planning to ensure an
adequate sugar supply throughout the year, considering quota systems, production seasonality, export
policies, and the dynamics of the sugar market. The company must maintain a well-stocked inventory to
meet market demand, especially during the non-production season months, while balancing its
relationships with sugar mills to ensure timely and sufficient deliveries.

Receivables

Domestic Sales: Our Companybs standard payment terms for domestic sales involve receiving part
payment in advance at the time of order placement, with the remaining balance within month of the
delivery. These terms help maintain a steady cash flow while ensuring the timely fulfilment of orders.

Export Sales: In contrast, export sales typically have a longer receivable cycle due to the complexities
of international logistics and shipping formalities. While the payment structure remains similar dpart-
advance and balance on delivery®the international nature of these transactions naturally leads to
extended receivable days. Shipping delays, customs procedures, and other international factors can
significantly prolong the time it takes for the company to collect full payment from overseas clients.

Payables

Supplier Terms: Our Company typically follows a payment structure with part-advance payments at
the time of order placement, with the balance due within the month of the delivery.

Credit Terms from Suppliers: Our Company, based on established relationships, has historically been
able to negotiate extended credit periods with some suppliers. Further, frequent changes in government
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policies and quotas have led to suppliers being more cautious about offering long credit terms, further
complicating the companybs working capital management.

Impact of Financial Facilities: Previously, our Company could leverage strong supplier relationships
to negotiate extended credit terms, which helped ease cash flow during lean periods. However, with
access to formal financial facilities, credit terms have aligned more closely with industry norms, reducing
flexibility but providing more structured financial support.

Strategic Adaptations and Risk Management

Our Company employs several strategic approaches to effectively manage its working capital and
mitigate risks arising from seasonal fluctuations in production of sugar and policy-driven changes in
demand:

1. Product Mix Adjustment: Our Company demonstrates flexibility in adjusting its product mix
based on export regulations. This adaptability ensures consistent revenue streams, even when
sugar exports are restricted.

2. Inventory Management: By purchasing sugar during the production season
(November/December to March/April) at favourable prices and storing it for the off-season
(April/May to October/November), the company can continue fulfilling market demand despite
the lack of fresh production.

3. Receivables Management: Our Company optimizes cash flow by balancing advance payments
for domestic sales with longer receivable cycles for export sales. This flexibility in payment
terms ensures liquidity is maintained even with extended payment periods.

4, Financial Facilities: With access to financial facilities, our Company is able to manage its
payables efficiently, ensuring a stable cash flow and fostering positive relationships with
suppliers.

5. Supplier Relationship Management: While our Companyds historical credit terms range

within the month period, strong supplier relationships still provide some room for flexibility,
allowing for effective management of liquidity.

In summary, our Company faces distinct challenges due to the seasonality of sugar production,
government export policies, and fluctuating market demand. However, through strategic management of
inventory, receivables, and payables, as well as cultivating strong supplier relationships, our Company
successfully navigates these challenges. This approach ensures a continuous flow of revenue throughout
the year, backed by effective financial management and adaptability to market conditions.

Working Capital Projections

The estimates of the working capital requirements for the Fiscal 2025 and Fiscal 2026 have been prepared
based on the management estimates of current and future financial performance. The projection has been
prepared using set of assumptions that include assumptions about future events and managementds action
that are not necessarily expected to occur.

On the basis of our existing working capital requirements and estimated working capital requirements,
our Board pursuant to its resolution dated February 9, 2025 has approved the projected working capital
requirements for Fiscal 2025 and Fiscal 2026, together with the assumptions and justifications for holding
levels, and the proposed funding of such working capital requirements, as set forth below:

The Companybs projected working capital requirements for Fiscal 2025 and Fiscal 2026 on standalone
basis, together with the assumptions and justifications for holding levels are as set forth below:
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(" in lakhs)

Current assets

Inventories 5,000.00 8,500.00
Trade Receivables 3,825.00 6,700.00
Cash and Cash Equivalents 280.76 335.19
Short Term Loans & Advances 1,375.95 2,263.21
Other Financial Asset 40.00 40.00
Other Current Assets 2.00 2.50
Total Current Assets (1) 10,523.71 17,840.91
Current Liabilities

(a) Trade Payable 4,590.00 3,790.00
(b) Other Current Liabilities 2,500.00 1,000.00
(c) Short Term Provisions 819.36 1,415.46
Current Liabilities (I1) 7,909.36 6,205.46
Net working capital requirements (I-11) 2,614.35 11,635.44

Existing funding pattern

Borrowings from banks, financial institutions and 2,450.00 2,900.00
non-banking financial companies (including bill

discounting)

Internal accruals and equity 164.35 3,860.44
IPO Proceeds - 4,875.00
Total Means of Finance 2,614.35 11,635.44

*The working capital requirement for Fiscal 2022 has been derived from the Company's Ind GAAP audited financials.
As Certified by Independent Chartered Accountant by way of their certificate dated February 27, 2025.

Assumptions for our estimated working capital requirement

Holding levels

Inventory days 21 21 54 12 13
Trade Receivables 15 15 13 18 27
days

Trade Payables days 9 19 58 24 18

Justification for fiHolding Periodo levels:

The justifications for the above holding levels and other line items of current assets and current liabilities
mentioned in the table above are provided below:

Trade Receivable

(" in lakhs)

Trade Receivable 6,700.00 3,825.00 3,131.20 7,982.78 7,286.99
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2.

Revenue from  1,65,452.12 95,033.92 90,303.10 1,57,897.67 99,820.10
Operation

Trade Receivable 15 15 13 18 27
Days

*The above figures for Fiscal 2022 has been derived from the Company's Ind GAAP audited financials.

Our Companybs Trade Receivable Days have been influenced by a combination of factors, including the
nature of the business, revenue mix between domestic and export sales and different type of offerings
into the business, and the varying credit policies implemented across segments.

Revenue from Operation Bifurcation

Domestic and Export

(" in lakhs except for percentages)

Domestic Sales 77,288.61 85.59% 1,20,091.89 76.06%  80,576.94  80.72%

Exports Sales 13,014.49 14.41% 37,805.77 23.94% 19,243.16 19.28%
Total 90,303.10 100.00% 1,57,897.67 100.00% 99,820.10 100.00%
Product Mix

(" in lakhs except for percentages)

Sugar and allied

77,670.88 86.01% 1,53,719.42 97.35%  93,319.92  93.49%

product ®
Khandsari 11,195.28 12.40% 229.78 0.15% - -
Rice 178.21 0.20% 451.97 0.29% - -
Pulses @ 236.44 0.26% 1,097.53 0.70% 2,040.67 2.04%
Spices @ 61.37 0.07% 178.98 0.11% 827.20 0.83%
Others ¥ - 0.00% - 0.00% 1,671.23 1.67%
Service Income 960.92 1.06% 221999  141%  1961.08  1.96%
Total 90,303.10 100.00% 1,57,897.67 100.00%  99,820.10 100.00%
Notes:
1. Sugar and allied products include sugar, molasses, mishri, press mud, etc.
2. Pulses includes chickpeas, pigeon peas, soyabeans, red lentils etc.
3. Spices includes coriander, chilli and capsicum powder, turmeric powder, etc.
4. Others include flour, mustard, semolina, tamarind seedless, salt, tea powder, oil and groundnut oil.
5. Service Income comprises of commission on sugar and allied products, research & technical fees, RODTEP incentives and
duty drawback.
Fiscal 2022:

Trade Receivables were 7,286.99 lakhs with Revenue of 99,820.10 lakhs, resulting in a Trade
Receivable Days of 27 days.

Our Company explored a new product line, diversifying into pulses, spices, and other agricultural

commodities. To support this expansion, a credit policy offering 40-45 days terms was introduced for
these customers, ensuring the long-term viability of the strategy. However, the new product line
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accounted for just 4.55% of total revenue, limiting its influence on the overall average receivable days
and its broader impact on financial performance.

Further, export sales typically have a longer receivable cycle due to the complexities of international
logistics and shipping formalities. While the payment structure remains similar, part-advance and balance
on delivery, the international nature of these transactions naturally leads to extended receivable days.
Shipping delays, customs procedures, and other international factors can significantly prolong the time
it takes for our Company to collect full payment from overseas clients. Export sale contributes 19.28%
of the total revenue from operation. The credit period allowed for exports tends between 15-25 days.

Our Companyds domestic sales are primarily structured on an advance-payment basis or payment on
delivery. The balance between the extended credit terms for export sales, along with the more immediate
payment terms for domestic transactions, results in an average receivable period of 27 days.

Fiscal 2023:

Trade Receivables increased to 7,982.78 lakhs with Revenue of 1,57,897.67 lakhs, resulting in a
Trade Receivable Days reduction to 18 days.

Our Company scaled back sales in the new product segment due to its higher manpower requirements,
streamlining receivables as the product mix shifted. This decision was part of a strategic focus on sugar,
khandsari and sugar allied products, allowing for better operational efficiency. Additionally, the shift
aimed to capture a larger market share in exports and export quotas, particularly in light of the export
restrictions in place during the period.

With export sales now accounting for 23.94% of total revenue and offering credit terms of 15-25 days,
our Company significantly reduced its average receivable days.

Above strategic move, combined with a more efficient credit policy, resulted in an improvement in Trade
Receivable Days, bringing it down to 18 days.

Fiscal 2024:

Trade Receivables decreased to 3,131.20 lakhs with Revenue of 90,303.10 lakhs, resulting in a
Trade Receivable Days reduction to 13 days.

In Fiscal 2024, the government-imposed export restriction on sugar, with the exception of Khandsari,
significantly impacted the sugar trade. Despite the restriction, Khandsari exports accounted for 14.44%
of the total revenue. The export credit terms for Khandsari remained between 15-25 days, though the
stringent credit policies were part of an effort to manage financial risk and keep receivables low. The
reduced volume of exports, due to the regulatory limitations, combined with a focus on domestic sales,
helped maintain a low average trade receivable period. As a result, the average trade receivable days
dropped to 13 days.

Further, our Company undertook a strategic move by acquiring 57.87% equity stake in SSAIL, our first
subsidiary, located in Todarpur, Uttar Pradesh. Additionally, we initiated the acquisition of SCPL,
through a resolution plan approved by the NCLT. While the investment in SCPL was made during Fiscal
2024, the allotment of shares was completed in the early months of the following fiscal i.e. Fiscal 2025,
which significantly impacted its cash reserves. As a result of these acquisitions, a larger portion of our
Companybs internal accruals was allocated to funding the deals, reducing available liquidity.
Consequently, our Company had to revise its credit policy, shortening the credit period extended to
debtors to maintain adequate cash flow and safeguard its financial stability. This approach ensured that
our Company could effectively manage its working capital while integrating the newly acquired entities.

Fiscal 2025:

Projected Trade Receivables are expected to be 3,825.00 lakhs with Revenue of 95,033.92 lakhs,
projecting Trade Receivable Days at 15 days.
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With the cash accruals from Fiscal 2024 and additional working capital limits secured from the bank, our
Company anticipates a revenue increase of 95,033.92 lakhs, primarily driven by growth in the domestic
market.

The units acquired, which were previously non-operational, have undergone necessary preparations,
including operational setups and trial runs. However, since these units are still in the initial stages of
operation, no sales are expected from them in the immediate term.

Despite the positive outlook in terms of revenue growth, our Company is facing tight cash flow. Without
further increases in working capital, it will be difficult to extend the credit period beyond the 15-day
limit.

Fiscal 2026:

For Fiscal 2026, our Company plans to enter the end-consumer market, which typically involves a
credit period of around 30 days. Thus, our Company expects an increase in the trade receivables
to 6,700.00 lakhs in Fiscal 2026. Therefore, Trade Receivable Days are expected to remain around
15 days.

Post receipt of proposed fund, our Company plans to enter the end-consumer market, which will require
offering longer credit terms, potentially extending to 30 days, compared to the traditional wholesaler and
third-party distributor model. This shift is expected to remain around 15 trade receivable days. As our
Company expands its consumer sales, it anticipates managing these extended credit periods efficiently,
ensuring that working capital remains optimal while balancing the growth in receivables.

TRADE PAYABLE

( in lakhs)

Particulars For Fiscal
2026 2025 2024 2023 2022*
(Projected)  (Estimated) (Actual) (Actual) (Actual)
Trade Payables 3,790.00 4,590.00 13,303.70 9,407.73 4,533.81
Cost of Goods Sold ~ 1,51,300.00 87,244.03 83,033.68  1,42,642.14 89,742.56
Trade Payable 9 19 58 24 18
Days

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.

The Trade Payable Days have also fluctuated based on strategic decisions in inventory and
procurement management, reflecting how our Company manages supplier credit and working
capital.

Fiscal 2022:

Trade Payables stood at 4,533.81 lakhs, and the Cost of Goods Sold (COGS) was 89,742.56 lakhs,
resulting in Trade Payable Days of 18 days.

The significant portion of our Companyads business is conducted on an advance payment basis or payment
upon receipt of goods, resulting in shorter trade payable days. Additionally, favorable supplier terms for
purchases related to the new product line (diversifying into pulses, spices, and other agricultural
commodities) typically range from 40 to 45 days. The absence of major imports during this period has
also contributed to maintaining trade payables at an average of 18 days.

Fiscal 2023:

Trade Payables increased to 9,407.73 lakhs with COGS of 1,42,642.14 lakhs, resulting in Trade
Payable Days of 24 days.
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As sales of other agricultural products declined and our Company shifted towards more reliance on
imported sugar, it experienced longer credit periods with suppliers. Additionally, the increased
procurement of sugar for the export market, coupled with extended supplier credit terms, led to an
increase in trade payable days.

Fiscal 2024:

Trade Payables increased to 13,303.70 lakhs, with COGS of 83,033.68 lakhs, resulting in Trade
Payable Days of 58 days.

The government-imposed restriction on sugar exports forced our Company to forgo export opportunities
and focus on its domestic market. In anticipation of export orders, our Company had strategically bulk-
purchased sugar, but with the export restriction in place, now faces the challenge of holding inventory
for longer periods. As a result, our Company had to extend the credit period with its suppliers. The bulk
purchases led to higher inventory levels, which in turn increased trade payable days as our Company
deferred payments to suppliers to optimize cash flow.

Additionally, our Company acquired a subsidiary, SSAIL, and initiated the acquisition of SCPL, utilizing
a significant portion of its internal accruals for these acquisitions. This led to insufficient funds to procure
goods for regular business operations, prompting our Company to request extended credit terms from its
creditors to facilitate ongoing trade.

Fiscal 2025:

Projected Trade Payables are expected to be 4,590.00 lakhs with COGS of 87,244.03 lakhs,
leading to a decrease in Trade Payable Days to 19 days.

As our Company normalizes its procurement processes, trade payable days are expected to decrease,
driven by more manageable supplier credit terms. Inventory levels will be adjusted in line with sales
forecasts and market conditions, leading to improved cash flow management and reduced dependence
on supplier credit. Additionally, our Company plough back its profits to finance working capital, and the
increased working capital limits further contributed to the reduction in trade payable days

Fiscal 2026:

Projected Trade Payables will decrease further to 3,790.00 lakhs with COGS of 1,51,800.00
lakhs, leading to Trade Payable Days of 9 days.

Our Company expects trade payable days to decrease due to increased efficiency in procurement, better
cash flow management, and reduced reliance on bulk purchases. As the focus shifts toward end-consumer
sales, immediate payments from suppliers may be necessary to support the faster-paced supply chain.

With the anticipated receipt of IPO funds within this Fiscal, our Company will have sufficient liquidity
to improve its trade payables. This enhanced cash flow will allow for prompt payments to creditors,
strengthen vendor relationships, and potentially facilitate better negotiating terms. By optimizing
payables management, our Company aims to enhance working capital and strengthen its overall financial
stability.

Inventory
( in lakhs)
Particulars For the Fiscal year ended as at
March 31, March 31, March 31, March 31, March 31,
2026 2025 2024 2023 2022*

(Projected)  (Estimated) (Actual) (Actual) (Actual)
Inventory 8,500.00 5,000.00 12,244.03 4,831.38 3,217.06
Cost of Goods Sold 1,51,300.00 87,244.03 83,033.68  1,42,642.14 89,742.56
Inventory Days 21 21 54 12 13

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.
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Our Company has adopted a strategic inventory management approach aimed at balancing cost efficiency
with the need to meet market demand and operational requirements. Inventory days in previous Fiscals
have fluctuated based on seasonal production cycles, market conditions, and key business decisions.
Notably, Fiscal 2024 saw an exceptional deviation from the usual trends due to unique factors influencing
inventory management during this period.

For Fiscal 2022 & Fiscal 2023: Inventory Days stood at 12-13 days, with an inventory of 3,217.06
lakhs and COGS of 89,742.56 lakhs in Fiscal 2022and with an inventory of 4,831.38 lakhs and
COGS of 1,42,642.14 lakhs in Fiscal 2023

Our Company strategically maintained lean inventory levels in line with the seasonal fluctuations in
sugar production, enabling efficient inventory turnover. This approach not only optimized working
capital but also strengthened cash flow, ensuring better financial flexibility and more effective resource
allocation.

Our Company effectively optimized its inventory by leveraging advanced forecasting techniques,
enabling it to meet rising demand while avoiding excess stock. This streamlined approach to inventory
management reduced holding costs and further improved the utilization of working capital, contributing
to overall operational efficiency.

Fiscal 2024: Inventory Days surged to 54 days, with inventory rising to 12,244.03 lakhs and COGS
of 83,033.68 lakhs.

The increase in inventory was primarily driven by bulk purchases made to take advantage of favourable
market conditions. By holding larger volumes of stock, our Company was able to hedge against potential
price increases, ensuring favourable gross margins and meeting future demand without the risk of
shortages.

The government-imposed restriction on sugar exports forced our Company to forgo export opportunities
and shift focus to the domestic market. As a result, our Company had to retain inventory intended for
export until it could be sold in the domestic market.

This exceptional year saw inventory levels rise significantly, with the excess stock expected to be
progressively utilized in the upcoming periods.

Fiscal 2025: Inventory Days are projected to decrease to 21 days, with inventory at 5,000.00 lakhs
and COGS of 87,244.03 lakhs.

As our Company works through the excess inventory accumulated in Fiscal 2024, inventory turnover is
expected to normalize. While the export restriction remains in place, our Company has made the
necessary adjustments in its procurement strategy to ensure optimal stock levels are maintained.

Fiscal 2026: Projected Inventory Days will further decrease to 21 days, with inventory at 8,500.00
lakhs and COGS of 1,51,800.00 lakhs.

Our Company's strategic shift towards the end-consumer market requires a moderate increase in
inventory levels to support new distribution channel and a growing customer base. As a result, inventory
days are expected to rise to 20-21 days in Fiscal 2026, compared to 12-13 days in Fiscal 2022and Fiscal
2023.

Our Company plans to manage the increased inventory efficiently, ensuring a balanced approach that
meets future demand while maintaining healthy cash flow and working capital.

In summary, the fluctuations in inventory days, especially the significant increase in Fiscal 2024, were
primarily driven by strategic decisions to capitalize on favorable market conditions and prepare for future
demand. Moving forward, the company will focus on maintaining efficient inventory turnover while
ensuring sufficient stock levels to meet market needs.
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Cash And Cash Equivalents

( in lakhs)
Particulars For the Fiscals
2026 2025 2024 2023 2022*
(Projected)  (Estimated) (Actual) (Actual) (Actual)
Cash and Bank 335.19 280.76 781.78 97.78 1,097.89
Balance

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.
Fiscal 2022:

During this Fiscal, our Company maintained a cash and bank balance of 1,097.89 lakhs, with no
significant investments made. The majority of these funds were allocated to trade activities, as a large
portion of sales was conducted on an advance payment basis. The retained balance was used to make
partial advance payments to mills, with the remaining balance settled upon the lifting of goods. This
strategic approach ensured smooth trade operations and provided sufficient liquidity to meet working
capital requirements.

Fiscal 2023:

The cash and bank balance decreased notably to 97.78 lakhs, largely due to a 2,770.60 lakhs
investment in SSAIL as a loan and the acquisition of the first tranche of equity and preference shares. In
addition, our Company invested 127.59 lakhs in fixed assets, further reducing liquid funds. These
investments were aimed at broadening our Company's business portfolio and positioning it for long-term
growth.

Fiscal 2024:

Cash and cash equivalents rebounded to 781.78 lakhs, reflecting an improvement in liquidity. A
significant portion of these funds was directed toward acquiring subsidiaries SSAIL and initiated the
acquisition of SCPL, marking a pivotal year for our Companyds expansion. During this period, the
business heavily relied on customer advances, which is reflected in the outstanding amounts, helping
maintain the liquidity required for operations.

Fiscal 2025:

Our Company saw a sharp decline in cash and bank balance to 280.76 lakhs, due to substantial
investments aimed at operational scalability and long-term growth. Funds were deployed for business
consolidation, including investments in operational infrastructure and potential market expansion. The
focus on optimizing working capital to support business activities resulted in lower cash reserves by the
end of the fiscal year.

Fiscal 2026:

Cash and cash equivalents are projected to recover to 335.19, primarily driven by the influx of funds
from our Companyoés Initial Public Offering (IPO). The proceeds from the IPO will bolster liquidity and
provide opportunities for strategic growth, such as scaling operations, entering new markets, and
improving operational efficiency. The increase in cash reserves also reflects the anticipated stabilization
of trade cycles and revenue growth, supported by effective cash flow management.
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Short Term Loans & Advances

(" in lakhs)
Particulars For the Fiscals
2026 2025 2024 2023 2022*
(Projected) (Estimated) (Actual) (Actual) (Actual)
Advances to 500.00 400.00 372.58 901.62 2,175.80
Suppliers
Advances to - - 8.21 1.50 16.05
Employee
Advance 1,115.85 564.92 25.00 325.00 241.00
Tax
Duty - - 0.15 4.26 2.82
Drawback
Receivable
GST INPUT 425.00 250.00 671.15 409.12 232.68
TCS - - 0.75 0.46 14.90
Receivable
TDS 132.36 76.03 109.39 194.32 146.34
Receivable
TDS 90.00 85.00 1.03 - -
receivable
from NBFC
Total 2,263.21 1,375.95 1,188.26 1,836.28 2,829.59

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.
Fiscal 2022

The total short-term loans and advances stood at 2,829.59 lakh. A significant portion 2,175.80 lakh
was attributed to advances to suppliers, reflecting our Companyés approach to securing trade terms and
ensuring the timely procurement of raw materials and goods to meet operational demands. The advances
for GST input 232.68 lakh and tax-related receivables 146.34 lakh for TDS and 14.90 lakh for TCS
were in line with our Companyds compliance and tax credit practices. Duty drawback receivables and
other minor receivables supported trade adjustments and operational tax recoveries

Fiscal 2023

Short-term loans and advances reduced to 1,836.28 lakh, primarily due to the decreased requirement
for advances to suppliers, which fell to  901.62 lakh. This reflects the optimization of working capital
and tighter supply chain management. The GST input credit increased to 409.12 lakh, demonstrating
higher procurement volumes or tax adjustments during the year. The advance tax payments increased to
325.00 lakh, highlighting our Companyds proactive approach to meeting tax obligations. The TDS
receivables also rose to  194.32 lakh, aligning with higher taxable transactions during the Fiscal.

Fiscal 2024

The short-term loans and advances further declined to 1,188.26 lakh, driven by a reduction in advances

to suppliers, which stood at 372.58 lakh. This indicates improved payment terms with suppliers or a

shift toward just-in-time procurement to enhance cash flow efficiency. Advances for GST input grew to
671.15 lakh, reflecting increased procurement activity and the expansion of taxable transactions. Tax-

related receivables, including TDS 109.39 lakh and TCS 0.75 lakh, decreased, suggesting improved

collection cycles or adjustments in advance payments. The inclusion of TDS receivable from NBFCs
1.03 lakh represents an additional income stream from financial activities.

Fiscal 2025
The total short-term loans and advances are projected at 1,375.95 lakh. This reflects our Companybs

strategic focus on securing raw materials with 400.00 lakh allocated as advances to suppliers, while
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250.00 lakh in GST input credits highlights increased procurement activities, and advance tax payments
are expected at 564.92 lakh, indicating profitability. TDS receivables declined to 76.03 lakh due to
better payment cycles.

Fiscal 2026

The total advances are expected to increase to 2,263.21 lakh, driven by business expansion. Advances
to suppliers rise significantly to 500.00 lakh, supporting higher trade volumes, while GST input credits
increase to 425.00 lakh due to scaling operations, and with advance tax payments projected at 1,115.85
lakh, reflecting higher earnings. TDS receivables are expected to increase to 132.36 lakh.

Other Current Liabilities

(" in lakhs)
Particulars For the Fiscals
2026 2025 2024 2023 2022*
(Projected)  (Estimated) (Actual) (Actual) (Actual)
Advance from 1,000.00 2,500.00 3,172.25 3,042.89 7,129.04
Debtors
Others (Deposit) - - 3.51 - -

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.
Fiscal 2022

In Fiscal 2022, other current liabilities were primarily driven by advances from debtors, which amounted
to 7,129.04 lakh. This substantial balance highlights our Companyés reliance on advance payments,
particularly for exports, a common practice in industries that require upfront payments to secure future
sales and ensure production. The large figure further indicates that a significant portion of the business
was transacted on an advance payment basis.

Fiscal 2023

The decrease in advances from customers during Fiscal 2023 is primarily attributed to the reduction in
sugar exports, which directly impacted the overall business volume. As the export of sugar slowed down,
the need for advance payments diminished, leading to a reduction in the advances received from
customers.

Fiscal 2024

In Fiscal 2024, the decline in advances from customers continued due to the export restrictions imposed
during the year. These restrictions further hindered the export business, limiting the volume of trade and
the requirement for advance payments. The ongoing challenges in the export sector contributed
significantly to the decrease in customer advances during this period.

Fiscal 2025

Looking ahead to Fiscal 2025, our Company anticipates that the IPO funds will strengthen its financial
position, allowing for a more flexible approach with customers. With this enhanced liquidity, our
Company plans to offer credit periods to customers, reducing the reliance on advance payments. This
strategic shift is expected to foster better customer relationships and improve sales flexibility.

Fiscal 2026

In Fiscal 2026, with the IPO money flow fully realized, our Company will be able to further extend credit
periods to its customers. This will not only ease payment terms for existing clients but will also enable
our Company to attract new customers by offering more competitive and flexible payment options. The
reduction in advances from customers is thus a part of our Companyds broader strategy to enhance
customer relationships and grow its client base.
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G. Short Term Provisions

( in lakhs)
Particulars For the Fiscals
2026 2025 2024 2023 2022*
(Projected) (Estimated) (Actual) (Actual) (Actual)
(a) Provision for
employee benefits
Salary Payable - - 1.23 - 6.09
Provision for Bonus 36.63 35.12 19.08 31.48 23.48
Commission Payable 112.98 109.32 - 11.72 60.34
149.61 144.44 20.30 43.20 89.91

(b) Provision - for
Tax
Professional Tax - - 0.75 0.34 0.40
Provision for Income 1,115.85 564.92 580.17 721.19 550.63
Tax (Current Years)
Statutory Dues Payable 75.00 60.00 88.11 94.38 163.54

1,190.85 624.92 669.02 815.90 714.57

(c) Provision T Others
Provision for 75.00 50.00 34.69 4.50 1.35
Outstanding Expenses

Total 1,415.46 819.36 724.01 863.60 805.83

*The above figures for Fiscal 2022 have been derived from our Company's Ind GAAP audited financials.
Fiscal 2022:

In Fiscal 2022, the short-term provisions amounted to 805.83 lakh, driven primarily by employee
benefits and tax-related provisions. The provisions for employee benefits included salaries payable 6.09
lakh, bonus provisions 23.48 lakh, and commission payable 60.34 lakh, which reflected our
Companybs regular financial obligations. The provision for income tax stood at 550.63 lakh, based on
the taxable income for the year, while statutory dues payable was 163.54 lakh. Other provisions,
including professional tax and outstanding expenses, contributed to the overall amount, largely due to
routine operational activities.

Fiscal 2023:

In Fiscal 2023, short-term provisions slightly increased to 863.60 lakh. The primary change was the rise
in bonus provisions 31.48 lakh, likely reflecting performance-based adjustments. Commission payable
decreased significantly to 11.72 lakh, indicating lower commission expenses in this period. The
provision for income tax increased to  721.19 lakh due to higher taxable income. Statutory dues payable
reduced to 94.38 lakh, reflecting a decrease in liabilities. Provisions for outstanding expenses and
professional tax were adjusted moderately, with the professional tax remaining minimal.

Fiscal 2024:

In Fiscal 2024, total short-term provisions decreased to 724.01 lakh. A sharp reduction in commission
payable was observed, which can be attributed to change in the commission structure due to a reduction
in net profit, as commissions are based on a percentage of net profit. Provisions for employee benefits
also saw a decline, with salary payable 1.23 lakh and bonus provisions 19.08 lakh both lower compared
to the previous Fiscal. Income tax provisions decreased to 580.17 lakh, likely due to adjustments for
taxable income. Statutory dues payable also reduced to 88.11 lakh. The provision for outstanding
expenses rose to  34.69 lakh, suggesting an increase in anticipated liabilities or pending expenses.

Fiscal 2025:
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In Fiscal 2025, short-term provisions rose to 819.36 lakh. The notable increase in commission payable

109.32 lakh was due to an increase in net profit, as commission is calculated as a certain percentage of
net profit. This spike indicates higher profitability during the period, leading to higher commission
expenses. The provision for bonus increased to 35.12 lakh, reflecting ongoing performance-based
incentives. The provision for income tax decreased slightly to 564.91 lakh, likely due to a reduction in
taxable income or tax adjustments. New provisions for corporate social responsibility (CSR) and other
expenses were made at 50.00 lakh, reflecting our Companyds growing commitment to social
responsibility initiatives and other expenses.

Fiscal 2026:

In Fiscal 2026, total short-term provisions increased significantly to 1,415.46 lakh. This rise was driven
by higher commission payable 112.98 lakh, reflecting a continued increase in net profit, as the
commission is based on a percentage of our Companyos net profit. Bonus provisions rose to  36.63 lakh,
indicating continued business growth and performance incentives. The provision for income tax
increased substantially to 1,115.85 lakh, reflecting higher taxable income. Statutory dues payable rose
slightly to 75.00 lakh. Additionally, provisions for CSR increased to 75.00 lakh, in line with our
Companybs expanded focus on corporate social responsibility initiatives.

General Corporate Purposes

Our Company proposes to deploy the balance Net Proceeds aggregating to [0] lakhs towards general
corporate purposes, subject to such utilization not exceeding 25% of the Gross Proceeds of the Issue, in
compliance with Regulation 7(2) of the SEBI ICDR Regulations. Our Company intends to deploy
balance Net Proceeds, if any, for general corporate purposes, subject to above mentioned limit, as may
be approved by our management, including but not restricted to, the following:

a) capital expenditure

b) strategic initiatives

c) brand building and strengthening of marketing activities; and

d) ongoing general corporate exigencies or any other purposes as approved by the Board subject

to compliance with the necessary regulatory provisions

The quantum of utilization of funds towards each of the above purposes will be determined by our Board
of Directors based on the permissible amount actually available under the head fiGeneral Corporate
Purposeso and the business requirements of our Company, from time to time. We, in accordance with
the policies of our Board, will have flexibility in utilizing the Net Proceeds for general corporate
purposes, as mentioned above.

Bridge Financing

Our Company has not raised any bridge loans from any bank or financial institution as on the date of this
Red Herring Prospectus, which are proposed to be repaid from the Net Proceeds.

Offer Related Expenses
The total expenses of the Issue are estimated to be approximately [8] lakhs. The expenses of this Issue

include, among others, underwriting and management fees, printing and distribution expense,
advertisement expenses, legal fees and listing fees. The estimated Issue expenses are as under:

(in™ lakhs)
Expenses Estimated As a % of the As a % of the
expenses® total estimated  total Gross Issue
Issue expenses® Proceeds®
Fees payable to the BRLM and [0] [6] [6]

commissions including underwriting
commission, brokerage and selling
commission, as applicable
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Expenses Estimated As a % of the As a % of the

expenses® total estimated  total Gross Issue
Issue expenses® Proceeds®
Selling commission and processing [0] [6] [6]
fees for SCSBs M@ and Bidding
Charges for Members of the
Syndicate,  Registered  Brokers,
CRTAs and CDPsMR@®G)6)
Fees payable to the Registrar to the [0] [0] [6]
Offer
Other expenses: [0] [0] [6]
(i) Listing fees, SEBI filing fees, [0] [0] [6]
upload fees, BSE and NSE
processing fees, book building
software fees, NSDL and
CDSL fees and  other
regulatory expenses
(ii) Printing and  stationery [0] [6] [6]
expenses
(iii) Advertising and marketing [0] [6] [6]
expenses
(iv) Fees payable to the legal [0] [0] [6]
counsel
(v) Fees payable to the other [0] [6] [6]
advisors to the Offer*
(vi) Miscellaneous [0] [6] [6]
Total estimated Issue expenses [0] [6] [6]

*To be incorporated in the Prospectus after finalization of the Offer Price. Offer expenses are estimates and are subject to change
# The other advisors to the Offer include Statutory Auditors, Independent Chartered Accountants, and D&B India.

® Selling commission payable to the SCSBs on the portion for Retail Individual Bidders and portion for Non-Institutional Bidders,
which are directly procured by them would be as follows:

Portion for Retail Individual Bidders * [6]% of the Amount Allotted (plus applicable taxes)

Portion for Non-Institutional Bidders * [6]% of the Amount Allotted (plus applicable taxes)
* Amount Allotted is the product of the number of Equity Shares Allotted and the Offer Price.
Selling Commission payable to the SCSBs will be determined on the basis of the bidding terminal id as captured in the Bid book
of BSE or NSE.

No additional processing/uploading charges shall be payable by our Company and the Promoter Selling Shareholder to the SCSBs
on the applications directly procured by them.

@ Processing fees payable to the SCSBs on the portion for Retail Individual Bidders and the portion for Non-Institutional Bidders,
which are procured by the members of the Syndicate/sub-Syndicate/Registered Brokers/CRTAs/CDPs and submitted to SCSBs for
blocking would be as follows:

Portion for Retail Individual Bidders ™ " [
Portion for Non-Institutional Bidders * |
* Based on valid Bid cum Application Forms.

] per valid Bid cum Application Forms* (plus applicable taxes)
1

o)
0] per valid Bid cum Application Forms* (plus applicable taxes)

® Selling commission on the portion for Retail Individual Bidders, the portion for Non-Institutional Bidders which are procured
by Syndicate Members (including their sub-Syndicate Members) Registered Brokers, CRTAs, CDPs would be as follows:

Portion for Retail Individual Bidders * [6]% of the Amount Allotted (plus applicable taxes)

Portion for Non-Institutional Bidders * [6]% of the Amount Allotted (plus applicable taxes)
* Amount allotted is the product of the number of Equity Shares Allotted and the Offer Price.
Bidding Charges:™ [0] (plus applicable taxes) per valid application bid by the Members of the Syndicate (including their sub-
Syndicate Members)/ RTA/CDPs.

Uploading charges payable to members of the Syndicate (including their sub-Syndicate Members), CRTAs and CDPs on the
applications made by the RIBs using 3-in-1 accounts and Non-Institutional Bidders which are procured by them and submitted to
SCSB for blocking or using 3-in-1 accounts, would be as follows:™ [0] plus applicable taxes, per valid application bid by the
Syndicate (including their sub-Syndicate Members), CRTAs and CDPs.
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Note: The brokerage/selling commission payable to the Syndicate/sub-Syndicate members will be determined on the basis of the
ASBA Form number/series, provided that the application is also bid by the respective Syndicate/sub-Syndicate member. For
clarification, if an ASBA bid on the application form number/series of a Syndicate/sub-Syndicate member, is bid for by an SCSB,
the brokerage/selling commission will be payable to the SCSB and not to the Syndicate/sub-Syndicate member. The
brokerage/selling commission payable to the SCSBs, CRTAs and CDPs will be determined on the basis of the bidding terminal 1D
as captured in the Bid book of either of the Stock Exchanges. The bidding charges payable to the Syndicate/sub-Syndicate members
will be determined on the basis of the bidding terminal ID as captured in the Bid book of the Stock Exchanges. Payment of
brokerage/selling commission payable to the sub-brokers/agents of the sub-Syndicate members shall be handled directly by the
sub-Syndicate members, and the necessary records for the same shall be maintained by the respective sub-Syndicate member.

@ Selling commission payable to the Registered Brokers, CRTAs and CDPs on the portion for Retail Individual Bidders, and
portion for Non-Institutional Bidder which are directly procured by the Registered Broker or CRTAs or CDPs or submitted to
SCSB for processing, would be as follows:

Portion for Retail Individual Bidders
Portion for Non-Institutional Bidder
* Based on valid Bid cum Application Forms

~ [8] per valid Bid cum Application Form* (plus applicable taxes)
~ [6] per valid Bid cum Application Form* (plus applicable taxes)
® Bidding charges of ™ [0] (plus applicable taxes) shall be paid per valid Bid cum Application Form collected by the Syndicate,
CRTAs and CDPs (excluding applications made by Retail Individual Bidders using the UPI mechanism). The terminal from which
the Bid has been uploaded will be taken into account in order to determine the total bidding charges. Further, in order to determine

to which Registered Broker/CRTA/CDP, the commission is payable, the terminal from which the bid has been uploaded will be
taken into account.

® Processing fees for applications made by UPI Bidders would be as follows:

CRTAs / CDPs/ Registered Brokers/Members of the ™ [0] per valid Bid cum Application Form (plus applicable taxes)

Syndicate

Sponsor Bank(s) ~ [6] for applications made by UPI Bidders using the UPI mechanism*
The Sponsor Bank shall be responsible for making payments to third parties such
as the remitter bank, the NPCI and such other parties as required in connection
with the performance of its duties under applicable SEBI circulars, agreements
and other Applicable Laws.

*Based on valid applications

All such commissions and processing fees set out above shall be paid as per the timelines in terms of the Syndicate Agreement and
Cash Escrow and Sponsor Bank Agreement.

Pursuant to SEBI ICDR Master Circular and SEBI circular no. SEBI/HO/CFD/DIL2/P/CIR/2022/75 dated May 30, 2022 (to the
extent not rescinded by the SEBI ICDR Master Circular in relation to the SEBI ICDR Regulations), applications made using the
ASBA facility in initial public offerings shall be processed only after application monies are blocked in the bank accounts of
investors (all categories). Accordingly, Syndicate / Sub-Syndicate Members shall not be able to accept Bid Cum Application Form
above™ 0.50 million and the same Bid Cum Application Form needs to be submitted to SCSBs for blocking of fund and uploading
on the exchange bidding platform. To identify bids submitted by Syndicate / Sub-Syndicate Members to SCSB, a special Bid Cum
Application Form with a heading / watermark, 6Syndicate ASBAd may be used by Syndicate / Sub-Syndicate Member along with
SM code and Broker code mentioned on the Bid Cum Application Form to be eligible for brokerage on Allotment. However, such
special forms, if used for RII Bids and NII Bids up to™ 0.50 million will not be eligible for brokerage. Processing fees payable to
the SCSBs for Bid cum Application Forms which are procured by the Registered Brokers / RTAs / CDPs and submitted to the SCSB
for blocking shall be™ [6] per valid Bid cum Application Form (plus applicable taxes). The processing fees for applications made
by UPI Bidders may be released to the remitter banks (SCSBs) only after such banks provide a written confirmation on compliance
with the SEBI ICDR Master Circular, SEBI circular no: SEBI/HO/CFD/DIL2/P/CIR/2021/570 dated June 2, 2021, read with SEBI
circular  no:  SEBI/HO/CFD/DIL2/CIR/P/2021/2480/1/M  dated = March 16, 2021, SEBI  circular  no:
SEBI/HO/CFD/DIL2/CIR/P/2022/51 dated April 20, 2022 and SEBI circular no. SEBI/HO/CFD/DIL2/P/CIR/2022/75 dated May
30, 2022 each to the extent applicable and not rescinded by the SEBI ICDR Master Circular in relation to the SEBI ICDR
Regulations.

Interim use of Net Proceeds

Our Company, in accordance with the policies established by the Board from time to time, will have
flexibility to deploy the Net Proceeds. The Net Proceeds shall be retained in the Public Offer Account
until receipt of the listing and trading approvals from the Stock Exchanges by our Company. Pending
utilization of the Net Proceeds for the purposes described above, our Company undertakes to deposit the
Net Proceeds only in one or more scheduled commercial banks included in the Second Schedule of the
Reserve Bank of India Act, 1934, as may be approved by our Board.

In accordance with Section 27 of the Companies Act, 2013, our Company confirms that it shall not use
the Net Proceeds for buying, trading or otherwise dealing in shares of any other listed company or for
any investment in the equity markets and/or real estate products and/or equity linked and/or real estate
linked products.
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Appraising agency

None of the objects of the Offer for which the Net Proceeds will be utilized have been appraised by any
bank, financial institution, or any other agency.

Other Confirmations

Except to the extent of any proceeds received pursuant to the sale of Offered Shares proposed to be sold
in the Offer by the Promoter Selling Shareholder, neither our Promoter nor members of our Promoter
Group, Directors or Key Managerial Personnel or Senior Management or Group Companies will receive
any portion of the proceeds from the Offer. There is no existing or anticipated interest of such individuals
and entities in the objects of the Offer as set out above.

Variation in Objects

In accordance with Sections 13(8) and 27 of the Companies Act, 2013 and the applicable rules, and the
SEBI ICDR Regulations, our Company shall not vary the objects of the Fresh Issue without our Company
being authorized to do so by the Shareholders by way of a special resolution through postal ballot. In
addition, the notice issued to the Shareholders in relation to the passing of such special resolution
(fiNotice0) shall specify the prescribed details as required under the Companies Act, 2013. The Notice
shall simultaneously be published in the newspapers, one in English and one in Marathi, the vernacular
language of the jurisdiction where our Registered Office is situated.

Pursuant to Section 13(8) of the Companies Act, 2013, our Promoter will be required to provide an exit
opportunity to such Shareholders who do not agree to the proposal, to vary the objects, subject to the
provisions of the Companies Act, 2013 and in accordance with such terms and conditions, including in
respect of proving of the Equity Shares, in accordance with the Companies Act, 2013 and the SEBI ICDR
Regulations.

Monitoring of utilization of funds

As per Regulation 41 of the SEBI (ICDR) Regulations, 2018 as amended, the requirement of Monitoring
Agency is not mandatory if the Offer size, excluding the size of the Offer for sale by the selling
shareholder is below 10,000.00 Lakhs. Since the size of the Offer excluding the size of the Offer for
sale by the selling shareholder does not exceed ten thousand lakhs rupees, we are not required to appoint
a monitoring agency. However, pursuant to Regulation 32(3) of the SEBI Listing Regulations, our
Company shall on a quarterly basis disclose to the Audit Committee the uses and application of the Gross
Proceeds. Until such time as any part of the Gross Proceeds remains unutilized, our Company will
disclose the utilization of the Gross Proceeds under separate heads in our Companyds balance sheet(s)
clearly specifying the amount of and purpose for which Gross Proceeds have been utilized so far, and
details of amounts out of the Gross Proceeds that have not been utilized so far, also indicating interim
investments, if any, of such unutilized Gross Proceeds. In the event that our Company is unable to utilize
the entire amount that we have currently estimated for use out of the Gross Proceeds in a fiscal, we will
utilize such unutilized amount in the next fiscal.

Further, in accordance with Regulation 32(1)(a) of the SEBI Listing Regulations, our Company shall

furnish to the Stock Exchanges on a quarterly basis, a statement indicating material deviations, if any, in
the utilization of the Gross Proceeds for the objects stated in this Draft Red Herring Prospectus.
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BASIS FOR THE OFFER PRICE

The Price Band and Offer Price shall be determined by our Company in consultation with the BRLM on the basis
of the assessment of market demand for the Equity Shares through the Book Building Process and on the basis of
the qualitative and quantitative factors as described in this section. The face value of the Equity Shares is™ 10/-
each and the Offer Price is [0] times of the face value at the lower end of the Price Band and [3] times of the face
value at the upper end of the Price Band.

Bidders should read the following basis with the section titled fiRisk Factorso, and chapters titled fOur
Businesso, fiRestated Financial Statementso, fiManagementds Discussion and Analysis of Financial Condition
and Results of Operationso and AOur Businesso beginning on page 35, 195, 280 and 342 respectively, to get a
more informed view before making any investment decisions.

QUALITATIVE FACTORS

Some of the qualitative factors and our strengths which form the basis for the Offer Price are:

l

Established presence in key international markets, including the UAE and Sri Lanka T We believe that
we are an established agricultural commodity trading company with a presence in India, the UAE, and
Sri Lanka, enabling us to adapt to market conditions and regulatory changes.

In Fiscal 2024, MEIR Commodities India Limited emerged as the fourth largest exporter of Khandsari
both by value and volume accounting for as share of 4.2% by value and 11.7% by volume exported from
India (Source: D&B Report).

Our subsidiaries SALPL and SATCL strengthen our supply chain and global trade operations, with
SATCL leveraging the UAE®Gs trade policies to navigate Indiads sugar export restrictions, ensuring
uninterrupted global market access.This reduces the risks associated with missing out on the global sugar
trade opportunity stemming from current sugar export restrictions in India, ensures continuity in the
supply chain, and enhances our capacity to respond to restrictive policies while optimizing our market
share.

Diverse agricultural product portfolio T We cater to domestic and international markets with a diverse
agricultural portfolio, including sugar, khandsari, rice, pulses, and spices, ensuring business resilience
and reducing reliance on any single product. Our strategic flexibility allows us to adjust sales, exports,
and imports based on market trends, pricing, and regulations, ensuring consistent operations year-round.
Amid sugar export restrictions, we have diversified into khandsari and mishri, establishing ourselves as
a key player in a niche market and a trusted global partner.

Efficient supply chain ensuring timely procurement and distribution T We have developed an efficient
supply chain infrastructure, supported by strong relationships with sugar mills, agricultural producers,
and logistics partners, enabling seamless sourcing, storage, and distribution across domestic and
international markets.

During the six-month period ended September 30, 2024, and in Fiscal 2024, 2023, and 2022, we sourced
products from 63, 72, 49, and 93 suppliers, respectively, with over 20 suppliers have been associated
with us for a period of two (2) years of more. Our expertise in handling bulk shipments and regulatory
compliance allows us to efficiently serve customers across 13 states in India and 15 countries globally.

To further strengthen our supply chain, we recently acquired a 57.87% stake in SSAIL, expanding our
presence in sugar and allied product manufacturing and enhancing our operational efficiency and product
availability. Further, with acquisition of SSAIL, we would also derive benefit of high entry barrier of
sugar manufacturing industry.

Strong relationships with customers and suppliers, fostering business stability T We focus on

understanding client needs and delivering efficient procurement and distribution solutions to distributors
and manufacturers, fostering long-term relationships in domestic and global markets.
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In the six-month period ended September 30, 2024, and in Fiscals 2024, 2023, and 2022, we served 336,
317, 142, and 170 customers, respectively, out of which more than 100 customers have been associated
with us for a period of two (2) years or more.

1 Experienced Promoter with expertise in agricultural commodity trading T We are led by Rahil Irfan
Igbal Shaikh, the driving force behind our growth, with over 18 years of experience in the sugar industry.
Previously, he served as Whole-Time Managing Director at ED&F Man Commaodities, one of the worldds
largest sugar trading houses. His deep involvement in daily operations, strategic leadership, and business
acumen have been instrumental in sustaining our growth.

Our Promoterbs industry expertise is reflected in his participation in public forums, television discussions
on the sugar industry, and keynote addresses at major sugar conferences. Along with our senior
management team, his vision and ability to anticipate and capitalize on market trends have strengthened
our market position and operational success.

For further details regarding some of the qualitative factors, which form the basis for computing the Offer
Price, please see chapter titled iOur Businessd beginning on page 195.

QUANTITATIVE FACTORS

The information presented in this chapter is derived from companyds Restated Financial Statements for the six-
month period ended September 30, 2024 and for the Fiscal 2024, Fiscal 2023 and Fiscal 2022 prepared in
accordance with Indian Accounting Standard (Ind-AS). For more details on financial information, investors please
refer the chapter titled fiRestated Financial Statementso beginning on page 280.

Investors should evaluate our Company taking into consideration its niche business segment and other qualitative
factors in addition to the quantitative factors. Some of the quantitative factors which may form the basis for
computing the price are as follows:

Some of the quantitative factors which may form the basis for computing the Offer Price are as follows:

1. Basic and Diluted Earnings Per Share (REPS0), as adjusted for changes in capital

As per Restated Financial Statements T Post Bonus

Particulars Basic & Diluted  Weights
EPS (in )
Fiscal 2024 3.44 3
Fiscal 2023 8.25 2
Fiscal 2022 5.17 1
Weighted Average 5.33
For the six-month period ended September 30, 2024" 1.75

*Figures for the period is not annualised

Notes:

Q) The figures disclosed above are derived from the Restated Ind AS Summary Statements of the Company.

2) The ratios have been computed as Basic & Diluted earnings per share = Restated Net profit after tax / weighted average
number of shares outstanding during the year.

?3) Basic and diluted earnings per Equity Share are computed in accordance with Indian Accounting Standard 33
6Earnings per Shared, notified accounting standard by the Companies (Indian Accounting Standards) Rules of 2015 (as
amended).

(@) Weighted average number of Equity Shares is the number of Equity Shares outstanding at the beginning of the period
adjusted by the number of Equity Shares issued during the period multiplied by the time weighting factor. The time
weighting factor is the number of days for which the specific shares are outstanding as a proportion of total number of
days during the period.

(5) No. of outstanding equity is further adjusted as per the bonus shares issued by the Company and split of the face value
of equity shares

(6) The above statement should be read with significant accounting policies and notes on Restated Financial Statements

as appearing in the Restated Financial Statements.
*As certified by Independent Chartered Accountant, by way of their certificate dated February 27, 2024.
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Price Earnings Ratio (fiP/E0) in relation to Price Band of [0] to [O] per Equity Share

Particulars (P/E) Ratio at the P/E) Ratio at
Floor Price” the Cap Price
(no. of times) (no. of times)

Based on Restated Financial Statements
P/E ratio based on the Basic & Diluted EPS, as restated

for Fiscal 2024 [0] [0]
P/E ratio based on the Weighted Average Basic & Diluted - -
Eps [6] [6]

“To be updated at the price band stage.

Note: P/E ratio has been computed dividing the price per share by Earnings per Equity Share.

Industry P/E Ratio

Particulars P/E Ratio
Highest 27.42
Lowest 10.37
Industry Composite 18.90

Return on Net worth (RoNW)

As per Restated Financial Statements

Period RONW (%) Weights
Fiscal 2024 12.44 3
Fiscal 2023 50.77 2
Fiscal 2022 64.60 1
Weighted Average 33.91
For the six-month period ended September 30, 2024* 5.04

*Figures for the period is not annualised

Note:

(1) Return on net worth (%) = Net profit attributable to equity shareholders / net worth as at the end of year.

) Net Worth means the aggregate value of the paid-up share capital of the Company and all reserves created out of profits

and securities premium account, as per the restated statement of assets and liabilities of the Company in the Restated
Financial Statements.
*As certified by Independent Chartered Accountants, by way of their certificate dated February 27, 2025.

Net Asset Value (NAV)

As per Restated Financial Statements T Post Bonus

Period NAV ()

Fiscal 2024 27.66
Fiscal 2023 16.26
Fiscal 2022 8.01
For the six-month period ended September 30, 2024* 34.81
Net Asset Value per Equity Share after the Offer at Floor Price [6]
Net Asset Value per Equity Share after the Offer at Cap Price [6]
Offer Price* [6]

“Figures for the period is not annualised
#Offer Price shall be updated in the Prospectus prior to opening the Issue.

Notes:

Q) Net Asset Value per Equity Share (in™ ) = Net Worth at the end of the period/year / weighted average number of Equity
Shares outstanding at the end of the year/ period.
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2) Offer Price per Equity Share will be determined on conclusion of the Book Building Process.
*As certified by Indepdenent Chartered Accountants, by way of their certificate dated February 27, 2025.

Comparison of accounting ratios with listed industry peers

Name of Company CMP () Face Basic & PE RoNW NAV
Value Diluted EPS Ratio (%) per
() () (times) Share
()
MEIR  Commodities o .

L 1 44 12.44 27.
India Limited [0] 0 3 [6] 66
Peer Group
Sakuma Exports

o P 2.80 1 027 1037 828 2058
Limited
Uma Exports Limited 82.54 10 3.01 27.42 5.36 56.17
Source: www.bseindia.com, www.nseindia.com
Notes:
@) The figures for our company are based on Restated Financial Statements for the year ended March 31, 2024 after
considering the bonus issue.
) P/E Ratio has been computed based on their respective closing market price on February 27, 2025, as divided by the
Basic EPS as on March 31, 2024.
®3) Return on Net Worth is calculated as Restated Profit for the year attributable to equity shareholders divided by Net
Worth of our Company.
(@) Net asset value per equity share is calculated as net worth as of the end of relevant year divided by the weighted average
number of equities shares outstanding at the end of the year.
(5) Price Earning (P/E) Ratio in relation to the Offer Price of [0] per share.
(6) The face value of our share is™ 10/- per share and the Offer Price is of™ [0] per share are [8] times of the face value.

Investor should read the above-mentioned information along with the section titled fiRisk Factorso
beginning on page 35 and the financials of our Company including important profitability and return
ratios, as set out in the chapter titled fiRestated Financial Statementso beginning on page 280.

Key Performance Indicators (iKP1s0)

The KPIs disclosed below have been used historically by our Company to understand and analyse the
business performance, which in result, help us in analysing the growth of various verticals in comparison
to our peers. The KPIs disclosed below have been approved by a resolution of our Audit Committee
dated February 9, 2025 and the members of our Audit Committee have verified the details of all KPIs
pertaining to our Company. Further, the members of our Audit Committee have confirmed that there are
no KPIs pertaining to our Company that have been disclosed to any investors at any point of time during
the three years period prior to the date of filing of this Draft Red Herring Prospectus. Further, the KPIs
herein have been certified by Independent Chartered Accountants vide their certificate dated February 9,
2025.

The financial performance indicators of our Company have been disclosed in the chapters titled AOur
Business T Key Performance Indicatorso and fiManagementds Discussion and Analysis of Financial
Condition and Results of Operations T Key Performance Indicatorsd on pages 199 and 342 ,
respectively. We have described and defined the KPlIs, as applicable, in iDefinitions and Abbreviationso
on page 1.

Our Company confirms that it shall continue to disclose all the KPIs included in this section on a periodic
basis, at least once in a year (or any lesser period as determined by the Board of our Company), for a
duration of one year after the date of listing of the Equity Shares on the Stock Exchanges or till the
complete utilisation of the proceeds of the Offer as per the disclosure made in the chapter titled iObjects
of the Offerd, whichever is later or for such other duration as may be required under the SEBI ICDR
Regulations. Further, the ongoing KPIs will continue to be certified by a member of an expert body as
required under the SEBI ICDR Regulations.
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a)

b)

Key Performance Indicators of our Company

As per Restated Financial Statements

( in Lakhs, unless otherwise mentioned)

Key Financial For the period / Fiscal
Performance Six-month period 2024 2023 2022
ended September 30,
2024*
Financial KPI
Revenue  from Operations 54,163.65  91,065.48 1,57,897.67 99,820.10
EBIDTA @ 1,514.47 2,367.91 3,610.03 2,276.07
EBIDTA Margin (%) © 2.80% 2.60% 2.29% 2.28%
Operating EBITDA ® (230.82) 1,279.84 2,986.73 1,641.58
8/‘;;{?)““9 EBITDA Margin (0.43%) 1.41% 1.89% 1.64%
Profit after tax (PAT) © 226.98 786.93 2,476.02 1,551.50
PAT Margin (%) 0.42% 0.86% 1.57% 1.55%
Total Borrowings @ 12,907.52 12,329.18 1,400.63 916.58
Net Worth © 10,441.61 8,298.43 4,876.55 2,401.76
Return on Equity (%) @9 2.42% 11.95% 68.04% 95.34%
Return on Capital 3.93% 8.18% 56.85% 69.22%
Employed (ROCE) (%) Y
Debt to Equity Ratio 2 1.33 1.60 0.30 0.38
Fixed Asset Turnover Ratio 3.01 5.93 553.49 326.97
13)
Current Ratio (times) @4 0.85 0.86 1.01 1.07

“Figures for the period are not annualized
As certified by Independent Chartered Accountants by way of their certificate dated February 9, 2025.

Notes:
(1)
2
(3)
()]

(5)
(6)

M

(®)
9

(10)
(1

(12)
(13)

(14)

Revenue from operation means revenue from operations as per the Restated Financial Statements;

EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense;

EBITDA Margin (%) is calculated as EBITDA divided by Revenue from Operations;

Operating EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense
and less other income;

Operating EBITDA Margin (%) is calculated as operating EBITDA divided by Revenue from Operations;

Profit after Tax (PAT) for the year means the restated profit / (loss) for the year/ period after tax as per the Restated
Financial Statements;

PAT Margin (%) for the year as a % of total Income is calculated as restated profit / (loss) for the year/ period divided
by Total Income;

Total borrowings represent sum of current and non-current borrowings and lease liabilities;

Net Worth means the aggregate value of the paid up share capital and all reserves created out of the profits and
securities premium account and debit or credit balance of profit and loss account, after deducting the aggregate value
of the accumulated losses, deferred expenditure and miscellaneous expenditure not written off, but does not include
reserves created out of revaluation of assets, write back of depreciation and amalgamation, in accordance with
Regulation 2(1)(hh) of the SEBI ICDR Regulations;

ROE is calculated as PAT divided by average net worth (Net worth includes Non controlling interest);

Return on Capital Employed (ROCE) is calculated as EBIT divided by capital employed where (i) EBIT means EBITDA
minus depreciation and amortization expense and (ii) Capital employed means Net worth - intangible asset + total
current & non-current borrowings + Deferred tax liabilities;

Debt to Equity Ratio is calculated as total borrowings divided by total equity;

Fixed Assets Turnover Ratio is calculated as revenue from operations for the year/ period divided by property, plant
and equipment;

Current Ratio is calculated by dividing Current Assets to Current Liabilities.

Description on the historic use of the KPIs by our Company to analyse, track or monitor the
operational and/or financial performance of our Company

In evaluating our business, we consider and use certain KPIs, as presented above, as a supplemental
measure to review and assess our financial and operating performance. The presentation of these KPIs is
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c)

not intended to be considered in isolation or as a substitute for the Financial Information. We use these
KPIs to evaluate our performance. Some of these KPIs are not defined under applicable Accounting
Standards and are not presented in accordance with applicable Accounting Standards. These KPIs have
limitations as analytical tools. Further, these KPIs may differ from the similar information used by other
companies and hence their comparability may be limited. Although these KPIs are not a measure of
performance calculated in accordance with applicable accounting standards, our Companyos
management believes that it provides an additional tool for investors to use in evaluating our ongoing
results, when taken collectively with financial measures prepared in accordance with applicable

Accounting Standards.

Explanations for the certain financial data based on Restated Financial Statements

Key Financial
Performance
Financial KPIs
Revenue from Operations

EBITDA
EBITDA Margin

Operating EBITDA

Operating EBITDA
Margin
PAT

PAT Margin (%)
Total Borrowing

Return on equity (%)
Return on capital
employed (%)
Debt-Equity Ratio (times)

Fixed asset turnover ratio
(times)
Current Ratio (times)

Explanations

Revenue from Operations is used by our management to track the revenue profile of
the business and in turn helps to assess the overall financial performance of our
Company and volume of our business

EBITDA provides information regarding the operational efficiency of the business

EBITDA Margin (%) is an indicator of the operational profitability and financial
performance of our business

EBITDA provides information regarding the operational efficiency of the business
excluding other income.

EBITDA Margin (%) is an indicator of the operational profitability and financial
performance of our business

Profit after tax provides information regarding the overall profitability of the
business

PAT Margin (%) is an indicator of the overall profitability and financial performance
of the business

Total Borrowing includes the funds borrowed by company from financial institutes
and related and other parties.

Return on equity (ROE) is a measure of financial performance

Return on capital employed is a financial ratio that measures our companyds
profitability in terms of all of its capital

Debt / Equity Ratio is used to measure the financial leverage of the Company and
provides comparison benchmark against peers

Fixed asset turnover ratio is indicator of the efficiency with which our company is
able to leverage its assets to generate revenue from operations

The current ratio is a liquidity ratio that measures our companyés ability to pay short-
term obligations or those due within one year

Comparison with Listed Industry Peers

As on September 30, 2024:

(" in Lakhs, otherwise mentioned)

Key Financial Performance MEIR Commodities Sakuma Exports Uma Exports
India Limited Limited Limited

Revenue from Operations @ 54,163.65 1,08,003.16 77,054.72
EBITDA @ 1,514.47 1,244.77 1,387.72
EBITDA Margin (%) © 2.80% 1.15% 1.80%
Operating EBITDA @ (230.82) 917.36 930.97
Operating EBITDA Margin (%) © (0.43%) 0.85% 1.21%
Profit after tax (PAT) ©® 226.98 692.13 666.83
PAT Margin (%) @ 0.42% 0.64% 0.87%
Total Borrowings © 12,907.52 4,577.52 11,183.31
Net Worth © 10,441.61 69,697.28 19,709.19
Return on Equity (%) @9 2.42% 1.17% 3.45%
Return on Capital Employed (ROCE) (%) 3.93%

an 1.59% 4.39%
Debt to Equity 12 1.33 0.07 0.57
Fixed asset turnover ratio (times) 3 3.01 120.00 37.65

134


https://www.investopedia.com/terms/l/liquidityratios.asp

Key Financial Performance

Current Ratio 4
*Figures for the period are not annualized

As on March 31, 2024:

Key Financial Performance

Revenue from Operations @
EBITDA @

EBITDA Margin (%) ©®

Operating EBITDA ¢

Operating EBITDA Margin (%) ©
Profit after tax (PAT) ©

PAT Margin (%)

Total Borrowings ©

Net Worth ©

Return on Equity (%) @9

Return on Capital Employed (ROCE) (%)
@

Debt to Equity Ratio 12

Fixed asset turnover ratio (times) 3
Current Ratio @4

As on March 31, 2023:

Key Financial Performance

Revenue from Operations
EBITDA @

EBITDA Margin (%) ©®

Operating EBITDA ¢4

Operating EBITDA Margin (%) ©
Profit after tax (PAT) ©

PAT Margin (%) @

Total Borrowings ©)

Net Worth ©

Return on Equity (%) (9

Return on Capital Employed (ROCE) (%)
(1)

Debt to Equity Ratio 2

Fixed asset turnover ratio (times) 3
Current Ratio ¢4

As on March 31, 2022:

Key Financial Performance

Revenue from Operations
EBIDTA ®

EBIDTA Margin (%) ©
Operating EBITDA *

Operating EBITDA Margin (%) ©
Profit after tax (PAT) ©

PAT Margin (%) @

Total Borrowings ®

Net Worth ©

Return on Equity (%) ¢9

Return on Capital Employed (ROCE) (%)
(1)

MEIR Commodities
India Limited
0.85

MEIR Commodities
India Limited
91,065.48
2,367.91
2.60%
1,279.84
1.41%
786.93
0.86%
12,329.18
8,298.43
11.95%
8.18%

1.60
5.93
0.86

MEIR Commodities
India Limited
1,57,897.67
3,610.03
2.29%
2,986.73
1.89%
2,476.02
1.57%
1,400.63
4,876.55
68.04%
56.85%

0.30
553.49
1.01

MEIR Commodities
India Limited
99,820.10
2,276.07
2.28%
1,641.58
1.64%
1,551.50
1.55%
916.58
2,401.76
95.34%
69.22%
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Sakuma Exports
Limited
5.89

Uma Exports

Limited
1.94

(" in Lakhs, otherwise mentioned)

Sakuma Exports
Limited

2,12,082.92
5,197.26
2.45%
3,600.01
1.70%
3,997.38
1.88%
9,868.53
48,277.20
8.93%

8.67%
0.20
1,564.84
3.42

Uma Exports

Limited
1,53,243.09
2,159.20
1.41%
1,726.21
1.13%
1,017.80
0.66%
12,184.97
19,062.14
5.51%

6.72%
0.64
254.51
1.77

(" in Lakhs, otherwise mentioned)

Sakuma Exports
Limited

3,17,314.85
4,627.22
1.46%
3,902.28
1.23%
2,844.56
0.90%
1,651.75
41,260.17
7.17%

9.69%
0.04
912.93
4.37

Uma Exports

Limited
1,48,825.77
4,256.74
2.86%
3,764.64
2.53%
2,802.21
1.88%
10,886.61
17,985.42
20.45%

14.63%
0.61
272.66
1.92

(" in Lakhs, otherwise mentioned)

Sakuma Exports
Limited

2,85,343.80
3,955.57
1.39%
3,267.16
1.14%
2,744.33
0.96%
8,553.41
38,031.47
7.52%

7.67%

Uma Exports

Limited
1,27,699.07
4,467.41
3.50%
3,445.17
2.70%
2,415.99
1.89%
3,290.36
9,418.58
29.53%

35.02%



a)

b)

Key Financial Performance MEIR Commodities Sakuma Exports Uma Exports
India Limited Limited Limited

Debt to Equity Ratio *? 0.38 0.22 0.35

Fixed Asset Turnover Ratio ¢% 326.97 588.24 526.36

Current Ratio (times) 4 1.07 2.44 1.44

Notes

1) Revenue from operation means revenue from operations as per the Restated Financial Statements;

2) EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense;

3) EBITDA Margin (%) is calculated as EBITDA divided by Revenue from Operations;

4) Operating EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense
and less other income;

5) Operating EBITDA Margin (%) is calculated as operating EBITDA divided by Revenue from Operations;

6) Profit after Tax (PAT) for the year means the restated profit / (loss) for the year/ period after tax as per the Restated
Financial Statements;

7) PAT Margin (%) for the year as a % of total Income is calculated as restated profit / (loss) for the year/ period divided
by Total Income;

8) Total borrowings represent sum of current and non-current borrowings and lease liabilities;

9) Net Worth means the aggregate value of the paid up share capital and all reserves created out of the profits and

securities premium account and debit or credit balance of profit and loss account, after deducting the aggregate value
of the accumulated losses, deferred expenditure and miscellaneous expenditure not written off, but does not include
reserves created out of revaluation of assets, write back of depreciation and amalgamation, in accordance with
Regulation 2(1)(hh) of the SEBI ICDR Regulations;

10) ROE is calculated as PAT divided by average net worth (Net worth includes Non controlling interest);

11) Return on Capital Employed (ROCE) is calculated as EBIT divided by capital employed where (i) EBIT means EBITDA
minus depreciation and amortization expense and (ii) Capital employed means Net worth - intangible asset + total
current & non-current borrowings + Deferred tax liabilities;

12) Debt to Equity Ratio is calculated as total borrowings divided by total equity;

13) Fixed Assets Turnover Ratio is calculated as revenue from operations for the year/ period divided by property, plant
and equipment;

14) Current Ratio is calculated by dividing Current Assets to Current Liabilities.

Justification for Basis for Offer price

The price per share of our Company based on the primary/ new issue of shares (equity / convertible
securities), excluding shares issued under ESOP/ESOS and issuance of bonus shares

There has been no issuance of Equity Shares or convertible securities during the 18 months preceding
the date of this Draft Red Herring Prospectus, excluding the shares issued under the ESOP Schemes and
issuance of bonus shares, where such issuance is equal to or more than 5% of the fully diluted paid-up
share capital of the Company (calculated based on the pre-Issue capital before such transaction(s) and
excluding employee stock options granted but not vested), in a single transaction or multiple transactions
combined together over a span of 30 days.

The price per share of our Company based on the secondary sale / acquisition of shares (equity
shares)

Except as stated below: there have been no secondary sale / acquisitions of Equity Shares, where our
Promoter, members of our Promoter Group or Shareholder(s) having the right to nominate director(s) in
the board of directors of the Company are a party to the transaction (excluding gifts), during the 18
months preceding the date of this Draft Red Herring Prospectus, where either acquisition or sale is equal
to or more than 5% of the fully diluted paid-up share capital of the Company (calculated based on the
pre- issue share capital before such transaction/s and excluding employee stock options granted but not
vested), in a single transaction or multiple transactions combined together over a span of rolling 30 days:

Date of Name of Name of No. of Face Transfer Total
transfer Transferor  Transferee  Securities Value Price Consideration
July 15, Himanshu Rahil Irfan 1,994 10 50 99,700
2024 Gunavantray Igbal Shaikh

Purohit
January  Rahil Irfan Pankaj 60,241 10 83 50,00,003
24,2025 Igbal Shaikh  Nagar
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c)

d)

€)

f)

January  Rahil Irfan Suchi 60,241 10 83 50,00,003
24,2025 Igbal Shaikh  Agarwal

Total 1,22,476 - - 1,00,99,706

Weighted average cost of acquisition (WACA) 82.46

Since there are no such transaction to report to under (a) and (b), the following are the details of the last
five primary or secondary transactions (secondary transactions where Promoter, Selling Shareholder or
members of our Promoter Group or Shareholder(s) having the right to nominate Director(s) on our Board,
are a party to the transaction), not older than three years prior to the date of this Draft Red Herring
Prospectus irrespective of the size of transactions: Not Applicable

Weighted average cost of acquisition, Offer Price

Weighted average cost of acquisition of Equity Shares based on primary/ secondary transaction(s), as
disclosed in paragraph above, are set out below:

Types of transactions Weighted average Floor Price  Cap Price
cost of acquisition ( ( [BeD* ( [BeD*
per Equity Share)™

Weighted average cost of acquisition for last 18 months
for primary / new issue of shares (equity/ convertible
securities), excluding shares issued under an employee
stock option plan/ employee stock option scheme, and
issuance of bonus shares, during the 18 months
preceding the date of this Draft Red Herring Prospectus,
where such issuance is equal to or more than five per NA NA NA
cent of the fully diluted paid-up share capital of our
Company (calculated based on the pre-issue capital
before such transaction/s and excluding employee stock
options granted but not vested), in a single transaction or
multiple transactions combined together over a span of
rolling 30 days
Weighted average cost of acquisition for last 18 months
for secondary sale / acquisition of shares
equity/convertible securities), where our Promoter or
Promoter Group entities or Selling Shareholder or
shareholder(s) having the right to nominate director(s) in
our Board are a party to the transaction (excluding gifts),
during the 18 months preceding the date of this Draft
Red Herring Prospectus, where either acquisition or sale
is equal to or more than five per cent of the fully diluted
paid-up share capital of our Company (calculated based
on the pre-issue capital before such transaction/s and
excluding employee stock options granted but not
vested), in a single transaction or multiple transactions
combined together over a span of rolling 30 days*

* To be updated in the Prospectus prior to filing with RoC.

**As certified by Independent Chartered Accountants, by way of their certificate dated February 27, 2025.

82.46 [6] [6]

Explanation for Cap Price being [0] times of weighted average cost of acquisition of primary
issuance price / secondary transaction price of Equity Shares (set out in 8 (d) above) along with
our Companybs key performance indicators and financial ratios for the Fiscals 2024, 2023 and
2022.
[6]*

*To be included on finalisation of Price Band.
The Offer Price is [0] times of the face value of the equity shares

The face value of our share is 10/- per share and the Offer Price is of [0] per share are [0] times of
the face value. Our Company and the Selling Shareholder in consultation with the BRLM believes that
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the Offer Price of [0] per share for the Public Offer is justified in view of the above quantitative and
qualitative parameters. Investor should read the above-mentioned information along with the section
titled fiRisk Factorsd beginning on page 35 and the financials of our Company including important

profitability and return ratios, as set out in the chapter titled fiRestated Financial Statementso beginning
on page 280.
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STATEMENT OF POSSIBLE SPECIAL TAX BENEFITS

To,

The Board of Directors,

MEIR Commodities India Limited

(Formerly known as MEIR Commodities India Private Limited)
1108, The Corporate Park premises co-op Society

Plot no. 14-15, Sector 18, Vashi,

Navi Mumbai, Thane T 400703,

Maharashtra, India

Dear Sirs,

Re: Proposed initial public offering of equity shares of face value of 10 each (the fiEquity Shareso) of
MEIR Commodities India Limited (the iCompany0) comprising a fresh issue of the Equity Shares by the
Company (the fiFresh Issued) and an offer for sale of Equity Shares by promoter selling to shareholder of
the Company (the AOffer for Saleo, and together with the Fresh Issue, (the AOffero)

Sub.: Statement of possible Special Tax Benefits available to the Company, its equity shareholders and its
subsidiary under the direct and indirect tax laws

We hereby report that the enclosed annexure prepared by the management of MEIR Commaodities India Limited,
states the special tax benefits available to the Company and the shareholders of the Company under the Income-
Tax Act, 1961, the Central Goods and Services Tax Act, 2017, the Integrated Goods and Services Tax Act, 2017,
the Union Territory Goods and Services Tax Act, 2017, respective State Goods and Services Tax Act, 2017
(collectively the iGST Actd), Customs Act, 1962 and the Customs Tariff Act, 1975 (read with the rules, circulars
and notifications issued in connection thereto) (collectively referred to as ATaxation Lawso) relevant to the
Financial Year (FY) 2024-25 relevant to the Assessment Year (AY) 2025-26 presently in force in India for
inclusion in the Draft Red Herring Prospectus, Red Herring Prospectus and the Prospectus (collectively, the
fiOoffer Documentso) for the Offer. Several of these benefits are dependent on the Company or its shareholders
fulfilling the conditions prescribed under the relevant provisions of the Act. Hence, the ability of the Company or
its shareholders to derive the tax benefits is dependent upon fulfilling such conditions which, based on business
imperatives which the Company may face in the future, the Company may or may not choose to fulfill.

The benefits discussed in the enclosed Annexure cover only special tax benefits available to the Company and do
not cover any general tax benefits available to the Company. Further, the preparation of enclosed statement and
the contents stated therein is the responsibility of the Companyds management. We are informed that; this
Statement is only intended to provide general information to the investors and is neither designed nor intended to
be a substitute for professional tax advice. In view of the individual nature of the tax consequences and the
changing tax laws, each investor is advised to consult his or her own tax consultant with respect to the specific
tax implications arising out of their participation in the proposed initial public offering of Equity shares (fithe
Offerd) by the Company.

We do not express any opinion or provide any assurance as to whether:
a) The Company or its shareholders will continue to obtain these benefits in future; or
b) The conditions prescribed for availing the benefits have been/would be met.

The contents of the enclosed statement are based on information, explanations and representations obtained from
the Company and on the basis of our understanding of the business activities and operations of the Company.

Limitations:
Our views are based on facts and assumptions indicated to us and the existing provisions of tax law and its
interpretations, which are subject to change or modification from time to time by subsequent legislative,

regulatory, administrative, or judicial decisions. Any such changes, which could also be retrospective, could have
an effect on the validity of our views stated herein.
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We assume no obligation to update this statement on any events subsequent to its issue, which may have a material
effect on the discussions herein. This report including enclosed annexure are intended solely for your information
and for the inclusion in the Draft Offer Document/ Offer Document or any other issue related material in
connection with the proposed initial public offer of the Company and is not to be used, referred to or distributed
for any other purpose without our prior written consent.

This statement has been prepared solely in connection with the Proposed Issue by the Company under the
Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) Regulations, 2018, as
amended.

For M/s A.M. SOLANKI & ASSOCIATES LLP
Chartered Accountants
(Registration No. 112550W/W100077)

KRUNAL B KATWALA
Partner

Membership No. 150065

Place: Mumbai

Date: February 9, 2025

UDIN: 25150065BMOMVQ2616
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ANNEXURE TO THE STATEMENT OF SPECIAL TAX BENEFITS

The information provided below sets out the special tax benefits available to the Company and the Equity
Shareholders under the Income Tax Act, 1961 presently in force in India. It is not exhaustive or comprehensive
and is not intended to be a substitute for professional advice. Investors are advised to consult their own tax
consultant with respect to the tax implications of an investment in Equity Shares particularly in view of the fact
that certain recently enacted legislation may not have a direct legal precedent or may have a different interpretation
on the benefits, which an investor can avail.

A.

SPECIAL DIRECT AND INDIRECT TAX BENEFITS TO THE COMPANY::

Under the Income Tax Act, 1961 (fithe Acto)

Special tax benefits available to the Company

The Company is not entitled to any special tax benefits under the Income Tax Act, 1961 and GST Act.
SPECIAL DIRECT AND INDIRECT TAX BENEFITS TO THE SHAREHOLDERS:

The Shareholders of the Company are not entitled to any special tax benefits under the Income Tax Act,
1961 and GST Act.

NOTES:

1.

The above Annexure of special tax benefits sets out the provisions of Tax Laws in a summary manner
only and is not a complete analysis or listing of all potential tax consequences of the purchase, ownership
and disposal of shares.

The above Annexure covers only the special tax benefits under the Act, read with the relevant rules,
circulars and notifications and does not cover any benefit under any other law in force in India. This
Annexure also does not discuss any tax consequences, in the country outside India, of an investment in
the shares of an Indian company.

The above Annexure of special tax benefits is as per the current direct tax laws relevant for the assessment
year 2024-25. Several of these benefits are dependent on the Company or its shareholders fulfilling the
conditions prescribed under the relevant provisions of the Tax Laws.

In respect of non-residents, the tax rates and consequent taxation mentioned above will be further subject
to any benefits available under the relevant Double Taxation Avoidance Agreement, if any, entered into
between India and the country in which the non-resident has fiscal domicile.

A new Section 115BAA has been inserted by the Taxation Laws (Amendment) Act, 2019 (Gthe
Amendment Act, 201906) with effect from Financial Year 2019-20 granting an option to domestic
companies to compute corporate tax at a reduced rate of 25.168% (22% plus surcharge of 10% and cess
of 4%), provided such companies do not avail specified exemptions/ incentives. The option under section
115BAA of the Act once exercised cannot be subsequently withdrawn for any future financial year. The
Amendment Act, 2019 further provides that domestic companies availing such option will not be
required to pay Minimum Alternate Tax (0IMAT®) under Section 115JB. The CBDT has further issued
Circular 29/2019 dated October 02, 2019 clarifying that since the MAT provisions under Section 115JB
itself would not apply where a domestic company exercises option of lower tax rate under Section
115BAA, MAT credit would not be available.

In such a case, the Company is not allowed to claim any of the following deductions/ exemptions under
the Act: -

\Y Deduction under the provisions of Section 10AA.
\Y Deduction under clause (iia) of sub- section (1) of Section 32 (additional depreciation).
\Y Deduction under section 32AD or Section 33AB or Section 33ABA
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\YJ Deduction under section 35AD or Section 35CCC
\YJ Deduction under section 80G

Lower corporate tax rate under Section 115BAA of the Act and Minimum Alternate Tax (‘MAT") credit
under section 115JAA of the Act which are in general available and hence may not be treated as special
tax benefits.

The Company has evaluated and decided to exercise the option permitted under Section 115BAA of the
Act for the purpose of computing its income-tax liability for the Financial Year 2019-20 and onwards.

This Annexure is intended only to provide general information to the investors and is neither designed
nor intended to be a substitute for professional tax advice. In view of the individual nature of tax
consequences, each investor is advised to consult his or her tax advisor with respect to specific tax
consequences of his/her investment in the shares of the Company.

No assurance is given that the revenue authorities/ courts will concur with the views expressed herein.

The views are based on the existing provisions of law and its interpretation, which are subject to changes
from time to time. We do not assume responsibility to update the views consequent to such changes.
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SECTION T IV ABOUT OUR COMPANY
INDUSTRY OVERVIEW

Unless otherwise indicated, industry and market data used in this section has been derived from industry
publications, in particular, the report titled filndian Sugar Industryd dated January 29, 2025 (the AD&B Reporto)
prepared and issued by Dun & Bradstreet Information Services India Private Limited (AD&B Indiad), appointed
by us on October 21, 2024 and exclusively commissioned and paid for by us in connection with the Offer. A copy
of the D&B Report is available on the website of our Company at www.meirindia.com until the Bid/Offer Closing
Date.

The data included herein includes excerpts from the D&B Report and may have been reordered by us for the
purposes of presentation. D&B India is an independent agency which has no relationship with our Company, our
Promoter and any of our Directors or KMPs or SMPs. There are no parts, data or information relevant for the
proposed Offer, that have been left out or changed in any manner.

Industry sources and publications are also prepared based on information as of specific dates and may no longer
be current or reflect current trends. Industry sources and publications may also base their information on
estimates, projections, forecasts and assumptions that may prove to be incorrect. Accordingly, investors must rely
on their independent examination of, and should not place undue reliance on, or base their investment decision
solely on this information. Financial information used herein is based solely on the audited financials of the
Company and other peers. The recipient should not construe any of the contents in this report as advice relating
to business, financial, legal, taxation or investment matters and are advised to consult their own business,
financial, legal, taxation, and other advisors concerning the transaction. See also, fiRisk Factors T Certain
sections of this Draft Red Herring Prospectus disclose information from the D&B Report which have been
commissioned and paid for by us exclusively in connection with the Offer and any reliance on such information
for making an investment decision in the Offer is subject to inherent risksd on page 68.

Industry sources and publications generally state that the information contained therein has been obtained from
sources generally believed to be reliable, but that their accuracy, completeness and underlying assumptions are
not guaranteed, and their reliability cannot be assured. While preparing its report, D&B India has also sourced
information from publicly available sources, including our Companyds financial statements. However, financial
information relating to our Company presented in other sections of this Draft Red Herring Prospectus has been
prepared in accordance with Ind AS and restated in accordance with the SEBI ICDR Regulations. Accordingly,
the financial information of our Company in this section is not comparable with Ind AS financial information
presented elsewhere in this Draft Red Herring Prospectus.

Global Macroeconomic Landscape
Global Economic Overview

The global economy, which grew by 3.3% in 2023, is expected to record a sluggish growth of 3.2% in 2024 before
rising modestly to 3.3% in 2025. Between 2021-2022, global banks were carrying a historically high debt burden
after COVID-19. Central banks took tight monetary measures to control inflation and spike in commaodity prices.
Russia's war with Ukraine further affected the global supply chains and inflated the prices of energy and other
food items. These factors coupled with war-related economic sanctions impacted the economic activities in
Europe. Any further escalation in the war may further affect the rebound of the economy in Europe.

While China, the largest manufacturing hub of world, was facing a crisis in the real estate sector and prices of
properties were declining between 2020 - 2023, with the reopening of the economy, consumer demand is picking
up again. The Chinese Government took several steps to help the real estate sector including cracking down on
debt-ridden developers, announcing stimulus for the sector and measures to encourage the completion and
delivery of unfinished real estate projects. The sector is now witnessing investments from developers and demand
from buyers.

Global headline inflation is set to fall from an estimated 6.8% in CY 2023 to 5.8% in CY 2024 and to 4.4% in CY

2025. This fall is swifter than anticipated across various areas, amid the resolution of supply-related problems and
tight monetary policies. Reduced inflation mirrors the diminishing impact of price shocks, particularly in energy,
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and their subsequent influence on core inflation. This decrease also stems from a relaxation in labour market
pressure, characterized by fewer job openings, a slight uptick in unemployment, and increased labour availability,
occasionally due to a significant influx of immigrants.

Global and Regional GDP Growth

The global economy started to rise from its lowest levels after countries started to lift the lockdown in 2020 and
2021. The lockdown was a key factor as it affected economic activities resulting in a recession in the year CY
2020, as the GDP growth touched -3.3%.

In CY 2021 disruption in the supply chain affected most of the advanced economies as well as low-income
developing economies. The rapid spread of COVID Delta variant and the threat of other new variants in mid of
CY 2021 further increased uncertainty in the global economic environment.

Global economic activities experienced a sharper-than-expected slowdown in CY 2022. One of the highest
inflations in decades, seen in 2022, which forced most of the Central banks to tighten their fiscal policies. Russiads
invasion of Ukraine affected the global food supply resulting in a further increment in the cost of living.

Further, despite initial resilience earlier in 2023, marked by a rebound in reopening and progress in curbing
inflation from the previous Fiscal's highs, the situation remained precarious. Economic activity lagged its pre-
pandemic trajectory, particularly in emerging markets and developing economies, leading to widening disparities
among regions. Numerous factors are impeding the recovery, including the lasting impacts of the pandemic and
geopolitical tensions, as well as cyclically driven factors such as tightening monetary policies to combat inflation,
the reduction of fiscal support amidst high debt levels, and the occurrence of extreme weather conditions. As a
result, global growth declined to 3.3% in CY 2023 from 3.5% in CY 2022.

Slow growth in developed economies will affect the GDP growth in CY 2024 and global GDP is expected to
record a flat growth of 3.2% in CY 2024. The crisis in the housing sector, bank lending, and industrial sectors are
affecting the growth of global GDP. Inflation forced central banks to adopt tight monetary policies. After touching
the peak in 2022, inflationary pressures slowly eased out in 2023. This environment weighs in for interest rate
cuts by many monetary authorities.

Key factors impacting global macroeconomic landscape.

Several key factors influence the global macroeconomic landscape, shaping economic trends and policies
worldwide.

These include:

Monetary Policy: Central banks' actions regarding interest rates and money supply management (e.g., Federal
Reserve, European Central Bank) impact inflation, investment, and consumption. Tightening or loosening
monetary policies can either stimulate or slow down economies globally.

Fiscal Policy: Government spending and taxation policies affect aggregate demand, budget deficits, and public
debt levels. Expansionary fiscal policies (e.g., stimulus packages) can boost economies, while austerity measures
can dampen growth.

Geopolitical Events: Political instability, wars, trade disputes, and sanctions (e.g., Russia-Ukraine conflict, U.S.-
China trade tensions) disrupt global trade, supply chains, and capital flows, leading to uncertainty and market
volatility.

Inflationary Pressures: Rising energy and commodity prices, supply chain bottlenecks, and labor shortages lead
to higher inflation. Central banks may respond with interest rate hikes, influencing borrowing costs and consumer
spending globally.

Global Trade and Supply Chains: Trade agreements, tariffs, and disruptions (like the COVID-19 pandemic or
geopolitical conflicts) can affect global supply chains, impacting production, trade flows, and prices.
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Technological Innovation: Technological advancements, such as automation, artificial intelligence, and
digitalization, impact productivity, employment, and economic growth patterns globally. They also shape industry
competitiveness and job markets.

Climate Change and Environmental Policy: The transition to green energy, carbon regulations, and climate
change adaptation affect industries, investment flows, and government policies. Global commitments to reduce
emissions influence sectors like energy, manufacturing, and transportation.

Demographic Shifts: Aging populations in developed economies (e.g., Japan, Europe) and growing working-age
populations in emerging markets affect labor force dynamics, social spending, and economic growth trends.

Global Debt Levels: Rising public and private debt, exacerbated by the COVID-19 pandemic and high borrowing
during low interest-rate periods, poses risks to financial stability. High debt levels can limit governmentsf ability
to respond to future crises.

Commodity Prices: Oil, natural gas, metals, and agricultural commodity price fluctuations significantly impact
economies, especially those dependent on resource exports. Energy crises and price shocks (e.g., due to
geopolitical instability) affect inflation and growth.

Pandemics and Health Crises: Global health crises like the COVID-19 pandemic cause widespread economic
disruption, affecting labor markets, travel, and consumption patterns, while forcing governments to rethink
healthcare and social support systems.

Globalization vs. Regionalization: The balance between global integration and regional economic blocs (e.g.,
the EU, ASEAN) affects trade policies, foreign investments, and economic interdependence.

At the midpoint of the year, so far in 2024 we have seen divergence in outcomes and prospects around the world
in terms of economic growth, inflation, and policy responses. On balance, global short-term economic prospects
have improved over the course of the year. We expect this momentum to continue through the second half of 2024
and into 2025 as inflation eases further and monetary policy continues to loosen, supporting steady growth.
Macroeconomic risks, in our view, have become more balanced.

The U.S. has performed better than other developed economies, particularly those in Europe where the consumer
sentiment has been relatively weak T though the picture in Europe has been varied. A sustained recovery in tourism
this year has boosted the economies of Greece and Spain, whereas Germany, France, and Italy have been held
back by the slower recovery of manufacturing. Nonetheless, the European Central Bank (ECB) lowered the three
key interest rates in June T for the first time since September 2019 T which will support stronger regional growth.

Growth in the Chinese Mainland has held up well so far this year despite challenges from the property market
amid ongoing rebalancing, and the export cycle is supporting growth in the rest of Asia. In Latin America, larger
economies, such as Brazil and Mexico, tend to be performing more moderately than smaller economies, such as
Chile and Peru, indicating slower regional growth overall.

Globally, industrial production has been relatively sluggish because of restrictive trade policies, persistent supply
chain disruptions, high interest rates, and anemic growth. We expect industrial production to gather steam later
this year and into 2025 on the back of a gradual recovery in global trade, stimulated by stronger domestic demand
for goods.

Policy responses have diverged so far this year and are set to remain so in the near term. Central banks have begun
rate cutting cycles in several developed economies, including the Eurozone, Canada, Sweden, and Switzerland.
However not every economy has followed suit. Disinflation has not been as predictable as it was in 2023, and
underlying price pressures mean inflation is likely to remain bumpy this year T hence, policy will remain more
restrictive than was anticipated at the start of the year. With relatively stronger economic growth and stickier
inflation, the timing of the first interest rate cut by the U.S. Federal Reserve (the Fed) and the onward path of
interest rates remains ambiguous.

The global economy is showing signs of stabilizing, yet growth will remain subdued this year before picking up
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pace in 2025. IMF predicts global growth of around 3.2% in 2024, a percentage point softer than 2023. The weaker
outlook reflects fiscal consolidation, lagged tight monetary policy, restrictive trade policies, and elevated levels
of geopolitical uncertainty. Looking ahead to 2025, global growth is projected to at 3.2% as geopolitical risks
remain a potential threat to global stability and growth.

India Macro- Economic Overview

Indiabs economy showed resilience with GDP growing at 8.2% in CY 2023. The GDP growth in CY 2023
represents a return to pre-pandemic era growth path. Even amidst geopolitical uncertainties, particularly those
affecting global energy and commodity markets, India continues to remain one of the fastest growing economies
in the world.

Country Real GDP Growth Projected GDP Growth Projected GDP Growth
(CY 2023) (CY 2024) (CY 2025)
India 8.20% 7.00% 6.50%
China 5.20% 4.8% 4.50%
Russia 3.60% 3.6% 1.3%
Brazil 2.90% 3.0% 2.2%
United States 2.9% 2.8% 2.2%
Japan 1.7% 0.3% 1.1%
Canada 1.20% 1.30% 2.40%
Italy 0.7% 0.70% 0.8%
France 1.1% 1.1% 1.30%
South Africa 0.70% 0.90% 1.1%
United Kingdom 0.3% 1.1% 1.50%
Germany -0.20% 0.0% 0.8%

Source: World Economic Outlook, October 2024
Countries considered include - Largest Developed Economies and BRICS (Brazil, Russia, India, China, and South)

There are few factors aiding Indiads economic recovery T notably its resilience to external shocks and rebound in
private consumption. This rebound in private consumption is bringing back the focus on improvements in
domestic demand, which together with revival in export demand is a precursor to higher industrial activity.
Already the capacity utilization rates in Indian manufacturing sector are recovering as industries have stepped up
their production volumes. As this momentum sustains, the country may enter a new capex (capital expenditure)
cycle. The universal vaccination program by the Government has played a big part in reinstating confidence
among the population, in turn helped to revive private consumption.

Realizing the need to impart external stimuli, the Government stepped up its spending on infrastructure projects
which in turn had a positive impact on economic growth. The capital expenditure of the central government
increased by 37.4% increase in capital expenditure (budget estimates), to the tune of INR 10 trillion in the Union
Budget 2023-2024. The announcement also included a 30% increase in financial assistance to states at INR 1.3
trillion for capex. The improvement was accentuated further as the Budget 2024-2025 announced an 11.1%
increase in the capital expenditure outlay at INR 11.11 trillion, constituting 3.4% of the GDP. This has provided
much-needed confidence to the private sector, and in turn, attracted private investment.

On the lending side, the financial health of major banks has witnessed an improvement which has helped in
improving the credit supply. With capacity utilization improving, there would be demand for credit from the
corporate sector to fund the next round of expansion plans. The banking industry is well poised to address that
demand. Underlining the improving credit scenario is the credit growth to the micro, small, and medium enterprise
(MSME) sector as the credit outstanding to the MSME sector by scheduled commercial banks in the fiscal year
2024 grew by 14% to INR 10.31 trillion compared to INR 9.02 trillion as on 24 March 2023. The extended
Emergency Credit Linked Guarantee Scheme (ECLGS) by the Union Government has played a major role in
improving this credit supply.

As per the provisional estimates 2023-24, Indiads GDP in FY 2024 grew by 8.2% compared to 7.0% in the

previous fiscal on the back of solid performances in manufacturing, mining, and construction sectors. The year-
on-year increase in growth rate is also partly due to a strong growth in investment demand led by public capital
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expenditure.

Growth Trend (Constant 2011-12 Prices)

FY 2022 2nd RE FY 2023 1st RE FY 2024 PE
uGDP mGVA

Source: Ministry of Statistics & Programme Implementation (MOSPI), National Account Statistics, 2023-24
RE stands for Revised Estimates, SAE stands for Second Advance Estimates

Sectoral GDP Growth Pattern

Sectoral GVA Growth Sectoral Contribution to GVA
(at constant prices 2011-12)

12.7%

oon 10.0% 9.5% 52.8% 54.4% 54.6%
7.6%
2%
6.7%
4.5% 4.7%
2.1%
1.4%
15.6% 15.3% 14.5%

FY 2022 2nd RE FY 2023 1st RE FY 2024 PE FY 2022 2nd RE FY 2023 1st RE FY 2024 PE

mmmm Agriculture  mms Industry Services GVA m Agriculture  ®Industry Services

Source: Ministry of Statistics & Programme Implementation (MOSPI)

Sectoral analysis of GVA reveals industrial sector recovered sharply registering 9.5% y-o0-y increase in FY 2024
against 2.1% in the previous fiscal. In the industrial sector, growth across major economic activity such as mining,
manufacturing and construction sector rose significantly and it registered a growth of 7.1%, 9.9% and 9.9% in FY
2024 against a y-0-y change of 1.9%, -2.20%, and 9.44% in FY 2023, respectively. Utilities sector observed a
marginal moderation in y-0-y growth to 7.5% against 9.44% in the previous Fiscals.

Talking about the services sector's performance, with major relaxation in COVID restriction, progress on COVID-
19 vaccination and living with virus attitude, business in the service sector gradually returned to normalcy in FY
2023. Economic recovery was supported by the service sector as individual mobility returned to the pre-pandemic
level. The trade, hotel, transport, communication, and broadcasting segment continued to strengthen in FY 2023
and grow in FY 2024, although the growth hasnit shown substantial increases. In FY 2024, service sector grew
by 7.6% against 10% y-o-y growth in the previous Fiscal.

Expansion in Service Sector
Services sector is a major contributor to the countryds overall economic growth. In absolute terms, services sector

GVA has increased from INR 68.78 trillion in FY 2019 to INR 86.6 trillion in FY 2024 (as per the provisional
estimated), registering a CAGR of nearly 5%. within services sector, the GVA by financial, real estate and
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professional services-the largest contributing segment observed 6.3% CAGR while Public Administration,
defense and other servicesl observed 4.5% CAGR and Trade, hotels, transport, communication, and services
related to broadcasting witnessed 3.1% CAGR between FY 2019-24.

Total Services Sector, GVA Contribution Break-up Of Services
(INR Trillion) Sector, FY 2024

Public Adminis
defence and ot

86.6
80.6
688 731 672 73.2
2
Trade, ho
transport,
communication an
FY 2019 FY 2020 FY 2021 FY 2022 FY 2023 FY 2024

oE services rglated to
broadcasting , 34%
Sources: MOSPI, CMIE Economic Outlook and Dun & Bradstreet Research Estimates?
I
ndia's HSBC Services Purchasing Managers' Index, an important indicator to track service sector performance,
measured 60.3 in July 2024 against 60.5 in the previous month. Since August 2021, the services sector has
consistently remained above the threshold of 50, which distinguishes growth from contraction.

il | real estate &
s, 43%

Mapping the industrial activity in India: Analysis of changes in Index of Industrial Production (11P)

Industrial sector performance as measured by IIP index; in FY 2024 it is growing at 5.9% (against 5.2% in FY
2023). Previously 1P index exhibited temporary recovery in FY 2022 from the low of COVID induced slowdown
in industrial growth during FY 2020 and FY 2021. Manufacturing index, with 77.6% weightage in overall index,
grew by 5.5% in FY 2023 against 4.7% y-o0-y growth in FY 2022 while mining sector index too grew by 7.5%
against 5.8% in the previous years. Mining & manufacturing both shown improvement according to previous
except the Electricity sector Index, witnessed an improvement of 7.1% against 8.9% in the previous year.

Annual IIP Growth

11.4%

"

-1.4%
12.2%

5.2 5.9%
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o
®
.1 0%
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M
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-7.8%

Mining = Manufacturing mmm Electricity General

1 Other services include Education, Health, Recreation, and other personal services.
2 Projection as Based on CMIE Growth rate till FY 2029 and FY 2030 is based on Dun & Bradstreet assumption.
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Source: Ministry of Statistics & Programme Implementation (MOSPI)

As per the use-based classification, most of the segments has shown growth for FY 2024 as compared to FY 2023.
Capital good and primary goods were segments which faced less growth as compared to previous year. The
contracting IIP data points towards adverse operating business climate as global headwinds, high inflation, and

monetary tightening cumulatively impacted the broader industrial sector performance. In contrast all the segments
except the above two have shown growth.

Monthly 1P Growth Trend

Montly IIP Change on Y-O-Y Basis
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Source: Ministry of Statistics & Programme Implementation (MOSPI)

In the current fiscal FY 2025, the monthly 1IP measured index has reported steady improvement over the last fiscal.
However, the 1IP index slowed to a 5-month low and just grew by 4.24% y-o-y in June against 6.18% in the
previous month on the back of slowing growth in the manufacturing section. In June 2024, the manufacturing
index growth slowed to 2.6% against 6.3% y-0-y growth in June 2023 and 5% in May 2023 while the electricity
sector index and mining index exhibited substantial improvement and they grew by 8.6% and 10.3% in June 2024
against 0.9% and 6.4% growth in April 2023, respectively.
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Monthly Use-Based Classification: IIP (Y-0-Y Growth)
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As per the use-based classification, growth in all segments slowed in June 2024 as compared to the previous
month. Consumer non-durable declined by 1.4% in June 2024 against 2.5% increase in the previous month. In
May 2024, all segments showed a substantial increase in growth.
Growth Trend in Investment & Consumption Demand
Other major indicators such as Gross Fixed Capital Formation (GFCF), a measure of investments, gained strength

during FY 2024 as it grew by 9% on a y-0-y basis against 7% yearly growth in the previous fiscal, while GFCF
to GDP ratio measured an all-time high settled higher at 34%.

Capital Investment Trend IN India
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Sources: MOSPI

150



Private Consumption Trend in India (PFCE Growth)
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Sources: MOSPI

Private Final Expenditure (PFCE) a realistic proxy to gauge household spending, observed decelerated and
registered 4% y-0-y growth in FY 2024 against 7% in FY 2023.

Inflation Scenario and interest rate movement

The inflation rate based on India's Wholesale Price Index (WPI) exhibited significant fluctuations across different
sectors from March 2023 to July 2024. Overall WPI saw a sharp decline to -1.2% in July 2023, primarily driven
by steep drops in Fuel & Power and Manufactured Products, reflecting reduced global demand and falling input
costs. However, a recovery was noted by June 2024, with WPI reaching 3.4%, supported by a strong rise in
Primary Articles and a rebound in Fuel & Power prices. By July 2024, while Primary Articles growth moderated
to 3.1%, the WPI remained positive at 2.0%, indicating stabilization in the market after earlier volatility.

Source: MOSPI, Office of Economic Advisor.
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Y-0-Y Growth in Monthly Consumer Price Indices (2011-12 Series)
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Retail inflation rate (as measured by the Consumer Price Index) in India showed notable fluctuations between
March 2023 and July 2024. Rural CPI inflation peaked at 7.63% in July 2023, before declining to 4.10% in July
2024. Urban CPI inflation followed a similar trend, rising to 7.20% in July 2023 and then dropping to 2.98% in
July 2024. Overall, the national CPI inflation rate increased to 7.44% in July 2023 but moderated to 3.54% by
July 2024, indicating a gradual easing of inflationary pressures across both rural and urban areas over the period.
CPI measured below 6% tolerance limit of the central bank since September 2023. As a part of an anti-inflationary
measure, the RBI has hiked the repo rate by 250 bps since May 2022 to the current 6.5% while it has been holding
the rate at 6.5% since 8 Feb 2023.

Growth Outlook

India's economy has exceeded expectations, registering an 8.2% growth in FY24. High-frequency indicators such
as automobile sales, e-way bills, cargo traffic, and exports signal sustained growth momentum into Q2 FY25.
However, the rural demand outlook is tied to the monsoon, where inconsistent rainfall could impact the agriculture
sector and inflation. The government is proactively boosting grain storage capacity to mitigate these risks. On the
credit front, the Reserve Bank of India (RBI) has kept the policy rate unchanged, with inflation expected to average
around 5% in FY25. Despite stable policy rates, lending rates may rise due to the incomplete transmission of
earlier hikes, while strong credit growth in the private sector suggests potential capacity expansion. Supply-side
challenges persist, particularly in food storage infrastructure. The government has launched a massive initiative
to enhance grain storage capacity by 70 million tonnes over the next five years. The recent long-term agreement
for operating Iran's Chabahar Port is also set to bolster trade and supply chain resilience.

In terms of trade, India's recent agreements, particularly with the European Free Trade Association (EFTA) and
Oman, are opening new markets and opportunities for exports. The proposed mega-distribution hub in the UAE
by 2025 will further support India's global trade ambitions, particularly in Africa, Europe, and the US.

Politically, the continuation of the National Democratic Alliance (NDA) government signals sustained reforms,
with optimism around labour and land reforms. The government is also taking steps to control retail inflation by
managing food prices and import duties. The external environment remains cautious, with geopolitical tensions,
particularly in Gaza, posing potential risks to global stability.

Overall, India's short-term growth outlook remains positive, underpinned by strong domestic demand, proactive

government measures, and expanding global trade relationships, despite some challenges in the rural economy
and supply chain infrastructure.
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Indiads Economic Growth Outlook

Looking ahead to 2025, India's projected GDP growth of 6.5% stands out as the fastest among major emerging
markets, significantly outpacing China's 4.8%, and Brazil's 3%. This robust growth trajectory is expected to
sustain at 6.5% annually from 2025 to 2029, reflecting strong economic fundamentals and continued momentum.

This decent growth momentum in near term CY 2025 is accompanied by a slowdown in inflation, as well as
various other factors in the medium to long term that will support the economy. These include enhancements in
physical infrastructure, advancements in digital and payment technology, improvements in the ease of doing
business and a higher quality of fiscal expenditure to foster sustained growth.

On the demand side, improving employment conditions and moderating inflation are expected to stimulate
household consumption. Further, the investment cycle is gaining traction, propelled by sustained government
capital expenditure, increased capacity utilization and rising credit flow.

From uplifting the underprivileged to energizing the nation's infrastructure development, the Government has
outlined its vision to propel India's advancement and achieve a 'Viksit Bharat' by 2047 in the interim budget
announced onl1® Feb 2024. Noteworthy positives in the budget include achieving a lower-than-targeted fiscal
deficit for FY2024 and setting a lower-than expected fiscal deficit target for FY2025, proposing dedicated
commodity corridors and port connectivity corridors, providing long-term financing at low or nil interest rates to
the private sector to step up R&D (Research & Development) in the sunrise sectors.

Achieving a reduced fiscal deficit of 5.8% in FY2024 and projecting a lower than-anticipated fiscal deficit of
4.9% as announced in the interim budget in July 2024 for the current fiscal year (FY 2025) are positive credit
outcomes for India. This showcases the country's capability to pursue a high-growth trajectory while adhering to
the fiscal glide path. There has been a significant boost to capital expenditure for two consecutive years; capital
expenditure T which is budgeted at 3.4% of GDP (INR 11.1 trillion) for fiscal year 2024-25 7T is at a 21-year high
(3.3% of GDP in fiscal year 2023-24. The enhancement of port connectivity, coupled with the establishment of
dedicated commodity corridors (energy, mineral and cement), is poised to enhance manufacturing
competitiveness. This strategic move aims to fulfil India's export targets and reduce logistics costs.

India's optimistic economic outlook is underpinned by its demographic dividend, which brings a substantial
workforce that boosts labor participation and productivity. The burgeoning middle class and urbanization
contribute to increased domestic consumption, driven by rising incomes and purchasing power. Extensive
investments in infrastructure, encompassing roads, railways, ports, and digital connectivity, are enhancing
productivity and efficiency, with government initiatives like the Smart Cities Mission and PM Gati Shakti creating
a conducive growth environment. This digital transformation, catalyzed by initiatives such as Digital India, is
fostering a tech-driven economy marked by enhanced internet penetration, digital payments, and e-governance,
thereby fueling growth in sectors like fintech, e-commerce, and digital services. The push to position India as a
global manufacturing hub through Make in India and PLI (Production Linked Incentive) schemes is further
boosting industrial output, exports, and domestic production capabilities. Compared to other major emerging
markets facing demographic and economic challenges, India's combination of demographic strengths, policy
reforms, and strategic initiatives positions it as a standout performer and a significant driver of global economic
growth in the foreseeable future.

Key growth/demographic drivers for economic growth
Strong Domestic Demand

Domestic demand has traditionally been one of the strong drivers of Indian economy. After a brief lull caused by
COVID-19 pandemic, the domestic demand is recovering. Consumer confidence surveys by Reserve Bank / other
institutions points to an improvement in consumer confidence index, which is a precursor of improving demand.
India has a strong middle-class segment which has been the major driver of domestic demand. Factors like fast
paced urbanization and improving income scenario in rural markets are expected to accelerate domestic demand
further. PFCE as a percentage of GDP increased to 58% during FY 2022 and FY 2023 while in FY 2024 it settled
at 56%. There are two factors that are driving this domestic demand: One the large pool of consumers and second
the improvement in purchasing power. As per National Statistics Office (NSO), Indiads per capita net national
income (at constant prices) stood at INR 106,744 in FY 2024 against INR 99,404 in FY 2023 and INR 87,586 in
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FY 2018. This increase in per capita income has impacted the purchasing pattern as well as disposable spending
pattern in the country. Consumer driven domestic demand is majorly fueled by this growth in per capita income.

Indiads Per capita GDP trends

India is poised to become the world's third-largest economy with a projected GDP of USD 5 trillion within the
next three years, driven by ongoing reforms. As one of the fastest-growing major economies, India currently holds
the position of the fifth-largest economy globally, following the US, China, Japan, and Germany. By 2027-28, it
is anticipated that India will surpass both Germany and Japan, reaching the third-largest spot. This growth is
bolstered by a surge in foreign investments and a wave of new trade agreements with Indiads burgeoning market
of 1.4 billion people. The aviation industry is witnessing unprecedented orders, global electronics manufacturers
are expanding their production capabilities, and suppliers traditionally concentrated in southern Chinads
manufacturing hubs are now shifting towards India.

To achieve its vision of becoming the worldds third-largest economy by 2027-28, India will need to implement
transformative industrial and governmental policies. These policies will be crucial for sustaining the consistent
growth of the nation's per capita GDP over the long term.

Growth in GDP Per Capita: Current Prices, USD (India)
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From CY 2024-29, Indiads per capita GDP is projected to grow at a compound annual growth rate of 9.4%. This
growth will be driven by the service sector, which now accounts for over 50% of India's GDP, marking a
significant shift from agriculture to services.

Digitization Reforms

Ongoing digitization reforms and the resultant efficiency gains accrued would be a key economic growth driver
in India in the medium to long term. Development of digital platforms has helped in the seamless roll out of
initiatives like UPI (Unified Payments Interface), Aadhaar based benefit transfer programs, and streamlining of
GST (Goods and Services Tax) collections. All of these have contributed to improving the economic output in the
country. Some of the key factors that have supported the digitization reforms include T the growth in internet
penetration in India together with drop in data tariffs, growth in smartphone penetration, favorable demographic
pattern (with higher percentage of tech savvy youth population) and Indiads strong IT (Information Technology)
sector which was leveraged to put in place the digital ecosystem. All these factors are expected to remain
supportive and continue to propel the digitization reforms in India.

Increased adoption of digital technology and innovation, inclusive and sustainable practices, business-friendly
and transparent regulations, and heightened corporate research and development (R&D) investments will further
bolster the countryfs growth. These factors will collectively support employment growth across both private and
public sectors, including Micro, Small, and medium enterprises (MSMES).
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Overview of Indian Sugar Industry and other Cane based Sugar Sweetener product (Jaggery & Khandsari)

The Indian sugar industry is no longer just a producer of food and sugar but also a producer of ethanol, which is
central to the attainment of the energy transition goals of the government, through blending in petrol and the
potential use of ethanol in the production of Biodiesel and Sustainable Aviation Fuel (SAF).

Product Overview: Sugar and Ethanol

Sugar is a food ingredient providing sweetness and bulk/body to foods and beverages, besides being an ingredient
of pharmaceuticals. In India, it is derived from sugarcane, whereas in some regions like the EU, sugar beets are
the primary input for a sugar mill. In India, the production of sugar begins with the extraction of juice from
sugarcane or sugar beets. The juice is then clarified to remove impurities and boiled to concentrate it into syrup.
This syrup undergoes crystallization to form sugar crystals, which are then separated from the molasses through
centrifugation. Whereas globally about 80% of sugar is produced in raw form to undergo a refining process closer
to the time and place of consumption, all of the Indian sugar production is in plantation white form, where, after
separation of molasses, sugar undergoes an additional purification step called double solicitation or carbonation
to remove colour and impurities. Refined sugar is produced either by refining the raw sugar or by eliminating the
process of production of raw sugar but employing a decolorization process to remove colour and impurities, using
activated carbon or ion exchange resins. Sugar production is a major agriculture based industrial activity in
countries such as Brazil, India, Thailand, European Union, Ukraine, Russia, China, the USA and Australia. Brazil
is the largest producer and exporter of sugar, while India is the second largest producer and the worldés largest
consumer.

Contribution of Sugar to the Indian Economy:

The Indian sugar industry plays a pivotal role in the country's rural economy, being one of the largest agro-based
industries in India. The sugar industry is significant not only for its contribution to the rural economy but also for
generating employment and providing essential commaodities by-products. The industry has also spearheaded the
energy transition programme in India by supplying ethanol for blending in petrol.

In recognition of Indiads dominant position in global sugar sector, India has been elected as the Chair of the
International Sugar Organisation (ISO) for 2024.

Agricultural Impact: The sugar industry is a key driver of India's agricultural sector, especially in states like
Uttar Pradesh, Maharashtra, and Karnataka, which account for 80% of the crop output. It provides a market for
sugarcane, a major cash crop grown by millions of farmers. The sector plays a crucial role in rural development,
helping boost incomes for farming communities. The sugar sector in India contributes about 1-1.5% to the
country's GDP. Further, the Sugar industry contributes an estimated INR 75 billion annually to the national
exchequer and treasuries of various state governments by way of GST.

Employment Generation: With more than 500 operational sugar mills across India, the sugar industry generates
substantial direct and indirect employment, especially in rural areas. It employs over 50 million people across the
value chain, from cane cultivation to processing, distribution, and byproduct industries such as ethanol and power
generation.

Exports and Global Market: Indian sugar industry has had swings in the past as exporter and importer, but after
importing a small quantity of 5 LMT in the sugar season 2016-17, it has remained a consistent exporter till the
year 2022-23 as sugar exports have been placed in the firestrictedo list since 1st June 2022. The increased pull of
sucrose towards ethanol has now been absorbing any sucrose production over domestic demand for sugar. It is
expected that during the current sugar season i.e. Oct 2024 to Sept 2025, the Indian sugar industry will be able to
export about 2 million metric tons of sugar after the utilization of 4 million metric tonnes of sucrose to produce
ethanol.

Byproducts and Sustainability: The sugar industry also produces important byproducts like molasses, bagasse,
and press mud. Bagasse is used for power generation in many mills, contributing to green energy initiatives. Mills
that can save bagasse sell it to the paper industry. Bagasse ash is a useful input for sugar industry. Several sugar
companies are investigating the use of bagasse for ethanol, furfural, furfuryl alcohol, and value-added chemical
production. Molasses have a ready market from distilleries for the production of alcohol. The distillation capacity

155



with sugar mills is adequate to utilize the whole of molasses in house. India was an exporter of 1 to 1.5 million
metric tons of molasses annually but export duty of 50% imposed since December 2023 has dimmed the export
prospects of molasses. The domestic prices are, however, firm as demand for alcohol, such as fuel ethanol,
rectified spirit, and extra neutral alcohol is increasing at a fast clip.

Press mud arising at the stage of clarification of sugarcane juice, is used for the production of bio fertilizer the
marketing avenue and incentives provided by the govt have presented the sugar industry with another avenue of
the utilization of press mud i.e. production of compressed biogas from press mud.

Ethanol

India embarked upon an energy transition journey in 2018 by adopting the National Biofuels Policy, an important
feature of which was the blending of petrol with ethanol. Ethanol replaces the blending of an oxygenate blended
into petrol, the latter being carcinogenic and pollutant. Beyond that objective ethanol is a renewable fuel,
considerably lesser polluting than petrol as it releases far lesser quantity of carbon-di-oxide than conventional
gasoline during combustion. Besides, Indiads import dependence in petroleum being as high as 87.7% in FY 2024,°
the ethanol blending programme has the potential to reduce the import dependence.

The government has granted financial assistance in the form of interest subvention scheme charged by banks for
capital investment for capacity creation of ethanol using sugarcane juice, B Heavy molasses, and C heavy
Molasses, all sugarcane-based inputs, besides grain-based ethanol. This subvention is 6% per annum or 50% of
the rate of interest charged by banks, whichever is lower, on loan extended by bank for five years including one
year moratorium period. This has driven the establishment of capacity at a fast pace. As on 30th September 2024,
the country has a capacity to produce 16.48 billion litters of ethanol comprising 9.14 billion litres of ethanol from
sugarcane sources, which includes 1.26 bn litres capable of utilizing both sugarcane sources and grain as input,
and. 7.07 billion litres using grains as input. Besides, the capacity to produce 1.20 billion litres is under installation.
This compares with the demand estimate for ESY 2024-25 at 12.88 litres, 9.88 bn litres of ethanol for blending in
petrol and 3.0 billion litres of ethanol for other uses, like alcoholic beverages.

The government has also encouraged the ethanol blending programme through incentive pricing of ethanol.
As stated above, many sugar factories have established capabilities to use grains too as input for ethanol as such
dual feed distillation capacity as on 30th Sept 2024 stood at 1.26 billion litres/annum. This enables the sugar
factories to operate the distilleries after crushing season of sugarcane gets over in April.

Starting from a meagre percentage blending, an impressive percentage blending rate has been achieved during the
Ethanol Supply Year November 2023 to October 2024. Encouraged by impressive progress, the government had
advanced the target of 20% blending from the year 2030 to 2025-26. It now seems that the target of 20% blending
will be achieved one year ahead of even the revised target. Indiads Ethanol Blending Policy, also known as the
Ethanol Blended Petrol (EBP) Programme, aims to plays out an annual plan to increase domestic ethanol
production in line with target of the amended National Policy on Biofuels (2018) as well as with its EBP
Programme to reach a blending of 20% of ethanol in petrol (E20) by 2025/26.

Product Overview of Other Sugarcane Derived Sweetener Product: Khandsari and Jaggery
Khandsari

Khandsari is a traditional, unrefined form of sugar made from sugarcane juice produced without use of vacuum
pan.

Khandsari is light brown or golden in color, coarser in texture than white sugar, and it retains a slight molasses
flavor. The process of producing Khandsari involves minimal chemical processing, making it more natural
compared to refined sugar. It contains small amounts of iron, calcium, and other minerals from the molasses. It is
healthier than white sugar but still high in sucrose.

Khandsari is commonly used in traditional Indian sweets, beverages, and desserts. It can also be used as a healthier
alternative to refined sugar in cooking and baking.

% Petroleum Planning and Analysis Cell
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Jaggery

Jaggery is an unrefined natural sugar produced without the use of chemicals, with India accounting for over 70%
of the total global production. Jaggery, also known as "gur™ in India, is another traditional, unrefined sweetener
made from sugarcane juice. It is considered healthier than refined sugar due to its higher mineral content and lack
of chemical processing. Often referred to as "medicinal sugar,” jaggery is nutritionally comparable to honey and
has been utilized as a sweetener in Ayurvedic medicine for 3,000 years. In Indian Ayurvedic practices, jaggery is
believed to aid in the treatment of throat and lung infections.

Jaggery is typically dark brown or golden and can come in solid blocks or powdered form. The texture is soft and
can be easily crumbled. The production of jaggery is a simple process involving boiling sugarcane juice in large
vats until it thickens and forms a concentrated mass. The juice is not spun in centrifuges, which helps retain the
natural molasses, giving it a rich color and taste. The final product is cooled and molded into blocks. It also
contains antioxidants and has been known for its potential health benefits, including aiding digestion and boosting
energy levels. Unlike refined sugar, which almost entirely comprises of sucrose, , jaggery is comprised of 50 to
60% sucrose, about 25 to 30% glucose and fructose and the balance, essential minerals and vitamins. Jaggery is
rich in mineral content which includes calcium, phosphorus, magnesium, potassium, iron, and traces of zinc and
copper, while its vitamin content features folic acid and B-complex vitamins.

Jaggery is widely used in Indian cuisine, especially in traditional sweets, sauces, and snacks. It is often mixed
with tamarind in chutneys or used as a sweetener in beverages like tea. It is also consumed directly as a natural
energy booster. In addition to being a good source of energy, jaggery is reported to prevent rheumatic conditions
and bile disorders, alleviate fatigue, and aid in the relaxation of muscles, nerves, and blood vessels. It is also
known to help maintain blood pressure, reduce water retention, increase hemoglobin levels, and prevent anemia.
Jaggery production is a cottage industry in many parts of rural India, and it supports small-scale farmers and local
economies. India is the largest producer of jaggery globally.

Both Khandsari and Jaggery are seen as healthier alternatives to refined sugar due to their minimal processing and
retention of natural nutrients.

About 25 to 20% of Indiads sugarcane production is utilised to produce jaggery and about 1 to 2% for production
of Khandsari.*

Economic and Social Importance:
Small-scale Industries: The production of jaggery and khandsari sustains small-scale industries and contributes

to rural economies. It promotes entrepreneurship in rural areas and employment opportunities in the rural areas
where industrial employment opportunities are limited.

Sustainability and Health: Cane-based sweeteners like jaggery and khandsari are considered more sustainable
and health-conscious alternatives compared to refined sugar. Their production has a lower environmental impact
due to fewer chemical processes and energy use.

Features Jaggery Khandsari

Definition Unrefined sugar made from sugarcane Partially refined, granulated sugar derived
juice or date palm sap. from sugarcane.

Appearance Dark brown, solid blocks or balls. Light brown, granulated crystals.

Production Method Boiling sugarcane juice until it Boiling, crystallization, and manual
solidifies; no chemicals used. separation without bleaching agents.

Sweetness Level Mild and slightly earthy. Sweeter and more like refined sugar

Flavor Rich, caramel-like, earthy Mild, less complex

Nutritional Content High in minerals like iron, magnesium, Retains some natural nutrients but less
potassium, and calcium. than jaggery.

Common Uses Sweets, beverages, direct consumption, Cooking, sweetening, desserts, rural areas
traditional medicines. as a less refined sugar alternative

Source: Dun & Bradstreet desk Research

4 Insights are based on input from industry stakeholders
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Manufacturing Process

Jaggery manufacturing process
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Current Market Scenario

India holds a prominent global position as the largest consumer and second largest producer of sugar, influencing
global markets significantly with approximately 15% share in global consumption and 20% in production®. This
leadership role has positioned India as a suitable candidate to lead the International Sugar Organization (1SO), an
apex body encompassing around 90 member countries.

In the Eastern Hemisphere, India stands as the market leader in the sugar industry, complementing Brazil's
dominance in the Western Hemisphere. Furthermore, India ranks 3rd globally in ethanol production, following
the USA and Brazil, underscoring its commitment to green energy initiatives. The country has significantly
increased ethanol blending from 5% in 2019-20 to 12% in 2022-23, with production escalating from 173 crore
Liters to over 500 crore litres during the same period. As of September 18, 2024, the countryds ethanol production
capacity has more than doubled over the last four years, reaching 1,648 crore liters.

The Indian sugar industry has demonstrated resilience and adaptability, notably during the Covid-19 pandemic,
maintaining operations while producing essential supplies such as hand sanitizers. Modernization and
diversification efforts have not only enhanced sustainability but also generated additional revenue streams from
by-products.

India's unique model ensures that it pays the highest cane prices to farmers while maintaining profitability and
self-sufficiency without relying on government financial assistance. The synergy between the government and the
sugar industry has revitalized the sector, transforming it into a key player in India's green energy landscape.
Moreover, India's approach prioritizes consumer welfare by stabilizing domestic sugar retail prices, ensuring a
modest 5% increase despite global price hikes of approximately 40% over the past year. This balance has
contributed to minimal impact on industry stakeholders while sustaining market stability. Overall, India's sugar
industry exemplifies a comprehensive and sustainable business model, effectively managing challenges while
driving advancements in green energy and agricultural practices on a global scale.

5 https://pib.gov.in/PressReleasePage.aspx?PRID=1979507
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Sugar Production & Consumption (in million metric tons)
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India's sugar industry has demonstrated a trend where production consistently outstripped consumption, although
this gap has narrowed over time. Between season year 2019-20 and 2023-24, gross sugar output in India has
increased at CAGR of 4.5% while its consumption has increased at 3.5%. Initially, production significantly
exceeded consumption, reflecting a surplus in the market. By SY 2022 and 2023, production peaked at 37 million
metric tons, while consumption also showed an upward trend but lagged slightly, reaching 31 million metric tons
by 2023-24. As per ISMA first advance estimate, grows sugar output during the next 2024-25 season (October -
September) is fall to slightly to 33.3 Mn Metric Tonnes (MT) i.e before diversion against 34.6 Mn MT output in
2023-24 season due to the adverse impact of last year's patchy rains in Maharashtra and Karnataka states.® Also,
the net sugar production is likely to be 29.3 million tonnes (mt), lower than 31.96 mt in the previous season.

This gradual alignment between supply and demand suggests a shift towards a more balanced sugar market,
indicative of enhanced market efficiency and possibly adjustments in production strategies or shifts in both
domestic and global sugar demand. This trend towards equilibrium is crucial for maintaining stable market
conditions and ensuring the long-term sustainability of the sugar industry in India.

On demand side, sugar consumption in India has steadily increased during the period taken under consideration.
Indiads annual sugar consumption is estimated to be around 31 Mn MT rising from 27 Mn metric tonnes between
season year 2019-20 to season year 2023-24. This steady growth is primarily driven by rising population and
increasing urbanization. Sugar is an essential ingredient in Indian households, used in everyday cooking,
traditional sweets, desserts, and beverages like tea and coffee. The demand is also high during festivals such as
Diwali, Eid, and Christmas, where sweets are a significant part of the celebrations.

Historical Production, Area under Cultivation and Yield of Sugarcane

From 2010-11 to 2023-24, the area under sugarcane cultivation has seen fluctuations, generally ranging between
4.5 to 5.6 million hectares. This reflects variations in planting decisions influenced by factors such as water
availability, market prices, and government policies.

Sugarcane production has also followed a cyclical pattern. For example, production was around 342 Mn MT in
2010-11, dipping slightly in 2012-13 due to lower yields, and then gradually increasing to 405 Mn MT by 2018-
19. The production reached a about 433 Mn MT in 2022-23, marking a decade-high output.

The yield (measured in tonnes per hectare) has shown a gradual improvement over the years, rising from 70.1
tonnes per hectare in 2010-11 to 82.5 tonnes per hectare in 2022-23. This growth in yield can be attributed to the

& https://www.business-standard.com/economy/news/centre-to-extend-sugar-export-ban-to-boost-local-supplies-ethanol-output-
124090600491_1.html
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adoption of better crop varieties, improved farming practices, and enhanced irrigation techniques.

Overall, the data reflects a positive trend in sugarcane productivity in India, driven by both expansion in cultivated
area and improvements in agricultural practices, although annual variations still depend significantly on weather
conditions and market dynamics. The total area under sugarcane cultivation in India for the 2023-24 season is
estimated to be around 5.64 Million hectares.

Year Area Under Cultivation (Million Production (Million Yield (Tonnes per
hectares) Tonnes) Hectare)
2018-19 5.06 405.42 80.11
2019-20 4.60 370.50 80.49
2020-21 4.85 399.26 82.20
2021-22 5.17 439.43 84.91
2022-23 5.88 490.53 83.35
2023-24 5.64 446.43 79.03

Source: Directorate of Sugarcane Development

During the sugar season (SS) 2023-24 ended on September 30, 2024, 534 sugar mills were in operation.
Collectively, these mills crushed approximately 316 million metric tonnes (MMT) of sugarcane, yielding 34 MMT
of sugar, out of which 31.9 MMT was obtained as sugar besides 2.1 MMT utilised for ethanol. This represents a
decrease from the 33 MMT of sugar produced in the 2022-23 season, besides 3.8 MMT diverted to ethanol.

State-wise Sugar Production in 2023-24.
State-wise sugar production in India varies significantly, with key contributions from a few states that dominate
the sugarcane belt. These states collectively produce majority of Indiads sugar.

Summary Table of State-Wise Production (Approximate Shares)

State Production Share (%)
Uttar Pradesh 30-35%
Maharashtra 30%
Karnataka 10-12%
Tamil Nadu 4-5%
Gujarat 3-4%
Andhra Pradesh & Telangana 2-3%
Bihar 1-2%

Source: Directorate of Sugar

As per estimates published by the Ministry of Agriculture and Farmers Welfare to area under sugarcane cultivation
during SS 2023-2024 is 5.64 million ha as compared to 5.88 million hectares in the previous year.

In their 1% Advance estimate, ISMA assessed the sucrose production during SS 24-25 at 33.3 MMT, After the
estimated diversion of 4 MMT of sucrose to ethanol, sugar production is estimated at 29.3 MMT, which compares
with an estimated demand of 29 MMT.

Trade Scenario

India has been a consistent sugar exporter since the SS 2009-10, the year from which sugarcane cultivation
received a major boost by away of adoption of Fair & Remunerative Price (FRP) as against Statutory Minimum
Price regime prevalent till then. Exports, however, gathered pace from SS 2018-19 onwards.

Sugar Exports from India (MMT)

Sugar 2018-19 2019-20 2020-21 2021-22 2022-23 2023-24
Season
Export 3.8 6.0 7.0 11.0 6.2 0.5
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Till the middle of SS 2022-23 sugar exports needed to be subsidized as the Indian cost of production was higher
than the global price. Thereafter, the rise in global prices has rendered exports viable without subsidy. The brisk
pace of exports worked off the accumulated stock of sugar. Moreover, the ethanol blending programme adopted
by the Government in 2018 has resulted in the diversion of a substantial amount of sugar production more than
domestic demand to ethanol, relegating sugar exports to the third in ranking after fuel uses.

Sugar exports have been placed under the firestricted list on 1st June 2022. Thereafter small quantities are
permitted to be exported under specific authorizations issued by the DGFT on diplomatic considerations.

Financial Year Reporting of Sugar Trade ’

Indiads sugar exports continued to decline during FY 2024 and 7M FY 2025, as its export continued to remain
under the firestricted listo.
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Trade Partners

Sudan stood as Indiads largest trade partner for sugar export followed by Sri-Lanka, Libya, Somalia, Kenya,
contributing 20%, 9.3% 9%, 7.4% and 7.1%, respectively. Together, these 5 countries contributed about 53%
share in Indiads total earnings from sugar export.

India Major Trade Partner in Sugar
(By Value, FY 2024)

7.4%
7.1%

= Sudan = Srilanka = Libya Somalia = Kenya = Others

Sources: Department of Commerce

" HS Code 17019990 for Refined Sugar and 17011490: Raw Sugar
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India has two port-based standalone refineries. The business model is to import raw sugar under the Advance
Authorization Scheme of DGFT without payment of duty and export refined sugar produced therefrom. This sugar
does not enter the domestic stream. The volume of this business is about 3 MMT a year. The import of raw sugar
is entirely from Brazil.

Traditional Sweeteners (Jaggery & Khandsari)
Jaggery

Jaggery production is a traditional, labour-intensive process primarily located in rural areas. India is the largest
producer of jaggery globally, with an estimated 70% of the worldds production. Uttar Pradesh, Maharashtra,
Karnataka, Tamil Nadu, Andhra Pradesh, Telangana, Bihar, and Gujarat are the leading jaggery producing states
in India. The production of jaggery fluctuates from year to year as this industry has to compete with sugar industry
for sugarcane. India exports around 8% of its jaggery production.® India exported 516.75 thousand metric tonnes
of jaggery and confectionery products to the world for the worth of INR 35.71 billion during the year 2023-24.°
Major export destinations were Indonesia, USA, Kenya, UAE and Nepal.

Khandsari

Khandsari is a sugar produced without employing a vacuum pan. Khandsari factories are small and medium units,
mean sugarcane crushing capacity being 500 tpd (tonnes per day), the range being 200 to 2000 tpd. On the other
hand, sugar factories have a mean crushing capacity of 4,000 tpd, ranging from 2500 to 20000 tpd. °Khandsari
production is estimated to be about 4 to 5 lakh tonnes per year. Uttar Pradesh, Maharashtra, and Karnataka are
key regions for Khandsari production.

Khandsari is emerging as a healthier alternative to sugar as it has the look of sugar but possesses essential nutrients
while sugar is just empty calories. The industry is subject to licensing by the State Governments, which also gives
the Khandsari units allocation of cane, subject to renewal every year. Therefore, a significantly capacity expansion
of Khandsari industry is not visualized. The increasing popularity of the product is, however, prompting some
sugar mills to add Khandsari and jaggery-making capabilities.

Major Exporter of Khandsari

In FY 2024, below companies emerged as a top 10 leading exporter of Khandsari from India:

Top 10 Exporter of Khandsari from India in FY 2024

Company Name Export Value in USD Thousand % Share
KPS Agro Product 295.28 71.8%
Elite Green Pvt Ltd 25.14 6.1%
Maanas Foods And Spices Impex 17.32 4.2%
MEIR Commodities India Pvt Ltd 17.16 4.2%
Goel Overseas 14.14 3.4%
Dhampure Speciality Sugars Ltd 10.35 2.5%
Kyzaf Overseas Pvt Ltd 9.37 2.3%
Euroasias Organics Pvt Ltd 5.22 1.3%
Arhaan International 2.80 0.7%
Hindustan Exports 2.55 0.6%
Total of the Above 399.32 97.1%
Total Export Value of Khandsari 411.162 100%

8 Insight based on interaction with industry stakeholder.
® https://apeda.gov.in/apedawebsite/subhead_products/jaggery_and_confectionary.htm
10 Insight based on interaction with Industry stakeholder
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Top 10 Exporter of Khandsari from India in FY 2024

Company Name Export quantity in Thousand Kgs % Share
KPS Agro Product 21.35 36.0%
Kyzaf Overseas Pvt Ltd 9.72 16.4%
Maanas Foods And Spices Impex 7.85 13.2%
MEIR Commodities India Pvt Ltd 6.94 11.7%
Hindustan Exports 2.55 4.3%
Euroasias Organics Pvt Ltd 2.30 3.9%
Sriveda Sattva Pvt Ltd 1.99 3.4%
Treta Agro Pvt Ltd 1.75 3.0%
Shapes And Weaves 1.35 2.3%
Goel Overseas 1.04 1.7%
Total of the Above 56.84 95.9%
Total Export Volume of Khandsari 59.281 100%

Sources: The Trade Vision

In FY 2024, MEIR Commodities India Limited emerged as the fourth largest exporter of Khandsari both by value
and volume accounting for as share of 4.2% by value and 11.7% by volume exported from India.

Sugar Price Trend in Domestic and International Market
Domestic Market

The government of India has mandated a Minimum Ex-factory Selling Price ( MSP) of sugar wef June ,2018 at
INR 2,900 per quintal as it was apprehended that the glut in sugar availability should lead to a fall in sugar prices
below the cost of production, resulting inter alia, in inability of the sugar factories to make timely payments to
farmers. The MSP was increased to Rs 3100 per quintal in February 2019 and has not been increased in line with
increases in the cost of production since then. As the price fixation is the minimum below which sugar cannot be
sold, this has not impacted the sugar prices which are determined on the basis of demand-supply factors. The glut
of sugar has neither occurred since then, nor is it expected. The excess stocks of sugar have been exported by the
industry as exports during the years ss 2019-23 have totaled 34 million metric tons. About 2 to 4 million metric
tons of sucrose is being absorbed in ethanol, depending upon availability. Consequently, there is a match between
demand and supply of sugar.

The sugar industry has, however, been urging the government to update the MSP for sugar as MSP, working as a
reference, influences market sentiment during the peak production period of December and January. It is expected
that the update of MSP will come through soon.

Sugar prices have depicted a steady increase during the last 10 years. There was, however, a blip in 2016-17
because of lower production.

Wholesale & Retail Prices of Sugar

. 42.43
w4009 . 068 3oss ML Tl
35.50 36.00 O - O o
- 32.43 O
O
3938 3711 3837  39.23
. 35.38 36.62 36.53
3302 ,q4, 3340

2013-14 2014-15 2015-16 2016-17 2017-18 2019-20 2020-21 2021-22 2022-23 2023-24
== \/\/holesale (INR/Kg) = Retail (INR/Kg)

Source T Department of Food and Public Distribution
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International Market

Global sugar prices have surged due to supply constraints caused by occurrence of La Nina conditions for
continuous three years till 2022-23, which adversely impacted the sugar production in Brazil,'* the principal
supplier to the global markets, accounting for 43% of global sugar exports value in 2023. During the year 2023-
24 the importers had to depend upon Brazil to the extent of 70% of their import requirements as EI Nino conditions
adversely impacting the sugarcane output kept India out of exports and reduced the participation of Thailand. The
International Sugar Organization (ISO) has forecast a global sugar deficit of 2.52 million metric tons for the 2024-
25 season.

The global sugar market witnessed an increase in prices by ~50% from 2019 to 2023. The increase is driven by
reduced production levels in key producing countries, like Brazil, India, and Thailand due to weather issues, while
the increase in demand has been steady @ 0.90 % pa. (OECD-FAO Agricultural Outlook 2022 T 2031)

In 2023, sugar prices reached their highest levels, driven by concerns over tighter global supplies as production
forecasts were revised downward due to adverse weather conditions, affecting major producers like India and
Thailand.

Despite the ongoing upward trend for the last five years, the prices in 2024 are expected to decline. The Sugar
futures market in October 2024 recorded a dip of ~12% compared to October 2023.

Year Price Range Key Factors
(USD/MT)

2019 340-360 Surplus production, government export subsidies, competitive pricing
2020 320-340 Global prices drop due to COVID-19, increased exports with subsidies
2021 370-400 Onset of La Nina adversely impacted production in Brazil
2022 420-450 Surge in global prices, due to weather issues ( La Nina) in Brazil
2023 450-480 Export restrictions, reduced production, high global demand, tight supply
2024 YTD 576% Tighten global supply market and export restrictions

Source: Indian Sugar Mills Association (ISMA), Market Analysis

In recent years, sugar prices have seen periods of volatility, driven by shifts in production, consumption, and
supply chain disruptions. For example, after a significant drop during the COVID-19 pandemic in 2020 due to
lower demand from the food and beverage sector, prices began to recover in 2021 and continued to rise into 2023.
By mid-2023, sugar prices reached multi-year highs, influenced by factors such as weather conditions affecting
major producers, continued absence of India from export market, now into the third year, and increased demand
recovery post-pandemic. There is a remarkable price increase witnessed during the current year as depicted in the
above graph.

Growth Drivers

Several factors drive the growth of sugarcane-based sweetener products in India, such as sugar, jaggery, and
Khandsari. Being an essential consumption commodity, the demand scenario for sugar will continue to remain
buoyed led by the sustained demand growth from household consumers for the direct consumption segment and
bulk consumers such as food and beverages, and bakery products, amongst other, driven by rising incomes and
growing preference for processed foods.

As per industry sources, bulk consumers account for 65% of consumption, and household consumers account for
the balance share where all India's per capita Direct Household Consumption of sugar is estimated 20 Kg per
person'®, This compares with the global consumption of 22 kg per capita (1SO).

11 Brazil's sugarcane production increased from 655 Mn MT in 2020 to a projected 705 Mn MT in 2023, further the market is expected to
witness a marginally decline to 645 Mn Mt in 2024. Brazil sugar export has increased from 30.6 Mn Mt in 2020 to 35.9 Mn MT in 2023.
However, the export volume is expected to fall in 2024, reaching 34.5 Mn Mt. In terms of value in 2023, Brazil is the leading export of sugar,
capturing 43.4% of the total export.

12 Average as on 20 Dec 2024 for calendar year 2024.

13 https://pib.gov.in/PressReleasePage.aspx?PRID=1828247
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Some of the key factors driving sugar demand in the country include:

l

Sugarcane Production: India is the second largest producer of sugarcane in the world, just behind
Brazil. Factors like favourable climate, large cultivable area, government support & policies, high-yield
varieties, well-established supply chain are instrumental in Indiads high sugarcane production.

Large consumer base: India, boasting a staggering population exceeding 1.428 billion in 2023,
represents about 17.2% of the world's total inhabitants, with a consistent 1.39% annual growth rate over
the past 25 years. Furthermore, according to the Handbook of Urban Statistics 2022, India's urban
population has been steadily rising, reaching over 469 million in 2021 and projected to exceed 558
million by 2031, with estimates soaring to over 600 million by 2036. With sugar becoming an
indispensable ingredient in everyday diet, the presence of such a large population base ensures a stable
demand for the commaodity.

Demand from institutional consumers: food processing industries. The food processing sector is one
of the largest sectors in India in terms of production, growth, consumption, and export. Helped by the
higher level of agriculture production and government support, the sector has witnessed strong growth.
Moreover, the changing consumption pattern have ensured healthy demand growth for processed food
& beverage segment. Sugar is one of the key ingredients in the food processing industry, and the strong
demand for processed food & beverages have in turn helped create strong demand for sugar. In the long
term, the countryds vast population base, growing preference for value added products, increasing
awareness, increasing income as well as affordability of processed food augur well for the sector. Growth
will be also fueled by change in the dietary habit and the demand for healthy and nutritional
products. Indiads annual household consumption is believed to quadruple by 2030, making it the fifth-
largest consumer in the world which is expected to boost the demand for processed food and present a
favourable business opportunity for FPI to expand its footprint further.

Changing Consumption pattern: The changes in consumption pattern, in favour of packaged &
processed foods is benefitting the overall sugar demand. Lifestyle changes have prompted a change in
overall consumption pattern among consumers, resulting in higher demand for convenience products /
packaged food products. The volume of sugar used in all these packaged & processed food products is
on the higher side. Hence, the strong demand growth for packaged food have benefitted sugar demand.

Regulatory Landscape

Sugar Directorate in the Department of Food & Public Distribution, Ministry of Consumer Affairs, Food & Public
Distribution is responsible for the management of the sugar sector in India, which includes framing and
administration of policies relating to sugarcane and sugar. The following laws govern this sector.

Source: www. dfpd.gov.in
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Subsidies:
The sugar sector has been the recipient of subsidies in the past.

The Sugar Development Fund (SDF) was established through the Sugar Development Fund Act 1982. This act
imposed a cess to be collected on dispatches of sugar from the factory as (in addition to) a duty of excise. The
cess financed a fund that was utilised to provide easy and cheap finance to sugar mills for end uses like sugarcane
development, modernization, export subsidy, buffer stock subsidy, production incentive, etc. The loans for capital
subsidy had a repayment requirement, grants were for use for stipulated end-use.

With the introduction of GST on 1st July 2017, the SDF Cess has been abolished, being an ultra-virus in the new
tax regime. The fund is, therefore, non-operational, except for the collection of loan repayments. The accumulated
funds under the scheme, however, continued to be utilised for grant of need-based subsidies to the sugar industry.

Subsidies in the post SDF regime:

Subsidies have been extended for sugar exports from SS 2018-19 through 2022-23 (limited to 6 MMT although
exports during the year were 11 MMT), production subsidy to enable sugar factories to make payments to farmers,
interest subsidy to finance holding of excess stocks of sugar. Interest subvention on loans for capex incurred on
creation and expansion of distillation capacity for production of ethanol for ethanol blending programme. (the
interest subvention was available to distilleries set up by entities other than sugar mill companies as well). These
subsidies were financed by the government from the Consolidated Fund of India.

The changed price dynamics in the global sugar matrix, where Indian sugar has parity without subsidy and the
ethanol blending programme, which in the medium term, has the potential of diversion of 6 MMT of sugar to
ethanol, has placed the sugar industry on affirmed footing not requiring any subsidies.

Timeline of Sugar Export Restrictions
Timeline of Sugar Export Restrictions since our inception:
Set out below are the brief details of export restrictions imposed by the government in preceding three Fiscals

Sugar Season Time Period of Restriction Details

Till 2021-22 No Restriction Open General License (OGL):
Under the OGL regime, sugar mills and through
them brokers/ distributors/ merchant exporters are
not subject to quantitative restrictions on sugar
export where you can export as much you require
without any interference by the Ministry of Food.

For 2021-22 From June 1, 2022 up to October First Restriction Imposed: On May 24, 2022, the

31, 2022 Ministry of Food issued a notification restricting

sugar exports. This measure aimed to ensure
domestic availability and stabilize sugar prices.

For 2022-23 From October 31, 2022 till October Second Restriction Order: On October 28, 2022,
31, 2023, or further orders the Ministry of Food issued another notification

further restricting sugar exports.

2022-23 (Only) November 01, 2022 till October 31, Export Release Order (ERO):
2023 The Ministry of Food has decided to allocate export

quota of 10 LMT of sugar for sugar season 2024-
25. Sugar mills could only sell or dispatch sugar to
exporters with EROs. The Ministry of Food
allocated a mill-wise export quota of 60 LMT of
sugar for the 2022-23 sugar season, effective
November 1, 2022, to October 31, 2023, as per the
issued letter dated November 5, 2022.

2023-24 October 31, 2023 till further orders Third Restriction Order: On October 18, 2023,
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Details

the Ministry of Food issued notification further
extending restrictions on sugar exports for the third
time.

Export Release Order (ERO):

The Ministry of Food has decided to allocate export
quota of 10 LMT of sugar for sugar season 2024-
25. The Ministry of Food allocated a mill-wise
export quota of 10 LMT of sugar for the 2024-25
sugar season, effective January 20, 2025, to
September 30, 2025, as per the issued letter dated
January 20, 2025.

Sugar Season Time Period of Restriction

2024-25 (Only) Until September 30, 2025

Note:
Open General License (OGL): Under the OGL regime, sugar mills and through them brokers/ distributors/ merchant exporters are not subject
to quantitative restrictions on sugar export and one may export any quantity without any interference by the Government of India.

Export Release Order (ERO): The Food Ministry regulates sugar exports by issuing notifications known as Export Release Orders (EROs),
which set specific quantitative limits for exports. These orders allow sugar mills to export within the allocated quantities. Sugar mills (and
through them brokers/ distributors/ merchant exporters) are allowed to sell or dispatch only the quantity specified in the ERO issued to them.

Subsidies for Ethanol Production: With the Ethanol Blending Program (EBP), the government encourages sugar
mills to divert surplus cane to ethanol production, providing price support for ethanol to promote this shift. Ethanol
production subsidies help stabilize the domestic sugar market and generate additional revenue streams for mills.
As of September 2024, a total of 1,212 Ethanol projects have been approved under various Interest Subvention
Schemes by the Government across various states.'*

Ethanol Blending in Petrol Programme (EBP Programme)

Targets under EBP Porgramme

ATarget of 10% blending in petrol
by 2022 achieved successfully.

ATarget of 20% blending in petrol
by 2025.

ATo achieve this, ethanol
production capacity of about
1,700 crore litres must be
established by 2025, with plants
workng at 80% efficiency.

AGovernment encouraging sugar
mills to divert excess sugarcane
to ethanol.

Source: www.dfpd.gov.in

Capacity Creation & Ethanol
Supply

AEthanol  production  capacity
reached 1,623 crore litres in as on
September 18, 2024 from 215
crore litres in 2013.

ASupply of Ethanol increased
almost 13 times to 502 crore
litres in ESY 2022-23 from 38
crore litres in ESY 2013-14

Diversion of Excess sugar to
Ethanol

Aln  SS 2022-23, 3.8 Million
tonnes sugar was duverted for
ethnoal against 3.5 in the SS
2021-22.

AIn the current ESY 2023-24, the
blending percentage surpassed
13% with approximately 545.05
crore litres of ethanol blended as
of August 31, 2024.

ABy 2025, target of diversion of 6
Million MT sugar to Ethanol.

With a view to support sugar sector and in the interest of sugarcane farmers, the Government has also allowed
production of ethanol from B-Heavy Molasses, sugarcane juice, sugar syrup and sugar. Government is also
encouraging distilleries to produce ethanol from food grains such as Damaged Food Grains (DFG), maize &
surplus rice available with FCI.

State Advised Prices Vs Fair and Remunerative Price (FRP)

In India, State Advised Prices (SAP) and Fair and Remunerative Price (FRP) are two distinct pricing mechanisms
that govern the purchase price of sugarcane, set by state governments and the central government respectively.

1 https://dfpd.gov.in/Home/ContentManagement?Url=directorate-of-sugarl.html&Manuld=3&language=1
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FRP

FRP of sugarcane is fixed before to
ensure guaranteed price to sugarcane
growers.

FRP is decided on recommendations of
the Commission for Agricultural Costs
and Prices (CACP) in consultation with
the State Governments &  other
stakeholders.

FRP is linked to a basic recovery rate of
sugar, with a premium payable to farmers
for higher recoveries, to ensure that
higher sugar recoveries are adequately

SAP
Four States viz. Punjab, Haryana, Uttar Pradesh &
Uttarakhand announces SAP which is normally higher
than FRP.
In UP and UK, Responsibility of cane payment at SAP is
on sugar mills. Therefore, SAP puts additional burden on
sugar mills of these States.
In Punjab, State Govt. pays SAP which is 100% in case
of co-operative sugar mills and 2/3 (66.6%) in case of
private sugar mills of differential amount exceeding FRP.
In Haryana, State Govt. provides subsidy to sugar mills
based on recovery % to meet the gap between SAP and
FRP.

rewarded.
Source: www.dfpd.gov.in

The government raised the FRP of sugarcane for the 2024-25 season (Oct-Sept) by INR 25 to INR 340 per

quintal.t®
One quintal = 100 kgs, Source: www.dfpd.gov.in

Export Import Policy of Sugar

FRP of sugarcane (INR per Quintal)

340
315
305
275 275 285 290
255
230 230
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2013-14 2014-15 2015-16 2016-17 2017-18 2018-19 2019-20 2020-21 2021-22 2022-23 2023-24 2024-25

Export Policy

In order to prevent uncontrolled export of sugar & with a view to ensure sufficient availability of sugar for
domestic consumption at a reasonable price, Directorate General of Foreign Trade (DGFT), Ministry of
Commerce has also amended export policy in respect of sugar and covered it under restricted category w.e.f. June
22 for 2021-22 sugar season. Government has also decided to allow export of sugar up to a reasonable limit w.e.f.
01.11.2022 till 31.10.2023 for the current sugar season.

Import Policy

Import of sugar, which was placed under Open General License (OGL) with zero duty in March 1994, continued
with zero duty up to 27.04.1999.

Due to surplus stocks of sugar in the country and to check any possible imports, the Government increased the
import duty from 15% to 25% on 21.08.2014, which was subsequently increased to 40% w.e.f. 30.04.2015 and

15 https://money.rediff.com/news/market/sugar-export-reconsideration-isma-urges-govt-amid-surplus/12181120240703,
https://dfpd.gov.infHome/ContentManagement?Url=directorate-of-sugarl.html&Manuld=3&language=1
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further increased to 50% w.e.f. 10.07.2017. To prevent any unnecessary import of sugar and to stabilize the
domestic price at a reasonable level, the Central Government has further increased custom duty on import of sugar
from 50% to 100% in the interest of farmers w.e.f. 06.02.2018.

Duty Structure

Sugar is an essential commodity. Its sale, delivery from mills, and distribution were regulated by the Government
under Essential Commodities Act, 1955. Till 15.01.1997, the exports of sugar were being carried out under the
provisions of the Sugar Export Promotion Act, 1958, through the notified export agencies, viz. Indian Sugar &
General Industry Export Import Corporation Ltd. (ISGIEIC) and State Trading Corporation of India Ltd. (STC).

The import duty on sugar has been increased several times over the years:

1999: The basic customs duty was increased from 5% to 20%.

1999-2000: The duty was increased from 20% to 25% with a surcharge of 10%.
1999: The customs duty was increased to 40%.

2000: The customs duty was increased to 60%.

2014: The duty was increased from 15% to 25%.

2015: The duty was increased to 40%.

2017: The duty was increased to 50%

2018: The duty was increased to 100%

= —a —a _a _a _a _a _a

Applicable GST Rate:

Product GST Rate

Refined Sugar 5%

Cane Sugar and Jaggery Cane Jaggery (Gur) and Khandsari Sugar: Both products are
exempt from GST (0%).

Sugarcane Raw Sugarcane: Exempt from GST (0%)

Molasses (a Sugar Byproduct) 28%

Ethanol for Blending in Fuel 5%

Bagasse and Press Mud (Sugarcane Exempt (0%)

Byproducts)

Sources: Central Board of Indirect Taxes and Customs (CBIC), Goods and Services Tax (GST) Council, Ministry of Finance, India

Capex Trend

The capital expenditure (CapEx) trend in the sugar industry in India has been shaped by modernization,
diversification, and policy-driven initiatives. The following key areas highlight how CapEXx is evolving within the
sector:

Expansion of Production Capacity

Companies often invest in setting up new mills or expanding existing ones to increase sugar production capacity.
This includes upgrading machinery, automation, and better processing technologies. Investment in facilities that
allow diversification, such as producing by-products like jaggery, molasses, and bagasse, is also being done.
Ethanol Production Facilities

Significant CAPEX has been directed toward setting up ethanol production units as part of the governments
ethanol blending program. The government has aimed to increase ethanol blending with petrol to 20% by 2025,

leading to an estimated investment requirement of around INR 400-500 billion in the ethanol sector alone over
the next few years.
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Investment Trend in Sugar
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New investment in sugar industry strengthened in FY 2024. During FY 2024, new investment in the sugar sector
stood at INR 19.89 Bn spread across 5 projects while outstanding investment in the sector stood at INR 199.6 Bn
spread across 76 projects. Few major projects announced last one year is listed below:

1
1

Balrampur Chini Mills Ltd. announced INR 12 billion CAPEX plan for setting up new ethanol plants
and upgrading sugar mills between 2022 and 2024.

Dalmia Bharat Sugar & Industries Ltd planned an investment of around INR 4 billion to increase ethanol
production capacity, in the next three years.

Impact on Sugar, Khandsari, and Jaggery Markets

l

Increased Sugarcane Demand: Higher ethanol blending is expected to drive the demand for sugarcane,
as more raw materials will be needed for ethanol production. This could lead to increased prices for
sugarcane, benefiting farmers but potentially raising costs for sugar manufacturers.

Capacity Expansion: To meet the ethanol production goals, sugar mills need to invest in expanding
their processing capacities. This could result in enhanced production capabilities not only for ethanol but
also for sugarcane and its by-products. The expected increase in production capacity helps to stabilize
sugar supply amidst a fluctuating market.

Capital Expenditure Implications

1
1

Ethanol production has surged from 0.38 billion litres in 2013-14 to over 5 billion litres in 2022-23,
reflecting a robust market demand that justifies increased capex in the sector.

India’s gross sugar production for the 2024-25 season is projected to reach 34.5 Mn MT, with 4 Mn MT
earmarked for ethanol production. This reflects a commitment to increasing ethanol blending targets.
Since, 2018, The Central Government has approved over 1,200 projects aimed at producing a total
capacity of 44 billion litres of ethanol. The Ethanol Blending Programme (EBP) has achieved significant
progress, with the ethanol blending percentage doubling in just over two years. This initiative has
generated additional revenue exceeding INR 510 billion for sugar-based distilleries, underscoring its
economic impact and the role of ethanol in enhancing energy security

Technological Innovations

In 2024, the Indian sugar industry is witnessing several technological advancements aimed at enhancing
efficiency, sustainability, and productivity,

l

Precision Agriculture - Utilizing drones and loT sensors allows for precise monitoring of sugarcane
fields. This technology optimizes resource management, such as water and fertilizers, leading to higher
yields and reduced environmental impact.

Automation and Robotics - The integration of robotic harvesters and automated sorting systems has
revolutionized sugarcane harvesting and processing. This advancement reduces labour costs and
increases operational efficiency.

Biotechnology - Genetic engineering is being employed to develop high-yielding and disease-resistant
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sugarcane varieties. These innovations enhance crop resilience and productivity, crucial for meeting
the growing demand.

1 Energy Efficiency Technologies - Advances in energy-efficient equipment, such as improved boilers
and cogeneration systems, enable sugar mills to generate electricity from bagasse (sugarcane residue).
This reduces reliance on external energy sources and lowers operational costs.

Threat and challenges pertaining to the industry.

Sugar industry in India is plagued with several serious and complicated which has impacted the operational
performance of sugar companies. The Indian sugar industry faces a range challenges, stemming from economic,
environmental, and policy-related factors. Here are the primary issues:

Low yield of sugarcane:

From 2021 to 2023, sugarcane Yyields in India decreased from approximately 84 metric tons per hectare to 79
metric tons. This decline is primarily attributed to waterlogging and red rot infestations, particularly in western
Uttar Pradesh, where yields have dropped by 5-10%. Additionally, labor shortages and erratic weather patterns
further complicate the challenges faced by farmers. While yields in central Uttar Pradesh have remained stable,
slight improvements have been noted in eastern regions, highlighting regional disparities in production outcomes
that significantly impact the sugarcane sector's productivity.

Short crushing season

Manufacturing of sugar is a seasonal phenomenon with a short crushing season varying normally from 4 to 7
months in a year. The mills and its workers remain idle during the remaining period of the year, thus creating
financial problems for the industry. Industry experts suggest increasing the crushing season by sowing and
harvesting sugarcane at proper intervals in different areas adjoining the sugar mill. This will increase the duration
of supply of sugarcane to sugar mills.

Fluctuating Production Trends Due Dependence on Monsoon and Water Scarcity:

Sugarcane competes with several other food and cash crops like cotton, oil seeds, rice, etc. which have
comparatively lower harvesting period and water requirement when compared to sugarcane production.

Cultivation of sugar cane crops takes ~12 to 18 months compared to crops such as wheat, paddy etc. which takes
~4 months. Hence, cane development becomes an integral part for Sugar Mills to induce farmers to produce Sugar
cane instead of other crops requiring shorter duration.

Sugarcane is a water-intensive crop, making the industry vulnerable to monsoon variability and water shortages.
Prolonged droughts or irregular rainfall can severely impact crop yields, leading to inconsistent production levels.
Over-dependence on water for sugarcane cultivation has led to environmental concerns, particularly in water-
scarce regions like Maharashtra and Karnataka, where groundwater levels are depleting rapidly. Consequently,
the land available to sugarcane cultivation is not the same and the total production of sugarcane fluctuates. This
affects the supply of sugarcane to the mills and the production of sugar also varies from year to year.

High Production Costs

High cost of sugarcane, inefficient technology, and uneconomic process of production result in high cost of
manufacturing. The production cost of sugar in India is one of the highest in the world with high cane price and
one of lowest retail sugar price when compared with other major sugar producing countries. The Fair and
Remunerative Price (FRP) and State Advised Prices (SAP) set for sugarcane are often high, especially in states
with SAPs that exceed the FRP. This creates cost pressures for mills, as they must pay farmers high prices
regardless of sugar market conditions. Rising input costs, including labour, energy, and transportation, further
squeeze margins, particularly for smaller mills that may lack the resources for efficient cost management.

Small and uneconomic size of mills

Most of the sugar mills in India are of small size with a capacity of 1,000 to 1,500 tonnes per day. This makes
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production uneconomic. Many of the mills are economically not viable.
Old and obsolete machinery

Most of the machinery used in Indian sugar mills, particularly those of Uttar Pradesh, notably in Gorakhpur,
Meerut, Muzaffarnagar and in Maharashtra with key centers in Nasik, Pune, and Kolhapur is old and obsolete,
being 50-60 years old and needs rehabilitation. But low margin of profit prevents several mill owners from
replacing the old machinery by the new one.

As of February 15, 2024, a total of 71 sugar mills had ceased operations during the ongoing crushing season, a
decrease from 93 closures reported during the same period in the previous season. Specifically, 15 sugar mills in
Karnataka were closed by mid-February 2024, reflecting a decline in both sugarcane crushing and production
rates within the state. However, by the end of 2024, India is expected to witness several new sugar mills,
particularly in Uttar Pradesh. A notable addition is the mill located in Bahadurpur village, Baheri, which is
scheduled to commence trial operations by December 2024, featuring a crushing capacity of 25,000 quintals per
day, with potential expansion to 50,000 quintals. Additionally, the Bindal Group has inaugurated a new mill in
the Chandpur area of Bijnor district, capable of crushing 1,000 tonnes of sugarcane daily. These developments
signify a renewed investment in the sugar sector, aimed at enhancing production capacity and providing vital
support to local farmers.

Price Volatility and Surplus Production: India often faces surplus production, which depresses domestic prices
and makes it challenging for mills to remain profitable. This excess supply, combined with fluctuating global
sugar prices, can destabilize the industry. Indian sugar is often more expensive than sugar from countries like
Brazil, making it less competitive on the international market. This issue is worsened when global prices are low,
making exports less viable.

Debt and Financial Stress: High cane prices often lead to delayed payments to farmers due to mills cash flow
issues. This results in significant debt burdens, impacting both mills and the rural economy dependent on
sugarcane farming. Farmer arrears have been a recurring issue in sugar industry, particularly during years of low
sugar prices. This leads to financial stress for mills and creates a cycle of debt and dependency on government
support, such as soft loans and subsidies. Simultaneously, delayed payment to farmers hinders their capacity to
invest in agricultural practices while they also encounter several other associated challenges such as inadequate
access to quality seeds, fertilizers, and irrigation facilities.

Policy and Regulatory Challenges: The industry relies on government subsidies, export incentives, and soft
loans, especially during periods of surplus. However, these support measures can be inconsistent and subject to
change, making long-term planning difficult for mills. Export policies, including duties and quotas, are frequently
adjusted by the government, which can impact the industry's ability to stabilize prices through exports. Changes
in global trade policies, like WTO regulations, also affect Indiads sugar exports.

Ethanol Industry

Ethanol, scientifically referred to as ethyl alcohol, is a volatile, flammable, and colourless liquid primarily used
as a biofuel, industrial solvent, and in beverage production. It is represented by the chemical formula C H OH.
Ethanolds physical properties make it highly adaptable: it has a boiling point of 78.37°C, is completely miscible
with water, and has a slightly sweet yet pungent odour in its undiluted form.

The production of ethanol from starch- or sugar-based crops is one of humanityfs earliest advancements in adding
value to agriculture-based processes. This practice dates to innovators like Henry Ford and Alexander Graham
Bell, who recognized the potential to convert plant sugars into clean-burning, renewable alcohol fuels. While the
basic principle remains the same, the ethanol industry has undergone substantial modernization. Today, ethanol
refineries operate with the sophistication of chemical refineries, producing not only ethanol but also a variety of
renewable fuels and by-products. Using advanced technology, these biorefineries transform grains, food waste,
cellulosic biomass, and other feedstocks into high-efficiency ethanol.

Currently, the ethanol industry primarily relies on the dry milling process, responsible for over 90% of grain-

based ethanol production, with the remainder generated through wet milling. The key distinction between these
processes lies in the initial treatment of the grain.
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Based on purity level ethanol is classified in several grade Fuel-Grade Ethanol (95-99% Purity), Industrial-Grade
Ethanol (95% Purity), Absolute Ethanol (99-100% Purity), Denatured Ethanol and Beverage-Grade Ethanol
(Extra Neutral Alcohol - ENA).

Fuel-Grade Ethanol (95-99% Purity)

l

Description: Fuel-grade ethanol typically possesses a purity level between 95-99%, formulated
specifically for blending with gasoline to create biofuels. This form is most commonly used in the
automotive industry as an oxygenate to reduce emissions.

Production Process: Produced from feedstocks like sugarcane molasses or corn, fuel-grade ethanol
undergoes a series of fermentation and distillation processes. The distillation removes impurities, making
it suitable for blending with petrol.

Regulatory Standards: In India, fuel-grade ethanol must meet the standards set by the Bureau of Indian
Standards (BIS) to ensure compatibility with the transportation sector’s ethanol-blending requirements.

End-Use Applications of Ethanol

l

Automotive Fuel (Ethanol Blending in Petrol):

o] Description: Ethanol is used extensively in the automotive sector as a biofuel, typically blended
with petrol to produce ethanol-blended gasoline. This approach is driven by the Ethanol
Blending Program (EBP) in India, which aims to achieve a 20% ethanol blending target by

2025.

o] Advantages: Blending ethanol with gasoline reduces dependency on fossil fuels, enhances
energy security, and contributes to a reduction in carbon emissions.

o] Application: Ethanol-blended petrol, ranging from E5 (5% ethanol) to E20 (20% ethanol), is

increasingly being adopted in Indiads transportation sector as a cleaner alternative to
conventional fuels.

Pharmaceuticals and Healthcare:

o] Medicinal Solvent: Ethanol serves as a solvent for a wide variety of pharmaceutical
formulations, enabling the effective mixing of compounds in liquid medicines.
o] Disinfectants and Sanitizers: With its germicidal properties, ethanol is a primary component

in disinfectants and hand sanitizers. The demand for ethanol skyrocketed during the COVID-19
pandemic as it became essential in personal and hospital-grade sanitation products.

Cosmetics and Personal Care:

o] Solvent in Personal Care Products: Ethanol is used as a solvent in cosmetic and personal care
products such as perfumes, lotions, hair sprays, and deodorants. It serves as a quick-drying agent
and helps other ingredients blend evenly.

o] Antimicrobial Properties: Due to its ability to inhibit microbial growth, ethanol is used in
products like mouthwashes and facial astringents, where both sanitation and evaporation rate
are critical.

Chemical Industry:

o] Intermediate for Chemical Synthesis: Ethanol is a versatile intermediate in producing several
chemical derivatives such as ethyl acetate, butanol, and acetaldehyde, used in manufacturing
resins, coatings, and adhesives.

o] Solvent in Industrial Processes: Its ability to dissolve a wide range of substances makes
ethanol an essential solvent in the production of paints, varnishes, and inks, where consistency
and volatility are critical.

Beverage Alcohol:

o] Potable Alcohol Production: In regulated environments, beverage-grade ethanol is used to
produce alcoholic beverages such as spirits, wines, and liquors. This segment is highly regulated
in India, requiring producers to adhere to strict excise laws and standards.

o] Medicinal Applications: Beverage-grade ethanol is also used in some medicinal tinctures and
syrups, where its purity and flavor profile are required for consumption.
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Key Raw Materials

1 Sugarcane Molasses:

o] Source and Availability: Molasses is a byproduct of sugar production and is the primary
feedstock for ethanol production in India, especially in sugarcane-rich states like Maharashtra
and Uttar Pradesh.

o] Advantages: Using molasses aligns with government policies to promote ethanol from non-
food crops, supporting both the ethanol industry and the sugar industry by generating additional
value from a byproduct.

1 Grains (Corn, Broken Rice, Sorghum):
o] Source and Availability: Grains like corn and broken rice serve as alternative raw materials,
especially when molasses supply is limited or as part of efforts to diversify ethanol sources.
o] Advantages: Diversifying to grain-based ethanol production provides additional demand for

these crops, supporting farmers and reducing over-dependency on sugarcane.

1 Cellulosic Biomass:
o] Source and Availability: Agricultural residues, forestry waste, and municipal waste are
emerging sources of cellulosic biomass for ethanol production.
o] Advantages: Cellulosic ethanol production addresses environmental concerns by recycling

waste into a valuable fuel source, and it supports a circular economy by reducing crop residue
burning and landfill waste.

The diverse product profile of ethanol reflects the evolving landscape of this industry in India. With a combination
of fuel-grade, industrial, absolute, denatured, and beverage-grade ethanol, producers are equipped to meet the
increasing demand across various sectors, while key raw materials like molasses, grains, and biomass provide
flexibility in production inputs.

Current Scenario

The ethanol industry in India is undergoing rapid expansion, with the government's recent regulatory easing
expected to boost production to meet national blending targets. With the full resumption of ethanol production
from sugarcane-based feedstocks, production from B-heavy molasses alone is projected to reach 3.29 billion liters,
while direct juice is expected to add around 7.186 billion liters. This production increase will support India's target
of achieving a 20% ethanol-petrol blending ratio by 2025, which currently stands at 10.5%. The ethanol sector
plays a crucial role in Indiads energy diversification strategy, reducing dependency on crude oil imports.
Furthermore, this shift is expected to provide financial relief to sugar mills, where ethanol production generally
offers higher returns than sugar, enhancing their ability to pay competitive prices to farmers and ensuring a steady
demand for sugarcane.

Production & Consumption Scenario

Indiads ethanol production landscape has advanced significantly, primarily driven by government policies that
aim to expand biofuel use and foster energy sustainability. As of September 2024, Indiads ethanol production
capacity stands at 1,648 crore liters (approximately 164.8 billion liters), a substantial increase from previous years.
This growth is aligned with the Ethanol Blended Petrol (EBP) Programme, a government initiative that promotes
ethanol as a renewable addition to petrol, reducing fossil fuel dependency. The blending percentage has risen
sharply from 1.53% in 2014 to 15% in 2024, with the ambitious target of reaching a 20% blend by 2025. The
increase in blending rates reflects policy effectiveness and a strengthened focus on ethanol as a key player in
Indiads renewable energy framework.

Indiads ethanol production has shown consistent growth over the past decade, with efforts to boost capacity to
meet both domestic and industrial needs. Starting from 2.3 billion liters (BL) in 2015, production saw minor
fluctuations before reaching a significant milestone in 2022, when output jumped to 5.3 BL. This increase aligns
with the governmentds push for higher ethanol blending rates and the expansion of ethanol production facilities
across key agricultural states. By 2023, production further increased to 6.5 BL. While projections for 2024
anticipate a slight dip to 6.4 BL, the compound annual growth rate (CAGR) of 12% from 2015 to 2024 underscores
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the sector's commitment to expanding production capacity and supporting renewable fuel objectives.

Over the past several years, Indiads ethanol distillation capacity and infrastructure have expanded substantially,
driven by policy initiatives to boost renewable energy production. Between 2013-14 and 2021-22, the distillation
capacities of molasses-based distilleries surged by over 2.5 times, with the number of operational distilleries
increasing by 66%, rising from 157 to 262. Concurrently, the countryds ethanol storage capacity has grown over
sixfold, from 5.39 crore liters in 2017 to 34.4 crore liters in 2022, enhancing Indiads ability to meet rising ethanol
demand and support its ethanol blending targets.

Production - Consumption of Ethanol (in Bn litres)
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Source: USDA Foreign Agriculture Service

Breakup of Ethanol Production by Source for ESY 2022-2023

Damaged Food
Maize, 4% Grains, 5%

Source: Ministry of Petroleum and Natural Gas (MoPNG), Dun & Bradstreet Research
Data for 2022-23 is till mid-October 2023.

B-Heavy Molasses
2%

Consumption Scenario
In ESY 2022-23*, source-wise procurement data is as follows:

(Quantity in Crore Litres)

Sugarcane Juice / Sugar Syrup / Sugar 144.27 90.53 84.98
B-Heavy Molasse 242.77 272.95 253.34
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Feedstock Total Lol Total Contracted Receipt

Quantity Quantity Quantity
C-Heavy Molasses 6.52 12.69 10.21
Damaged Food Grains / Maize 26.17 36.99 23.49
Surplus Rice from Food Corporation of 147.32 50.34 46.72
India
Maize 2.70 20.36 31.51
Total 569.75 483.86 450.25

*Provisional Data as of October 31%, 2023

Ethanol is a significant product with a strong daily impact, extending beyond its use in alcoholic beverages and
fuel. It is a versatile chemical widely employed as a solvent and additive, finding applications across various
industries including plastics, polishes, plasticizers, cosmetics, and pharmaceuticals

India's non-potable ethanol consumption is projected to grow by 13% in 2024, reaching 7.2 billion liters (BL),
with fuel ethanol making up the largest share since 2019. Fuel ethanol consumption is expected to total 6.2 BL
this year, driven by the governmentds commitment to meeting the 2025 E-20 ethanol blending target. However,
recent government restrictions on the use of sugar feedstocks for fuel ethanol, aimed at controlling high domestic
sugar prices, have led to a slight decline in consumption compared to the previous year. In October 2023, India
achieved a record 12% blending rate with gasoline, though sustaining this rate in 2024 may be challenging due to
limited feedstock availability amid a low sugar production year. As a result, forecasts predict an average blending
rate of 11.5% for 2024. Over the past decade, non-potable ethanol consumption has consistently outpaced
production, reflecting the growing demand driven by Indiads expanding population and middle class. In recent
years, consumption has surged, from 2.3 BL in 2015 to 6.6 BL in 2023, with a further increase to 7.1 BL expected
in 2024. These trends, supported by a compound annual growth rate (CAGR) of 13% from 2015 to 2024, highlight
ethanolés increasing role as a critical component in India's fuel and industrial sectors, with demand forecasted to
grow if blending rates continue to grow.

Key Drivers
Gasoline Blending

The gasoline blending initiative in India was kickstarted in January 2003, with the launch of Ethanol Blended
Petrol (EBP) program. EBP program was initiated to popularize the usage of alternative fuel as well as lower the
dependence on traditional fuel sources, which are largely imported. This was followed by pilot programs in select
states, with the objective of supplying 5% ethanol blended petrol. However, the Cabinet Committee on Economic
Affairs, in 2012-2013, have pointed out that the actual ethanol blending ratio was only 2% as against the
mandatory requirement of 5% blending.

The major push to EBP program came in September 2006, when the Ministry of Petroleum & Natural Gas directed
the Oil Marketing Companies (OMCs) to sell 5% ethanol blended petrol, subject to commercial viability.
However, then the program was notified only in 20 states & Union Territories, while the remaining regions were
not covered. The program was extended to cover all of India only in 2019, when the notification to that effect
came in 1st April 2019. The notification also raised the ethanol blending ratio by OMCs from 5 to 10%, resulting
in higher demand for ethanol from OMCs. Seeing the progress of increasing ethanol blending rate since 2019, the
government has revised the timelines to achieve 20% blending rate by 2025-26 which was originally planned to
be achieved 2030.

For sugar mills struggling with excess sugar production, the mandated increasing the ethanol blending ratio comes
as a relief. With surplus sugar production and softening sugar prices, the higher ethanol blending ration paves the
way for additional revenue for the sugar mills. Furthermore, in September 2019, the Government increased the
price paid by public sector OMCs for procuring ethanol from sugar mills, with effect from December 1, 2019.
Additionally, the decision by Cabinet Committee of Economic Affairs to convert old sugar into ethanol would
further help the sugar mills who were forced to hold excess sugar due to surplus scenario.

Ethanol procurement by state-owned OMCs has increased from 38 crore litre in Ethanol Supply Year (ESY)

2013-14 to 599.7 crore litres in ESY 2022-23. For 2023-24, 3 large OMCs in PSU i.e., IOC, BPCL, and HPCL
together invited a cumulative bid for 562 crore litres of ethanol.
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Public Sector OMCs Ethanol Procurement (in Cr Litres)
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Since, actual petrol consumption is expected to fall short of expected petrol consumption, OMCs will not be able
to lift the committed quantities for specific depots. Drop in committed offtake is adding additional concern for
ethanol manufacturer as they have been asked to deliver ethanol to other locations which is usually far away from
the assigned depots, leading to high transportation cost while its reimbursement from OMC is much lower than
the actual cost incurred.

Market Penetration: Fuel Ethanol & Gasoline
(In Billion Litres)
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The blending ratio have seen an improvement, increasing from 2.31% in 2015 to nearly 12% in 2023. Despite
several Government initiatives to promote biofuel, the penetration of fuel ethanol in Indiads fuel consumption is
yet to reach scale. As against the gasoline penetration of 53 billion litres in 2023, fuel ethanol consumption is
estimated at just 6.1 billion litres.
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In February 2023, the government of India launched Ethanol-20 (petrol with 20 per cent ethanol), which was made
available at 84 petrol pumps in 11 states and Union Territories on pilot basis ahead of schedule.

Among OMCs, Indian Oil Corporation is the largest buyer of ethanol for fuel blending, followed by Hindustan
Petroleum and Bharat Petroleum. It is estimated that IOC accounts for nearly 45% of ethanol procured by OMCs
for fuel blending. In terms of blending ratio, Uttar Pradesh is poised to become the largest ethanol producer in
India during the current fiscal year of 2023-24, boasting approximately 100 functioning distilleries. As of June
2023, 85 distilleries are operational in UP, with an additional 15 expected to commence operations in the coming
months. Furthermore, the state government has outlined a goal of augmenting the number of distilleries to 140
within the next three years. Notably, Uttar Pradesh has been ensuring a near 12% ethanol blending rate.

Need for Gasoline Blending

Gasoline / automotive fuel consumption in India has been growing by a CAGR of 7% since 2011. This high
growth in gasoline consumption can be attributed to the steady growth in automobile sales, which has transformed
India into a major automobile market in the world. Addition of petrol vehicles in India stood at approximately
20.5 million units per annum in 2023 and is expected to grow to 25.7 million units per annum by 2026. This
impressive growth in automobile sale was fueled by higher income levels, aspirational changes, as well as
availability of flexible financing options.

Projected Addition of Petrol Vehicles Motor Gasoline/Petroleum Demand
(In Million Units) Projections (MMTPA)
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The growing in automobile sales in the country had a similar effect on fuel consumption, which is expected to rise
from an estimated 32 MMTPA in 2023, from nearly 36 MMTPA in 2026.

For long term, the automobile industry has seen the introduction of several policy measures, starting with the Auto
Policy in 2002, Automobile Mission Plan 2006-2016 Phase-1, Automobile Mission Plan 2016-26 Phase-II,
National Automotive Testing and R&D Infrastructure (NATRIP), National Electric Mobility Mission Plan 2020
(NEMMP 2020), and Faster Adoption & Manufacturing of Electric Hybrid Vehicles (FAME) Scheme (I & 1)
and most recently the 2021. Together, these policies have helped in improving the manufacturing practices, quality
standards, and efficiency standards in Indian automobile industry while vehicle Scrappage Policy it is likely to
encourage new vehicle purchases thereby driving OEMs (Original Equipment Manufacturers) sales, benefitting
allied industries and help in improving overall capacity utilization. To bush the EBP program, all new vehicles as
per Society of Indian Automobile Manufacturers (SIAM) shared plan, will be able to use 20% ethanol blending
by 2023 while by 2025 all new vehicles released will not just be E20 material-compatible but will also have
engines tuned for the same. All existing vehicles, on the other hand, continue to use fuels blended with 10%
ethanol.
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The lack of domestic hydrocarbon resources to fuel this higher demand for automotive fuel (as well as fuel demand
from other sources) forced the country to depend on imports. Today, India is entirely dependent on imports for its
energy needs, becoming one of the largest importers of crude oil in the world. Annual import of crude oil, in value
terms, reached USD 158 billion in FY 2023. This high import bill as well as the risk to energy security T in the
case of disruption in imports T has forced the Government to increase the popularity of alternate fuel. Ethanol
blending in gasoline is a result of this policy, resulting in the creation of biofuels.

To bush the EBP program, all new vehicles as per Society of Indian Automobile Manufacturers (SIAM) shared
plan, will be able to use 20% ethanol blending by 2023 while by 2025 all new vehicles released will not just be
E20 material-compatible but will also have engines tuned for the same. All existing vehicles, on the other hand,
continue to use fuels blended with 10% ethanol.

Increasing popularity of biofuels

The demand for biofuels has surged globally as countries pursue alternative energy sources to reduce greenhouse
gas emissions and lessen their dependence on fossil fuels. Over the next five years, biofuel use is expected to rise
by approximately 38 billion liters®a nearly 30% increase. This growth is primarily led by emerging economies
such as Brazil, Indonesia, and India, which have introduced robust biofuel policies and harnessed abundant
feedstock resources to meet their rising transportation fuel demands. Ethanol and biodiesel remain the
predominant biofuels in these regions, while developed economies, such as the European Union, United States,
and Canada, also contribute to biofuel demand through focused policies, particularly for renewable diesel and
biojet fuel.

India's biofuel sector has expanded rapidly, making it the worldds third-largest ethanol producer. This rise is due
to coordinated policy efforts, such as India's National Policy on Biofuels, which set ambitious ethanol and
biodiesel blending targets for 2030 and established feedstock guidelines and production incentives. Accelerated
by this policy framework, India recently moved its ethanol blending target to 2025-26. This growth has been
supported by government actions, including pricing guarantees and feedstock diversification incentives, that have
nearly tripled ethanol demand in recent years. However, to sustain this momentum, India will need to expand its
vehicle fleet capable of high ethanol blends, encourage flex-fuel vehicles, and continue to diversify feedstock
sources to avoid supply shortages.

Expanding the use of biodiesel and biojet fuel in India and other emerging economies also presents significant
opportunities. India's target of 5% biodiesel blending by 2030 would require production support mechanisms
similar to those for ethanol, as well as policies that encourage the use of residue oils and sustainable feedstocks.
In the aviation sector, India recently announced indicative biojet fuel targets of 1% by 2027 and 2% by 2028,
providing further impetus to biofuel adoption. Although nascent, the development of advanced biofuel
technologies, such as cellulosic ethanol and alcohol-to-jet pathways, is critical to meeting global biofuel targets
in the net zero scenario outlined by the International Energy Agency (IEA).

Alcohol Beverage Segment

Indiads alcoholic beverage sector, the third largest in the world, continues to be a key driver of ethanol demand,
providing substantial opportunities for ethanol suppliers despite structural challenges. Valued at USD 44 billion
in 2023, the industry is projected to grow to USD 55 billion by 2027, highlighting an impressive growth trajectory
driven by a young, expanding middle class and a growing trend toward premium products. The sectords expansion
is fuelled by rising disposable incomes, urbanization, and lifestyle changes among Indiads large demographic of
legal drinking-age consumers.

The demand for potable ethanol, used in producing alcoholic beverages, is set to grow in parallel with the sectorbs
robust market expansion. Although Indiads high import tariff structure, varied state excise rates, and state-specific
regulations can pose challenges, these factors have not deterred the growth trajectory of this segment.
Additionally, Indiads alcoholic beverage imports reached USD 1 billion in 2023®a 74% year-on-year increase®
with distilled spirits accounting for 56% of the market share. U.S.-origin exports rose by 32% to USD 20.5 million,
underscoring the market's appetite for imported products.

India's strong demand outlook in the alcoholic beverage segment presents a significant growth potential for
ethanol producers, as the industryfs current low per capita consumption suggests considerable room for expansion.
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Moreover, with imports supplementing unmet demand, particularly in the industrial, alcoholic, and medicinal
grades, the sectorfs prospects remain highly favorable for the next five years.

Regulatory landscape for Ethanol

Indiabs energy security would remain vulnerable until alternative fuels to substitute or supplement petrol-based
fuels are developed based on indigenously produced renewable feedstocks. Biofuels are environment friendly
fuels, and their utilization would address global concerns about containment of carbon emissions. Consequently,
the government has introduced several initiatives including Ethanol Blend Policy to achieve this objective. EBP
is the practice of blending petrol with ethanol to encourage use of renewable energy resources as supplement to
motor transport fuels to improve India s energy security. Usage of ethanol is promoted by the government as it
contains oxygen which allows to burn more completely than petrol it is blended into and therefore helps to reduce
vehicle exhaust emission as it and reduce the crude oil imports on other hand. Usage of ethanol in petrol at 5%
blend rate is estimated to result in replacement of 1.8 Mn barrels of crude oil and therefore translate in net
reduction in the emission of carbon dioxide, carbon monoxide (CO) and hydrocarbons (HC). The Central
Government has steadily scaled up blending targets from now 20% is expected to be achieved by 2025-26 that
was initially planned to be achieved by 2030.

National Policy on Biofuels - 2018

The initiative to promote biofuels was first taken by Ministry of New and Renewable Energy in 2009, through the
introduction of a national policy on biofuels. Since then, the policy has gone through several iterations to keep it
relevant. The current edition (National Policy on Biofuels) was approved in 2018 and is called National Policy on
Biofuels 2018. The policy categories of biofuels enable extension of appropriate financial and fiscal incentives
under each category.

The policy aims to reduce Indiads dependency on crude oil, and crude oil imports; reduce CO2 emissions, create
multiple sources of feedstock, spur infrastructural investment in rural areas, boost rural employment, and provide
additional income to farmers. It will also reduce Green House Gas emissions by reducing crop burning and
conversion of agricultural residues and waste into biofuels.

The policy also seeks to use advance technologies, waste, and plastic to convert Municipal Solid Waste in use
fuels. One ton of such waste has potential to provide around 20% of drop in fuels. The new policy categorizes
biofuels into three segments to enable extension of appropriate financial and fiscal incentives under each

category:

1 Basic Biofuels / First Generation Biofuels: Bioethanol & Biodiesel (derived from feed stocks such as
cereals (rice, wheat, barley, corn & sorghum), sugarcane, sugar beet etc.)

1 Advanced Biofuels / Second Generation Biofuels: Ethanol, Municipal Solid Waste (MSW) to drop-in
fuels.

1 Third Generation Biofuels: Bio-CNG

2G Ethanol

The country has been promoting 2G bioethanol to achieve its E20 target. After opening of alternate route i.e., 2G
route for ethanol production, Oil Marketing Companies in PSU segment under the administrative control of
Ministry of Petroleum and Natural Gas are in the process of setting up 12 2G bio-refineries with a total investment
worth INR 140 billion.

Moreover, the government is laying special emphasis on advanced biofuels i.e., 2G ethanol manufacturing with
additional tax incentives, higher purchase price as compared to 1G biofuels. To promote setting up of 2nd
generation bio-fuels plants, Government has launched "Pradhan Mantri JI-VAN (Jai Vindhan - Vatavaran
Anukool Fasal Awashesh Nivaran) Yojana" for providing financial support to integrated bio-ethanol projects,
using lignocellulosic biomass and other renewable feedstocks. To start with, financial support to 12 such
Integrated Bio ethanol Projects with total financial outlay of INR 19.7 billion for the period 2018-19 to 2023-24
along with support to ten demo projects for 2G technology have been announced under Pradhan Mantri JI-VAN
scheme.
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Ethanol Procurement Policy & Procurement Price

Since 2014, the Government has been administering the procurement price for ethanol, that is procured under the
Ethanol-blended Petrol program. For ethanol produced from sugar based raw materials, the procurement price is
fixed by the Government while for that produced from damaged & surplus food grains is fixed by OMCs. Annual
ethanol demand is estimated by OMCs and an Expression of Interest (Eol) is floated to procure the estimated
volume. The tender is floated every year during August T September period for ethanol procurement for the
upcoming Ethanol Supply Year (ESY).

Procurement price for ethanol (derived from sugar based raw materials) is revised on a regular basis by the
Government (Cabinet Committee of Economic Affairs). The Ethanol procurement price (in INR per litres) details
for Ethanol Supply Year (ESY) 2023-24 (December 2023 to October 2024) and previous year prices, for Ethanol
Blended Petrol Program are as follows:

Procurement Price for Ethanolin India (INR/Litre)
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Oil marketing PSUs such as Indian Oil, HPCL and BPCL obtain ethanol from distilleries at government-
determined rates to mix with petrol. For ESY 2023-24, India kept the ex-mill price oil companies must pay for
ethanol made from surplus FCI rice at Rs 58.50 / litre while ethanol prices from damaged food grain was increased
to Rs 64 per litre from Rs 58.5/litre.

In July 2023, the Indian government made a decision to halt the utilization of FCI rice for ethanol production
within the nation. Additionally, to bolster ethanol production, states were instructed against purchasing FCI rice.
The government expressed concerns regarding the anticipated decrease in rainfall due to El Nino, which could
negatively impact Kharif crop production in the country. This situation poses a threat to the National Food Security
Act and other welfare programs designed for the welfare of the general populace, and it could potentially lead to
higher inflation rates. To prevent such an outcome and to maintain sufficient stock levels under

Increase in price hike is likely to support price stability and provide remunerative prices to ethanol suppliers. Such
move will eventually help in reducing crude oil imports, foreign exchange saving and benefits to the environment.
Additionally, GST and transportation will also be paid by OMCs, but OMCs has been advised to fix transportation
charges so as to disincentivize long distance transportation of ethanol. Furthermore, OMCs will fix the priority
status of various ethanol sources after considering transportation cost, availability, and other related factors. This
is done with the objective of providing equal opportunity to local industry within the state. The revision of prices
along with policies that prioritize ethanol procurement is expected to help distilleries that take part in ethanol
blending program.
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Other Major Policy Initiatives

1 The procedure of procurement of ethanol under the EBP has been simplified to streamline the entire
ethanol supply chain and remunerative ex-depot price of ethanol has been fixed.

1 Offer acceptance time reduced from 4-6 months to 15 days.

1 To facilitate achieving of new blending targets, a "grido which networks distilleries to OMC depots and
details quantities to be supplied has been worked out.

1 Support for research and development on biofuel feedstock production, including second generation

biofuels. Biofuel technologies and projects would be allowed 100 percent foreign direct investment
(FDI), provided the biofuel is for domestic use only. Plantations of inedible oil-bearing plants would not
be open for FDI participation.

Unrestricted movement of Ethanol to push blending rate under EBP.

Since, OMCs require ethanol throughout the years, ethanol manufacturers have been asked to set up
storage facilities to better manage their produce.

= —.

Growth Forecast

Ethanol demand is anticipated to grow significantly over the next five years, driven by increased policy support,
evolving consumer demand, and technological advancements in sustainable fuel production. Many countries,
particularly emerging economies, are strengthening their biofuel mandates to reduce dependency on fossil fuels
and cut greenhouse gas emissions. India, for instance, is aiming to achieve a 20% ethanol blending rate by 2025-
26, accelerating its original target set for 2030. This shift toward higher ethanol blends not only aligns with global
sustainability goals but also addresses domestic energy security concerns, reducing oil imports. Similarly, the
United States, Brazil, and European countries are raising their blending mandates, creating robust demand
channels that will drive ethanol consumption upwards. In the global context, these combined efforts are expected
to increase total ethanol demand by nearly 30% by 2028, representing a key growth area within the renewable
energy landscape.

Projected Consumption of Ethanol (in Bn liters)

2024F 2028F
Source: USDA Foreign Agriculture Service, IEA report

Despite this optimistic outlook, achieving the anticipated growth in ethanol demand will require overcoming
certain challenges, particularly related to feedstock availability, production costs, and infrastructure readiness for
higher blend levels. To accommodate a 20% blend, regions like India are encouraging the use of flexible-fuel
vehicles, as well as retrofitting existing vehicles, thereby expanding the consumer base capable of adopting higher
ethanol blends. Governments will need to continue providing financial support and incentives for ethanol
production facilities and advance infrastructure adaptations to enable ethanolés widespread use.

Competitive Landscape

Sugar is a primarily based on agriculture, relying on sugarcane cultivation. It is an essential part of India's
agricultural sector and contributes significantly to the economy. The Indian sugar industry is a vital component
of the nation's agricultural sector, characterized by a diverse and competitive landscape. The industry comprises
numerous players, including large private enterprises and cooperative mills. This fragmentation fosters

182



competition, influencing pricing and production strategies. Key aspect that influences the operation of sugar

industry:

l

Seasonality: The production of sugar is seasonal, as it depends on the harvesting of sugarcane, which
typically takes place during a specific period each year. Thus, variations in sugarcane yields due to
climatic conditions lead to supply inconsistencies, affecting market stability.

Regional Concentration: Sugar production is concentrated in states like Uttar Pradesh, Maharashtra, and
Karnataka, each hosting a significant number of mills. This regional clustering affects local competition
and market dynamics.

Diversified Products: While the primary product is sugar, the industry also produces by-products such as
molasses (used for ethanol production), bagasse (used as a biofuel and for power generation), and press
mud (used as fertilizer). Many sugar companies are investing in ethanol production, leveraging
government policies promoting ethanol blending in fuels. This diversification enhances revenue streams
and reduces reliance on sugar sales alone.

Government-regulated: The industry is heavily regulated by the government in terms of pricing,
production quotas, and export policies. Various incentives and subsidies are offered to support farmers
and sugar mills. The government sets fair and remunerative prices for sugarcane, impacting cost
structures and profitability across the industry.

Large-scale and Cooperative Sector: The industry consists of both large-scale private sector mills and
cooperatives. Cooperatives are especially common in states like Maharashtra, where farmers hold shares
in the mills. Adoption of advanced technologies in farming and processing improves efficiency and
product quality, providing a competitive edge to technologically adept players.

Reliance on labour: Sugarcane farming in India is heavily reliant on manual labour, especially for
planting and harvesting, due to low levels of mechanization. Most sugarcane cultivation, particularly in
states like Maharashtra, Uttar Pradesh, and Karnataka, still uses traditional farming methods with limited
use of machinery. From planting to harvesting, labour-intensive practices dominate, partly due to the
high costs of mechanized equipment and limited accessibility.

Supply Chain of Sugar Trading Company
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Customer Inquiry and Order Placement: The process begins with receiving inquiries from domestic or
international customers about sugar and related products. This could be a bulk purchase for industrial use or small
quantities for retail. Based on the inquiry, the company provide a quotation that includes price, quantity, quality,
delivery schedules, and payment terms. Once the customer agrees to the terms, an order is placed. This could be
formalized via sales agreement or purchase order.

Sugar Sourcing: Sugar trading companies procure sugar from local sugar mills or refineries depending on the
demand and supply condition. If the company has its own warehouse, the required quantity may be drawn from
existing inventory. If the company doesnét have enough stock, it buys directly from sugar producers.

Quality Assurance: Sugar batches undergo internal quality test to ensure compliance with industry standards. To
maintain high standards, the company engage qualified surveyors to inspect the product quality and quantity
before dispatch. These checks ensure compliance with both domestic and international standards, such as
ICUMSA grading for sugar.

Packaging: Sugar is either packed in bulk (for industrial customer) or smaller retail size. The packaging is done
according to customerds order.

Transportation and Logistic: Once the sugar is packed, it is dispatched to customer using local transport methods
such as truck or rail. During this process company ensure that the logistics are handled efficiently, minimizing
delays and damages. The company often works with professional transport agencies to manage this process.

The export logistics process begins with the procurement of cargo from mills, followed by the appointment of
various companies to handle the transportation. Each transporter receives specific instructions regarding the mills,
cargo quantity and quality, grade, and the destination, typically the Container Freight Station (CFS), although
some cargo may be stored in nearby warehouses. A Custom House Agent (CHA) manages the documentation
process on the behalf of company. The cargo is procured per contract terms, containers are booked through
forwarders. The CHA receives booking details, collect containers from the yard upon arrival, and transport them
to the CFS for stuffing. Once stuffed, the CHA arrange transportation to port for vessel loading.

Documentation and Export Compliance: The trading company prepares and submits all necessary export
documents, including commercial invoices, packing lists, bills of lading (B/L), certificates of origin, shipping
bills, etc. Moreover, CHAs ensure that all products comply with government export regulations.

Payment Processes: After delivery, the company issues the invoice based on the terms agreed earlier (advance
payment, post-delivery payment). In case of export, Customers release payment after receiving of shipping
documents. The final documents, including the Bill of Lading, are issued to the customer for cargo collection at
the destination.

Post Delivery Services: After delivery the company check with customer to ensure the product meet their
expectation and resolves any issues regarding quality, quantity and damage.

Barriers to entry of a new player in the sugar industry

1 High Capital Investment - Establishing a sugar mill requires substantial initial capital investment for
infrastructure, machinery, and technology. This high financial barrier can deter new entrants

1 Regulatory Compliance -The sugar industry is heavily regulated by government policies, including
licensing requirements, environmental regulations, and compliance with the Sugar Control Order.

1 Access to Raw Materials - Securing a consistent supply of sugarcane is critical for a sugar mill's

operation. Established players often have long-term contracts with farmers, making it challenging for
new entrants to source adequate raw materials.

1 Labor Shortage - The industry requires skilled labor for various operations, from harvesting to
processing. New entrants may face difficulties in attracting and retaining skilled labor, especially during
peak seasons.

1 Stagnant Minimum Selling Price (MSP) - Despite rising production costs, the Minimum Selling Price
of sugar has remained stagnant since 2018-19. This lack of adjustment has further strained the financial
viability of sugar mills, as they struggle to cover their operational expenses.

1 Sugarcane Sourcing T In India, sugar mills are prohibited from owning agricultural land, which prevent
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them from cultivating sugarcane directly. As a result, they must rely on local farmers for sourcing
sugarcane. Additionally, sugar mills are restricted in their procurement process, as they can only purchase
sugarcane from farmers within a defined area known as icommand aread. This command area, typically
covering 15-25 km radius around the mill, is allocated by government. Each sugar mill is allotted a
defined area. So, if anyone wants to set up a new sugar mill and if an existing mill is already operating,
it will not be given the license to operate sugar mill as command area has already been allocated to
existing sugar mill. In such case for opening new sugar mill, the owner will need to identify and develop
command area which involves thousands of farmers, time, and effort which possess high entry barrier
for the new entrant.

Some of the leading companies engaged in the trading of agricultural products, including sugar include Sakuma
Exports Ltd., Uma Exports Ltd., JK Sugars & Commodities Pvt. Ltd.

Profiling of Leading Players

Sakuma Exports Ltd.

Sakuma Exports Ltd., established in 2005, is a prominent player in India's agro-commodities trading sector.
Originally Sakuma Exports Limited was formed as a partnership firm with the name of Sakuma during 1998 at
Mumbai. Thereafter, the Company was incorporated as a public limited company in 2005. Sakuma Exports Ltd,
is engaged in trading of commodities and wind power generation. In agro trading segment, the company
specializes in the procurement, processing, marketing, export, and import of bulk agricultural commodities,
including sugar, edible oils, oil seeds, pulses, and cotton. As of November 1, 2024, Sakuma Exports has a market
capitalization of approximately INR 6.7 billion.

Operational Strengths:

1 International Footprint: The company has a robust international presence, catering to markets across
the Middle East, South and Southeast Asia, the Far East, Australia, Europe, and Africa. This global
reach enhances its competitive edge and provides access to a wider customer base.

1 Strategic Contracts: In April 2024, Sakuma secured a significant contract worth approximately INR
1.5 billion for supplying sugar to regions like the North-East, West Bengal, and Bihar. Such strategic
moves are indicative of the company's proactive approach to strengthening its market presence.

Financial Performance 16

(INR Mn)

Sakuma Exports Limited FY 2022 FY 2023 FY 2024

Total Income 25,386.6 28,631.2 18,849.6
Revenue from Operations 25,316.5 28,558.7 18,743.0
EBITDA 345.9 418.0 278.3
EBITDA Margin 1.4% 1.5% 1.5%
PAT 227.3 2404 163.2
PAT Margin 0.9% 0.8% 0.9%
Operating Cash Flow (839.3) 879.9 (915.0)
Net Worth 2,545.3 2,763.0 2,910.4
Long Term Borrowing 154 1.7 -
Debt Equity Ratio 0.01 0.00 -
Return on Capital Employed 12.8% 14.6% 9.2%
Return on Equity 8.9% 8.7% 5.6%

Source: Company Annual Reports

The total income for Sakuma Exports peaked in FY2023 at INR 28,631.2 million, followed by a decline of 34%
y-0-y decline in FY2024. A similar trend is observed in revenue from operations, which increased from INR
25,316 million in FY2022 to INR 28,558.7 million in FY2023, then dropped to INR 18,743 million in FY2024.
This indicates a reduction in overall income and operational revenue in FY2024 compared to previous years.

16 Financial indicators taken on standalone basis.
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The EBITDA too exhibited a decline in FY 2024 against an increase in the previous fiscal however, the EBDITA
margin hovered at similar level and measured at 1.5% in FY 2024, suggesting strict control on operating expenses.

Profit After Tax (PAT) margin remain more or less stable measuring between 0.8% to 0.9%.

Operating cash flow shows fluctuations, with a notable increase from INR -839.3 million in FY2022 to INR 879.9
million billion in FY2023, followed by a slight decline to INR -915 million in FY2024. This demonstrates positive
cash generation from core business operations across all years.

The companyébs net worth grew steadily from INR 2,545.3 million in FY2022 to INR 2,910.4 million in FY2024,
indicating an increase in equity value. Sakuma Exports reported reducing long-term borrowing between FY 2022-
23 and became a debt free in FY 2024. This is reflected in the debt-equity ratio, which remains low at 0.01 in
FY2022 and 0.0028 in FY2023.

ROCE saw an improvement from 12.8% in FY2022 to 14.6% in FY2023, but it declined to 9.2% in FY2024,
indicating reduced capital efficiency. ROE, which shows the return on shareholders’ equity, remained low but saw
a gradual decline from 8.9% in FY2022 to 5.6 in FY 2024, reflecting reducing profitability to equity shareholders.

Uma Exports Ltd.

Uma Exports Limited, established in 1988, is a Kolkata-based company specializing in the trading and marketing
of agricultural produce and commaodities. The company operates as a B2B trader, focusing on products such as
sugar, spices (including dry red chilies, turmeric, coriander, and cumin seeds), food grains (like rice, wheat, corn,
and sorghum), tea, pulses, and agricultural feeds like soybean meal and rice bran de-oiled cake. The company
deals in Indian white crystal sugar, offering various grades to meet diverse market requirements. As of November
1, 2024, Uma Exports has a market capitalization of approximately INR 3.9 billion. This positions the company
favorably in the market and reflects investor confidence in its operations.

Operational Strengths:
1 International Expansion: The establishment of subsidiaries such as Graincomm Australia Pty Ltd
enhances Uma's ability to trade pulses and related products globally. This international footprint not only

increases market access but also strengthens the companyds supply chain by

Financial Performance

(INR Mn)
Uma Exports Limited FY 2022 FY 2023 FY 2024
Total Income 12,660.8 14,377.0 13,897.6
Revenue from Operations 12,602.0 14,343.4 13,861.0
EBITDA 444.9 412.5 174.7
EBITDA Margin 3.5% 2.9% 1.3%
PAT 240.8 267.0 60.7
PAT Margin 1.9% 1.9% 0.4%
Operating Cash Flow 317.8 (1,134.9) (148.9)
Net Worth 837.3 1,670.4 1,728.8
Long Term Borrowing 5.8 11.7 4.7
Debt Equity Ratio 0.0 0.0 0.0
Return on Capital Employed 52.6% 24.3% 9.7%
Return on Equity 28.8% 16.0% 3.5%

Source: Company Annual Reports
The company's total income increased from INR 12,660.8 million in FY 2022 to a peak of INR 14,377.0 million
in FY 2023 before slightly declining to INR 13,897.6 million in FY 2024. Revenue from operations followed a
similar trend.

Profitability metrics, however, reveal a concerning trend. EBITDA, which was INR 444.9 million in FY 2022,

7 Financial considered on standalone basis
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declined to INR 412.5 million in FY 2023 and further to INR 174.7 million in FY 2024. This decline in absolute
EBITDA was accompanied by a drop in EBITDA margins from 3.51% in FY 2022 to a low of 1.26% in FY 2024,
signaling challenges in managing operational costs effectively. Similarly, PAT grew modestly from INR 240.8
million in FY 2022 to INR 267 million in FY 2023 but dropped significantly to INR 60.7million in FY 2024. The
PAT margin declined from 1.90% in FY 2022 to 0.44% in FY 2024, reflecting weaker bottom-line performance.
The companyds cash flow position experienced significant volatility. Operating cash flow was positive at INR
317.8 million in FY 2022 but turned negative at INR 11,134 billion in FY 2023 and INR 7 148.9 million in FY
2024. Despite these profitability and cash flow concerns, Uma Exports maintained a strong financial structure
with negligible long-term borrowings, as evidenced by a consistently low debt-equity ratio (0.007 in FY 2022 and
FY 2023, reducing to 0.003 in FY 2024). The company also grew its net worth from INR 837.3 billion in FY 2022
to INR 1,728.8 million in FY 2024, signifying equity accretion over the years.

However, the companyds return ratios weakened sharply over the period. ROCE declined from an impressive
52.57% in FY 2022 to 9.74% in FY 2024, and ROE dropped from 28.76% to 3.51% over the same period.

Company Profile: MEIR Commodities India Limited?®

Founded in 2018 and headquartered in Mumbai, MEIR Commodities India Limited is engaged in the trading of
agricultural products. The company is engaged in both the import and export of primarily sugar and diverse range
of agricultural products. MEIR's diverse product portfolio includes various types of sugar such as khandsari,
jaggery, mishri, and molasses and other agricultural products including Rice, Coriander, Pigeons Pea, Pulses,
Soyabean, Red Lentils etc. MEIR Commaodities has developed a robust operational presence, engaging effectively
in both domestic and international markets. The company has initiated sugar exports to several countries, such as
Afghanistan, Dubai, the United Kingdom, Singapore, and Hong Kong.

In recent years, MEIR Commodities India Limited has strategically expanded its operations for backward

integration in the value chain in sugar sector through several key acquisitions.

1 In October 2023, the company acquired Shakumbari Sugar and Allied Industries Limited, which has a
sugar production capacity of 5,000 tonnes of cane per day and operates a distillery unit with a capacity
of 60 kiloliters per day, utilizing surplus molasses from sugar production.

1 Following this, in June 2024, MEIR further expanded its portfolio by acquiring Shivaji Cane Processors
Limited, which specializes in organic sugar processing with a daily sugarcane crushing capacity of 1,700
metric tonnes. This facility also produces khandsari and jaggery powder, with specific production
capacities of 150 metric tonnes per day for jaggery powder and 100 metric tonnes per day for khandsari

sugar.

1 In August 2024, MEIR acquired a Dubai based global trading company name SIR Agro Trading Co.
L.L.C, establishing a robust international trading hub that enhances its global agricultural trading
network.

1 Furthermore, to reinforce its presence in the Sri Lankan market, MEIR incorporated SIR Agro Lanka

(Pvt.) Ltd. in April 2024, focusing on the trade of sugar and agricultural commodities.

Through these acquisitions, MEIR in the coming year have plan to enter the manufacturing segment and explore
the opportunity in emerging sugar linked business like sugar, Khandsari, jaggery, ethanol, press mud etc.

Additionally, MEIR has formed a strategic partnership with MAREX, a renowned brokerage and data powerhouse
based in London. Through this collaboration, MEIR provides valuable insights into Indiads agricultural sector,
equipping MAREXGs clients with the research inputs necessary to shape effective market strategies. Currently,
MEIR®Gs research focus spans sugar, wheat, and related products, with plans underway to extend this expertise to
other agricultural commodities, further solidifying MEIRGs position as a knowledge-driven leader in the industry.
Thus, through its strategic operations and partnerships, MEIR continues to enhance its position in both domestic
and international markets.

Awards and Achievements

The company has received various awards such as:

18 Sourced from Company Brochure Shared by the Company, Audited Financial Results and Company Website
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1 Teflads Globoil Asia Super Star of the Year 2020
1 Outstanding Supplier 2020 by Elite Green,
1 Emerging Export House of the Year 2022, Sugar Summit (Teflas),
1 Agri Start-up of the Year at the Sugar and Ethanol International Awards (SEIA) 2024 presented by Chini
Mandi.
1 Unique Indian MNC at the Sugar and Ethanol International Awards (SEIA) 2025 presented by Chini
Mandi.
(INR Mn)
Financial Indicator?® FY 2022 FY 2023 FY 2024
Total Income 10,037.5 15,854.7 9,163.5
Revenue from Operations 9,982.0 15,789.8 9,030.3
EBITDA 220.6 308.4 261.3
EBITDA Margin 2.2% 1.9% 2.9%
PAT 152.7 211.7 154.1
PAT Margin 1.5% 1.3% 1.7%
Operating Cash Flow 134.0 245.1 3775
Net Worth 281.4 493.1 647.2
Long Term Borrowing 90.9 408.1 959.4
Debt Equity Ratio 0.3 0.8 15
Return on Capital Employed 59.0% 34.0% 16.1%
Return on Equity 54.3% 31.3% 32.7%

The total income and revenue from operations witnessed a significant increase from INR 10,037.5 million in
FY2022 to 15,854.7 million in FY2023. However, the total income dipped by ~42% to INR 9,163.5 million in
FY2024. The revenue from operations follows a similar trend, indicating a decline in FY2024 compared to
FY2023.

EBITDA exhibited improvement from INR 220.6 million in FY2022 to INR 308.4 million in FY2023 and a
decline in following year to INR 261.3 million in FY2024. However, the EBITDA margin improved to 2.9% in
FY?2024 against 1.9% in the previous year.

Profit After Tax (PAT) declined from INR 211.7million in FY2023 to INR 154.1 million in FY2024, while the
PAT margin increased from 1.3% in FY2023 to 1.70% in FY2024. This indicates a recovery in net profitability
despite the low revenue generation.

MEIRGs operating cash flow showed an upward trend in the last three years increasing from INR 134.0 million in
FY2022 to INR 245.1 million in FY2023, eventually settling at INR 377.5 million in FY2024.

The companyds long-term borrowing increased significantly to INR 959.4 million in FY2024 from INR 408.1
million in FY2023 and INR90.9 million in FY2022. The debt-equity ratio of the company thus increased from
0.32 in FY2021 to 1.48 in FY2024, indicating the company is aggressively leverage. ROCE decreased
significantly from 59% in FY2022 to 34% in FY2023, further declining to 16.1 in FY2024, indicating fluctuating
capital efficiency. ROE exhibited similar trend, declining from 54% in FY2022 to 32.7% in FY 2024, however it
measured marginally higher than FY 2023 level (31.3%).

Financial Benchmarking KP1 2°

Company Name Uma Exports Limited  Sakuma Exports Limited MEIR Commodities

India Limited
Parameter (INR Mn) FY 2024 FY 2024 FY 2024
Total Income 13,897.6 18,849.6 9,163.5
Revenue from Operations 13,861.0 18,743.0 9,030.3
EBITDA 1747 278.3 261.3
EBITDA Margin 1.3% 1.5% 2.9%
PAT 60.7 163.2 154.1

1% Financial indicators taken on standalone basis.
2 Financial indicators taken on standalone basis.
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PAT Margin 0.4% 0.9% 1.7%
Operating Cash Flow (148.9) (915.0) 3775
Net Worth 1,728.8 2,9104 647.2
Long Term Borrowing 4.7 - 959.4
Debt Equity Ratio 0.0 - 1.48
Return on Capital Employed 9.7% 9.2% 16.1%
Return on Equity 3.5% 5.6% 32.7%

Sources: Companybds Annual Report

Sakuma Exports Limited has recorded the highest total income in FY 2024 of INR 18,849 million, compared to
Uma Export Limited (INR 13,897.6 million) and MEIR Commodities India Limited (INR 9,163.5 million).

In terms of EBDITA and PAT margin , MEIR Commodities India Limited outperformed the other two peers
where its PAT measured 1.7% in FY 2024 while for Sakuma Exports Limited it measured 0.9% and for Uma
Exports Limited it stood at 0.4%.

Sakuma Exports Limited and Uma Exports Limited recorded a negative Operating Cash flow, which indicates
higher spending than its earnings from its business activities. Whereas MEIR Commaodities reported positive
operating cashflow of INR 377.5 million.

Also, the MEIR Commaodities India Limited outperformed its peers based on ROCE and ROE, suggesting higher
operating efficiency against its peers.

Growth Outlook

On consumption side, annual sugar consumption in India is projected be at 32 Mn MT of sugar during 2024-25,
32.8 Mn MT during the next year, 33.8 Mn MT during 2026-27 and about 34.7 Mn MT during 2027-28. The
strong increase in consumption is expected to be on the back of the rise in consumption of processed & packaged
foods, growth in sales of confectionary & bakery products, increasing affordability, and higher usage of sugar
during festivals & special occasions.

Projected Sugar Consumption (Mn MT)
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Source: Dun & Bradstreet Desk Research

On supply side, The Indian Sugar Mills Association (ISMA) has projected a gross sugar production of 33.4 million
tonnes for the current season 2020-25, indicating a marginal decline in the sector owing to Agriculture & Agro
Commodity Trading in India
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India has the second-largest arable land resources in the world. With 20 agri-climatic regions, all the 15 major
climates in the world exist in India. The country also has 46 of the 60 soil types in the world. India is the largest
producer of spices, pulses, milk, tea, cashew, and jute, and the second largest producer of wheat, rice, fruits and
vegetables, sugarcane, cotton, and oilseeds. Further, India is second in the global production of fruits and
vegetables and is the largest producer of mango and banana.

Agriculture is the backbone of Indian economy for about 70% of Indian population depends directly on
agriculture, which accounts for around 13% of GDP in FY 2024. India is one of the leading producers of s and
exporter of several agriculture commodity. Agricultural or Agro commodities usually refer to the soft
commaodities grown by farmers or entities. Some examples are wheat, corn, soybean, rice, barley, sugar, coffee,
and cocoa. Thus, agro-trading is a vital component of the global economy in the overall value chain.

Also, agro commaodities are one of the most important commodities traded within India as well as foreign trade.
Agro commodity trading is one of the largest sectors for export revenue in India. Domestic trade is generally taken
care in the APMC markets across various states.

Current Market Scenario in Foodgrain Production

Annual food grain production in India is estimated to be 332 million tonnes in 2023-44, growing at a CAGR of
3.1% between season 2019 -2024. Within this, the wheat production category increased at a CAGR of 1.8%, while
other rice production increased at a CAGR of 3.4%. Total Rice production during season 2024 is estimated to be
137.82 million tonnes. It is higher by 2.07 million tonnes than the previous yeards rice production of 135.75 million
tonnes. Whereas wheat production during 2023- 2024 is estimated at a record 113.29 million tonnes. It is higher
by 2.73 million tonnes than the previous yearbs wheat production of 110.55 million tonnes and production of
Shree Anna (millets) is estimated at 17.57 million tonnes as compared to 17.32 million tonnes during the previous
year. Moreover, Nutri / Coarse Cereals production is estimated to be 56.93 million tonnes, Maize 37.66 million
tonnes, Total Pulses 24.24 million tonnes, Tur 3.41 million tonnes, and Gram to be 11.03 million tonnes in 2023-
24,

Food Grain Production in India in Mn Tonnes
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Source: Department of Agriculture & Farmers Welfare, season

Additionally, total oilseeds production in India is estimated to be 39.66 million tonnes in 2023-24, growing at a
CAGR of 4.7% between season 2019 to 2023-24. Under this Rapeseed & Mustard production is estimated to be
13.25 million tonnes followed by groundnut production estimated to be 10.18 million tonnes, and Soybean to be
13.06 million tonnes.
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Production Of Oilseeds in Million Tonnes
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Source: Department of Agriculture & Farmers Welfare, season

Moreover, in 2024, there were drought-like conditions in southern states, including Maharashtra & prolonged dry
spell during August especially in Rajasthan. The moisture stress from the drought also affected the Rabi Season.
This mainly impacted production of pulses, coarse cereals, soybean & cotton. For FY 2025, the Government has
announced food grain production target of 341.5 million tonnes. Meanwhile annual production of horticulture
products (including fruits & vegetables, cash crops and spices) is estimated to be 352 million tonnes per annum
in FY 2024.

Indiads consistent growth in production of major agriculture commodity has supported the agro trading business
in India.

Domestic Demand Scenario: Demand for Agro Commodity

India is the second most populous country in the world, and this massive population automatically creates high
demand for agro commaodities, which forms the core of Indian diet. Unlike western economies, Indian diet is
primarily carbohydrate rich with grain and pulses taking up the maximum portion.

On top of that, the last couple of decades have witnessed a drastic transformation of Indian consumers.
Improvement in income levels has lifted millions out of poverty and improved the disposable income levels of
millions of households. Subsequently the per capital spent on food products have gone up, as demand increased.

The increase in income level was accompanied by the changes in consumption pattern, with a higher intake of
processed and packaged food products. The proportion of processed food consumed by Indian consumers have
gone up substantially. All these factors have put pressure on the agriculture sector which strives to meet this
demand.

The increase in consumption of agro commodities, together with spread in retail channels has created the need
for a robust distribution system. Agro trading network, comprising of wholesalers / dealers / retailers, play a vital
role in meeting the agro commodity demand.

Export Demand

India is also a major exporter of food grains and other agriculture products. Powered by Government initiatives
and programs like Green Revolution, Indian agriculture sector has moved from one that depended on imports to
self-sufficiency. India is today the leading producer of grains, pulses, and dairy products. Along with the
development of agriculture sector, Food processing sector contributes 32% to this food market and is also one of
the largest industries in the country, contributing 13% to total export and 6% of industrial investment. Today, the
country is amongst the top 10 exporters of agriculture products in the world. This strong export demand has in
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turn fueled the agriculture commodity industry, benefitting all players in the value chain.
Factors that Influence Agricultural Commaodity Prices:

The factors that impact the prices of agricultural commaodities, includes:

1 Weather/Climate Conditions: Raw materials produced through agriculture depend heavily on weather
conditions.

1 Supply/Demand Dynamics: Prices of commaodities depend on demand and supply. They will increase
due to high demand in different markets. They might also increase due to decreased supply, as there will
be a shortage of agricultural commodities.

1 Exchange Rate Changes: The prices of commaodities are directly linked to different currencies in
derivatives. Changes in the exchange rate can impact the commodity prices.

1 Disasters and Outbreaks: Pest outbreaks, pandemics, and other disasters can damage the production of
raw materials that can lead to a change in commaodity prices.

1 Government Policies: Government policies can impact the prices of agricultural commodities.

Import/export laws, tax policies, and other factors can influence tradersd decisions, thus impacting the
prices.

Foreign Trade

Export Demand3F?

The export of Agri & allied products has displayed a remarkable trajectory over the given years. In FY 2020, the
export value stood at INR 15,437 billion, and by FY 2023, it reached an impressive INR 29,891 billion. This is
majorly due to several key initiatives taken by the Central government to increase the production of food grains
in recent years. However, there was a slight decrease in the export in FY 2024, by 10% at INR 26,938 billion.
Between FY 2020 and 2024, exports have increased by a CAGR of 15%, indicative of sustained and substantial

growth.
Export of Agri & Allied Products in INR Billion
29,891
26,938
24,396

20,664

15,437 I
FY 2020 FY 2021 FY 2022 FY 2023 FY 2024

ZAgri & allied products that are included are rice, spices, sugar, oil, fresh fruits, castor, tobacco, processed fruit and juices, fresh vegetable,
ground nut, cereal processed vegetable, pulses, guergam meal, sesame seeds, vegetable oil, other cereals, tobacco manufactured, cashew,
cocoa products, milled products, molasses, fruit/vegetable seeds, shellac, wheat, other oil seeds, cashew nut shell, and Niger seeds.
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Top 5 Items - Export Share (FY 2024)
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Import Scenario

According to Ministry of Commerce and Industry, Indiads annual imports reached INR 23,995 Bn in FY 2024.
The import of Agri & allied products to India has grown at a CAGR of nearly 17% in the last four years. During

FY 2024, The import was dominated by single commodity namely vegetable oil accounted 51%, followed by
pulses, fresh fruit, sugar, and spices.

Import of Agri & Allied Products in INR
Billion

25,062
21,696 23,995

] 1 I I I

FY 2020 FY 2021 FY 2022 FY 2023 FY 2024

Source: Ministry of Commerce and Industry
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Regulatory Landscape

Agricultural and Processed Food Products Export Development Authority (APEDA) is responsible for promotion
of agricultural and processed agricultural food products from India. They have improved the market for Indian
agricultural products globally. APEDA has been actively engaged in the development of markets besides
upgradation of infrastructure and quality to promote the export of agro products.

In its endeavor to promote agro exports, APEDA, under its Plan Scheme titled ¢Agriculture Export Promotion
Scheme of APEDAG provides financial assistance to the registered exporters under sub-components of the Scheme
- Market Development, Infrastructure Development, Quality Development and Transport Assistance. The
Electronic National Agriculture Market (eNAM) was launched in April 2016 to create a unified national market
for agricultural commodities by networking existing Agriculture Produce Marketing Committees (APMCs).

Major initiatives / policies to promote agriculture sector in India

l

The allocation to agriculture and allied activities has been budgeted at 1.52 tn in FY25 (BE), from 1.45
tn in FY24 (RE).

The subsidy on fertiliser has been moderately reduced by 13% to 1.64 tn in FY25 (BE) and the subsidy
on food has been reduced by 3.3% to 2 tn in FY25 (BE).

The allocation for Pradhan Mantri Annadata Aay Sanrakshan Yojna (PM-AASHA) has been increased
to 64.4 bnin FY25 (BE), from 22bninFY24 (RE).

The allocation for Production-Linked Incentive (PLI) Scheme in the Food Processing Industry has been
increased to 14.4 bnin FY25 (BE), from 11.5 bnin FY24 (RE).

The allocation for Pradhan Mantri Kisan Samman Nidhi (PM-Kisan) remained unchanged at 600 bn in
FY?25 (BE), as compared with FY24 (RE).

The allocation to Blended Capital Support to Finance Startups for Agriculture and Rural Enterprise
Relevant for Farm Produce Value Chain has been increased to 625 mn in FY25 (BE), from 6nild in
FY24 (RE).

NAMO DRONE DIDI Scheme has been allocated 5.0 bn in FY25 (BE).

The allocation for Rashtriya Krishi Vikas Yojna for FY25 (BE) has been increased to 75.53 bn, from
61.53 bn in FY24 (RE).

Under PM-KISAN SAMMAN, the government has extended a financial assistance of 60 bn to farmers

for FY25 (BE)

The allocation to Agricultural Financial Institutions has been increased to 207 bn in FY25 (BE), from
176.5 bn in FY24 (RE).

The custom duty on shea nuts has been reduced from 30% to 15%.

The government will collaborate with states to promote DPI for agriculture and has plans to establish
around 10,000 need-based, bio-input resource centres in partnership with state governments.

The government plans to initiate natural farming by supporting farmers through certification and
branding.

The government plans to achieve datmanirbhartad for pulses and oilseeds (such as mustard, groundnut,
sesame, soybean, and sunflower) to strengthen their productivity, storage, and marketing.

Above announcements are expected to have a favorable impact on the overall agriculture industry.
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OUR BUSINESS

Some of the information in this section, including information with respect to our business plans and strategies,
contain forward-looking statements that involve risks and uncertainties. You should read fiForward-Looking
Statementso on page 23 for a discussion of the risks and uncertainties related to those statements and also fiRisk
Factorso, fiFinancial Informationd and iManagementds Discussion and Analysis of Financial Condition and
Results of Operationso on pages 35, 280 and 342 respectively, for a discussion of certain factors that may affect
our business, financial condition or results of operations. Our actual results may differ materially from those
expressed in or implied by these forward-looking statements.

Our Companybs fiscal year/financial year commences on April 1 and ends on March 31 of the immediately
subsequent year, and references to a particular fiscal year are to the 12 months period ended March 31 of that
particular year. Similarly, references to a calendar year pertain to the 12 month period starting on January 1 and
ending on December 31. Unless otherwise indicated or the context otherwise requires, the financial information
included herein is based on or derived from our Restated Financial Statements included in this Draft Red Herring
Prospectus. For further information, see fiRestated Financial Statementsd on page 280. Additionally, see
fiDefinitions and Abbreviationsd on page 1 for certain terms used in this section. Unless the context otherwise
requires, in this section, references to fiweo, fiuso, fAourod, fiour Companyo or fithe Companyo refer to MEIR
Commodities India Limited and its Subsidiaries and Associate on consolidated basis and or AMEIRO refers to
MEIR Commodities India Limited on standalone basis.

Unless otherwise indicated, industry and market data used in this section has been derived from the industry
report titled filndian Sugar Industryo dated January 29, 2025 (the AD&B Reportd) prepared and issued by Dun
& Bradstreet Information Services India Private Limited (iD&B Indiad), appointed by us on October 21, 2024,
and exclusively commissioned and paid for by us in connection with the Offer. D&B India is an independent
agency which has no relationship with our Company, our Promoter and any of our Directors or KMPs or SMPs.
The data included herein includes excerpts from the D&B Report and may have been re-ordered by us for the
purposes of presentation. There are no parts, data or information (which may be relevant for the proposed Offer),
that have been left out or changed in any manner. Unless otherwise indicated, financial, operational, industry
and other related information derived from the D&B Report and included herein with respect to any particular
year refers to such information for the relevant calendar year. A copy of the D&B Report is available on the
website of our Company at www.meirindia.com until the Bid/Offer Closing Date. For more information, see fiRisk
Factors T Certain sections of this Draft Red Herring Prospectus disclose information from the D&B Report
which have been commissioned and paid for by us exclusively in connection with the Offer and any reliance
on such information for making an investment decision in the Offer is subject to inherent risksd on page 68.

OVERVIEW

Incorporated on May 11, 2018, we are presently engaged in the domestic and export trading of B2B agriculture-
based commaodities, with a primary focus on sugar, khandsari and sugar allied products. We have been operating
as an intermediary in the supply chain, bridging the gap between producers, such as sugar mills and other
distributors. Our diverse product portfolio encompasses a range of agricultural commodities, including sugar and
allied products, khandsari, rice, pulses, spices, and other agricultural products. The majority of our products are
sold domestically through sale to third-party distributors, who further distribute them down the supply chain. In
addition to catering domestic market, we also undertake export of sugar, khandsari and rice to Central Asia, Middle
East, Asia-Pacific, Africa, Turkey and Europe. We believe that we have developed our presence in the global trade
network, successfully exporting our products to over fifteen (15) countries including UAE, Turkey, Singapore,
United Kingdom, etc. In order to meet demand of our customers, we also import pulses and spices from countries
like Tanzania, Russia, South Africa, UAE, Canada and Singapore.

In Fiscal 2024, our Company emerged as the fourth largest exporter of Khandsari both by value and volume
accounting for as share of 4.20% by value and 11.70% by volume exported from India (Source: D&B Report). We
are a founder-member of All India Sugar Trade Association and has received various awards such as Teflads
Globoil Asia Super Star of the Year 2020; Outstanding Supplier 2020 by Elite Green; Emerging Export House of
the Year 2022, Sugar Summit (Teflas);Agri Start-up of the Year at the Sugar and Ethanol International Awards
(SEIA) 2024 presented by Chini Mandi; Unique Indian MNC at the Sugar T Ethanol & Bioenergy International
Awards (SEIA) 2025 by Chini Mandi.
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The following table sets forth a breakdown of our revenues from operations in India and our revenue from
operations outside India on consolidated basis, in absolute terms and as a percentage of total consolidated revenue
from operations, for the periods indicated:

( in lakhs except for percentages)

Particulars For the % to the Fiscal 2024 % tothe  Fiscal 2023 % to the Fiscal 2022 % to the
six-month total total total total
period revenue revenue revenue revenue
ended from from from from
September  operations operatio operation operatio
30, 2024 ns ns
Revenue from 37,360.83 68.98% 78,050.99 85.71% 1,20,091.89 76.06% 80,576.94 80.72%
India
Revenue from 16,802.82% 31.02% 13,014.49 14.29% 37,805.77 23.94% 19,243.16 19.28%
operations
outside India

Total revenue 54,163.65 100.00% 91,06548 100.00%  1,57,897.67 100.00% 99,820.10  100.00%
from
operations
“Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary based in
the UAE, as well as revenue from exports done by MEIR.
“As certified by Independent Chartered Accountants vide certificate dated February 3, 2025.

Our ability to source high-quality agricultural commodities and distribute them efficiently has allowed us to meet
the growing demands of both international and domestic markets. We focus on maintaining a seamless supply
chain by leveraging our expertise in logistics, procurement, pricing and ensuring timely deliver to our customers.
Since inception, we have supplied 13,31,901 metric tons of agricultural commodities. Up to September 30, 2024,
this includes 10,93,839 metric tons of sugar and allied products, khandsari, rice, pulses, spices and other
agricultural commodities in the domestic market and 2,38,062 metric tons in the global market. Out of this,
10,80,827.57 metric tons were supplied during the stub period and the last three fiscals, comprising 9,83,922.09
metric tons of sugar and allied products and 48,339.20 metric tons of khandsari. This reflects our operational scale
and consistent growth trajectory.

We believe that we have maintained a cordial business relationship with sugar mills which has enabled us to secure
consistent supplies of sugar, khandsari and sugar allied products to our customers while navigating the challenges
of market volatility and supply chain management. During the six-month period ended September 30, 2024, Fiscal
2024, Fiscal 2023 and Fiscal 2022, we secured supplies of our products from over 63 suppliers, 72 suppliers, 49
suppliers and 93 suppliers respectively, out of which over 20 suppliers have been associated with us for a period
of two (2) years or more.

We believe that from our inception, we have grown and established ourselves as global and domestic agricultural
commodity trading company, dealing in a wide range of agricultural commodities product with focus on sugar,
khandsari and sugar allied products. At the time of commencement of our operations, our first order was merely
for 22MT of sugar whereas as on date, we have procured and supplied our biggest single order of approximately
68,500 MT of sugar.

We believe that we have effectively navigated the challenges imposed by frequent restrictions on sugar exports by
implementing several measures including (i) expanding our domestic market sales, (ii) offering traditional products
such as khandsari, to our global customers, (iii) strategically leveraging our network to procure sugar from
independent sugar refineries within India, as well as from other exporting nations such as Brazil, thereby ensuring
the uninterrupted supply to our global customers. In addition to sugar, khandsari and sugar allied products, we as
on date, have also expanded our footprint in the domestic and global market by trading rice and pulses.

Timeline of Sugar Export Restrictions since our inception:

Set out below are the brief details of export restrictions imposed by the government in preceding three Fiscals
Sugar Season Time Period of Restriction Details
Till 2021-22 No Restriction Open General License (OGL):

Under the OGL regime, sugar mills and through
them brokers/ distributors/ merchant exporters are
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Sugar Season Time Period of Restriction Details
not subject to quantitative restrictions on sugar
export where you can export as much you require
without any interference by the Ministry of Food.
For 2021-22 From June 1, 2022 up to October First Restriction Imposed: On May 24, 2022, the
31, 2022 Ministry of Food issued a notification restricting
sugar exports. This measure aimed to ensure
domestic availability and stabilize sugar prices.

For 2022-23 From October 31, 2022 till October Second Restriction Order: On October 28, 2022,
31, 2023, or further orders the Ministry of Food issued another notification

further restricting sugar exports.

2022-23 (Only) November 01, 2022 till October 31, Export Release Order (ERO):
2023 The Ministry of Food has decided to allocate export

quota of 10 LMT of sugar for sugar season 2024-
25. Sugar mills could only sell or dispatch sugar to
exporters with EROs. The Ministry of Food
allocated a mill-wise export quota of 60 LMT of
sugar for the 2022-23 sugar season, effective
November 1, 2022, to October 31, 2023, as per the
issued letter dated November 5, 2022.

2023-24 October 31, 2023 till further orders Third Restriction Order: On October 18, 2023,
the Ministry of Food issued notification further
extending restrictions on sugar exports for the third
time.

2024-25 (Only) Until September 30, 2025 Export Release Order (ERO):

The Ministry of Food has decided to allocate export
quota of 10 LMT of sugar for sugar season 2024-
25. The Ministry of Food allocated a mill-wise
export quota of 10 LMT of sugar for the 2024-25
sugar season, effective January 20, 2025, to
September 30, 2025, as per the issued letter dated
January 20, 2025.
Note:

Open General License (OGL): Under the OGL regime, sugar mills and through them brokers/ distributors/ merchant exporters are not subject
to quantitative restrictions on sugar export and one may export any quantity without any interference by the Government of India.

Export Release Order (ERO): The Food Ministry regulates sugar exports by issuing notifications known as Export Release Orders (EROs),
which set specific quantitative limits for exports. These orders allow sugar mills to export within the allocated quantities. Sugar mills (and
through them brokers/ distributors/ merchant exporters) are allowed to sell or dispatch only the quantity specified in the ERO issued to them.

Building on the above initiatives, we have taken the following measures to further boost our domestic and
international sales, strengthen our supply chain, and promote diversification through integration:

1 Acquired 100% stake of SIR Agro Trading Co. L.L.C. (RiSATCLO0), a Dubai based corporation, in the
Calendar year 2024. SATCL is engaged in the trading business of sugar and allied products and other
agri-commodities such as rice, pulses, etc. We acquired SATCL with the primary goal of having our
presence in UAE and source sugar from several alternative origins such as Brazil, both in response to the
preferences of the customers' as well as to overcome frequent sugar export restrictions in India. SATCL
also enable us to maintain an active presence in global markets and fulfill its commitments in international
markets without disruption.

1 Established SIR Agro Lanka (Pvt.) Ltd. (R'SALPLO), a Sri Lanka-based entity in which MEIR holds 40%
stake (being the direct maximum permissible stake which can be acquired by a foreign entity under Sri
Lankan laws). SALPL is engaged in the business of trading and distribution of sugar. Through SALPL's
presence in Sri Lanka, our Company gains deeper insights into the Sri Lankan agricultural market,
enabling us to expand our business operations in the region effectively.

1 Acquired 61% stake in Shivaji Cane Processors Limited (iSCPLO) pursuant to a resolution plan approved
duly by Hon'ble NCLAT in the calendar year 2024. SCPL has the capacity to produce jaggery powder,
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khandsari, and invert syrup. This acquisition aligns with our business model for trading these products by
enabling in-sourcing capabilities and providing greater control over the production process. This control
will ensure quality, cost-effectiveness, timely supplies, and help us achieve economies of scale. As of
now, SCPL is in process of re-starting its manufacturing facility and commercial activities.

1 Acquired 57.87 % stake in Shakumbari Sugar and Allied Industries Limited (ASSAILO) in the calendar
year 2023, a company engaged in business of production of sugar and allied products and has the capacity
to produce ethanol. In addition to support our sugar trade by providing in house sourcing capabilities,
control over the production processes, enhanced quality and cost efficiency and timely supply, this
acquisition also enable us to participate and take benefit of India's Ethanol Blending Policy, also known
as the Ethanol Blended Petrol (EBP) Program. Under EBP Program, the government aims to increase the
amount of ethanol blended into petrol.

Accordingly, as on the date of this Draft Red Herring Prospectus, our Company has one (1) Wholly Owned
Subsidiary (i.e. SATCL), two (2) Subsidiaries (i.e. SCPL and SSAIL) and one (1) Associate Company (i.e. SALPL).
For details relating to the above detailed acquisitions, see fiHistory and Other Certain Corporate Matterso on
page 247.

We believe that we place a strong emphasis on quality assurance and compliance with global standards. We are
committed to ensure traceability in our supply chain, which has become increasingly important in the global trade
of agricultural commaodities. By adhering to global standard practices in procurement, storage, and transportation,
we ensure that our products meet the required standards of quality, safety and reliability for both domestic and
international customers.

Our growth vision is centred around strengthening our domestic and global presence, have our full fledge in-house
manufacturing and supply capabilities for sugar, khandsari and sugar allied products and expanding our product
offerings. By leveraging our expertise and market knowledge, we aim to build long-term relationships with our
customers and suppliers while positioning ourselves as an integrated player in the domestic and global agricultural
commodity trading and sugar manufacturing industry.

We are led by Rahil Irfan Igbal Shaikh, who serves as the guiding force behind our growth. With over eighteen
(18) of experience in sugar industry, he was previously associated as Whole Time Managing Director with ED&F
Man Commodities India Private Limited, one of the largest sugar trading houses globally. Our Promoter remains
deeply involved in the day-to-day operations, bringing his business acumen and leadership to our Company, which
has been instrumental in sustaining our business operations and growth. Our Promoter's engagement in public
forums, including television appearances discussing the sugar industry and keynote addresses at sugar-related
conferences, serves as a testament to his industry expertise. We attribute our market position to the vision and
experience of our Promoter and also senior management team who have demonstrated their ability to anticipate
and capitalize on changing market trends. For further details, see iOur Promotersd and iOur Managemento on
page 272 and 256, respectively.

Our focus on customer satisfaction is central to our operations, and we are committed to fulfilling our promises to
customers. The strong relationships we maintain with our clients and suppliers are a key strength of our business.
We aim to deliver cost-effective solutions while adhering to established quality standards. By understanding client
needs, we strive to develop solutions that align with their requirements and expectations.

We have also entered into a service agreement with Marex Financial, United Kingdom (UK), (iMarexo0), whereby
we carry out continuous research and studies, to provide Marex with regular insights into Indiads agricultural
sector. The current research focus includes sugar, wheat, and allied products. This also enables us to derive certain
revenue for the study assignments conducted for Marex.
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KEY PHASES OF GROWTH AND EXPANSION
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Since our incorporation, we have maintained healthy financial performance, reflecting our management's
effectiveness, customer-centric approach, and strong customer relationships. For the six-month period ended
September 30, 2024, and the fiscal years 2024, 2023, and 2022, our total consolidated revenues were 55,908.93
lakhs, 92,153.55 lakhs, 1,58,520.96 lakhs, and 1,00,454.59 lakhs, respectively.

KEY PERFORMANCE INDICATORS OF OUR COMPANY

The table below summarizes the Key Performance Indicators (KPIs) for the period indicated:
(" in Lakhs, unless otherwise mentioned)

Key Financial For the six-month period Fiscal 2024 Fiscal 2023 Fiscal 2022
Performance ended September 30, 2024"
Financial KPI
Revenue from Operations () 54,163.65 91,065.48 1,57,897.67 99,820.10
EBIDTA ® 1,514.47 2,367.91 3,610.03 2,276.07
EBIDTA Margin (%) © 2.80% 2.60% 2.29% 2.28%
Operating EBITDA ¢ (230.82) 1,279.84 2,986.73 1,641.58
82;’{;“”9 EBITDA Margin (0.43%) 1.41% 1.89% 1.64%
Profit after tax (PAT) © 226.98 786.93 2,476.02 1,551.50
PAT Margin (%) @) 0.42% 0.86% 1.57% 1.55%
Total Borrowings ® 12,907.52 12,329.18 1,400.63 916.58
Net Worth © 10,441.61 8,298.43 4,876.55 2,401.76
Return on Equity (%) (9 2.42% 11.95% 68.04% 95.34%
Return on Capital Employed 3.93% 8.18% 56.85% 69.22%
(ROCE) (%)
Debt to Equity Ratio 12 1.33 1.60 0.30 0.38
Fixed Asset Turnover Ratio 3.01 5.93 553.49 326.97
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(13)

Current Ratio (times) @4 0.85 0.86 1.01 1.07

“Not Annualized
As certified by Independent Chartered Accountants by way of their certificate dated February 9, 2025.

Notes:

1. Revenue from operation means revenue from operations as per the Restated Financial Statements;

2. EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense;

3. Operating EBITDA is calculated as profit / (loss) before tax plus finance costs, depreciation and amortization expense and less

other income;

4. Operating EBITDA Margin (%) is calculated as operating EBITDA divided by Revenue from Operations;

5. EBITDA Margin (%) is calculated as EBITDA divided by Revenue from Operations;

6 Profit after Tax (PAT) for the year means the restated profit / (loss) for the year/ period after tax as per the Restated Financial
Statements before other Comprehensive Income;

7. PAT Margin (%) for the year as a % of total Income is calculated as restated profit / (loss) for the year/ period divided by Total
Income;

8. Total borrowings represent sum of current and non-current borrowings including lease liabilities;

9. Net Worth means the aggregate value of the paid up share capital and all reserves created out of the profits and securities premium

account and debit or credit balance of profit and loss account, after deducting the aggregate value of the accumulated losses,
deferred expenditure and miscellaneous expenditure not written off, but does not include reserves created out of revaluation of
assets, write back of depreciation and amalgamation, in accordance with Regulation 2(1)(hh) of the SEBI ICDR Regulations;

10. ROE is calculated as PAT divided by average net worth (Net worth includes Non controlling interest);

11. Return on Capital Employed (ROCE) is calculated as EBIT divided by capital employed where (i) EBIT means EBITDA minus
depreciation and amortization expense and (ii) Capital employed means Net worth Intangible asset + Total Current and non-
current borrowings +deferred tax liabilities;

12. Debt to Equity Ratio is calculated as total borrowings divided by total equity;
13. Fixed Assets Turnover Ratio is calculated as revenue from operations for the year/ period divided by property, plant and equipment;
14. Current Ratio is calculated by dividing Current Assets to Current Liabilities.

OUR PRODUCT PORTFOLIO

We are primarily engaged in the domestic and international trade of agricultural commaodities, with sugar being
our core product, contributing the largest share of our total revenue. Our product portfolio consists of:

Trading

Business =

Verticals

Manufacturing /
Processing
through
subsidiaries®

* Qur subsidiary SCPL, India, having a capacity of manufacturing jaggery powder, khandsari sugar and invert syrup is in the process of being
made operational and therefore as on date does not contribute to the revenue. Similarly, our other subsidiary, SSAIL, which has the capacity
to manufacture ethanol, is not yet producing ethanol.

Following is our revenue bifurcation on the basis of revenue generated from manufacturing/processing and
trading for the period ended September 30, 2024 and for the past three Fiscals:

( in lakhs, except for percentage)
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Trading @ 50,582.80 93.39% 90,303.11 99.16% 1,57,897. 100.00% 99,820.10  100.00%

67
Manufacturing/Proce  3,580.85 6.61% 762.37 0.84% - - - -
ssing @
Total revenue from 54,163.65 100.00% 91,065.48 100.00% 1,57,897. 100.00% 99,820.10 100.00%
operations 67

As certified by Independent Chartered Accountants vide certificate dated February 3, 2025.

Notes:

1.  Trading revenue generated from the activities undertaken by MEIR and our Wholly Owned Subsidiary, SATCL.

2. Manufacturing revenue generated from the activities undertaken by one of our Subsidiaries, Shakumbari Sugar and Allied Industries
Limited for sugar and allied products

The following table sets forth the information on our product mix in terms of revenue contributions for the periods
indicated therein:

( in lakhs, except for percentage)

Sugar and allied 38,561.75 71.19% 78,433.26 86.13% 1,53,719.42 97.35% 93,319.92  93.49%

product®

Khandsari 11,194.33 20.67% 11,195.28 12.29% 229.78  0.15% - 0.00%
Rice 3,176.32  5.86% 178.21  0.20% 451.97  0.29% - 0.00%
Pulses @ 528.15 0.98% 236.44  0.26% 1,097.53  0.70% 2,040.67  2.04%
Spices ©® - 0.00% 61.37 0.07% 17898 0.11% 827.20 0.83%
Other ¥ - 0.00% - 0.00% - 0.00% 1,671.23 1.67%
Service Income ©® 703.10 1.30% 960.92  1.06% 2,219.99  1.41% 1,961.08 1.96%
Total revenue 54,163.65 100.00 91,065.48 100.00 1,57,897.67  100.00 99,820.10  100.00
from operations % % % %

Notes:

1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes chickpeas, pigeon peas, soyabeans, red lentils etc.

3. Spices includes coriander, chilli and capsicum powder, turmeric powder, etc.

4. Others include flour, mustard, semolina, tamarind seedless, salt, tea powder, oil and groundnut oil.

5. Service Income comprises of commission on sugar and allied products, research & technical fees, RODTEP incentives and duty
drawback.

As certified by peer review certificate by way of their certificate dated February 3, 2025

The table sets forth the information of our products, their description and applications and a broad categorization
of the industry they are utilized in:
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Brief Description Classification/ Specification
White Sugar: These grades refer to the S30, S31
crystal size and color. "S" represents Colour:- 100-150 ICUMSA
small crystals, while "M" stands for Moisture:- 0.08% Max
medium. The numbers 30 and 31 signify Ash:- 0.08% Max
the sugar's whiteness, with 31 being Pol:- 99.85 Max degree
super white and 30 being slightly less M30, M31
refined. Color:- 100-150 ICUMSA
Moisture:- 0.08% Max
Ash:- 0.08% Max
Pol:- 99.8 Max degree

Raw Sugar: Slightly brown in color and has a larger crystal size, containing a higher
level of molasses than refined sugar. Raw sugar is typically graded by its ICUMSA
rating, which measures the sugar's color and purity. Lower ICUMSA values denote
higher purity and lighter color.

Indian Raw Sugar typically comes in a range of ICUMSA values between 600 and
1200, which measures the color and level of impurities present. The lower ICUMSA
grades, closer to 600, have fewer impurities and are more refined, while higher grades
indicate the presence of more molasses and natural impurities. The sugar has a
moisture content ranging from 0.5% to 1.5%, ensuring preservation during
transportation and storage. Polarity, an indicator of sucrose content, ranges from
98.0% to 99.5%, highlighting its high-quality composition ideal for refining into white
sugar. The ash content, which reflects mineral residue, is typically low, between 0.1%
and 0.25%, ensuring better yield in the refining process. Indian raw sugar's physical
appearance is characterized by large, brownish crystals due to the molasses content.

ICUMSA 45 (Refined white sugar): Known as refined white sugar, this is the highest
grade of sugar, with a very low ICUMSA value, meaning it's extremely pure.

Application in everyday
consumption, including tea, sweets,
and food processing.

Industrial Application and for
consumption.

Brown Sugar has been processed in
refineries and refined sugar is being
made

Industrial applications for
manufacturing confectioneries and
beverages.

Mishri comes in a square shape and in  ICUMSA :- Max 200 It is commonly used in Ayurvedic
large grade. Ités a crystal-clear sugar. ASH :- 0.05 Min medicine where it is used to soothe the
It is a traditional Indian sweetener POL:- 99.6% Min throat, boost energy, and aid digestion,
made from crystallized sugarcane Moisture :- 0.05 % Min and traditional Indian cuisine for its
juice. It is considered a healthier potential health benefits and distinct

202



alternative to refined white sugar due
to its minimal processing and
potential retention of trace minerals.
Mishri has a slightly larger crystal size
than granulated sugar and a subtle
molasses-like flavour. benefits and

distinct flavour.

flavor.

We trade Mishri in both the market
international as well as domestic
market

B/S301/T1/M30

¢ 2 Eoy

It is a traditional, unrefined form of sugar
made from sugarcane juice. It retains
more molasses compared to white sugar,
making it less processed and with more
nutrients

White Rice 5% Broken refers to a grade
of milled rice where no more than 5% of
the grains are broken during processing.
This type of rice is highly polished, with
the husk, bran, and germ removed,
resulting in smooth, white grains. The
5% broken classification indicates high
quality and uniformity, making it ideal
for consumption in  households,

Second Grade / Brown Its Pure organic product use for
Colour:- 400-800 IU Max daily consummation.
Pal:- 98-2-1-Min

Ash:- 0.06% Max
Moisture:- 0.06% Max
B/S301/11/M30 (MH)
Colour:- 150-180 U Max
Pol:- 99.25% Min
Ash:- 0-04% Max
Moisture:- 0.04%. Max.
A/AA

colour 250 IU Max
Pol:- 99.25% Min
Ash:- 0.04% Max
Moisture:- 0.04% Max

Broken 2/3" basis:- 5% Max Rice is been Exported to East and
Moisture:- 14% Max West Africa as per the demand
Chalky :- 4% Max

Foreign Material:- Nil

Length :- 5.9mm Min

Damaged/Discoloured/Yellow:- 2% Max
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restaurants, and food industries. It is
commonly used in a variety of dishes due
to its soft texture and neutral flavor when
cooked.

Parboiled Rice 5% Broken is a type of Broken:- 4.66%

rice that undergoes a partial steaming and Black Specks:- 0.0309-0.14
drying process before milling, which Damaged:- 0.25

helps retain more nutrients compared to  Average Grain Length:- 6.49
regular white rice. The grains are firm, Moisture:- 12.29%

slightly yellowish in colour due to the Dead Weevils:- NIL
parboiling process, and have improved Live Insects:- Not Present
cooking properties, such as being less

sticky and more separate when cooked.

The "5% broken" classification indicates

that no more than 5% of the grains are

broken during processing, signifying

high quality and consistency. Parboiled

rice is widely used in households,

catering, and industrial applications for

its nutritional value and versatility.

Coriander seeds are the dried seeds of Purity:- 98% Min In Indian cuisine, coriander seeds
the coriander plant, known scientifically =~ Moisture:- 10% Max are a key ingredient in many spice
as Coriandrum sativum. Splits :- 5% Max blends like garam masala and are
They are small, round, and typically Foreign Material:- 2% Max used whole or ground in various
brownish-yellow in colour. Coriander curries, dals, and vegetable dishes.
seeds have a warm, citrusy, and slightly They are also commonly used in
sweet flavor with subtle hints of lemon pickling and marinades

and spice.

They are a staple in many cuisines around
the world, adding depth and complexity
to a wide variety of dishes.

Pigeon Peas

Pigeon peas, also known as red gram or  Purity:- 97% Min Ideal for making dals, stews,
Tur, are a type of legume rich in protein ~ Moisture:- 15% Max curries, and side dishes. Can also be
and fibre. Dead Weevils:- Nil sprouted or used in salads.
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They are a staple in many cuisines, Live Insects:- Not Present

particularly in South Asia and Africa. Pigeon Peas being been imported
These small, round seeds are commonly from east Africa, Tanzania and are
used to make dals, stews, and curries. been sold in local market as they are
(Arusha is a top quality of Pigeon peas) have huge demand in India.

Desi chick peas are a smaller, darker Purity:- 97% Min Desi chick peas are being imported

variety of chickpeas with a rough coat. A Moisture:- 14% Max from Tanzania as well as from

complete plant-based protein source. Dead Weevils:- Nil Australia and are being sold in local
Live Insects:- Not Present market.

Foreign Material :- 3%
They are a staple in many Indian
dishes, particularly in the form of
chana masala, Besan.

"Red Malawi" likely refers to a specific Purity:- 98.92% Min Red Malawi is a quality type of
variety or cultivar of pigeon peas grown Moisture:- 11.26% Max pigeon peas which is grown in the
in Malawi, a country in southeastern Dead Weevils:- Nil part of Tanzania know as Malawi it
Africa. The seeds might have a distinct Live Insects:- Not Present has less demand compare to pigeon
reddish hue. Foreign Material:- 1.08% peas.

They could possess a specific taste

profile.
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Soybeans are a type of legume native to  Purity:- 98.32% Min

East Asia, widely cultivated for their Moisture:- 6% Max

edible beans, which have numerous Oil Content :- 18.25% Max
uses. They are a rich source of protein, Foreign Material:- 1.68% Max
fiber, and various vitamins and minerals.  Proteins :- 38.56%

Whole red lentils are a type of legume  Purity:- 97% Min

that are typically smaller, round, and red  Moisture:- 14% Max

in color. Unlike split red lentils, whole  Total Defective :- 6% Max
red lentils retain their outer skin and are  Foreign Material:- 3% Max
less common in everyday cooking, as

they take a bit longer to cook compared

to split varieties. They have a mild,

slightly nutty flavor and can be used in a

variety of dishes such as soups, stews,

salads, and curries.

Soybeans are used to make a
variety of products, including soy
milk, tofu. They are also an
important ingredient in animal
feed.

We trade Soybeans in both the
market international as well as
domestic market

Red lentils are being imported from
Australia, Majorly in Kolkata India.

Set forth is our average price of products sold for the period ended September 30, 2024 and for the last three

Fiscals:
Sugar and allied Products 38,251
Khandsari 43,584
Rice 44,006
Pulses @ 49,188
Spices @ -
Notes:

1.  Sugar and allied products includes weighted average of sugar, mishri, etc.
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33,001
86,931
68,542

(in™ per ton)
37,153 34,287
42,551 -
34,111 -
54,984 88,813
84,561 1,55,660



2. Pulses includes weighted average of desi chickpeas, pigeon peas, soyabeans, red lentils, etc.
3. Spices includes weighted average of coriander, chilli and capsicum powder, turmeric powder, etc.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

SEGMENT AND PRODUCT MIX
Set forth are the details of our revenue from India and from outside India contributed by each of our products;
SEGMENT WISE PRODUCT WISE FOR THE PERIOD ENDED SEPTEMBER 30, 2024

( in lakhs except for percentage)

Sugar® 31,533.26 84.40% 7,028.49 42.83% 38,561.75 71.19%
Khandsari 4,734.14 12.67% 6,460.19 38.45% 11,194.33 20.67%
Rice - 0.00% 3,176.32 18.90% 3,176.32 5.86%
Pulses® 528.15 1.41% - 0.00% 528.15 0.98%
Service Income ©) 565.28 1.51% 137.82 0.82% 703.10 1.30%
Total  Revenue 37,360.83 100.00% 16,802.82 100.00% 54,163.65 100.00%

from Operations
“Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary based in
the UAE (effective from August, 2024), as well as revenue from exports done by MEIR.

Notes:

1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes desi chickpeas, pigeon peas, soyabeans and red lentils.

3. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty
drawback.

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

SEGMENT WISE PRODUCT WISE FOR FISCAL 2024

(" in lakhs except for percentage)

Sugar® 76,849.97 98.46% 1,583.29 12.17% 78,433.26 86.13%
Khandsari 78.78 0.10% 11,116.50 85.42% 11,195.28 12.29%
Rice - 0.00% 178.21 1.37% 178.21 0.20%
Pulses® 236.44 0.30% - 0.00% 236.44 0.26%
Spices® 61.37 0.08% - 0.00% 61.37 0.07%
Service Income 824.43 1.06% 136.49 1.05% 960.92 1.06%
Total Revenue 78,050.99 100.00% 13,014.49 100.00% 91,065.48 100.00%

from Operations

Notes:

1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes desi chickpeas, pigeon peas, soyabeans and red lentils.

3. Spices includes coriander.

4. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty
drawback.

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025
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SEGMENT WISE PRODUCT WISE FOR FISCAL2023

(" in lakhs except for percentage)

Product Fiscal 2023
Domestic % of Export sales % of Outside  Total Revenue % of
Sales Domestic India from Operations Revenue
revenue from revenue from from
operations operations Operations

Sugar® 1,17,094.55 97.50% 36,624.87 96.88% 1,53,719.42 97.35%
Khandsari - 0.00% 229.78 0.61% 229.78 0.15%
Rice - 0.00% 451.97 1.20% 451.97 0.29%
Pulses® 1,097.53 0.91% - 0.00% 1,097.53 0.70%
Spices® 178.98 0.15% - 0.00% 178.98 0.11%
Service Income ) 1,720.83 1.43% 499.16 1.32% 2,219.99 1.41%
Total Revenue 1,20,091.89 100.00% 37,805.77 100.00% 1,57,897.67 100.00%

from Operations

Notes:

1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes desi chickpeas, pigeon peas, soyabeans and red lentils.

3. Spices includes coriander.

4. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty
drawback.

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

SEGMENT WISE PRODUCT WISE FOR FISCAL2022

( in lakhs except for percentage)

Product Fiscal 2022
Domestic % of Export sales % of Outside Total % of Revenue
Sales Domestic India revenue Revenue from from
revenue from from Operations Operations
operations operations

Sugar® 74,719.25 92.73% 18,600.67 96.66% 93,319.92 93.49%
Pulses @ 2,040.67 2.53% - - 2,040.67 2.04%
Spices © 827.2 1.03% - - 827.2 0.83%
Others Product 1,671.23 2.07% - - 1,671.23 1.67%
Service Income ® 1,318.59 1.64% 642.49 3.34% 1,961.08 1.96%
Total Revenue 80,576.94 100.00% 19,243.16 100.00% 99,820.10 100.00%
from Operations

Notes:

1.  Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes chana, chawali, matki, watana and various dal.

3. Spices includes chilli and capsicum powder, turmeric powder, etc.

4. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty
drawback.

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

IMPORTS

We import sugar, pulses and spices from international markets to maintain supply chain, to ensure quality and
variety as per customers requirement and preference and leverage favourable pricing of domestic and international
market. As of the six-month period ended September 30, 2024, we have imported from seven (7) countries
including South Africa, Russia, Tanzania, UAE, Canada, Netherland and Singapore. Our import operations begin
with the purchase of commodities from trader / distributors under on Free on Board (fiFOBO) or Cost, Insurance
and Freight (ACIF0) terms. Before shipping, the goods undergo initial quality checks at the exporting location to
ensure they meet required standards. After loading onto vessels®either in bulk or in containersA®they are
transported to India. Once the goods are procured, it undergoes stringent quality checks to ensure that it meets both
domestic and international standards. Upon arrival at Indian ports, the goods undergo another round of quality
testing. A Custom House Agent (\RCHAO) is appointed to manage all import documentation and ensure compliance
with customs regulations. Once cleared by customs, the goods are sold to distributors, traders, wholesalers or
exported to another countries based on purchase orders. Delivery is arranged either at the port or directly to the
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buyerbs specified location, ensuring a seamless and efficient process.

The table set out below details the product, the countries from which the products were imported and revenue
generated through such imports during the six-month ended September 30, 2024, and last two Fiscals. In Fiscal
2022, MEIR has not made any imports.

COUNTRY WISE PRODUCT WISE FISCAL 2023

(" in lakhs except for percentage)

Product Country Product %
South Africa Russia Tanzania Total
Soyabeans 128.09 - - 128.09 8.99%
Coriander Seeds - 210.62 - 210.62 14.78%
Pigeon Peas - - 1,085.99 1,085.99 76.23%
Total 128.09 210.62 1,085.99 1,424.69 100.00%

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025
COUNTRY WISE PRODUCT WISE FISCAL 2024

( in lakhs except for percentage)

Product Country Product %
Canada Russia UAE Singapore Total

Spices

- Coriander Seeds - 8.94 - - 8.94 1.33%
Pulses

- Soyabeans - - 127.12 123.01 250.13 37.13%
- Pigeon Peas - - 197.40 - 197.40 29.30%
- Chickpeas - - 70.47 - 70.47 10.46%
- Whole Red 146.67 - - - 146.67 21.77%
Lentils

Total 146.67 8.94 394.99 123.01 673.61 100.00%

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025
COUNTRY WISE PRODUCT WISE FOR PERIOD ENDED SEPTEMBER 30, 2024

( in lakhs except for percentage)

Product Country Product
UAE India* Netherlands Singapore Total %
Khandsari 1,629.00 1,346.70 - - 2,975.70 24.91%
Mishri - - 637.85 - 637.85 5.34%
Rice - 2,711.85 - - 2,711.85 22.70%
Sugar* - 3,717.05 1,592.14 309.50 5,618.70 47.04%
Total 1,629.00 7,775.60 2,229.99 309.50 11,944.10  100.00%

*Sugar and allied products include mishri.
#SIR Agro Trading Co. L.L.C. has imported from India.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

OUR STRENGTHS

We believe that the following are our competitive strengths.

One of the established trading players with presence in UAE and Sri Lanka

We believe that we are one of the established agricultural based commodity trading company having presence in;
(i) India; (ii) in UAE through our Wholly Owned Subsidiary; and (iii) in Sri Lanka through our Associate
Company, which allows us to strategize and switch over exports/imports from one commodity to another in

accordance with regulatory landscape, change in demand or inconsistency in pricing for any commodity during
any season.
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In Fiscal2024, MEIR Commodities India Limited emerged as the fourth largest exporter of Khandsari both by
value and volume accounting for as share of 4.2% by value and 11.7% by volume exported from India (Source:
D&B Report).

Our Wholly Owned Subsidiary i.e. SATCL and our Associate Company, SALPL plays pivotal roles in driving our
global operations. SALPL focuses on establishing a reliable supply chain for sugar. Meanwhile, SATCL offers us
strategic benefits by utilizing the UAEGs favorable trade policies, strategic location, and global connectivity. It
enables us to navigate Indiads ongoing sugar export restrictions, as SATCL operates as a separate legal entity
unaffected by these limitations. This independence allows us to procure sugar from alternative markets, such as
Brazil, ensuring we fulfill our international commitments without disruption. Our presence in UAE through
SATCL allows us to capitalize the UAEGs trade-friendly ecosystem and maintain our global presence in sugar
trading. This reduces the risks associated with missing out on the global sugar trade opportunity stemming from
current sugar export restrictions in India, ensures continuity in the supply chain, and enhances our capacity to
respond to restrictive policies while optimizing our market share.

The following table sets forth a breakdown of our revenues from operations in India and our revenue from
operations outside India, in absolute terms and as a percentage of total consolidated revenue from operations, for
the periods indicated:

( in lakhs except for percentages)
Particulars For the six- % tothe  Fiscal 2024 % tothe  Fiscal 2023 % to the Fiscal 2022 % to the

month total total total total
period revenue revenue revenue revenue
ended from from from from
September operatio operatio operation operatio
30, 2024 ns ns ns
Revenue  from 37,360.83 68.98% 78,050.99 85.71%  1,20,091.89 76.06% 80,576.94 80.72%
India
Revenue  from 16,802.82 # 31.02% 13,014.49 14.29% 37,805.77 23.94% 19,243.16 19.28%
operations
outside India*
Total Revenue 54,163.65 100.00% 91,065.48  100.00%  1,57,897.67 100.00% 99,820.10  100.00%
from
Operations

“Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary based in
the UAE (Effective from August 2024), as well as revenue from exports done by our Company.
*As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

We also import sugar, pulses and spices from international markets to maintain supply chain, to ensure quality and
variety as per customers requirement and preference and leverage favourable pricing of domestic and international
market. As of September 30, 2024, we have imported certain agricultural commodities from seven (7) countries
including South Africa, Russia, Tanzania, UAE, Canada, Netherland and Singapore.

For country wise product wise import, kindly refer iOur Business T Importso on page 208.
Diverse Product portfolio

We cater to both domestic and international market by offering a wide range of products, including sugar and
allied products, khandsari, rice, pulses, spices and other agricultural commodities. This diversified product range
allows us to cater to a broad spectrum of customersd needs, both domestically and internationally, ensuring
business continuity and resilience. By addressing demand across multiple categories, our Company endeavors to
mitigate the risks associated with reliance on a single product or market segment. This approach establishes us as
a one-stop solution for agricultural commodities we specialize in, with the potential for future product expansion,
helping us attract and retain a diverse clientele.

Further, we strategically adjust between domestic sales, exports, and imports across different commodities based
on fluctuations in demand or pricing inconsistencies during any season. Our management team actively monitors
market trends, demand patterns, and regulatory developments in the agricultural sector. This enables us to pivot to
high-demand agricultural products as needed. By adopting this approach, we ensure that our operations remain
consistent and avoid any lean periods throughout the year.
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Amid the present restrictions on sugar exports, we have strategically shifted our focus to alternative forms of sugar
i.e. khandsari and mishri by diversifying our product portfolio that not only positioned us as the exporter in the
niche market segment but also established as trusted partner for clients worldwide.

Set forth are the details of our revenue from India and from outside India contributed by each of our products for
current stub period and last Fiscal as below;

SEGMENT WISE PRODUCT WISE FOR THE PERIOD ENDED SEPTEMBER 30, 2024

(" in lakhs except for percentage)

Product For the six-month period ended September 30, 2024
Domestic % of Revenue % of Outside Total % of
Sales Domestic from Outside India revenue Revenue from Revenue
revenue from India from Operations from
operations including operations Operations
export sales #

Sugar® 31,533.26 84.40% 7,028.49 42.83% 38,561.75 71.19%
Khandsari 4,734.14 12.67% 6,460.19 38.45% 11,194.33 20.67%
Rice - 0.00% 3,176.32 18.90% 3,176.32 5.86%
Pulses® 528.15 1.41% - 0.00% 528.15 0.98%
Service Income @ 565.28 1.51% 137.82 0.82% 703.10 1.30%
Total Revenue 37,360.83 100.00% 16,802.82 100.00% 54,163.65 100.00%

from Operations
“Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary based in
the UAE (effective from August, 2024), as well as revenue from exports done by MEIR.
Notes:
1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.
2. Pulses includes peas, pigeon peas, soyabeans and red lentils.
3. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty

drawback.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

SEGMENT WISE PRODUCT WISE FOR FISCAL 2024

( in lakhs except for percentage)

Product Fiscal 2024
Domestic % of Exportsales % of Outside Total % of Revenue
Sales Domestic India revenue Revenue from from
revenue from from Operations Operations
operations operations

Sugar® 76,849.97 98.46% 1,583.29 12.17% 78,433.26 86.13%
Khandsari 78.78 0.10% 11,116.50 85.42% 11,195.28 12.29%
Rice - 0.00% 178.21 1.37% 178.21 0.20%
Pulses® 236.44 0.30% - 0.00% 236.44 0.26%
Spices® 61.37 0.08% - 0.00% 61.37 0.07%
Service Income ¥ 824.43 1.06% 136.49 1.05% 960.92 1.06%
Total Revenue 78,050.99 100.00% 13,014.49 100.00% 91,065.48 100.00%
from Operations

Notes:

1. Sugar and allied products includes sugar, molasses, mishri, press mud, etc.

2. Pulses includes, pigeon peas, soyabeans and red lentils.

3. Spices includes coriander.

4. Service Income comprises of commission on sugar and allied products, research and technical fees, RODTEP incentives and duty

drawback.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

We believe that our product portfolio allows our customers to source agricultural related commaodities under one
roof, which helps us to expand our business to existing customers as well as to potential new customers. Further,
we believe that we have necessary resources, experience, and network that can be customized and leveraged to
produce an even wider range of products at a later stage. For details, see AOur Business - Our Product Portfoliod

on page 200.
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Supply Chain Efficiency

We believe we have developed an efficient supply chain infrastructure, which serves as a cornerstone of our
business operations. Our cordial relationships with sugar mills, agricultural producers, and logistic partners enable
us to source, store, and distribute commodities seamlessly across domestic and international markets. By
maintaining direct engagement with producers, we ensure consistent access to high-quality products while
reducing dependence on intermediaries. This approach enhances our operational control, minimizes supply
disruptions, and supports the timely delivery of goods to customers.

During the six-month period ended September 30, 2024, Fiscal 2024, Fiscal 2023 and Fiscal 2022, we secured
supplies of our products from 63 suppliers, 72 suppliers, 49 suppliers and 93 suppliers respectively, out of which
over 20 suppliers have been associated with us for a period of two (2) years or more.

The table below sets forth details of our supplier concentration (based on value of purchases) during the six-month
period ended September 30, 2024 and in the last three (3) Fiscals:

( in lakhs except for percentage)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30, 2024
Purchases % of Purchase % of Purchases % of Purchases % of
Total S Total Total Total
Purch Purchase Purchase Purchase
ase
Top 1 5,227.10 15.07  31,987.96 35.37 52,804.02 36.60 25,120.78 27.10
Supplier
Top 5 18,973.31 54.69 68,422.45 75.65 1,00,960.46 69.99 49,975.76 53.91
Suppliers
Top 10 25,487.60 73.47  74,640.56 82.52 1,14,937.03 79.68 61,729.39 66.59
Suppliers

“Name of our top five and top ten supplier and their individual concentration has not been separately disclosed to preserve confidentiality and
due to non-receipt of their consent.

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

The table below sets forth details of our domestic and foreign suppliers and the number of agricultural commodities
purchased during the six-month period ended September 30, 2024 and in the last three (3) Fiscals:

(" in lakhs except for percentage)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30, 2024
Purchases % of Purchases % of Purchases % of Purchases % of
Total Total Total Total
Purchase Purchase Purchase Purchase
Domestic 22,747.16 65.57% 89,807.43 99.29% 1,42,831.77 99.12% 92,705.26 100.00%
Supplier
Foreign 11,944.10 34.43% 638.89 0.71% 1,424.69 0.88% - 0.00%
Supplier
Total 34,691.25 100% 90,446.32 100% 1,44,256.46 100% 92,705.26 100%

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

A key aspect of our supply chain strength also lies in our ability to manage the complexities of logistics effectively.
We leverage our network of warehouses partners, transportation partners, and port facilities to ensure that
commodities are moved efficiently from production hubs to end-users. Our expertise in handling bulk shipments,
coupled with our ability to comply with regulatory requirements, allows us to serve our customers in over thirteen
(13) states in India and over fifteen (15) countries globally while maintaining cost and time efficiency.

Our alignment with suppliers ensures that our products are accessible to a wide customer base. Our approach to
understanding market needs allows us to manage our supply chain strategies, optimizing inventory levels and
minimizing waste. By aligning procurement with customer demand, we strive to maintain a balance between
supply and market requirements, further strengthening our operational efficiency.
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To strengthen our supply chain, we recently acquired a 57.87% stake in SSAIL, in 2023. SSAIL is engaged in the
production of sugar and allied products and ethanol, with an installed crushing capacity of 5,500 TCD per day and
an ethanol manufacturing capacity of 60 KLPD. As of November 30, 2024, the facility operates at a capacity
utilization of 44.91% for sugar and 0% for ethanol. Moving forward, we aim to achieve maximum capacity
utilization for sugar and also start ethanol production. For detailed information on installed and utilized capacities,
refer to AOur Business T Capacity Utilizationd on page 231.

This acquisition enables us to integrate operations across the value chain, providing greater control over the entire
process from production to distribution. It reduces reliance on third-party suppliers, ensuring a consistent supply
of sugar and allied products while mitigating procurement risks. Additionally, SSAIL6s ethanol production
capacity of 60 KLPD positions us to participate in Indiads Ethanol Blending Policy (EBP), which aims to increase
ethanol blending in petrol. The governmentds "Roadmap for Ethanol Blending in India 2020-25" outlines annual
targets to achieve a 20% ethanol blending (E20) by 2025/26 in alignment with the National Policy on Biofuels
(2018). Leveraging SSAILGs capacity, we plan to contribute to this initiative, supporting the nationds renewable
energy goals. For further details, see AiOur Business T Our Strategieso on page 217.

Furthermore, we have also acquired 61.00% stake in SCPL pursuant to a resolution plan approved duly by Hon'ble
NCLT. SCPL has the capacity to produce jaggery powder, khandsari sugar, and invert syrup. It has installed
capacity of 150 MTPD, 100 MTPD and 20 MTPD for jaggery powder, khandsari sugar and invert syrup
respectively. For detail, see iOur Business T Capacity Utilization on page 231. SCPL is non-operation and is in
process of resuming its operations.

With acquisition of SSAIL, we would also derive benefit of high entry barrier of sugar manufacturing industry.
Even while sourcing sugarcane, sugar mills cannot freely buy sugarcane from any farmer. Each sugar mill is
allotted to a defined area, called the command area. It must buy sugarcane from farmers within its command area.
The command area is usually an area under 15-25 km radius from sugar mill. This command area is allocated by
the government. In case anyone wants to set up a new sugar mill and if an existing mill is already operating, it will
not be given the license to operate sugar mill as command area has already been allocated to existing sugar mill.
In such case for opening new sugar mill, the owner will need to identify and develop command area which involves
many farmers, time and effort Source: (D&B Report). Thus, we believe that the high entry barrier characteristics
of the sugar manufacturing industry would provide us with competitive advantages.

We believe that these acquisitions would support our sugar, khandsari and sugar allied products trading segment
as it would enable us to have in-sourcing capabilities and allow us to have control over the production process,
ensuring quality and cost-effectiveness, timely supplies and therefore would enable us to achieve economies of
scale. As on the date, SCPL is non-operational and is in process of re-starting its manufacturing facility and
commercial activity. For details, see iOur Business T Our Strategieso on page 217.

We believe that with the optimal operation of SSAIL and SCPL, we will be in a position to transforms ourselves
from a trading company focused on trading of sugar, khandsari and sugar allied products into an integrated player,
unlocking new opportunities for growth, profitability, and sustainability. This strategic move will not only
strengthen our market position but also enhance our ability to respond and cater to global demands.

Quality Service

We believe that one of our strengths lies in our commitment to deliver quality services in the agricultural
commaodities sector. We strive to ensure at consistent supply of high-quality agricultural products i.e. sugar and
allied products, khandsari, rice, pulses, spices and other agricultural commodities, by maintaining cordial
relationships with sugar mills and agricultural producers. This direct engagement allows us to exercise quality
control measures from sourcing to final delivery. We have developed an efficient system that encompasses
sourcing, logistics, warehousing, and delivery, enabling us to provide uninterrupted service to our customers even
during periods of market volatility. Our capability in handling complex logistical requirements ensures the safe
and timely transportation of products and preserving their quality throughout the supply chain. Additionally, our
focus on traceability allows customers to track the origin and journey of commaodities, fostering transparency and
trust in our operations.

Our commitment to quality is further reinforced by our focus on customer-centric practices. We take an approach
to meet the specific needs of our clients, providing cost-effective solutions while adhering to high-quality
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standards. By leveraging our industry knowledge and operational efficiency, we not only deliver our promises but
also strive to builds long-term relationships with our customers. Our dedication to maintain ethical trading
practices, position our Company as a reliable partner in the agricultural commodities sector, both in India and
internationally.

Strong relationships with Customers and Suppliers

We focus on understanding our clientds requirements and delivering solutions that align with their needs. Serving
distributors, we ensure that the commodities are procured and delivered efficiently to meet their requirement and
preference. This systematic approach helps in fostering repeat business, which supports our role in various
domestic and global markets.

During the six-month period ended September 30, 2024 and Fiscal 2024, Fiscal 2023 and Fiscal 2022, we catered
to over 336 customers, 317 customers, 142 customers and 170 customers respectively, out of which more than 100
customers have been associated with us for a period of two (2) years or more.

Our top five (5) customers accounted for 15,490.01 lakhs, 35,190.07 lakhs, 79,408.20 lakhsand 44,808.11
lakhs amounting to 28.60%, 38.64%, 50.29% and 44.89% of our revenue from operations during the six-month
ended September 30, 2024 and in Fiscals 2024, 2023 and 2022, respectively.

Set forth below are the details of contribution towards our revenue from our top 5 customers during the six-month
period ended September 30, 2024 and in last three Fiscals and other details;

For six-month period ended September 30, 2024

( in lakhs except for percentage)

Particulars For the six-month period ended September 30, 2024
Other Details Revenue % to revenue from
operations
Customer 1 5,189.07 9.58%
Country India
Customer type Wholesaler/ Distributor
Product Category Sugar
Length of Relationship From 2021
Customer 2 4,569.67 8.44%
Country India
Customer type Wholesaler/ Distributor
Product Category Khandsari
Length of Relationship From 2019
Customer 3 2,124.80 3.92%
Country India
Customer type Wholesaler/ Distributor
Product Category Sugar
Length of Relationship From 2020
Customer 4 1,976.83 3.65%
Country India
Customer type Wholesaler/ Distributor
Product Category Sugar
Length of Relationship From 2023
Customer 5 1,629.64 3.01%
Country UAE
Customer type Wholesaler/ Distributor
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Product Category
Length of Relationship

Sugar
From 2023

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

For Fiscal 2024

Customer 1

Country

Customer type
Product Category
Length of Relationship
Customer 2

Country

Customer type
Product Category
Length of Relationship
Customer 3

Country

Customer type
Product Category
Length of Relationship
Customer 4

Country

Customer type
Product Category
Length of Relationship
Customer 5

Country

Customer type
Product Category
Length of Relationship

India

Wholesaler/ Distributor
Sugar

From 2021

UAE

Wholesaler/ Distributor
Khandsari

From 2022

India

Wholesaler/ Distributor
Sugar

From 2023

India

Wholesaler/ Distributor
Sugar

From 2020

UAE

Wholesaler/ Distributor
Sugar

From 2019

13,270.07

6,796.99

5,813.61

4,660.51

4,648.88

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

For Fiscal 2023

Customer 1
Country

Customer type

India
Wholesaler/ Distributor

26,004.88
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(" in lakhs except for percentage)

14.57%

7.46%

6.38%

5.12%

5.10%

16.47%



Product Category
Length of Relationship
Customer 2

Country

Customer type
Product Category
Length of Relationship
Customer 3

Country

Customer type
Product Category
Length of Relationship
Customer 4

Country

Customer type
Product Category
Length of Relationship
Customer 5

Country

Customer type
Product Category
Length of Relationship

Sugar
From 2022
15,475.76
India
Wholesaler/ Distributor
Sugar
From 2021
15,093.04
UAE
Wholesaler/ Distributor
Sugar
From 2023
12,677.95
India
Wholesaler/ Distributor
Sugar
From 2018
10,156.57
India
Wholesaler/ Distributor
Sugar
From 2018

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

For Fiscal 2022

Customer 1

Country

Customer type
Product Category
Length of Relationship
Customer 2

Country

Customer type
Product Category
Length of Relationship
Customer 3

Country

Customer type
Product Category

12,529.01

India
Wholesaler/ Distributor
Sugar
From 2022
9,510.45
India
Wholesaler/ Distributor
Sugar
From 2020
8,060.19
India
Wholesaler/ Distributor
Sugar
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9.80

9.56%

8.03%

6.43%

12.55%

9.53%

8.07%



Length of Relationship From 2021

Customer 4 7,624.42 7.64%
Country India

Customer type Wholesaler/ Distributor

Product Category Sugar

Length of Relationship From 2021

Customer 5 7,084.04 7.10%
Country India

Customer type Wholesaler/ Distributor

Product Category Sugar

Length of Relationship From 2018

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.
“Details of our above detailed customers has not been separately disclosed due to non-receipt of their approval and also to preserve
confidentiality.

The table set forth below are contribution of our top 10 customers towards our revenue from operations:

(" in lakhs except for percentages)

For the six-month period ended September 54,163.65 21,716.60 40.09%
30, 2024

Fiscal 2024 91,065.48 46,948.03 51.55%
Fiscal 2023 1,57,897.67 1,01411.74 64.23%
Fiscal 2022 99,820.10 60,109.12 60.22%

*Name of our top five and top ten customers and contribution of each individual customer to the revenue from operations of our Company has
not been separately disclosed due to non-receipt of their approval and also to preserve confidentiality.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

OUR STRATEGIES

Vertical Integration
and Diversification:

Transitioning from a trading company to a Strengthening and expanding our current
trading and manufacturing entity, with a range of products to meet evolving market

Expansion of
Product Portfolio

focused approach on the production and trade
of sugar and related products.

demands.

BUSINESS

STRATEGY ANALYSIS

Efficiency
Enhancement and Cost
Optimization

Py Sales Volume

Growth

Implementing  eco-friendly  practices to Prioritizing strategies aimed at increasing sales
improve operational efficiencies while volume to drive overall business growth.
minimizing costs.
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The following are the key strategies of our Company for our business:

1.

Vertical Integration and Diversification: Transitioning from a trading company to a trading and
manufacturing entity, with a focused approach on the production and trade of sugar and allied products,
khandsari, rice, pulses, spices and other agricultural products.

Our commitment to vertical integration is illustrated by the acquisition of a 57.87% stake in SSAIL
engaged in business of production of sugar, its allied products and ethanol and having its manufacturing
unit in Uttar Pradesh, North Indiads sugar cane-rich belt. The plant is established on a piece of land
admeasuring 58,72,681.88 Sq. ft. at Village Todarpur, District Saharanpur, Uttar Pradesh. SSAIL has
installed crushing capacity of 5,500 TCD per day and as of November 30, 2024, it is operating with
capacity utilization of 44.91% and going forward, we endeavor to operate on maximum capacity.

Additionally, SSAIL is equipped with distillery having an installed Ethanol manufacturing capacity of
60 KLPD. Although, as on date SSAIL is not producing Ethanol, we propose to utilize the Ethanol
production capacity and furthermore double the capacity and add the necessary balancing equipment to
be able to use sugar syrup and sugarcane juice as input. The Ethanol production capacity will enable us
to participate in India's Ethanol Blending Policy, also known as the Ethanol Blended Petrol (EBP)
Program. Under EBP Program, the government aims to increase the amount of ethanol blended into
petrol. The "Roadmap for Ethanol Blending in India 2020-25" lays out an annual plan to increase
domestic ethanol production in line with target of the amended National Policy on Biofuels (2018) as
well as with its EBP Program to reach a blending of 20% of ethanol in petrol (E20) by 2025/26 (Source:
D&B Report).

Furthermore, we have also acquired 61.00% stake in SCPL pursuant to a resolution plan approved duly
by Hon'ble NCLAT. SCPL has the capacity to produce jaggery powder, khandsari sugar, and invert syrup
with processing unit in Maharashtra, West Indiads sugar cane-rich belt. It has installed capacity of 150
MTPD, 100 MTPD and 20 MTPD for jaggery powder, khandsari sugar and invert syrup respectively.
For detail, see iOur Business T Capacity Utilization on page 231. As on date, SCPL, is non-operational
and is in the process of resuming its operations

We believe that this acquisition will benefit us in the following manner:

1 Improved supply reliability: Our capacity to execute bulk contracts and address seasonal
demand variations would be significantly augmented by our direct oversight of production
processes.

1 Quality control - Through the direct management of the production process, we would be in

positioned to ensure that the quality of our sugar is in compliance with market demands and
customer preference. This would serve to augment our reputation and cultivate trust among
customers and partners.

1 Cost efficiency: The capacity utilisation of in-house production capabilities would reduce
requirement of procuring sugar, khandsari and sugar allied products from external suppliers to
an extent, thereby reducing expenses linked to procurement margins and transportation costs.
This would enhance our financial performance.

1 Diversification of revenue streams: The establishment of in-house production capabilities would
enable us to diversify our offerings beyond raw and refined sugar. By-products like ethanol
would enable us to participate in the Ethanol Blended Petrol (EBP) Program of the Government
of India. Further, we would be in a position to either carry out an in-house consumption of
bagasse or sale in the market.

1 Better pricing control: It would enable us with flexibility to adjust our pricing strategies, making
it competitive in both domestic and international markets.
1 Economies of Scale: Through our in-house production capabilities, we would be positioned to

realize economies of scale, thereby reducing the cost of production on a per-unit basis and
enhancing overall profitability.

1 Branding: The establishment of in-house production would facilitate the development of a
proprietary brand of sugar, thereby enhancing customer loyalty, distinguishing our offerings in
competitive markets, and permitting the imposition of premium pricing for products of superior
quality.
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1 Prospects for advancement: Our Company, having direct access to production, would be
positioned to allocate resources towards research and development aimed at the creation of new
sugar products such as fortified sugar, which is intended to address the increasing demand for
health-conscious and sustainable options in the market.

We believe that with the optimal operation of SSAIL and SCPL, we will be in a position to transforms
ourselves from a trading company focused on trading of sugar and allied products into an integrated
player of trading and manufacturing of sugar, khandsari and its allied products, unlocking new
opportunities for growth, profitability, and sustainability. This strategic move will not only strengthen
our market position but also enhance our ability to respond and cater to global demands.

Expansion of Product Portfolio: Strengthening and expanding our current range of products to meet
evolving market demands.

Our strategy for expanding our global presence and driving growth in domestic markets revolves around
strengthening our existing operations and entering new regions. We focus on leveraging our
understanding of the agricultural commodities market to identify emerging opportunities worldwide.

Domestically, we aim to increase our market share by improving product offers, enlarge capacity
utilization and expanding our distribution networks. This includes optimizing supply chains, ensuring
quality control, and meeting the growing demand for agricultural commodities across India. Our
approach combines innovation with an understanding of local needs to drive growth in the competitive
domestic market.

In addition to strengthening product quality, we actively focus on cultivating strong relationships with
key stakeholders in both domestic and international markets. This strategy aims to position the company
as a reliable partner, fostering long-term growth through collaborations, joint ventures, and key supply
chain partnerships.

We currently supply to various dealers and distributors all over India and to foreign countries. Following
is our revenue breaks up on the basis of geographical distribution for the six-month period ended
September 30, 2024 and for the Fiscal 2024, Fiscal 2023 and Fiscal 2022:

(" in lakhs, except for percentage)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended September
30, 2024
Revenue % of the Revenue % of Revenue % of Revenue % of
from total from the total from the total from the

Operations revenue  Operation revenue  Operation revenue  Operation total
from S from S from s revenue

operatio operatio operatio from
ns ns ns operati

ons

Domestic (India)

Bihar 4,256.68 7.86% 13,975.02 15.35% 4,625.79 2.93% 8,346.49 8.36%
Meghalaya - - 1,294.12 1.42% 465.51 0.29% 175.27 0.18%
Assam 759.69 1.40% 4,764.04 5.23% 6,360.14 4.03% 4,023.72 4.03%
West Bengal 9,349.16 17.26% 29,956.06 32.90% 18,990.76 12.03% 20,902.65  20.94%
Madhya 6,822.18 12.60% 1,409.41 1.55% 1,008.99 0.64% 79.61 0.08%
Pradesh

Gujarat 1,055.80 1.95% 588.77 0.65% 8,907.30 5.64% 16,318.11 16.35%
Andhra - - - 0.00% 5,376.94 3.41% - -
Pradesh

Maharashtra 10,064.56 18.58% 18,785.37 20.63% 73,687.19 46.67% 26,455.64  26.52%
Rajasthan 426.52 0.79% 225.89 0.25% 69.06 0.04% 453.43 0.45%
Delhi 722.66 1.33% 303.65 0.33% 405.09 0.26% - -
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Uttar Pradesh 3,580.85 6.61% 5,5633.59 6.08% 71.28 0.05% 1,993.65 2.00%

Karnataka 192.72 0.36% 1,140.64 1.25% 123.83 0.08% - -
Haryana 130.02 0.24% 61.94 0.07% - - -

Tamil Nadu - - 12.48 0.01% - - 37.03 0.04%
Odisha - - - - - - 8.94 0.01%
Punjab - - - - - - 51.24 0.05%
Telangana - - - - - - 1,720.13 1.72%
Uttarakhand - - - - - - 11.04 0.01%
Total 37,360.83 68.98% 78,050.99 85.71%  1,20,091.8 76.06% 80,576.94  80.72%
Domestic Sale 9

(A)

Revenue from Outside India*

Afghanistan 5,682.24 10.49% 28.33 0.03% 3,073.75 1.95% 6,584.38 6.60%
Africa 559.51 1.03% - - - - 219.84 0.22%
Bahrain 148.17 0.27% - - 23.92 0.02% - -
Benin 1,128.24 2.08% - - - - - -
China - - - - 1,103.91 0.70% 50.09 0.05%
Congo - - - - - - 293.23 0.29%
Kuwait - - - - - - 100.50 0.10%
Kyrgyzstan - - 436.02 0.48% - - - -
Malaysia - - - - 394.92 0.25% - -
Mauritius - - 45.41 0.05% 59.15 0.04% 257.13 0.26%
Netherland 482.69 0.89% - - - - 11.68 0.01%
Singapore 1,658.60 3.06% 128.51 0.14% 1,718.37 1.09% 1,261.53 1.26%
Sri Lanka 3,744.82 6.91% - - - - 1,363.14 1.37%
Saudi Arabia - - - - - - 199.00 0.20%
Tajikistan 81.95 0.15% 232.52 0.26% 3,076.40 1.95% 1,149.05 1.15%
Timor-Leste - - 26.37 0.03% 19.81 0.01% - -
Turkey - - 4,075.90 4.48% - - - -
UAE 1,957.56 3.61% 7,911.29 8.69% 22,865.28 14.48% 6,311.20 6.32%
United 17.46 0.03% 130.14 0.14% 5,470.26 3.46% 1,442.39 1.44%
Kingdom

Uzbekistan 1,341.58 2.48% - - - - - -
Total 16802.82 31.02% 13,014.49 14.29% 37,805.77 23.94% 19,243.16  19.28%
Revenue

from Outside

India (B)

Total 54,163.65 100.00% 91,065.48 100.00 1,57,897.6 100.00 99,820.10 100.00
(A+B=C) % 7 % %

#Revenue from operations outside India comprises income generated by SIR Agro Trading Co. L.L.C, our wholly owned subsidiary
based in the UAE (effective from August, 2024), as well as revenue from exports done by our Company.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

Our growth depends on our ability to maintain our relationship with our existing clients in addition to
adding new clientele to our list. Expanding our customer base through entry into new geographies is a
strategic endeavor aimed at fostering long-term relationships and driving sustained growth. This
expansion initiative is underpinned by several key factors such as entering new geographies allowing us
to tap into previously untapped markets, thereby broadening our customer base. Establishing a presence
in new geographies enables us to reach a wider audience of potential customers. By extending our
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distribution network and sales channels, we can effectively engage with customers in diverse regions,
catering to their unique needs and preferences. Building long-term relationships with customers in new
geographies is paramount to our success. By prioritizing customer satisfaction and offering better
products and services, we aim to earn the trust and loyalty of customers, laying the foundation for
enduring partnerships. Successfully entering new geographies and building long-term relationships with
customers contributes to enhancing our brand reputation. A positive brand image reinforces customer
trust and loyalty, driving repeat business and attracting new customers through word-of-mouth referrals.

Efficiency Enhancement and Cost Optimization: Implementing eco-friendly practices to improve
operational efficiencies while minimizing costs.

Our strategy for enhancing product efficiencies and streamlining costs focuses on optimizing our end-to-
end operations across sourcing, processing, trading, and distribution. By leveraging our experience in
managing global supply chains, we strive to ensure seamless integration and operational efficiency,
reducing costs and improving service reliability.

We aim to effectively utilize our recently acquired manufacturing units situated in cane rich geography
i.e. Uttar Pradesh, India and Maharashtra, India which we believe would enable us to achieve cost-
efficiency, enabling us to serve customers effectively while maintaining high-quality standards and
profitability. Additionally, we strive to source raw materials from our command area (cane allotment
areas) by supporting sustainable agriculture by working directly with farmers for sugarcane supply and
also minimizing waste. We believe that this approach would enable us to implement eco-friendly
practices and such initiatives would enhance our ESG (Environmental, Social, and Governance) profile,
attracting eco-conscious customers and other stakeholders.

Sales Volume Growth: Prioritizing strategies aimed at increasing sales volume to drive overall business
growth.

We intend to focus on adhering to the quality standards of the products as per the global standard. Quality
of the product is very important for us from both the customerds point of view and regulatory point of
view. Continuous quality review of products and timely corrective measures in case of quality diversion
are keys for maintaining quality standards of the products. Providing desired and good quality products
would further help us in enhancing customer trust and maintaining long term relationships with
customers.

OUR BUSINESS PROCESS FLOW

A

MEIR Business Process:

We integrate domestic and export trade into a unified and efficient process. This approach ensures
seamless acquisition, distribution, quality assurance, logistics, and compliance for sugar, khandsari and
sugar allied products, catering to diverse domestic and international markets.

The below briefly represents the business process of our trading business of sugar and allied products,
khandsari, pulses, spices, and other agricultural commodities.
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Customer Inquiry and Deal Confirmation

1 Customer Engagement: The process begins with receiving inquiries from domestic or
international customers about sugar and related products. These inquiries include specific
requirements such as quantity, quality, delivery schedules, and payment terms.

1 Quotation Preparation and Negotiation: Based on the inquiries, we prepare detailed offer,
outlining the terms such as product specifications, prices, delivery timelines, and other
conditions. MEIR engages in discussions to finalize the terms, ensuring mutual agreement
between all parties.

1 Deal Finalization: Once terms are agreed upon, we confirm the deal with the customer,
securing agreements with sugar mills, brokers, or suppliers to fulfill the order. Contracts are
issued to formalize the arrangements.

Procurement and Quality Assurance

1 Supplier Engagement: We collaborates with sugar mills or distributors to procure the required
products. MEIR submits Know Your Customer (KYC) documents and receives confirmation
from the suppliers, including key details like product availability, pricing, and dispatch
timelines.

1 Payment and Order Confirmation: An initial payment, such as an Earnest Money Deposit
(EMD), is made to secure the order. MEIR ensure timely communication and coordination with
suppliers to avoid delays.

1 Quality Checks: To maintain high standards, MEIR engage qualified surveyors to inspect the
product quality and quantity before dispatch. These checks ensure compliance with both
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domestic and international standards, such as ICUMSA grading for sugar.

Issuance of Delivery Orders

l

For Domestic Trade: Once the customer makes an advance payment, MEIR issue a delivery
order (DO). The DO contains all the critical details, including the buyerfs name, product
specifications, quantity, and instructions for transportation. This document serves as the basis
for dispatch from the supplier to the buyer.

For Exports: In the case of export orders, MEIR arrange for the product to be transported from
the supplierfs location to Container Freight Stations (CFS) or ports. Delivery orders for exports
include additional details required for customs clearance and international shipping.

Logistics and Transportation

l

Domestic Transportation: Products are transported via trucks or rail from the supplierds
factory to the buyerds designated location. MEIR ensure that the logistics are handled efficiently,
minimizing delays and damages. MEIR often works with professional transport agencies to
manage this process.

Export Transportation: For exports, products are moved to CFS or port locations for further
processing. MEIR appoints Custom House Agents (CHA) to handle export documentation,
customs clearance, and regulatory compliance.

For detail, see AOur Business T Logistics and Supply Chain Managemento on page 224.

Documentation and Export Compliance

l

Export Documentation: MEIR prepares and submits all necessary export documents,
including commercial invoices, packing lists, bills of lading (B/L), certificates of origin,
shipping bills, etc.

Customs Clearance: CHAs ensure that all products comply with government export
regulations. We oversee the customs clearance process to avoid any delays in shipment.

Payment Processes

l

Domestic Payments: Customers typically make payments in advance, either partially or fully,
based on the agreed terms. The remaining balance is collected upon the successful delivery of
goods. MEIR use delivery documents, such as weighbridge receipts, to verify the transaction.

Export Payments: Payments for export orders are made based on pre-agreed terms:

a Advance Payment: Customers pay before shipment initiation.

u Payment Against Documents: Customers release payment after receiving of shipping
documents. The final documents, including the Bill of Lading, are issued to the
customer for cargo collection at the destination.

Distribution Channels

l

Domestic Sales Channels:

u Ex-Factory Sales: MEIR sell products directly from factory gates to wholesalers,
distributors, and brokers.

u Tenders and Auctions: MEIR actively participates in sugar mill tenders and auctions,
securing products at competitive prices.

a Resellers and Industrial Clients: MEIR supply sugar to resellers who sales to industries

such as food and beverage manufacturers.
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10.

Export Channels: MEIR ship sugar under government-authorized schemes like Maximum
Admissible Export Quotas (MAEQ) or Open General License (OGL). MEIR adheres to
international trade practices, offering Free on Board (FOB) or Cost, Insurance, and Freight
(CIF) terms.

Warehousing and Inventory Management

l

Domestic Market: When acquiring sugar from sugar mills, it is typically sold to buyers
immediately. However, in rare cases, it is transported to strategically located public warehouses
across India (rented on a need basis) using trucks or rail rake loading. This approach ensures
efficient management and timely distribution to meet market demand.

Export Market: Products for export are stored temporarily at CFS or port warehouses. This
ensures readiness for shipment and avoids delays during the export process.

Delivery and Relationship Management

l

Final Delivery: MEIR coordinate with logistics partners to ensure timely delivery of goods to
the customer. For exports, MEIR monitors the shipment until it reaches the destination port or
buyerbs location.

Customer Relationship Management: Post-delivery, MEIR maintain relationships with our
customers by providing consistent support and addressing any concerns promptly. MEIRGs
transparent processes and high-quality standards foster long-term trust with buyers.

Compliance and Sustainability

MEIR adhere to all regulatory requirements in both domestic and international markets. By focusing on
sustainable sourcing and efficient logistics, MEIR ensures ethical business practices and contributes
positively to the global sugar trade.

LOGISTICS AND SUPPLY CHAIN MANAGEMENT

GATE DELIVERY
DOMESTIC

RAIL DELIVERY

LOGISTICS IMPORT

EXPORT
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l. For Domestic:
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The logistics process for domestic trade flow consists of two primary methods: gate delivery and rail
delivery:

For gate delivery, the process begins with business confirmation, where deals are initiated with sugar
mills, focusing on key aspects such as price fixation, delivery terms, lifting schedules, quantity, quality,
and specifications. Following negotiations, a formal contract is established, detailing all agreed terms.
An earnest money deposit (EMD) is required upon entering into the transaction, which is adjusted on a
pro-rata basis during delivery. Cargo is sold in smaller quantities to local buyers based on demand, with
advance payment required before lifting. Once payment is confirmed, the operations team issues a
delivery order to the sugar mill, specifying buyer details and cargo requirements. Buyers then arrange
transportation for loading, commencing the loading process once the delivery order is received.

In the rail delivery method, the process also starts with business confirmation, covering similar key
details with sugar mills. A formal contract is created post-negotiation, and an EMD is deposited, adjusted
at final settlement. Quantities are sold on a rake basis, either as full rakes or mini rakes, with specific
pricing structures in place. Buyers deposit an EMD and provide destination details, after which MEIR
place an indent at the loading station. Upon receiving rake allotment notification, transportation is
arranged, and the sugar mill moves cargo to the loading station for transfer into railway wagons. After
loading, a railway freight invoice is generated, and railway receipts are issued upon payment completion.
A detailed cost breakdown is shared with buyers, and upon payment confirmation, relevant documents
are handed over, facilitating a smooth and efficient logistics operation for distribution.

I1. For Imports:

MEIR IMPORT PULSES (FLOWCHART) =
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MEIR primarily import pulses into India, with the import operations beginning when traders purchase the
commaodities on either an FOB or CIF basis. Once the goods are procured, it undergoes stringent quality checks
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to ensure that it meets both domestic and international standards. Qualified surveyors conduct quality and quantity
checks. Then goods are exported from exported countries by loading it onto vessels, either in bulk or in containers.
Once goods arrive at the port in India, a Custom House Agents (CHA) is appointed to handle all import
documentation and compliance with customs regulations, ensuring a smooth and efficient import process. The
goods are then sold to domestic distributors. The delivery can be either at port or delivery at their location. This
is typically achieved through the use of trucks and rail rakes.

MEIR have developed a streamlined and efficient process for importing pulses from international markets. This
process is designed to ensure high-quality products and reliable distribution for end consumers. Below is a detailed
overview of the import process for pulses.

Below is an overview:

1. Demand Generation and Pricing:
1 Conduct market research to assess demand for various pulses.
1 Negotiate prices with international suppliers from regions like Tanzania and CIS.
2. Trade Confirmation and Contracting:
1 Finalize contracts with suppliers and agree on payment terms.
1 Provide detailed instructions for documentation, loading, and shipping.
3. Shipment Processing:
1 Ensure pulses are properly loaded at origin ports and maintain product quality.
1 Issue proforma invoices for advance payments and verify draft documents before shipment.
4, Documentation and Compliance:
1 Handle customs clearance and ensure all required documentation is submitted.
1 Confirm compliance with customs at the destination port.
5. Quality Control and Distribution:
1 Conduct cargo sampling to verify quality and compliance.
1 Store pulses in warehouses and distribute them to brokers, wholesalers, and resellers as needed.

I11. For Exports:

i 3
| MEIR SUGAR EXPORT I
% J
P .
\
{ SUGAR MILLS ] MEIR —— INTERNATIONAL BUYER
\ )
" \
l PURCHASE FROM SUGAR MILLS UNDER I QUALITY CHECKS, HANDLE LOGISTICS & FOBICIF SALE TO DESTINATION BUYERS
I\ EXPORT QUOTA ) COMPLIANCE WITH EXPORT REGULATIONS.

y,
R ~
\ TRUCK/ PORT/ VESSEL (BULKY. DESTINATION
SUGAR MILL
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The export logistics process begins with the procurement of cargo from mills, after which various
transport companies are appointed to handle the transportation. Each transporter receives specific
instructions detailing the mills, cargo quantity and quality, grade, and the destination, typically the
Container Freight Station (CFS), though some cargo may be stored in nearby warehouses. A Custom
House Agent (CHA) is designated to manage the customs documentation process on behalf of MEIR.
The cargo is procured according to the contractual quantity, and containers are booked through
forwarders. The CHA receives the container booking details and, upon the cargo's arrival at the CFS,
collects the containers from the yard and moves them to the CFS for stuffing, usually in 20 ft containers
with a 27 metric ton capacity. After the containers are stuffed, the CHA arranges for transportation to
move them from the CFS to the port for loading onto the vessel. Our responsibility concludes once the
containers are successfully loaded onto the vessel, ensuring a seamless export process.

Henceforth, MEIR outsource inward logistics. MEIR also outsource the delivery of our products to either
third-party logistics companies or as mutually agreed shipment terms as decided with the customers.

Business Process for SATCL

Set out below is the businegs process for procurement, transportation and sale of sugar, rice, pulses
and spices employed by SATCL

[ - |
e -
SATCL, DUBAI WORLD WIDE TRADING OF SUGAR

|
|
" - | - | /

[
|
\
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MARKET/
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T
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OF SURVEYOR
QUALITY &
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SAUDT ARABIA,
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Y
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OF SURVEYOR

QUALITY &
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QUALITY &
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The first step in the trading process is the procurement of trading goods from sugar-producing regions
such as Brazil. It is ensured that the suppliers undergo a rigorous vetting process to confirm that their
products meet the companyés high standards of purity, granulation, and sweetness.

Transport to Port: Trucks and Rakes
Once the sugar is sourced, it is transported to designated export ports using a robust network of trucks

and rakes (large freight trains). This transportation phase is critical, as the sugar needs to be handled with
care to avoid contamination or degradation. SATCL coordinates this process with trusted logistics
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partners to ensure that transportation is efficient, minimizing any potential delays in shipment.
Quality & Quantity Check by Appointed Surveyor

Upon arrival at the port or Container Freight Station (iCFS0), SATCL appoints an independent surveyor
to conduct a thorough quality and quantity check. This inspection involves testing the sugar for purity,
moisture content, and physical appearance to ensure that it matches the specifications set forth in the
purchase agreement. The surveyor also verifies the quantity of sugar being loaded to guarantee that the
right amounts are shipped.

Temporary Storage at Port or CFS

Once cleared by the surveyor, the sugar may be temporarily stored at the port or in a CFS while awaiting
shipment. This storage period is managed under strict environmental controls to ensure that the sugar is
protected from moisture, pests, and other factors that could degrade its quality. During this time, the
logistics team coordinates the loading schedule, preparing for the sugards transport via sea routes.

Shipment in Bulk or Containerized Cargo

Depending on the specific requirements of the destination buyer, the sugar is either loaded onto bulk
vessels or packed into containers for shipment. Bulk shipping is used for large-scale deliveries, typically
for industrial buyers or distribution hubs, while containerized shipments are reserved for smaller or more
specialized orders. Each shipment is carefully documented to ensure compliance with both the exporterds
and importerds regulatory requirements.

Destination Arrival and Customs Clearance

Upon the sugarbs arrival at the destination port, SATCL appoints a Customs House Agent (CHA) to
manage the necessary customs clearance and documentation. The CHA ensures that all local regulations
are met, handling paperwork such as bills of lading, import permits, and inspection reports. This step is
crucial to avoid any delays that could affect the supply chain.

Distribution to Destination Buyers

Once customs clearance is complete, the sugar is delivered to the designated buyer. Currently, Sri Lanka
and the UAE are the primary markets receiving sugar shipments from SATCL. Buyers in these regions
range from industrial manufacturers who use sugar in food production to wholesalers who distribute it
to retail outlets.

UAE Local Market and Strategic Warehousing

SATCL also plays a significant role in the local UAE market, where it maintains a strong presence
through its warehousing solutions. These warehouses serve as both storage and distribution hubs,
allowing the company to fulfil local demand efficiently. Warehousing also provides flexibility, enabling
SATCL to stock sugar based on market fluctuations, ensuring a consistent supply to the UAE market.

Business Process for SALPL

Set out below is the business process for procurement, transportation and sale of sugar employed by
SALPL
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SALPL, SRILANKA TRADING OF SUGAR
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Purchase from the World Market:

The process begins with the procurement of sugar from global sources. SALPL, the Sri Lankan sugar
trading company, actively seeks out and buys sugar from various international markets. This involves
negotiating contracts with global suppliers and finalizing deals for the purchase of sugar.

Notify Party:

Once a purchase order is placed with a foreign supplier, SALPL notifies relevant stakeholders about the
transaction. This includes informing parties involved in the logistics, customs clearance, and internal
operations within Sri Lanka. This notification step ensures smooth coordination and timely execution of
the subsequent processes.

Import:

The imported sugar is then shipped to Sri Lanka. This typically involves using large cargo vessels (bulk
containers) to transport the sugar across international waters. Upon arrival at the designated Sri Lankan
port, the sugar undergoes customs clearance procedures.

Vessel (Bulk) Container:

The sugar is transported in large bulk containers on specialized cargo vessels. This method of
transportation is efficient for handling large quantities of sugar and ensures safe and secure delivery.

SALPL:

Upon arrival in Sri Lanka, the sugar is likely handled and distributed by SALPL. This could involve
coordination of logistics, warehousing, and further distribution to wholesalers and retailers.

Warehouse Stock & Sale:

The imported sugar is stored in warehouses until it is ready for sale. SALPL maintains inventory records
and manages the stock levels in the warehouses. Once the sugar is ready for distribution, it is sold to
wholesalers and retailers.

Direct Sale to Wholesaler/Retailer:

The final stage involves the direct sale of sugar to wholesalers and retailers. This ensures that the sugar

reaches the end consumers through a well-established distribution network.

Manufacturing Process of SSAIL
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Set out below is the manufacturing process of Sugar by SSAIL

SHAKUMBARI SUGAR AND ALLIED INDUSTRIES LIMITED
PROCESS FLOW DIAGRAM

Review date 21.01.2025
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Sugar Manufacturing Process:
Harvesting and Transportation:
1 Sugarcane is harvested in fields.
1 Some sugarcane is directly delivered to the mill by farmers using buggies and tractor trolleys.
1 Remaining sugarcane is collected at designated centres, weighed, loaded onto trucks, and
transported to the factory yard.
Weighing and Unloading:
1 Sugarcane is weighed at the factory gate.
1 It is unloaded onto a cane conveyor by specialized equipment.
Preliminary Processing:
1 Sugarcane is cut into pieces using cutters and choppers.
1 It is further fiberized using a fiberizer.
Juice Extraction:
1 Sugarcane passes through a milling tandem with four mills.
1 Juice is extracted and classified as first expressed juice, mixed juice, and last expressed juice.
1 Imbibition water is added before the final mill for maximum sugar extraction from bagasse.
Bagasse Utilization:
1 Bagasse is burned in boilers to generate steam.
1 The steam powers turbines connected to alternators, generating electricity for plant operations.
1 Exhaust steam is used in the process house for boiling juice and massecuite.
Juice Heating and Sulphitation:
1 Extracted juice is continuously weighed and heated to 70772°C.
1 Sulphur dioxide gas is introduced to bleach and maintain the pH of the juice at 7.1077.12.
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Juice Clarification:

1 Heated juice is sent to a clarifier where impurities settle as press mud.

1 Flocculants are added to enhance impurity settling.

1 Clear juice is separated and impurities are collected for filtration.

Mud Filtration:

1 Mud slurry is prepared using bagasillo and press mud.

1 Slurry is processed in rotary vacuum filters to extract residual juice.

1 Filtered juice is sent for further processing, while press cake is disposed of.
Juice Concentration:

1 Clear juice is boiled in evaporators, typically using a quintuple effect system.

1 Vapors from various stages are used for juice heating and pan boiling.

1 Syrup with a Brix of 587160 is produced and sent for sulphitation.

Syrup Sulphitation:

1 Sulphur dioxide gas is added to syrup to achieve a pH of 5.075.10.

1 Sulphured syrup is sent to the pan floor for massecuite preparation.

Massecuite Preparation and Crystallization:

1 Sulphured syrup is boiled in pans, and A massecuite is prepared.

1 Massecuite is transferred to crystallizers for curing.

Curing and Sugar Grading:

1 Massecuite is processed in centrifugal machines to separate sugar and molasses.
1 Sugar crystals are washed with hot water, graded (L, M, and S grades), and bagged in 50 kg

bags for storage.

Molasses Processing:

1 Molasses from A massecuite is re-boiled to produce B massecuite.

1 B massecuite is cured to obtain B sugar and molasses, which are further processed to make C
massecuite.

1 C massecuite is cured to produce final molasses and double-cured sugar.

This process ensures maximum sugar extraction and efficient utilization of by-products like bagasse and
molasses.

PPLIERS

Our suppliers include sugar mills, producers of agricultural commodities and others. Our top 1, top 5 and top 10

suppliers

in terms of amount for the six-month period ended September 30, 2024 and for the preceding three

fiscals are as under:

( in lakhs, except for percentage)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30, 2024
Purchases % of Purchases % of Purchases % of Purchases % of
Total Total Total Total
Purch Purcha Purch Purch
ase se ase ase
Top 1 5,227.10 15.07 31,987.96 35.37 52,804.02 36.60 25,120.78 27.10
Supplier
Top 5 18,973.31 54.69 68,422.45 75.65 1,00,960.46  69.99 49,975.76 53.91
Suppliers
Top 10 25,487.60 73.47 74,640.56 82.52 1,14,937.03  79.68 61,729.39 66.59
Suppliers

*Name of our top one, five and top ten supplier has not been separately disclosed to preserve confidentiality and due to non-receipt of their

consent.
As certified

by Independent Chartered Accountants by way of their certificate dated February 3, 2025

CAPACITY AND CAPACITY UTILIZATION
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The details of the installed capacity and utilised capacity of our subsidiaries i.e. SSAIL and SCPL is set out as
below;

Installed capacity and utilised capacity of our subsidiary i.e. SSAIL

Sugarcane 5500TC Nil 0% 5579.807 0% 178227.233 41.85% 50320 44.91%
Crushing D MT MT MT

Sugar Nil 297.4 16218.7 3545

Production MT MT MT

Days None 3 77.43 20.37

Worked

Average Nil 1859.94 2301.79 2470.3

Crushing MT MT MT

Ethanol 60 Nil 0% Nil 0% Nil 0% Nil 0%

KLPD

“As certified by Ashok Raghunath Sonje, an independent chartered engineer, in their certificate dated December 7, 2024
Note: The manufacturing unit re-started after a gap of 10 years in 2023-24.

Installed capacity and utilised capacity of our subsidiary i.e. SCPL

Jaggery 150 Nil Nil Nil Nil Nil Nil Nil Nil
Powder MTPD
Khandsari 100 Nil Nil Nil Nil Nil Nil Nil Nil
Sugar MTPD
Invert 20 Nil Nil Nil Nil Nil Nil Nil Nil
Syrup MTPD

“As certified by Ashok Raghunath Sonje, an independent chartered engineer, in their certificate dated December 7, 2024

Note: The plant was non-operational from February 2021 to November 2024 as it was under the Corporate Insolvency Resolution Process
(CIRP) and in the possession of the appointed Resolution Professional (RP). Consequently, operations were suspended during this time,
leading to zero capacity utilization. This condition persisted until the CIRP process was concluded. After the acquisition through the
Resolution Plan by our Company, the plant has remained non-functional due to its seasonal operations and ongoing maintenance following
the acquisition. Crushing operations will begin only after obtaining the license from the Commissioner for the 2024-25 season, which runs
from November to mid-April. Production has not been resumed as of November 30, 2024.

PRICING

We determine the prices for our products based on various parameters, including market demand, supply,
transportation costs, inventory levels, credit terms. We have the capability to meet the needs of some customers
of fixed price contracts for a given period. Our ability to hedge risks gives us the ability to cater to such
requirements, distinguishing us from most others and sometimes it is fixed for particular customers to maintain
the relationship.

The following table provides information in relation to the average price of products sold for the period ended
September 30, 2024 and for the last three fiscals:

(in™ per ton)

Sugar and allied 38,251 39,372 37,153 34,287
Products @
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Product/Vertical  For the six-month period ended Fiscal 2024 Fiscal 2023 Fiscal 2022
September 30, 2024

Average Price Average Price Average Price Average Price
Khandsari 43,584 50,623 42551 -
Rice 44,006 33,001 34,111 -
Pulses @ 49,188 86,931 54,984 88,813
Spices @ - 68,542 84,561 1,55,660

Notes:

1. Sugar and allied products includes weighted average of sugar, mishri, etc.

2. Pulses includes weighted average of chickpeas, pigeon peas, soyabeans, red lentils, etc.

3. Spices includes weighted average of coriander, chilli and capsicum powder, turmeric powder, etc.
As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025.

UTILITIES
Water

Our registered office and manufacturing units has adequate water supply arrangements for human consumption
which is procured from local authorities and third-party supplier. SSAIL uses the recycled water coming out from
its process. To make up the requirement it uses ground water under its ground water extraction approval for its
manufacturing process.

Power

Our Company meets its power requirements in our registered office through state electricity boards and the same
is sufficient for our day-to-day functioning.

SALES, MARKETING & DISTRIBUTION STRATEGY

Our company has implemented a comprehensive marketing strategy designed to enhance visibility, credibility,
and market reach within the domestic as well as global agricultural commodities sector. At the heart of this strategy
is our strong networking capabilities, which facilitate connections with traders, suppliers, and buyers across
various regions. Our sales strategy focuses on market analysis, relationship-building, and strategic partnerships,
balancing stability with the flexibility of spot trading.

U Event participation and sponsorship at industry conferences:

One of the key components of our approach is industry networking, which includes active participation
in both regional and global networking events, our Promoter is invited as a speaker in the panel discussion
on sugar in the various industry exhibition/conference such as Afro World Agri-Food Conference
Exhibition & Industry Awards, 2023 at Dar Es Salaam Tanzania Africa, Sugar Summit, 2024 at Dubali,
Sugar & Ethanol India Conference, 2024, New Delhi. We also prioritize event participation and
sponsorship at industry conferences, further solidifying our presence in the market.

§] Online/ Digital Presence:

To maximize our impact, we utilize a multi-channel marketing approach, including online presence. Our
website, www.meirindia.com, serves as a comprehensive hub for information about our products,
company news, and contact details for our support and sales teams. This platform not only informs
prospective customers but also streamlines their decision-making process when placing orders.
Additionally, we leverage social media platforms such as LinkedIn, Twitter, Instagram, Facebook, and
Google to enhance our reach and engagement. By discussing key industry issues and promoting our
services, we position ourselves as a thought leader in the sector.

a Media Engagement:

Proactive media engagement plays a crucial role in our marketing network. Our team's experience and
rapport with clients, built on timely and quality service delivery, are vital for expanding our operational
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platform. By regularly interacting with clients, we gain valuable insights into their evolving needs, which
aids in customer retention and helps us identify opportunities to expand our customer base into new
geographies.

U Collaborations with Channel Partners/brokers:

Our distribution network is tailored to serve various client segments, with relationships established with
wholesalers and resellers across India. Collaborations with brokers and partners also enable us to trade
efficiently, aligning with market demands.

Our distribution channels include direct sales to large buyers and institutional customers, with key global
markets, and spot trading to seize short-term opportunities. This approach ensures that we remain
competitive and responsive to the diverse needs of clients across different regions.

(" in lakhs except for %)
Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30, 2024
Amount % of Amount % of Amount % of Amount % of
total total total total

expense expense expense expense
Business 5.90 0.01% 13.23 0.01% 21.81 0.02% 2.57 0.00%
Promotion
Expenses
Advertisement 15.75 0.03% 15.94 0.02% 4,78 0.00% 29.35 0.03%
Exp &
Sponsorship,
selling
Expenses
Total  Cost 21.65 0.04% 29.17 0.03% 26.59 0.02% 31.93 0.03%
incurred
towards sales
and
marketing

COMPETITION

India is one of the worldds largest producers and consumers of sugar. Our Company operates in a vibrant and
competitive global agricultural commodities market, where we are strategically positioned to excel amidst
established industry leaders across sectors such as sugar and allied products, khandsari, rice, spices, pulses and
other agricultural products. While our competitors boast significant resources and extensive operations, we stand
out by emphasizing quality, reliability, and timely delivery. In India, where regional players dominate with strong
production and distribution networks, we offer a unique advantage as an integrated player, with two sugar mills
in cane-rich regions and a robust supply chain through our wholly owned subsidiary in Dubai and associate
company in Sri Lanka. Our commitment to excellence and transparency sets us apart from the competition. With
a proven track record of delivering on our promises, we are confident in our ability to maintain a competitive edge
in both mature and emerging markets. Our strategic strengths position us for continued growth and expansion,
ensuring we stay ahead of the curve in a competitive marketplace.

INFORMATION TECHNOLOGY

We believe that an appropriate information technology infrastructure is important in order to support the growth
of our business. Our Registered Office is well equipped with computer systems, internet connectivity and other
communication equipment which are required for our business operations to function smoothly. Our IT
infrastructure enables us to track government levies, procurement of products and sale of products, payments to
suppliers and receivables from customers. We have Tally software for our accounting related work.

Domain Name Sponsoring Registrar Registrant Name Registry
Registrar and ID  IANA ID Expiry
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QUALITY CONTROL

Quality assurance is fundamental to our operations, ensuring that every product we deliver meets required
standards through quality control measures at every stage of procurement, storage, and distribution.

Our company engages with quality control agencies, for exports to ensure the monitoring of product quality and
quantity. These agencies assess various parameters including colour (ICUMSA), moisture content, polarization,
and ash levels during product pickup from warehouses or mills, and again at the port before shipment. They
conduct thorough inspections and provide detailed reports on the agricultural produce or commodities, which
guide our decision to accept or reject the goods. Additionally, we obtain analysis certificates for imported pulses,
spices, and other products. For domestic sales, the quality and quantity of products are verified either by our own
personnel or independent supervisors, as per the agreed terms with our customers. We also take Phytosanitary
Certificate certifying that the plants, parts of plants or plant products mentioned in the certificate or representative
samples of them were thoroughly examined by authorized officer of the Ministry of Agriculture of the respective
country and were found to be substantially free from injurious plant pests and that consignment is believed to
conform with the current phytosanitary regulations of the importing country both as stated in the additional
declaration and otherwise.

We are committed to aligning our operations with industry regulations and following guidelines from Food Safety
and Standards Authority of India (FSSAI). For our export markets, we ensure compliance with hygiene standards,
labeling requirements, and phytosanitary certifications. Our comprehensive quality assurance processes reflect
our dedication to delivering quality products, fostering trust and satisfaction among our customers. We believe
that the provision of high-quality products is a key differentiator in our business, critical to our continued success
and the maintenance of long-term relationships with key customers. We have a dedicated team of professionals
that is responsible for maintaining our required quality standards.

HUMAN RESOURCE
We are dedicated to the development of the expertise; skill sets and know-how of our employees. As on January

31, 2025, we had 24 employees. The following table provides information about our employees, as of January 31,
2025:;

Department/Function No. of Employees
Executive Directors & KMPs 4
Finance Department 5
Human Resource Department 1
Sales, Marketing & Quality Department 3
Purchase & Procurement Department 2
Legal and Compliance Department 1
Research and Development Department 4
Back office 1
Office admin 3
Total 24

*Excluding Non-Executive Director and Independent Directors
The rate of attrition for are as follows:

Period Attrition Rate
Fiscal 2024 0.22
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Period Attrition Rate
April 1, 2024 till January 31, 2025 0.15

EXPORT AND EXPORT OBLIGATIONS
As on the date of this Draft Red Herring Prospectus, our Company does not have any export obligations.

However, our Company receives certain export benefits from the Government of India. Due to our export
activities, our Company enjoyed certain benefits of incentives under the fiMerchandise Exports from India
Schemed (AMEISO) and fiDuty Drawback Schemeo provided by the Central Government of India. Under the
MEIS scheme, a percentage of achieved Free on Board (AiFOBO) value of 2%, 3%, or 5% of the exports, is paid
as incentives.

The details of fiscal benefits enjoyed by the company on account export and import policy during the last three
fiscals as % of total revenue on consolidated basis are as under:
( Amount in Lakhs)

Particulars For the six-month Fiscal 2024 Fiscal 2023 Fiscal 2022
period ended
September 30, 2024
As % of As % of As % of As % of
Total Total Total Total
Revenue Revenue Revenue Revenue
from from from from
operations operations operations operations
Duty 6.79 0.01% 5.41 0.01% 52.25 0.03%  19.59 0.02%
Drawback
RODTEP 167.73 0.31% 27.30 0.03% - 0.00% 73.25 0.07%
Total 17451 0.32% 32.71 0.04% 52.52 0.03% 92.84 0.09%

As certified by Independent Chartered Accountants by way of their certificate dated February 3, 2025

For risks in relation to export and export obligations, please see fiRisk Factors T We benefit from certain export
benefits from the Government of India, which if withdrawn or modified may have a significant impact on
results of our operationso on page 52.

COLLABORATION

Marex Financial (United Kingdom):

We believe that our strategic alliances play a crucial role in our success. with Marex Financial, United Kingdom
(UK), (fiMarexo), whereby we carry out continuous research and studies to provide regular insights into Indiads
agricultural sector with research inputs needed to determine their market strategies. The current research focus
includes sugar, wheat, and allied products, with plans for future expansion into other agricultural commodities.
This also enables us to derive certain revenue for the study assignments conducted for Marex. Upon request and
as an additional service, Marex may also instruct us to conduct crop tours and surveys, involving the assessment
of the sugar crop to gather data on growth, health and yields. We may be required to carry out field visits, data
collection, sampling, analysis and reporting, as mutually agreed. Our collaboration with Marex Financial enable
us to provide India-specific research and supply-demand forecasting for selected commodities like sugar.

INSURANCE

We believe that we have obtained adequate insurance coverage as per the size of our business and industry
standards. Our Company maintains insurance cover against various risks inherent in our business activities,
including property damage caused by fire, earthquake, flood, burglary, explosion and similar risks that may result
in physical damage to or destruction of our property/stocks. We have also obtained cargo-marine policies which
covers material in-transit. Overall, we generally endeavor to maintain insurance covering our assets and operations
at a levels that we believe to be appropriate for our business. For details, see fiRisk Factor - Our insurance
coverage may not adequately protect us against certain operating risks and this may have an adverse effect on
the results of our businesso on page 66.
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WAREHOUSING FACILITY

In our trading segment, we engage in the import and export of procured agricultural produce and commaodities.
The logistics setup and nature of the commaodities we handle do not require permanent warehousing facilities;
instead, we utilize them on a need-based basis for specific trade. Currently, the Company exports its consignments
from various Indian ports, including JNPT Port, Mundra Port, Dighi Port, and others.

Manufacturing unit operated by our subsidiary, SSAIL is equipped with adequate storage facilities for storage of
sugar, molasses tanks for storage of molasses and adequate storage for distillery products.

PROPERTIES

The details of the immovable properties owned/leased by our Company are given here below:

Sr.  Name of the
No. Lessor/
Owner

1. Rahil Irfan
Igbal Shaikh

2 MEIR

3 Rahil  Irfan

Igbal Shaikh
4 Amarjit
Bhagat
SSAIL
5
SCPL
6

7 Shakumbari
Sugar and
Allied
Industries
Limited

8 MEIR

Address of the
Premises

1108, 11" Floor, The
Corporate Park, Plot no
14 15, Sector 18, Vashi,
Thane, Navi Mumbai T
400 703, Maharashtra,
India

1107, 11" Floor, The
Corporate Park, Plot no
14 15, Sector 18, Vashi,
Thane, Navi Mumbai T
400 703, Maharashtra,
India

1109 and 1110, 11t
Floor, The Corporate
Park, Plot no 14 15,
Sector 18, Sanpada,
Navi Mumbai T 400
703, Maharashtra, India
3rd Floor, Flat No T2,
Arati  Mansion, T.N.
Mukherjee Road,
Dankuni, Hooghly T 712
311, West Bengal, India.
Shakumbari Sugar &
Allied Industries
Village-Todarpur, P.O.
Todarpur, Todarpur,
Todarpur, Saharanpur T
247 001, Uttar Pradesh,
India

Shivaji Cane Processors
LTD Plot No D4,
Shirala MIDC Growth
Center, Tal-Shirala,
Dist- Sangali- 415408
Village-Todarpur,
Tehsil Behat, District
Saharanpur - 247001,
Uttar Pradesh, India.

904, A wing, Dalamal
Tower, Free  Press
Journal Road, Nariman
Point, Mumbai T 400

Ownersh
ip Status

Leave &

License

Owned

Leave &
License

Leave &
License

Owned

Land
Leasehol
d

Rent
Agreeme
nt

Owned
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Area (in
Square
Feet)

1,025
sq. ft.

360 sq.
ft

1,585
sq. ft

980 sq.
ft

58,72,68
1.88 Sq.
ft.

8,81,564
26 Sq.
ft.

120 sq.

557 Sq.
ft

Terms

September
06, 2024 to
September
05, 2027

NA

September
06, 2024 to
September
05, 2027

11 months

NA

NA

11 months

NA

Relationsh
ip of lessor

with our
Company
Promoter
and
Managing
Director

NA

Promoter
and
Managing
Director

No

Relation

NA

NA

Subsidiary
Company

NA

Purpose

Registered
Office

Administrative
Office

Administrative
Office

Manufacturing
Unit of SSAIL

Manufacturing
Unit of SCPL

Administrative
Office

Rented out for
Commercial
Purpose to M/s.
Jaideepraj



Sr.  Name of the Address of the Ownersh  Area (in Terms Relationsh Purpose

No. Lessor/ Premises ip Status  Square ip of lessor
Owner Feet) with our
Company
021, Maharashtra, India Infrastructure
Pvt. Ltd.
9 MEIR Office no. 2237, 22nd Owned 320.23 NA NA
floor, 24 High, Plot D- Sq. ft.
225 and 226 T.T.C
Industrial Area M.I.D.C
Under

Shirvane Navi Mumbai

T 400 706, Maharashtra, construction-

Proposed to be

India
10 MEIR Office no. 2238, 22nd Owned 37232 NA NA used ~ as
. Administrative
floor 24 High, Plot D- Sq.ft. Office
225 and 226 T.T.C
Industrial Area M.1.D.C
Shirvane Navi Mumbai
T 400 706, Maharashtra,
India
Dikshit Flat No. A 206, Leave & 650 June 15, No Guest House for
Mittal and Somdatta CHS, Plot No. License Sq.ft. 2024 to Relation use of
1 Ms. Himani 6, Sector 15, Sanpada T May 14, employees  of
Mittal 400705, Thane, Navi 2025 our  Company
Mumbai, Maharashtra, and of our
India Subsidiaries
12 MEIR Talashet, G. no. 10, Owned 43,560 NA NA Investment
property no. 276 and G. Sq.ft.

no. 932, property no.
463, village Shahabaj
Taluka Alibag Dist.
Raigad T 410 203,
Maharashtra, India

INTELLECTUAL PROPERTY

As on the date of this Draft Red Herring Prospectus, our Company has the following trademarks:

Sr. Particulars Class of Trademark Validity/Renewed up Current
No. Registration Registration to Status
Number
1. 30 4001584 November 19, 2028 Registered

CORPORATE SOCIAL RESPONSIBILITY

We have constituted a CSR Committee of our Board of Directors and have adopted and formulated a CSR policy,
pursuant to which we carry out CSR activities which include donation to Rotary Club of Delhi Garden City
charitable Trust, Environmental Forum of India (NGO), Pardada Pardadi Educational Society, Shree Vardhaman
Parivar, SIMS Sansthan, SUN Foundation. As per our Restated Financial Statements, our CSR Expenditure for
six-month period ended September 30, 2024 and the Fiscals last three Fiscals and was 46.05 lakhs, 19.00
lakhs, 12.00 and 7.70 lakhs respectively. For details, see fiRisk Factors T Our Company is not in strict
compliance with the Corporate Social Responsibility as required under the provision of Companies Act 2013
on page 54.
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KEY REGULATIONS AND POLICIES IN INDIA

In carrying on our business as described in the section titled iOur Businessd on page 195, our Company is
regulated by the following legislations in India. The following description is a summary of the relevant regulations
and policies as prescribed by the Government of India and other regulatory bodies that are applicable to our
business. The information detailed in this chapter has been obtained from the various legislations, including rules
and regulations promulgated by the regulatory bodies and the bye laws of the local authorities that are available
in the public domain. The regulations and policies set out below may not be exhaustive and are only intended to
provide general information to the investors and are neither designed nor intended to be a substitute for
professional legal advice. For details of Government Approvals obtained by the Company in compliance with
these regulations, see iGovernment and Other Statutory Approvalso on page 386.

Our business is governed by various central and state legislations that regulate the substantive and procedural
aspects of our Companyds businesses. Our Company is required to obtain and regularly renew certain licenses/
registrations and/or permissions required statutorily under the provisions of various Central and State Government
regulations, rules, bye-laws, acts and policies.

Given below is a brief description of the certain relevant legislations that are currently applicable to the business
carried on by our Company:

A Industry Related Laws
The Food Safety and Standards Act, 2006
The Food Safety and Standards Act, 2006 (the fiFSS Acto) is the primary legislation in India relating to

food and the corresponding safety standards. The FSS Act inter-alia mandates that no food business
operator shall himself or by any person on his behalf manufacture, store, sell or distribute any article of

food®
0] which is unsafe; or
(i) which is misbranded or sub-standard or contains extraneous matter; or

(iii) for which a licence is required, except in accordance with the conditions of the licence; and
(iv) which is for the time being prohibited by the Food Authority or the Central Government or the
State Government in the interest of public health.

Section 3(j) of the FSS Act defines 6foodd and inter-alia includes packaged drinking water within the
scope of the definition of 6foodd. Further, every person who carries on food business is required to obtain
a license under the FSS Act. The Food Safety and Standards Authority of India (iFSSAI0) has been
established under the FSS Act. The FSSAI has the power to regulate and monitor the manufacture,
processing, distribution, sale and import of food so as to ensure safe food. It inter-alia has the power to
regulate the quality control of articles of food imported in India, limits on use of additives, metals, drugs
and anti-biotics in food, certification of bodies engaged in food safety management systems and food
labelling standards. The FSSAI is obliged to provide scientific advice and technical support to the Central
Government and the State Governments in framing the policies and rules in areas which have a direct or
indirect bearing on food safety and nutrition. The FSS Act also provides power to the Food Safety Officer
to enter and inspect any place where articles of food are manufactured, or stored for sale, or stored for
the manufacture of any other article of food, or exposed or exhibited for sale and where any adulterant is
manufactured or kept, and take samples of such articles of food or adulterant for analysis. Further, any
person who whether by himself or by any other person on his behalf manufactures for sale or stores or
sells or distributes or imports any article of food for human consumption which is sub-standard, shall be
liable to a penalty which may extend to five lakh rupees. The FSSAI has also framed the several rules
and regulations relating to food safety and standards with regard to sale, packaging and labelling,
analysis, additives and contaminants.

Essential Commodities Act, 1955
Sugarcane and sugar are included within the purview of the Essential Commaodities Act, 1955, which

provides that the central government may regulate or prohibit the production, supply, distribution, trade
and commerce in an essential commodity, if it is of the opinion that the same is necessary or expedient
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for maintaining or increasing supplies of the commaodity, or for securing their equitable distribution and
availability at fair prices, or for securing any essential commaodity for the defence of India or the efficient
conduct of military operations.

In furtherance of the above powers, the central government may order that any person engaged in the
production of an essential commodity shall sell the same to the central or state government. For sale of
sugar by such an order, in the absence of a specific notification, the producer shall be paid an amount
calculated on the basis of the following factors:

a) the minimum price, if any, fixed for sugarcane by the central government;

b) the manufacturing cost of sugar;

c) the duty or tax, if any, paid or payable thereon; and

d) the securing of a reasonable return on the capital employed in the business of manufacturing
sugar.

Sugar Control Order, 1966

The Sugar (Control) Order 1966 provides for power to the Government to regulate production of sugar,
restrict sale etc. of sugar by producers, movement of sugar and quality of sugar, call for information from
producer or recognised dealer, inspection, entry, search, sampling and seizure of sugar and delegation of
powers conferred by the Sugar (Control) Order, 1966 to any officer or authority of the Central or State
Government. On the basis of the quarterly free sale quota decided by the Government, month-to-month
release orders for sale of sugar in open market are issued under clause 5 of the Sugar (Control) Order,
1966.

Sugarcane Control Order, 1966

Under the aforesaid Order, the Central Government is empowered to fix the minimum price of sugarcane
to be paid by producers of the sugar for sugarcane purchased by them having regard to certain factors as
mentioned in Clause 3 of the said Order. Further, a different price may be fixed for different areas or
different qualities or varieties of sugarcane. Further, the Central Government or the State Government
with the approval of the Central Government, may, subject to such conditions as specified in the Order,
allow a suitable rebate in the price so fixed. The said Order also contains various provisions for regulating
the 133 supply and distribution of sugarcane. The Central Government is empowered to direct the
producers of the sugar to pay additional price for sugarcane in addition to the minimum sugarcane prices
fixed in accordance with the provisions of the second schedule to the said Order. The Central Government
is empowered to delegate certain powers conferred upon it by this Order subject to such restrictions,
exceptions and conditions, if any, as the Central Government may think fit.

Levy Sugar Price Equalization Fund Act, 1976, as amended in 1984

The Levy Sugar Price Equalisation Fund Act, 1976 was introduced by the Indian government to ensure
that the prices of sugar in India remain stable. The Act establishes a fund known as the Levy Sugar Price
Equalisation Fund, which is used to compensate sugar manufacturers for the difference between the
statutory minimum price and the ex-factory price of levy sugar. The Act also establishes the Sugar
Development Fund, which is used to promote the development of the sugar industry in India. The Act
has been amended several times, including in 1984 and 2019.

Sugar Development Fund Act, 1982

The Sugar Development Fund Act, 1982 (SDF Act) established the sugar development fund to promote
the development of the sugar industry by providing low interest loans. The Fund is also used to purchase
excess sugar production to create a buffer stock to help stabilize the price of sugar. The Sugar
Development Fund Rules, 1983 were promulgated pursuant to Section 9 of the SDF Act and govern (i)
the terms and conditions of loans or grants made from fund sources, (ii) the manner and form in which
applications are to be made, (iii) the composition of the committee and the procedure to be followed by
it in the discharge of its functions and (iv) the form in which and the period within which statistical and
other information may be furnished by sugar factories.
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Sugar Development Fund Rules, 1983

The Sugar Development Fund Rules, 1983 was promulgated pursuant to Section 9 of the SDF Act and
govern (i) the terms and conditions of loans or grants made from fund sources, (ii) the manner and form
in which applications are to be made, (iii) the composition of the committee and the procedure to be
followed by it in the discharge of its functions and (iv) the form in which and the period within which
statistical and other information may be furnished by sugar factories.

The various labour and employment related legislation that may apply to our operations, from the
perspective of protecting the workersd rights and specifying registration, reporting and other
compliances, and the requirements that may apply to us as an employer, would include, among others,
the following: (i) Contract Labour (Regulation and Abolition) Act, 1970; (ii) Relevant state specific
shops and commercial establishment legislations; (iii) Employeesé Provident Funds and Miscellaneous
Provisions Act, 1952; (iv) Employeest State Insurance Act, 1948; (v) Minimum Wages Act, 1948; (vi)
Payment of Bonus Act, 1965; (vii) Payment of Gratuity Act, 1972; (viii) Payment of Wages Act, 1936;
(ix) Maternity Benefit Act, 1961; (x) Apprenticeship Act, 1961; (xi) Equal Remuneration Act, 1976; (xii)
Employeesdé Compensation Act, 1923; and (xiii) Sexual Harassment of Women at Workplace
(Prevention, Prohibition and Redressal) Act, 2013 In order to rationalize and reform labour laws in India,
the Government has enacted the following codes:

The Industrial Relations Code, 2020

The Industrial Relations Code, 2020 received the assent of the President of India on September 28, 2020
and it proposes to subsume three existing legislations, namely, the Industrial Disputes Act, 1947, the
Trade Unions Act, 1926 and the Industrial Employment (Standing Orders) Act, 1946. The provisions of
this Code will be brought into force on a date to be notified by the Gol.

Code on Wages, 2019

The Code on Wages regulates and amalgamates wage and bonus payments and subsumes four existing
laws namely Tthe Payment of Wages Act, 1936, the Minimum Wages Act, 1948, the Payment of Bonus
Act, 1965 and the Equal Remuneration Act, 1976. It regulates, inter alia, the minimum wages payable to
employees, the manner of payment and calculation of wages and the payment of bonus to employee. The
Central Government has notified certain provisions of the Code on Wages, mainly in relation to the
constitution of the central advisory board. Certain portions of the Code on Wages, 2019, have come into
force upon notification by the Ministry of Labour and Employment. The remaining provisions of these
codes shall become effective as and when notified by the Government of India.

Code on Social Security, 2020

The Code on Social Security, 2020, which amends and consolidates laws relating to social security, and
subsumes various social security related legislations, among other things, including the Employeeds
Compensation Act, 1923, Employeeds State Insurance Act, 1948, the Employeeds Provident Funds and
Miscellaneous Provisions Act, 1952, the Maternity Benefit Act, 1961, the Payment of Gratuity Act, 1972,
the Building and Other Construction Workersd Welfare Cess Act, 1966,the Employment Exchanges
(Compulsory Notification of Vacancies) Act, 1956 and the Unorganized Workers Social Security Act,
2008. It governs the constitution and functioning of social security organisations such as the Employeeds
Provident Fund and the Employeeds State Insurance Corporation, regulates the payment of gratuity, the
provision of maternity benefits and compensation in the event of accidents that employees may suffer,
among others. Recently, the Ministry of Labour and Employment vide notification No. S.O. 2061) dated
May 3, 2023, has enforced certain provisions of the said code inter alia Employeesd Pension Scheme,
1995 and Employeest Provident Funds and Miscellaneous Provisions Act, 1952.

The Occupational Safety, Health and Working Conditions Code, 2020
The Occupational Safety, Health and Working Conditions Code consolidates and amends the laws

regulating the occupational safety and health and working conditions of the persons employed in an
establishment. It replaces certain old central labour laws including the Factories Act, 1948, Contract
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Labour (Regulation and Abolition) Act, 1970, the Building and Other Construction Workers (Regulation
of Employment and Conditions of Service) Act, 1996 and the Inter-State Migrant Workmen (Regulation
of Employment and Conditions of Service) Act, 1979.

Shops and Establishments Legislations

Under the provisions of local shops and establishments legislation applicable in different states,
commercial establishments are required to be registered. Such legislation regulates the working and
employment conditions of workers employed in shops and commercial establishments and provide for
fixation of working hours, rest intervals, overtime, holidays, leave, termination of service, maintenance
of shops and establishments and other rights and obligations of the employers and employees.

Environmental Laws
Plastic Waste Management Rules, 2016

The Plastic Waste Management Rules, 2016 (fithe PWM Ruleso) apply to every waste generator, local
body, Gram Panchayat, manufacturer, importers and producer. The PWM Rules require registration from
State Pollution Control Board (fiState PCB0) for manufacturing carry bags or recycle plastic bags

Intellectual Property Laws
The Trademarks Act, 1999 (iTrademarks Acto)

Under the Trademarks Act, a trademark is a mark capable of being represented graphically and which is
capable of distinguishing the goods or services of one person from those of others used in relation to
goods and services to indicate a connection in the course of trade between the goods and some person
having the right as proprietor to use the mark. Section 18 of the Trademarks Act requires that any person
claiming to be the proprietor of a trademark used or proposed to be used by him, must apply for
registration in writing to the registrar of trademarks. The right to use the mark can be exercised either by
the registered proprietor or a registered user. The present term of registration of a trademark is 10 (ten)
years, which may be renewed for similar periods on payment of a prescribed renewals.

Foreign Investment Regulations

The foreign investment in India is governed, among others, by the Foreign Exchange Management Act,
1999, the Foreign Exchange Management (Non-debt Instruments) Rules, 2019 (fFFEMA Ruleso) and the
consolidated FDI policy (effective from October 15, 2020) issued by the Department for Promotion of
Industry and Internal Trade, Ministry of Commerce and Industry, Government of India (earlier known
as the Department of Industrial Policy and Promotion (iFDI Policyo), each as amended. Further, the
Reserve Bank of India has enacted the Foreign Exchange Management (Mode of Payment and Reporting
of Non-Debt Instruments) Regulations, 2019 on October 17, 2019 which regulates mode of payment and
remittance of sale proceeds, among others. The FDI Policy and the FEMA Rules prescribe inter alia the
method of calculation of total foreign investment (i.e. direct foreign investment and indirect foreign
investment) in an Indian company.

Foreign Trade (Development and Regulation) Act, 1992 (AFTDRAO), the Foreign Trade
(Regulation) Rules, 1993 (AFTRRO) and the Foreign Trade Policy 2015-2020 (fiForeign Trade
Policy0)

The FTDRA provides for the development and regulation of foreign trade by facilitating imports into,
and augmenting exports from India. The FTDRA empowers the Central Government to formulate and
amend the foreign trade policy. The FTDRA prohibits any person from making an import or export
except under an Importer-exporter Code Number (iIEC0) granted by the director general or any other
authorized person in accordance with the specified procedure. The IEC may be suspended or cancelled
if the person who has been granted such IEC contravenes, amongst others, any of the provisions of the
FTDRA, or any rules or orders made thereunder, or the foreign policy or any other law pertaining to
central excise or customs or foreign exchange. The FTDRA also prescribes the imposition of penalties
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on any person violating its provisions. The FTRR prescribes the procedure to make an application for
grant of a license to import or export goods in accordance with the foreign trade policy, the conditions
of such license, and the grounds for refusal of a license. The FTDRA empowers the Central Government
to, from time to time, formulate and announce the foreign trade policy. The Foreign Trade Policy came
into effect in 2017 and requires all importers and exporters to obtain an IEC. Further, pursuant to the
policy, the Director General of Foreign Trade may impose prohibitions or restrictions on the import or
export of certain goods, for reasons including the protection of public morals, protection of human,
animal or plant life or health, and the conservation of national resources. The Foreign Trade Policy also
prescribes restrictions on imports or exports in relation to specific countries, organizations, groups,
individuals or products. The Foreign Trade Policy also provides for various schemes, including the export
promotions capital goods scheme and duty exemption/remission schemes. Indiads current Foreign Trade
Policy (2015-20) (as extended until September 30, 2022 and thereafter, extended till March 31, 2023)
envisages helping exporters leverage benefits of GST, closely monitoring export performances,
increasing ease of trading across borders, increasing realization from Indiads agriculture-based exports
and promoting exports from MSMEs and labour-intensive sectors.

FEMA Rules

The RBI, in exercise of its power under the FEMA, has notified the Foreign Exchange Management
(Mode of Payment and Reporting of Non-Debt Instruments) Regulations, 2019 by Notification No.
FEMA. 395/2019-RB dated October 17, 2019 (fFEMA Ruleso) to prohibit, restrict, or regulate transfer
by or issue security to a person resident outside India. As laid down by the FEMA Rules, no prior
consents and approvals are required from the RBI for Foreign Direct Investment (iFDI0) under the
fiautomatic routeo within the specified sectoral caps. In respect of all industries not specified as FDI under
the automatic route, and in respect of investment in excess of the specified sectoral limits under the
automatic route, approval may be required from the RBI. At present, the FDI Policy does not prescribe
any cap on the foreign investments in the sector in which the Company operates. Therefore, foreign
investment up to 100% is permitted in the Company under the automatic route.

Taxation Laws
Income Tax Act, 1961

Income Tax Act, 1961 is applicable to every domestic or foreign company whose income is taxable under
the provisions of this Act or rules made under it depending upon its fiResidential Statusd and fiType of
Incomeo involved. Under section 139(1) every Company is required to file its income tax return for every
previous year by October 31 of the assessment year. Other compliances like those relating to tax
deduction at source, fringe benefit tax, advance tax, and minimum alternative tax and the like are also
required to be complied with by every company.

Goods and Service Tax (GST)

Goods and Services Tax (GST) is levied on supply of goods or services or both jointly by the Central
and State Governments. GST provides for imposition of tax on the supply of goods or services and will
be levied by Centre on intra-state supply of goods or services and by the States including Union territories
with legislature/ Union Territories without legislature respectively. A destination-based consumption tax
GST would be a dual GST with the centre and states simultaneously levying tax with a common base.
The GST law is enforced by various acts viz. Central Goods and Services Act, 2017 (CGST), State Goods
and Services Tax Act, 2017 (SGST), Union Territory Goods and Services Tax Act, 2017 (UTGST),
Integrated Goods and Services Tax Act, 2017 (IGST) and Goods and Services Tax (Compensation to
States) Act, 2017 and various rules made thereunder.

Customs Act, 1962 (fiCustoms Acto)
The Customs Act, as amended, regulates import of goods into and export of goods from India by
providing for levy and collection of customs duties on goods in accordance with the Customs Tariff Act,

1975. Any company intending to import or export goods is first required to get registered under the
Customs Act and obtain an Importer Exporter Code under FTDR. Customs duties are administrated by
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Central Board of Indirect Tax and Customs under the Ministry of Finance, Gol.
Professional Tax

The professional tax slabs in India are applicable to those citizens of India who are either involved in any
profession or trade. The State Government of each State is empowered with the responsibility of
structuring as well as formulating the respective professional tax criteria and is also required to collect
funds through professional tax. The professional taxes are charged on the incomes of individuals, profits
of business or gains in vocations. The professional tax is charged as per the List Il of the Constitution.
The professional taxes are classified under various tax slabs in India. The tax payable under the State
Acts by any person earning a salary or wage shall be deducted by his employer from the salary or wages
payable to such person before such salary or wages is paid to him, and such employer shall, irrespective
of whether such deduction has been made or not when the salary and wage is paid to such persons, be
liable to pay tax on behalf of such person and employer has to obtain the registration from the assessing
authority in the prescribed manner. Every person liable to pay tax under these Acts (other than a person
earning salary or wages, in respect of whom the tax is payable by the employer), shall obtain a certificate
of enrolment from the assessing authority.

Other Applicable Laws
Fire Prevention Laws

State governments have enacted laws that provide for fire prevention and life safety. Such laws may be
applicable to our Manufacturing Facility and include provisions in relation to providing fire safety and
life saving measures by occupiers of buildings, obtaining certification in relation to compliance with fire
prevention and life safety measures and impose penalties for non-compliance.

The Companies Act, 2013 (iCompanies Acto)

The Companies Act deals with laws relating to companies and certain other associations. The Companies
Act primarily regulates the formation, financing, functioning, and winding up of companies. The
Companies Act prescribes regulatory mechanism regarding all relevant aspects, including organizational,
financial, and managerial aspects of companies. It deals with issue, allotment and transfer of securities
and various aspects relating to company management. It provides for standard of disclosure in public
issues of capital, particularly in the fields of company management and projects, information about other
listed companies under the same management, and management perception of risk factors.

The Transfer of Property Act, 1882 (AT.P. Acto)

The transfer of property, including immovable property, between living persons, as opposed to the
transfer property by operation of law, is governed by the T.P. Act. The T.P. Act establishes the general
principles relating to the transfer of property, including among other things, identifying the categories of
property that are capable of being transferred, the persons competent to transfer property, the validity of
restrictions and conditions imposed on the transfer and the creation of contingent and vested interest in
the property. Transfer of property is subject to stamping and registration under the specific statutes
enacted for the purposes which have been dealt with hereinafter.

The T.P. Act recognizes, among others, the following forms in which an interest in an immovable

property may be transferred:

1 Sale: The transfer of ownership in property for a price, paid or promised to be paid.

1 Mortgage: The transfer of an interest in property for the purpose of securing the payment of a
loan, existing or future debt, or performance of an engagement which gives rise to a pecuniary
liability. The T.P. Act recognises several forms of mortgages over a property.

1 Charges: Transactions including the creation of security over property for payment of money to
another which are not classifiable as a mortgage. Charges can be created either by operation of
law, e.g. decree of the court attaching to specified immovable property, or by an act of the
parties.
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1 Leases: The transfer of a right to enjoy property for consideration paid or rendered periodically
or on specified occasions.

1 Leave and License: The transfer of a right to do something upon immovable property without
creating interest in the property.

Further, it may be noted that with regards to the transfer of any interest in a property, the transferor
transfers such interest, including any incidents, in the property which he is capable of passing and under
the law, he cannot transfer a better title than he himself possesses.

The Sale of Good Act, 1930 (fiSale of Goods Acto)

The Sale of Goods Act provides for the setting up of contracts where the seller transfers or agrees to
transfer the title (ownership) in the goods to the buyer for consideration. It is applicable all over India.
Under the act, goods sold from owner to buyer must be sold for a certain price and at a given period of
time.

The Registration Act, 1908 (fiRegistration Acto)

The Registration Act, was passed to consolidate the enactments relating to the registration of documents.
The main purpose for which the Registration Act was designed was to ensure information about all deals
concerning land so that correct land records could be maintained. The Registration Act is used for proper
recording of transactions relating to other immovable property also. The Registration Act provides for
registration of other documents also, which can give these documents more authenticity. Registering
authorities have been provided in all the districts for this purpose.

The Indian Contract Act, 1872 (fiContract Acto)

The Indian Contract Act lays down the essentials of a valid contract, it provides a framework of rules
and regulations that govern the validity, execution and performance of a contract and codifies the way in
which a contract may be entered into, executed, implementation of the provisions of a contract and effects
of breach of a contract. The Contract Act consists of limiting factors subject to which contract may be
entered into, executed and the breach enforced. The contracting parties themselves decide the rights and
duties of parties and terms of agreement.

The Specific Relief Act, 1963 (ASpecific Relief Acto)

The Specific Relief Act is complimentary to the provisions of the Contract Act and the Transfer of
Property Act, as the Act applies both to movable property and immovable property. The Specific Relief
Act applies in cases where the Court can order specific performance of a contract. Specific relief can be
granted only for purpose of enforcing individual civil rights and not for the mere purpose of enforcing a
civil law. Specific performanced means Court will order the party to perform his part of agreement,
instead of imposing on him any monetary liability to pay damages to other party.

Competition Act, 2002 (iCompetition Acto)

The Competition Act aims to prevent anti-competitive practices that cause or are likely to cause an
appreciable adverse effect on competition in the relevant market in India. The Competition Act regulates
anti-competitive agreements, abuse of dominant position and combinations. The Competition
Commission of India (iCompetition Commissiond) which became operational from May 20, 2009, has
been established under the Competition Act to deal with inquiries relating to anti-competitive agreements
and abuse of dominant position and regulate combinations. The Competition Act also provides that the
Competition Commission has the jurisdiction to inquire into and pass orders in relation to an anti-
competitive agreement, abuse of dominant position or a combination, which even though entered into,
arising, or taking place outside India or signed between one or more non-Indian parties, but causes an
appreciable adverse effect in the relevant market in India.
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Legislations pertaining to Stamp Duty

Stamp duty in relation to certain specified categories of instruments as specified under Entry 91 of the
list, is governed by the provisions of the Indian Stamp Act, 1899 (iStamp Act0) which is enacted by the
Central Government. All others instruments are required to be stamped, as per the rates prescribed by the
respective State Governments in the respective schedules of the respective legislations pertaining to
stamp duty as applicable in the State. Stamp duty is required to be paid on all the documents that are
registered and as stated above the percentage of stamp duty payable varies from one State to another.
Certain State in India have enacted their own legislation in relation to stamp duty while the other State
have adopted and amended the Stamp Act, as per the rates applicable in the State. On such instruments
stamp duty is payable at the rates specified in Schedule | of the Stamp Act. Instruments chargeable to
duty under the Stamp Act which are not duly stamped are incapable of being admitted in court as evidence
of the transaction contained therein. The Stamp Act also provides for impounding of instruments which
are not sufficiently stamped or not stamped at all. Unstamped and deficiently stamped instruments can
be impounded by the authority and validated by payment of penalty. The amount of penalty payable on
such instruments may vary from State to State.

Other Laws
In addition to the above, our Company is required to comply with the provisions of the Prevention of
Corruption Act, 1988, Rent Control Act, Information technology act and other applicable laws and

regulations imposed by the Central and State Governments and other authorities for its day-to-day
operations.
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HISTORY AND CERTAIN CORPORATE MATTERS
Brief history of our Company

Our Company was originally incorporated as iMEIR Commodities India Private Limitedo, a private limited
company under the provisions of the Companies Act, 2013, pursuant to a certificate of incorporation dated May
11, 2018, issued by the Registrar of Companies, Central Registration Centre. Our Company was subsequently
converted into a public limited company and the name of our Company was changed to AMEIR Commodities
India Limitedd and a fresh certificate of incorporation dated September 5, 2024, was issued by the Registrar of
Companies, Central Processing Centre.

Changes in the Registered Office of our Company

Except as disclosed below, there has been no change in the registered office of our Company since the date of
incorporation.

The registered office of our Company was originally situated at Shop no. 1, Sai Park, A Wing, Behind Panvel
Municipal council, Panvel, Raigarh-410206, Maharashtra, India. Thereafter, the registered office of our Company
was changed to the following address:

Date of Change Details of change in the registered office Reason for change

February 15,2021  The Registered Office was changed from "Shop No. 1, For operational and
Sai Park, A wing, behind Panvel Muncipal Council, administrative convenience
Panvel, Raigarh T 410 206, Maharashtra, India" to "The
Corporate Park Premises Co-op Society, Plot no. 14-15,
Sector 18, Vashi, Navi Mumbai, Thane T 400 703,
Maharashtra, India"

March 17, 2021 The Registered Office was changed from "The Corporate  Rectification of clerical
Park Premises Co-op Society, Plot no. 14-15, Sector 18, error in INC-22 form filed
Vashi, Navi Mumbai, Thane T 400 703, Maharashtra, with ROC, consequently
India" to "1108, The Corporate Park Premises Co-op inclusion of fi11080 in ROC
Society, 14 15, Sector 18, Vashi Navi Mumbai, Thane T  record.
400 703, Maharashtra, India"

MAIN OBJECTS OF OUR COMPANY

The main objects of our Company as set forth in the Memorandum of Association of our Company are as follows:

1. fiTo carry on the business of buying, selling, reselling, importing, exporting, transporting, storing,
marketing and trading in agriculture goods like rice, wheat, maize, cashews, sugar, soya meal, almonds

and sesame seeds within and outside India.

2. To carry on the business of buying, selling, importing, exporting, transporting, storing, marketing or
supplying and trading in molasses and ethanol within and outside India.0

Amendments to the Memorandum of Association of our Company since Incorporation

The following changes have been made in the Memorandum of Association of our Company since Incorporation:

Date of Type Nature of Amendment

Meeting
February 15, EOGM Clause 5 of the Memorandum of Association was amended to reflect the
2021 Alteration of the capital clause of Company from 1,00,000 (rupees one lakh)

divided into 10,000 (ten thousand) Equity Shares of 10 eachto 1,00,00,000
(rupees one crore) divided into 10,00,000 (ten lakh) Equity Shares of 10 each
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Date of
Meeting
March 24,

2022

March 24,
2023

August 7,

2024

November 25,
2024

Type Nature of Amendment

Clause 5 of the Memorandum of Association was amended to reflect the

Alteration of the capital clause of Company from 1,00,00,000 (rupees one

crore) divided into 10,00,000 (ten lakh) Equity Shares of 10 each to
10,00,00,000 (rupees ten crores) divided into 1,00,00,000 (one crore) Equity

Shares of 10 each

Clause 5 of the Memorandum of Association was amended to reflect the

Alteration of the capital clause of Company from 10,00,00,000 (rupees ten

crores) divided into 1,00,00,000 (one crore) Equity Shares of 10 each to
25,00,00,000 (rupees twenty-five crores) divided into 2,50,00,000 (two

crore and fifty lakh) Equity Shares of 10 each.

Clause 1 of the Memorandum of Association of our Company was amended

to reflect the change in our name from 6MEIR Commodities India Private

Limitedd to 6MEIR Commodities India Limitedd.

EOGM

EOGM

EOGM

Clause 5 of the Memorandum of Association was amended to reflect the
Alteration of the capital clause of Company from 25,00,00,000 (rupees
twenty-five crores) divided into 2,50,00,000 (two crore and fifty lakh) Equity
Shares of 10 each to 45,00,00,000 (rupees forty five crores) divided into
4,50,00,000 (forty five lakhs) Equity Shares of 10 each

EOGM

Major events in the history of our Company

Year
2018

2023

2024

Key Events/ Milestone/Achievements of our company
Became member of AISTA (All India Sugar Trade Association)
Appointed as Research Partner for MAREX
Acquired Shakumbari Sugar & Allied Industries Limited, sugar mill and ethanol plant in
north India.
Acquired Shivaji Cane Processors Limited, a jaggery powder, khandsari sugar and invert
syrup manufacturing unit in Western Maharashtra.
Conversion of our Company from private limited to public limited company i.e., IMEIR
Commodities India Private Limitedd to SIMEIR Commodities India Limiteda.
Acquired SIR Agro Trading Co. L.L.C, Dubai
Incorporation of trading entity in Sri Lanka named as SIR Agro Lanka (Pvt.) Ltd. as
Associate Company

Awards, Accreditations and Recognition

Set forth below are some of the key awards, accreditations and recognition received by our Company:

Year
2019
2020

2021
2022

2023

2024

2025

Awards and accreditations
Appreciation award received at Teflads 2019 organic food India Conclave.

Awarded as Teflads Global Asia Super Star of the Year 2020.

Awarded as Outstanding Supplier 2020 by Elite Green.

Award of Recognition as Best Sugar Dealer by MRN (Nirani Group).

Awarded as Emerging Export House of the Year 2022 at the Sugar Summit by Tefla.

Token of appreciation received as a distinguished Panelist at AFRO World Agri Food in
Tanzania 2023 by TASO Events.

Awarded as Agri Start-up of the Year at the Sugar and Ethanol International Awards (SEIA)
2024 presented by Chini Mandi.

Received Certificate of Recognition as Three Star Export House from the Ministry of
Commerce and Industry.

Awarded as "Unique Indian MNC" by the Sugar - Ethanol & BioEnergy International
Awards (SEIA), 2025
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Significant Financial or Strategic Partnerships

As on the date of this Draft Red Herring Prospectus, we do not have any significant financial or strategic partners
except as disclosed in the chapter titled AOur Businesso beginning on page 195.

Time/Cost Overrun in Setting Up Projects
There has been no time and cost overruns in the Company as on date of this Draft Red Herring Prospectus.
Launch of Key Products or Services, Entry or Exit in New Geographies

For details of launch of key products or services, entry in new geographies or exit from existing markets, capacity
or facility creation and the locations, please see iOur Businesso beginning on page 195.

Capacity/facility creation, location of plants
Since our Company is primarily engaged in trading sugar and ancillary products, we do not have any product
manufacturing facilities. For details of capacity and location of plants of our Subsidiaries please see fiOur
Business T Propertieso beginning on page 237.

Defaults or re-scheduling/ restructuring of borrowings with financial institutions/ banks

Except for SCPL, as on the date of this Draft Red Herring Prospectus, there have been no defaults or
rescheduling/restructuring of borrowings with financial institutions/banks.

Material acquisition or disinvestments of business / undertakings, mergers, amalgamation any revaluation
of assets, etc. in the last 10 years

Except as stated below, our Company has not made material acquisition, disinvestments of business /
undertakings, merger, amalgamation, slump sale, any revaluation of assets, etc.

Acquisition of Shakumbari Sugar and Allied Industries Limited (ASSAIL0)

Our Company has acquired 2,93,25,601 Equity Shares of face value of 10 each at a price of 0.10 per share,
i.e., 57.87% in the issued and paid-up equity share capital of SSAIL and 58,52,000 preference shares of face value
of 10 each ata price of 0.10 per share, i.e., 58.52% of the issued and paid-up preference share capital of SSAIL
from the then shareholders of SSAIL pursuant to a share purchase agreement dated March 30, 2023 executed
between SSAIL, India Glycols Limited (fiSeller 10), Monet Securities Private Limited (fiSeller 20), Faith
Mercantile Private Limited (AAcquirer 10), our Company (fiAcquirer 20) and R K and D and Investment Private
Limited(fiAcquirer 30) (ASPAQ) for a total consideration of 5,090.87 lakhs out of which 29.33 lakhs are paid
towards the acquisition of equity shares, 5.85 lakhs are paid towards the acquisition of preference shares and

5,055.68 lakhs are paid to the SSAIL as unsecured loan repayable on demand for repayment of certain liabilities
of SSAIL and for making the plant operational.

The valuation reports for determination of fair value of equity and preference shares of the SSAIL were issued on
March 25, 2023 and August 31, 2023 by Hitesh Jhamb and CA Virender Kumar, respectively. The fair market
value of the equity and preference shares in SSAIL arrived as negative, and accordingly the parties have mutually
decided per share acquisition price as 0.10 for acquisition of both equity and preference shares. The said valuation
reports and share purchase agreement have been disclosed in the section fiMaterial Contracts and Documents
for Inspectiond on page 502. Pursuant to the acquisition, SSAIL has become our subsidiary.

For details of present shareholding details, please see fiOur Subsidiarieso beginning on page 251.

Acquisition of Shivaji Cane Processors Limited (*"SCPLO)

Our Company has acquired 61.00% issued and paid-up share capital of SCPL pursuant to a resolution plan dated
July 29, 2021 (fiResolution Plano) for a consideration of 610.00 lakhs towards fresh issue approved by the
NCLAT dated November 24, 2023.
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SCPL was admitted to CIRP under Insolvency and Bankruptcy Code, 2016 on February 18, 2021. A resolution
plan was submitted by Puro Natural JV comprising of three Partners, Sun Sugar Private Limited, our Company
and Abhijit Shivajirao Naik. The Hon'ble NCLT did not approve the resolution plan vide order dated May 01,
2023. Thereafter, an appeal vide appeal no. 661-663 of 2023 was preferred against the order of Hon'ble NCLT.
The plan was approved duly by Hon'ble 'NCLAT on November 24, 2023 (iNCLAT Ordero).

While implementation of the approved plan, one of the JV partners, Sun Sugar Private Limited vide its e-mail
dated February 16, 2024 and withdrawal letter dated February 16, 2024, confirmed its inability to continue as JV
Partner, hence our Company took the responsibility to continue and contribute to the resolution plan to the extent
of Sun Sugar Private Limitedds share and ended up holding a cumulative of 6,09,996 equity shares representing
61% of the paid-up share capital of SCPL.

The said Resolution Plan and NCLAT Order have been disclosed in the section fiMaterial Contracts and
Documents for Inspectiond on page 502. Pursuant to the acquisition, SCPL has become our subsidiary

For details of present shareholding, please see iOur Subsidiarieso beginning on page 251.

Acquisition of SIR Agro Trading Co. L.L.C. (iSATCLO0)

Our Company has acquired 285 shares of face value of AED 1,000 each, i.e., 95% issued and paid-up share capital
of SATCL from our Promoter, Rahil Irfan Igbal Shaikh pursuant to a share purchase agreement dated May 31,
2023 for a lumpsum consideration of 209.44 lakhs. Subsequently, our Company has acquired the balance 15
shares of face value of AED 1,000 each, i.e., 5% issued and paid-up share capital of SATCL from Ahesan Fazal
Mohammed Shaikh Shaikh Fazal Mohammed Dilawar pursuant to a share purchase agreement dated March 26,
2024 for a lumpsum consideration of AED 3.06 Lakhs, payment in respect thereof is yet to be done by our
Company to Ahesan Fazal Mohammed Shaikh Shaikh Fazal Mohammed Dilawar. The valuation reports for the
said transactions were issued on June 19, 2023 and May 02, 2024 by Youssry & Co. Auditing & Consultancy for
valuation of shares of SATCL. The said valuation reports and both share purchase agreements have been disclosed
in the section fiMaterial Contracts and Documents for Inspectiono on page 502. Pursuant to the acquisition,
SATCL has become our wholly owned subsidiary.

For details of present shareholding details, please refer to fiOur Subsidiarieso beginning on page 251.
Revaluation of Assets

Our Company has not revalued its assets since incorporation.

Guarantees Given by our Promoter Selling Shareholder

As on the date of this Draft Red Herring Prospectus, our Promoter Selling Shareholder has issued the following

guarantees to third parties. These guarantees are in the nature of corporate guarantees and personal guarantees and
have been issued towards contractual obligations in respect of loans availed by our Company.

Name of the Lender Type of borrowing facility ~Amount Guaranteed (in Amount outstanding as on
lakhs)/ Sanctioned January 31, 2025 (in
Amount lakhs)

Secured
Axis Bank Limited Warehouse Facility 2,000.00 229.18
Axis Bank Limited Term Loan 34.98 27.09
HDFC Bank Limited Term Loan 2,458.57 1,756.33
HDFC Bank Limited CC Limit 2,400.00 1,702.57
ICICI Bank Limited Term Loan 108.00 79.53
Unsecured Loan
Unity Small Finance Bank ~ Term Loan 50.00 2.05
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Details of shareholdersd agreements or any other inter-se agreements/ arrangements between the
shareholders

There are no inter-se agreements/ arrangements to which the Company or its Promoter or Shareholders are a party
to and therefore, there are no clauses/ covenants which are material and which needs to be disclosed, and that
there are no other clauses / covenants in the inter-se agreements or arrangements or the Articles of Association
which are adverse / pre-judicial to the interest of the minority / public shareholders of the Company and which
needs to be disclosed or non-disclosure of which may have bearing on the investment decision, other than the ones
which have already disclosed in this Draft Red Herring Prospectus. Further, other than as disclosed above, there
are no other agreements, deed of assignments, acquisition agreements, SHA, inter-se agreements, agreements of
like nature to which the Company or its Promoter or Shareholders are a party.

Key terms of other subsisting material agreements
Our Company has not entered into any subsisting material agreements including with strategic partners, joint
venture partners, and/or financial partners other than in the ordinary course of the business of our Company or

which are otherwise material and need to be disclosed in this Draft Red Herring Prospectus in context of the Offer.

Agreements with Key Managerial Personnel, Senior Management, Director, Promoter or any other
employee

Neither our Promoter, nor any of the Key Managerial Personnel, Senior Management, Directors or employees of
our Company have entered into an agreement, either by themselves or on behalf of any other person, with any
Shareholder or any other third party with regard to compensation or profit sharing in connection with the dealings
of the securities of our Company.

Our Holding Company

As on the date of this Draft Red Herring Prospectus, our Company does not have any holding company.

Our Subsidiaries

As on the date of this Draft Red Herring Prospectus, our Company has three (3) subsidiaries of which two (2) are
incorporated in India and one (1) is incorporated in the UAE. The details of our subsidiaries are set out below:

1. Shakumbari Sugar and Allied Industries Limited (iSSAILO)

Corporate information

SSAIL was incorporated as a public limited company under the provisions of Companies Act, 1956,
pursuant to a certificate of incorporation dated March 29, 1994 issued by the Registrar of Companies,
Kanpur. Its CIN is U15429UP1994PLC016271 and its registered office is located at Village & P. O.
Todarpur, Saharanpur - 247231, Uttar Pradesh, India.

Nature of business

SSAIL is engaged in the business of manufacturing of sugar, molasses, bagasse, press mud, and ethanol
etc. This integrated project features a sugar mill that generates sugar, which supplies the required bagasse
for the co-generation power plant and provides molasses for the ethanol plant.

Capital structure

The authorised share capital of SSAIL is 1,00,00,00,000 divided into 9,00,00,000 equity shares of face
value of 10 each and 1,00,00,000 10% cumulative redeemable preference shares of face value of 10
each, and itds issued, subscribed and paid-up equity share capital of 50,67,71,000 divided into
5,06,77,100 equity shares of face value of 10 each and preference share capital of 10,00,00,000 divided
into 1,00,00,000 10% cumulative redeemable preference shares of face value of 10 each.
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Shareholding pattern

The equity shareholding pattern of SSAIL as on the date of this Draft Red Herring Prospectus is as
follows:

Name Value No. of % age No. of % age
Per Equity Preference
Share Shares Shares

MEIR  Commodities 2,93,25,401 57.87 58,52,000 58.52
India Limited
Mayar India Limited 50,000 0.10 Nil Nil
VOU Investment Pvt 1,50,000 0.30 Nil Nil
Ltd
CRB Capital Markets 2,05,000 0.40 Nil Nil
Limited
CRB Mutual Fund 1,60,000 0.32 Nil Nil
Limited 10
Nand Kishore Chugh 100 Negligible Nil Nil
Sanjay Tapriya 100 Negligible Nil Nil
Dadhibal  Trilokinath 100 Negligible Nil Nil
Prajapati
Vijay Thakkar 100 Negligible Nil Nil
Faith Mercantile Private 1,86,81,691 36.86 37,28,000 37.28
Limited
R K and D Investment 21,04,608 4.15 4,20,000 4.20
Private Limited
Total 10 5,06,77,100 100.00 1,00,00,000 100.00

Accumulated profits or losses not accounted for by our Company

As on date of Draft Red Herring Prospectus, there are no accumulated profits or losses of SSAIL that
have not been accounted for by our Company in the Restated Financial Statements.

Shivaji Cane Processors Limited (iISCPL0)

Corporate information

SCPL was incorporated as a private limited company under the provisions of the Companies Act, 1956,
pursuant to the certificate of incorporation dated June 17, 2010 issued by the Registrar of Companies,
Pune. Subsequently SCPL converted into a public limited company and its name was changed to fiShivaji
Cane Processors Limitedo vide a fresh certificate of incorporation dated August 2, 2011, issued by the
Registrar of Companies, Pune. Its CIN is U15421PN2010PLC136604 and its registered office is located
at Plot no D4, MIDC area A/p MIDC Shirala, Tal- Shirala, Sangli, Shirala T 415 408, Maharashtra, India.

Nature of business

SCPL is engaged in the processing and manufacturing of jaggery powder, khandsari sugar, molasses and
invert syrup.

Capital Structure

The authorised share capital of SCPL is  22,34,49,000 divided into 15,00,000 equity shares of face value

of 100 each and 7,34,490 1% non-cumulative non-convertible redeemable preference shares of face

value of 100 each, and, its issued, subscribed and paid-up equity share capital of 10,00,00,000 divided

into 10,00,000 equity shares of face value of 100 each and preference share capital of 7,34,49,000

divided into 7,34,490 1% non-cumulative non-convertible redeemable preference shares of face value of
100 each.
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Shareholding pattern

The equity shareholding pattern of SCPL as on the date of this Draft Red Herring Prospectus is as

follows:
Name Value No. of % age No. of % age
Per Equity Preference
Share Shares Shares
MEIR Commodities 100 6,09,996 61.00 - -
India Limited
Abhijit Shivajirao 100 1,59,800 15.98 - -
Naik
Satyajit  Shivajirao 100 85,560 8.56 - -
Naik
Randhir ~ Shivajirao 100 1,43,870 14.39 - -
Naik
Shivajirao 100 770 0.08 - -
Yashwantrao
Naik
Gopal Krishan Sood” 100 1 Negligible - -
Rahil Irfan Igbal 100 1 Negligible - -
Shaikh”
Sanjay Tapriya® 100 1 Negligible - -
Samira Rahil Shaikh” 100 1 Negligible - -
Share Held by Public 100 - - 7,18,690 97.85
Shareholders
Promoter and 100 - - 15,800 2.15
Promoter group of
SCPL*
Total 10,00,000 100.00 7,34,490 100.00
" Held on behalf of our Company
# List of promoters & promoter group of SCPL:
Sr. Name Promoters/ No. of Preference % of total preference
No. Promoter group Sharesof 100each  shareholding
1. Sunanda Shivajirao Naik Promoter Group 750 0.10%
2. Devyani Satyajit Naik Promoter Group 700 0.10%
3. Rajeshwari Randhir Naik Promoter Group 700 0.10%
4. Vedantika Abhijit Naik Promoter Group 700 0.10%
5. Jitendra Jalindra Patil Promoter Group 2000 0.27%
6. Shamkant Shitaram Pandit Promoter Group 10000 1.36%
7. Sanjay Shamrao Naik Promoter Group 50 0.01%
8. Anita Sanjay Naik Promoter Group 50 0.01%
9. Madhavi Madhavrao Naik Promoter Group 50 0.01%
10. Ajitkumar Shahajirao Naik Promoter Group 50 0.01%
11. Shital Shahajirao Naik Promoter Group 50 0.01%
12. Shahajirao Yashwantrao Naik Promoter Group 50 0.01%
13. Sagar Shahajirao Naik Promoter Group 50 0.01%
14. Kum. Mangal Shahajirao Naik Promoter Group 50 0.01%
15. Sachin Sambhajirao Naik Promoter Group 50 0.01%
16. Madhavrao Sayajirao Naik Promoter Group 50 0.01%
17. Sambhajirao Yashwantrao Naik Promoter Group 50 0.01%
18. Mangal Jalindar Patil Promoter Group 100 0.01%
19. Sagar Bhimrao Patil Promoter Group 50 0.01%
20. Sarita Bhimrao Patil Promoter Group 50 0.01%
21. Bhushan Bhimrao Patil Promoter Group 50 0.01%
22. Prathmesh Sandesh Patil Promoter Group 50 0.01%
23. Varsha Sandesh Patil Promoter Group 100 0.01%
Total 15,800 2.15%
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Accumulated profits or losses not accounted for by our Company

As on date of this Draft Red Herring Prospectus, there are no accumulated profits or losses of SCPL that
have not been accounted for by our Company in the Restated Financial Statements.

SIR Agro Trading Co. L.L.C (iSATCLO0)

Corporate information

SATCL, bearing Registration Number: 1689906 and commercial license no. 1039436 was incorporated
on March 03, 2022 as a limited liability company with the Dubai Economy, Dubai, United Arab Emirates,
having its registered office at Captain Al Ras Building, Al Ras, Baniyas, Deira, Dubai, United Arab
Emirates 231525.

Nature of business

SATCL is engaged in the business of trading of agricultural commodities

Capital structure

The nominated and paid up capital of SATCL is AED 3,00,000 divided into 300 shares of face value of
AED 1,000 each.

Shareholding pattern

The shareholding pattern of SATCL as on the date of this Draft Red Herring Prospectus is as follows:

Sr. Name of the Shareholder No. of shares of face % of total

No. value AED 1,000 each shareholding
1 MEIR Commodities India Limited 300 100.00%
Total 300 100.00%

Accumulated profits or losses not accounted for by our Company

As on the date of this Draft Red Herring Prospectus, there are ho accumulated profits or losses of SATCL
that have not been accounted for by our Company in the Restated Financial Statements.

Our Associate
Except as stated below, our Company does not have any associate companies;

SIR Agro Lanka (Pvt) Ltd (iISALPLO)

Corporate information

SALPL, bearing number: PV 00298963 was incorporated as a private company with limited liability
under the provisions of Companies Act 2007 of Sri Lanka on April 11, 2024 and its registered office is
located at No. 17, Ambagahawatta Road, Gangodawila, Nugegoda 1 102 50, Sri Lanka.

Nature of business

SALPL is engaged in the business of distribution of sugar.

Capital structure

The stated capital of SALPL is LKR 1,000.00 divided into 100 shares of face value of LKR 10.00 each.
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Shareholding pattern

The Equity Shareholding pattern of SALPL as on the date of this Draft Red Herring Prospectus is as
follows:

Sr. Name of the Shareholder No. of shares of face % of shareholding
No. value LKR 10.00
each
1 MEIR Commodities India Limited 40 40%
2 R.S Lanka Agency Private Limited 60 60%
Total 100 100%

Joint Ventures
As on the date of this Draft Red Herring Prospectus, Company does not have any joint ventures.
Other confirmations

There are no material clauses of our Articles of Association that have been left out from disclosures
having a bearing on the Offer or this Draft Red Herring Prospectus.

No Directors or KMPs of our Company are appointed pursuant any inter-se agreement/agreement to
which our Company or our Promoter or Shareholders are a party to.

There is no conflict of interest between the suppliers of raw materials and third-party service providers
(crucial for operations of the Company) and the Company, Promoter, Promoter Group, Key Managerial
Personnel and Directors.

There is no conflict of interest between the lessor of immovable properties and our Company, Promoter,
Promoter Group, Key Managerial Personnel and Directors.
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OUR MANAGEMENT

Board of Directors

In terms of the Companies Act, 2013 and our Articles of Association of our Company, the number of directors
shall not be less than 3 (three) and not be more than 15 (fifteen), subject to the applicable provisions of the
Companies Act, 2013. As on the date of this Draft Red Herring Prospectus, our Company has 6 (six) Directors on
our Board, comprising of 1 (one) Managing Director, 1 (one) Chairman and Non-Executive Director, 1 (one)
Whole Time Director, and 3 (three) Independent Directors (including one woman independent director) on our
Board. The present composition of our Board of Directors and its committees are in accordance with the

Companies Act, 2013, and SEBI Listing Regulations.

The following table sets forth details regarding our Board of Directors of our Company as on the date of filing of
this Draft Red Herring Prospectus:

Sr.
No.
1.

Name, DOB, Designation, Address,
Occupation, Nationality, Term and DIN
Rahil Irfan Igbal Shaikh

Age: 49 years

Date of Birth: March 11, 1975
Residential Address: B 1402 Maria
Heights Hutatma Dattaram Bhau Koyande
Road, Mazgaon, Mumbai T 400 010,
Mabharashtra, India

Occupation: Business

Nationality: Indian

Period of Directorship: Since
incorporation till May 28, 2018 and from
November 15, 2018 till date

Term: 5 years effective from October 1,
2021

DIN: 01434988
Gopal Krishan Sood

Age: 84 years

Date of Birth: March 13, 1940
Residential Address: E-40, Block-E,
Greater Kailash Enclave-1, Greater
Kailash S.O, Greater Kailash, South Delhi
T 110 048, Delhi, India

Occupation: Professional

Nationality: Indian

Period of Directorship: Since March 23,

2022 till May 22, 2024 and from July 16,
2024 till date

Designation

Managing Director

Chairman and Non-
Executive Director
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Other Directorships

Indian Companies

{1 MEIR Hariit Urja Private
Limited

{ Shivaji Cane Processors
Limited

i Shakumbari Sugar and
Allied Industries Limited

i Kermis Food Private
Limited

{ Sumangal Agro Solutions
Private Limited

1 Alpha Majoris Education
Private Limited

Foreign Companies
1 SIR Agro Lanka (Pvt) Ltd

Indian Companies

7 Shivaji Cane Processors
Limited

1 KN Agri Resources
Limited

Foreign Companies

Nil



Sr.

No.

Name, DOB, Designation, Address,
Occupation, Nationality, Term and DIN

Term: Liable to retire by rotation

DIN: 00106839
Vijay Thakkar

Age: 52 years

Date of Birth: November 21, 1972
Residential Address: A-603, Shregji
Heights, Plot No-43, Sector-8A, Navi
Mumbai, Airoli, Thane-400708,
Maharashtra, India.

Occupation: Service

Nationality: Indian

Period of Directorship: Since July 16,
2024

Term: 5 years effective from July 16, 2024
and liable to retire by rotation

DIN: 08573276
Sanjay Bhikajirao Khatal

Age: 66 years

Date of Birth: September 20, 1958
Residential Address: Anantalaya, Pl no. 3
Sant Eknath Nagar-2, Bibwewadi, Market
Yard Pune-411037, Maharashtra, India.
Occupation: Service

Nationality: Indian

Period of Directorship: Since September
16, 2024.

Term: 5 years effective from September
16, 2024

DIN: 06616883
Sonal Khattri

Age: 42 years
Date of Birth: September 06, 1982

Residential Address: Building No.2, 21th
Floor, 2103 Man Opus, Western Express

Designation

Whole-Time Director

Independent Director

Independent Director
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Other Directorships

Indian Companies

1 Alpha Majoris Education
Private Limited

1 Ally Commodities Private
Limited

1 Gyani Logistics LLP
Foreign Companies

Nil

Indian Companies

1 Tejnaksh Healthcare

Limited
Foreign Companies

Nil

Indian Companies
Nil
Foreign Companies

Nil



Sr. Name, DOB, Designation, Address, Designation Other Directorships
No. Occupation, Nationality, Term and DIN

Highway, Near Laxmi Motors, Kashimira

Mira Road, Mira-Bhayander, Thane T 401

107, Maharashtra, India

Occupation: Business
Nationality: Indian

Period of Directorship: Since September

16, 2024
Term: 5 years effective from September
16, 2024
DIN: 10771472
6. Ashok Kumar Lalji Puri Independent Director Indian Companies
Age: 43 years Pacewealth Finserv Private
Limited

Date of Birth: August 25, 1981
Foreign Companies
Residential Address: B-805 Shanti
Lifespace Il Building No. 4A, Yashwant Nil
Viva Township, Vasai, PalgharT 4012009,
Maharashtra, India

Occupation: Professional
Nationality: Indian

Period of Directorship: Since December
18, 2024

Term: 5 years effective from December
18, 2024

DIN: 03053613
Brief profile of our Directors

Rahil Irfan Igbal Shaikh, is the Promoter and Managing Director of our Company. He has been associated with
our Company since its incorporation. He has completed his degree in Bachelor of Arts from Mumbai University.
He possesses over 18 years of experience in the sugar and agri-commodities industry. He is responsible for
strategic and operational leadership, corporate governance, team building and risk management of our Company.
He has been previously associated with ED & F Man Commodities India Private Limited as a whole-time director.

Gopal Krishan Sood, is the Chairman and Non-Executive Director of our Company. He has been associated with
our Company from March 23, 2022 till May 22, 2024 and from July 16, 2024 till date. He has completed his
degree in Bachelor of Commerce (Honors) and degree in Master of Arts from Delhi University. He possesses over
27 years of experience in the agriculture industry. He has previously worked with Louis Dreyfus Company India
Private Limited as a Director and Chief Executive Officer, Shree Renuka Sugars Limited as a Director, COFCO
International India Private Limited as Chairman Agriculture Business, India, Godavari Biorefineries Limited as
an Advisor and presently serving as an Independent Director on the Board of KN Agri Resources Limited from
December 2021 onwards.
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Vijay Thakkar, is the Whole-Time Director of our Company. He has been associated with our Company from
April 01, 2019 till March 31, 2020 and then from July 1, 2022 till date as a logistics consultant and has been on
the Board since July 16, 2024. He has previously associated with organization such as Uniworld Sugars Private
Limited and Narendra Forwarders Private Limited. He does not have a formal graduation degree. He possesses
over 16 years of experience in the field of logistics. His roles and responsibilities include supervising domestic
and export logistics to streamline supply chain efficiency, overseeing and managing customs-related matters and
handling regulatory compliances.

Sanjay Bhikajirao Khatal, is the Independent Director of our Company from September 16, 2024. He has
completed his degree in Bachelor of Technology in Agricultural Engineering from Mahatma Phule Agricultural
University. He possesses over 43 years of experience in the agricultural sector and its management. He was
previously associated with CADA Government of Maharashtra, Garware Plastics and Polyesters Limited,
Maharashtra Agro Industries Development Corporation, Maharashtra State Seeds Corporation Limited, National
State Seeds Corporation Limited, Maharashtra State Co-operative Sugar Factories Federation Limited and
Symbiosis Institute of International Business.

Sonal Khattri, is the Independent Director of our Company since September 16, 2024. She has completed her
degree in Bachelor of Arts and Masterds of Business Economics from Devi Ahilya Vishwa Vidyalaya, Indore.
She possesses over 10 years of experience in the agricultural sector. She was previously associated with
organisation such as Unity Small Finance Bank, Suumaya Agro Limited, National Bulk Handling Corporation
Private Limited, Indian Commodity Exchange Limited and Ventura Commaodities Private Limited.

Ashok Kumar Lalji Puri is the Director of our Company since December 18, 2024. He has completed his degree
in Bachelors of Commerce from University of Mumbai. He is a qualified Chartered Accountant from the Institute
of Chartered Accountants of India and is a member of ICAI since July 2008 and holds a certificate of Practice
from the Institute of Chartered Accountant of India. He has also completed a post-qualification course in
Information System Audit from ICAI. He has over 11 years of experience in the field of accountancy.
Relationship between our Directors, Key Managerial Personnel and Senior Management Personnel

None of our Directors, Key Managerial Personnel and Senior Management Personnel are related to each other.

Arrangement or understanding with major shareholders, customers, suppliers or others.

None of our Directors have been nominated, appointed or selected pursuant to any arrangement or understanding
with our major Shareholders, customers, suppliers or others.

Service contracts with Directors

Our Directors have not entered into any service contracts with our Company which provide for benefits upon the
termination of their employment.

Confirmations

None of our Directors is or was a director in any listed company / companies whose shares have been or were
suspended from being traded on any stock exchange during the term of their directorship in such company /
companies, during the five (5) years, immediately preceding the date of filing of this Draft Red Herring
Prospectus.

None of our Directors is or was a director in any listed company / companies which has been or was delisted from
any stock exchange during the term of their directorship in such company / companies.

None of our Directors have been declared as a dwilful defaulter or a fraudulent borrowerd, as defined under the
SEBI ICDR Regulations.

Neither our Company nor our Directors are declared as fugitive economic offenders as defined in Regulation

2(1)(p) of the SEBI ICDR Regulations, and have not been declared as a 6fugitive economic offenderd under
Section 12 of the Fugitive Economic Offenders Act, 2018.
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None of our Directors are prohibited from accessing the capital market or debarred from buying, selling or dealing
in securities under any order or direction passed by SEBI or any securities market regulator in any other
jurisdiction or any other authority/court. Additionally, none of our Directors are or were, associated with any other
company which is debarred from accessing the capital market by the Securities and Exchange Board of India.

Terms of appointment of our Managing Director and Whole-Time Director
Rabhil Irfan Igbal Shaikh

In terms of the Revised Remuneration Agreement dated January 21, 2025, the following table sets forth the terms
of appointment of Rahil Irfan Igbal Shaikh with effect from April 1, 2024 for 3 years.

Remuneration per Up to 300.00 lakhs per annum
annum
Other Benefits 0] Medical Expenses incurred for self and family in accordance with the Rules of the
Company.

(i) Personal Accident Insurance: Premium on Personal Accident Insurance policy in
accordance with the Rules of the company.

(iii) Leave Travel Concession: For self and family once a year in accordance with the
rules of the company.

(iv) Other Allowances: As may be decided by the Board/NRC from time to time, subject
to the provisions of the Act and Schedule V thereto.

(v) Leave/Leave Encashment: As per rules of the Company.

(vi) Provident fund and superannuation: Companybs contribution to provident fund and
payment of gratuity shall be as per rules framed under the Companyds relevant
scheme.

(vii)  Conveyance facilities: As per rules of the Company.

(viii)  Communication facilities: The Company shall provide telephone, mobile phone,
internet and other communication facilities.

(ix) The Company shall reimburse actual entertainment and travelling expenses incurred
by him in connection with the companyds business incurred domestic and overseas
business trips.

Vijay Thakkar

In terms of the Agreement for appointment of Whole-time Director dated July 16, 2024, the following table sets
forth the terms of appointment of Vijay Thakkar with effect from August 1, 2024 up to a period of 3 years.

Remuneration per annum Upto 15.00 lakhs per annum
Other Benefits -

Terms of appointment of our Non-executive Directors (including Independent Directors)

Except for sitting fees, our Independent Directors are not entitled to receive any remuneration or compensation
from our Company.

Pursuant to the Board resolution dated September 30, 2024, each Independent Director and Non-Executive
Director, is entitled to receive sitting fees of 15,000 per meeting for attending meetings of the Board and
committees.

Compensation of Whole-time Director/ Compensation of Managing Director

The details of the compensation paid to our Executive Directors in the Fiscal 2024 is set out as below:

Name of Director Designation Compensation (in lakhs)
Rahil Irfan Igbal Shaikh Managing Director 354.65 (inclusive of commission
amounting to 114.62)
Vijay Thakkar Whole-time Director 13.00 (Commission)
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Contingent and Deferred Compensation Payable to our Directors

As on the date of this Draft Red Herring Prospectus, there is no contingent or deferred compensation payable to
our Directors, which does not form part of their remuneration.

BORROWING POWERS

Pursuant to our Articles of Association and the applicable provisions of the Companies Act, 2013 and the rules
framed thereunder, and pursuant to our Board resolution dated September 16, 2024 and the special resolution
passed by our Shareholders on September 20, 2024 our Board is authorized to borrow sums of money, which,
together with the monies borrowed by our Company (excluding temporary loans obtained or to be obtained from
our Companyos bankers in the ordinary course of business) may exceed the aggregate of the paid up capital of our
Company and its free reserves, provided that the aggregate borrowings and outstanding at any time shall not
exceed the amount of 50,000 lakhs or the aggregate of the paid-up share capital and free reserves of our
Company, whichever is higher.

Remuneration paid or payable to our Directors by our Subsidiaries or Associate Companies

None of our Directors have received any remuneration from our Subsidiaries or Associate Companies.

Bonus or profit-sharing plan for the Directors

Pursuant to the Special Resolution dated January 15, 2025, Rahil Irfan Igbal Shaikh and Gopal Krishan Sood, are
entitled to receive profit related commission income of up to 5% profit before tax (exclusive of applicable taxes)
per annum or any of them in such amounts or proportions and in such manner as may be decided from time to
time by the Board of Directors and such payments shall be made in respect of the profits of the Company for each
Fiscal commencing from April 1, 2024

Shareholding of our Directors

Our Articles of Association do not require our directors to hold any qualification shares.

The details of the shareholding of our directors as on the date of this Draft Red Herring Prospectus are as follows:

Name Designation No. of Equity % of pre offer % of post offer
Shares held paid up capital paid up capital
Rahil Irfan Igbal Shaikh ~ Managing Director 2,98,79,509 99.60% [6]
Vijay Thakkar Whole-time 2 Negligible [6]
Director
Total 2,98,79,511 99.60% [6]

Service Contracts with Directors

As on the date of this Draft Red Herring Prospectus, none of our Directors have any service contracts with our
Company pursuant to which they are entitled to any benefits upon termination of employment.

Shareholding of our Directors in our Subsidiaries

Except as stated below, none of our directors hold any shares in the Subsidiaries of our Company.

Name of Subsidiaries Name of our Directors ~ No. of Equity Shares held % of shareholding
Shivaji Cane Processors Rahil Irfan Igbal Shaikh” 1 Negligible

Limited

Shivaji Cane Processors Gopal Krishan Sood” 1 Negligible

Limited

Shakumbari Sugar and Vijay Thakkar 100 Negligible
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Name of Subsidiaries

Name of our Directors  No. of Equity Shares held % of shareholding

Allied Industries Limited
“held on behalf of our Company

INTEREST OF OUR DIRECTORS

Our Directors may be deemed to be interested to the extent of remuneration and reimbursement of expenses, if
any, payable to them by our Company for attending meetings of our Board or committees thereof.

Our Directors may be interested to the extent of Equity Shares, if any, held by them, or held by the entities in
which they are associated as partners, or that may be subscribed by or allotted to the companies, firms, ventures,
trusts in which they are interested as promoters, directors, partners, proprietors, members or trustees and any
dividend and other distributions payable in respect of such Equity Shares.

(@)

(b)

(©

In the promotion or formation of our Company

Except our Promoter Director, none of the directors in the Promotion of formation of our Company. For
further details, please see fiOur Promoter and Promoter Groupo on page 272.

In land and property or proposed to be acquired of by our Company

Our Directors does not have any interest in any property acquired or proposed to be acquired of our
Company or by our Company except other than as disclosed under iOur Promoter and Promoter Group
- Interest of our Promoter in the Property of our Companyd on page273.

Interest of our Directors in being a member of our firm or company

No sum has been paid or agreed to be paid to our Directors or to firms or companies in which they may
be members, in cash or shares or otherwise by any person either to induce him/ her to become, or to
qualify him/her as a Director, or otherwise for services rendered by him/her or by such firm or company,
in connection with the promotion or formation of our Company.

CHANGES IN OUR BOARD OF DIRECTORS DURING THE LAST THREE YEARS

The changes in our Board during the three years immediately preceding the date of this Draft Red Herring
Prospectus are set forth below.

Name Date of Appointment/

Change in designation

Reason for Change

Gopal Krishan Sood
Gopal Krishan Sood
Sanjay Tapriya
Sanjay Tapriya
Gopal Krishan Sood

Sanjay Tapriya
Gopal Krishan Sood

Vijay Thakkar
Vijay Thakkar

Gopal Krishan Sood

Sanjay Bhikajirao Khatal
Sanjay Bhikajirao Khatal

Sonal Khattri

March 23, 2022
March 24, 2022
November 21, 2022
March 22, 2023
May 22, 2024

July 16, 2024
July 16, 2024

July 16, 2024
August 07, 2024

August 07, 2024
September 16, 2024

September 20, 2024
September 16, 2024
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Appointed as Additional Non-Executive Director
Appointed as Non-Executive Director

Resignation due to personal reasons

Appointed as Non-Executive Independent Director
Resignation due personal reasons and certain other
pre-occupation

Resignation due personal reasons and certain other
pre-occupation

Appointment as Additional Non-Executive Director
& Chairman

Appointed as Additional Director

Regularisation as director and change in designated
to Whole-Time Director

Change in designation to Non-Executive Director
and Chairman

Appointment as an Additional Independent Director
Change in designation to Independent Director
Appointed as an Additional Independent Director



Name Date of Appointment/ Reason for Change
Change in designation

Sonal Khattri September 20, 2024 Change in designation to Independent Director
Ashok Kumar Lalji Puri December 18, 2024 Appointed as an Additional Independent Director
Ashok Kumar Lalji Puri December 19, 2024 Appointed as Independent Director
Himanshu  Gunavantray September 18, 2024 Cessation as director on account of his death
Purohit

CORPORATE GOVERNANCE

The provisions relating to corporate governance prescribed under the SEBI Listing Regulations will be applicable
to us immediately upon listing of the Equity Shares on the Stock Exchanges. Our Board functions either as a full
board or through various committees constituted to oversee specific functions. Our Company is in compliance
and undertakes to take all necessary steps to continue to comply with the corporate governance norms prescribed
under the SEBI Listing Regulations and the Companies Act in relation to the composition of our Board and
constitution of committees thereof.

As on the date of this Draft Red Herring Prospectus, there are Six (6) Directors on our Board comprising two
Executive Directors, one Non-Executive Director & Chairman and Three (3) Independent Directors, including
one women Independent Director.

In compliance with Section 152 of the Companies Act, 2013, not less than two thirds of the Directors (excluding
Independent Directors) are liable to retire by rotation.

COMMITTEES OF THE BOARD OF DIRECTORS

Details of the Committees as on the date of this Draft Red Herring Prospectus are set forth below. In addition to
the Committees detailed below, our Board may, from time to time constitute other committees for various
functions

Our Board of Directors presently has Four (4) committees which have been constituted in accordance with the
relevant provisions of the Companies Act and SEBI Listing Regulations:

€)] Audit Committee;

(b) Nomination and Remuneration Committee;

(© Stakeholderst Relationship Committee; and

(d) Corporate Social Responsibility Committee

Audit Committee

The audit committee comprises of:

Sr. No. Name of the Directors Nature of Directorship Designation in Committee
1 Ashok Kumar Lalji Puri Independent Director Chairman
3 Sanjay Bhikajirao Khatal Independent Director Member
2 Rahil Irfan Igbal Shaikh Managing Director Member

The Audit Committee was constituted pursuant to a meeting of our Board held on September 30, 2024 and
reconstituted on December 20, 2024.

The scope and functions of the Audit Committee are in accordance with Section 177 of the Companies Act, 2013
and the SEBI Listing Regulations and its terms of reference as stipulated pursuant to a resolution dated September
30, 2024 passed by our Board are set forth below:

Role of Audit Committee

The role of the Audit Committee shall, inter alia, include the following:

263



13.

14.
15.

16.

17.

18.

19.

20.

21.

22.

23.

Oversight of the Company's financial reporting process and the disclosure of its financial information to
ensure that the financial statement is correct, sufficient and credible.

Recommending to the Board, the appointment, re-appointment and, if required, the replacement or
removal of the statutory auditor and the fixation of audit fees.

Approval of payment to statutory auditors for any other services rendered by the statutory auditors.
Reviewing, with the management, the annual financial statements before submission to the Board for
approval, with particular reference to:

@ Matters required to be included in the Director's Responsibility Statement to be included in the
Board's report in terms of clause (c) of sub-section 3 of section 134 of the Companies Act, 2013.

(b) Changes, if any, in accounting policies and practices and reasons for the same.

(c) Major accounting entries involving estimates based on the exercise of judgment by
management.

(d) Significant adjustments made in the financial statements arising out of audit findings.

(e) Compliance with listing and other legal requirements relating to financial statements.

()] Disclosure of any related party transactions.

(0) modified opinion(s) in the draft audit report

Reviewing, with the management, the quarterly, half yearly and annual financial statements before
submission to the board for approval.

Reviewing, with the management, the statement of uses / application of funds raised through an issue
(public issue, right issue, preferential issue, etc.), the statement of funds utilized for purposes other than
those stated in the offer document/ Prospectus /notice and the report submitted by the monitoring agency
monitoring the utilization of proceeds of a public or rights issue, and making appropriate
recommendations to the Board to take up steps in this matter;

Review and monitor the auditorfs independence, performance and effectiveness of audit process.
Approval or any subsequent modification of transactions of the company with related parties.

Scrutiny of inter-corporate loans and investments.

Valuation of undertakings or assets of the company, wherever it is necessary.

Evaluation of internal financial controls and risk management systems.

Reviewing, with the management, performance of statutory and internal auditors, adequacy of the
internal control systems.

Reviewing the adequacy of internal audit function, if any, including the structure of the internal audit
department, staffing and seniority of the official heading the department, reporting structure coverage
and frequency of internal audit.

Discussion with internal auditors any significant findings and follow up there on.

Reviewing the findings of any internal investigations by the internal auditors into matters where there is
suspected fraud or irregularity or a failure of internal control systems of a material nature and reporting
the matter to the Board.

Discussion with statutory auditors before the audit commences, about the nature and scope of audit as
well as post-audit discussion to ascertain any area of concern.

To look into the reasons for substantial defaults in the payment to the depositors, debenture holders,
shareholders (in case of non T payment of declared dividends) and creditors.

To oversee and review the functioning of the vigil mechanism which shall provide for adequate
safeguards against victimization of employees and directors who avail of the vigil mechanism and also
provide for direct access to the Chairperson of the Audit Committee in appropriate and exceptional cases.
Call for comments of the auditors about internal control systems, scope of audit including the
observations of the auditor and review of the financial statements before submission to the Board.
Approval of appointment of CFO (i.e., the whole-time Finance Director or any other person heading the
finance function or discharging that function) after assessing the qualifications, experience &
background, etc. of the candidate.

reviewing the utilization of loans and/ or advances from/investment by the holding company in the
subsidiary (if any) exceeding rupees 100 crore or 10% of the asset size of the subsidiary, whichever is
lower including existing loans / advances / investments existing as on the date of coming into force of
this provision.

consider and comment on rationale, cost-benefits and impact of schemes involving merger, demerger,
amalgamation etc., on the listed entity and its shareholders

Carrying out any other function as is mentioned in the terms of reference of the Audit Committee.
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Further, the Audit Committee shall mandatorily review the following:

€)] Management discussion and analysis of financial condition and results of operations.

(b) Management letters / letters of internal control weaknesses issued by the statutory auditors.

(© Internal audit reports relating to internal control weaknesses; and

(d) The appointment, removal and terms of remuneration of the chief internal auditor shall be subject to
review by the Audit Committee.

(e) Statement of deviations:
a. Quarterly statement of deviation(s) including report of monitoring agency, if applicable,

submitted to stock exchange(s) in terms of regulation 32(1).

b. Annual statement of funds utilized for purposes other than those stated in the offer

document/prospectus/notice in terms of Regulation 32(7).

The Audit Committee shall meet at least four times a year with maximum interval of 120 days between two
consecutive meetings, and shall have the authority to investigate into any matter in relation to the items specified
under the terms of reference or such other matter as may be referred to it by the Board and for this purpose, shall
have full access to information contained in the records of the Company and shall have power to seek information
from any employee, obtain external professional advice and secure attendance of outsiders with relevant expertise
if necessary.

Nomination and Remuneration Committee

The Nomination and Remuneration Committee comprises of:

Sr.No.  Name of the Directors Nature of Directorship Designation in Committee
1 Sonal Khattri Independent Director Chairman

2 Sanjay Bhikajirao Khatal Independent Director Member

3 Gopal Krishan Sood Chairman And Non-Executive Director Member

The Nomination and Remuneration Committee was constituted pursuant to a resolution dated September 30, 2024
passed by our Board.

The scope, functions and the terms of reference of the Nomination and Remuneration Committee is in accordance
with the Section 178 of the Companies Act, 2013 read with Regulation 19 of the Securities Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations, 2015 and its terms of reference as stipulated
pursuant to a resolution dated September 30, 2024 passed by our Board. The terms of reference of Nomination
and Remuneration Committee shall include the following:

) Formulation of the criteria for determining qualifications, positive attributes and independence of a
director and recommend to the board of directors a policy relating to, the remuneration of the directors,
key managerial personnel and other employees;

) For every appointment of an independent director, the Nomination and Remuneration Committee shall
evaluate the balance of skills, knowledge and experience on the Board and on the basis of such
evaluation, prepare a description of the role and capabilities required of an independent director. The
person recommended to the Board for appointment as an independent director shall have the capabilities
identified in such description. For the purpose of identifying suitable candidates, the Committee may: a.
use the services of an external agencies, if required; b. consider candidates from a wide range of
backgrounds, having due regard to diversity; and c. consider the time commitments of the candidates;

(3) Formulation of criteria for evaluation of performance of independent directors and the board of directors;
(4) Devising a policy on diversity of board of directors;
(5) Identifying persons who are qualified to become directors and who may be appointed in senior

management in accordance with the criteria laid down, and recommend to the board of directors their
appointment and removal.

(6) Whether to extend or continue the term of appointment of the independent director, on the basis of the
report of performance evaluation of independent directors.
) Recommend to the board, all remuneration, in whatever form, payable to senior management
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Stakeholdersd Relationship Committee

The Stakeholdersd Relationship Committee comprises of:

Sr. No. Name of the Directors Nature of Directorship Designation in Committee
1 Sanjay Bhikajirao Khatal Independent Director Chairman

2 Sonal Khattri Independent Director Member

3 Rahil Irfan Igbal shaikh Managing Director Member

The Stakeholdersd Relationship Committee was constituted pursuant to resolution of our Board dated September
30, 2024. The scope and functions of the Stakeholder Relationship Committee are in accordance with Section 178
of the Companies Act, 2013 and the SEBI Listing Regulations and its terms of reference as stipulated pursuant to
a resolution dated September 30, 2024 passed by our Board are set forth below:

The role of Stakeholder Relationship Committee, together with its powers, is as follows:

(1) Resolving grievances of our security holders, including complaints related to transfer/transmission of
shares, non-receipt of annual report, non-receipt of declared dividends, issue of new/duplicate
certificates, general meetings etc;

(2) Review of measures taken for effective exercise of voting rights by shareholders;

3 Review of adherence to the service standards adopted by our Company in respect of various services
being rendered by the Registrar & Share Transfer Agent;

(@) Review of various measures and initiatives taken by our Company for reducing the quantum of unclaimed

dividends and ensuring timely receipt of dividend warrants/annual reports/statutory notices by the
shareholders of the Company.

The Stakeholderst Relationship Committee is required to meet at least once in a year in accordance with the SEBI
Listing Regulations

Corporate social responsibility (CSR) committee:

The Corporate social responsibility committee comprises of:

Sr.No. Name of the Directors Nature of Directorship Designation in Committee
1 Vijay Thakkar Whole Time Director Chairman

2 Gopal Krishan Sood Chairman and Non-Executive Director ~ Member

3 Sonal Khattri Independent Director Member

The corporate social responsibility committee was constituted by our Board pursuant to a resolution dated
September 22, 2021 and reconstituted on September 30, 2024 passed by our Board. The scope and functions of
the corporate social responsibility committee are in accordance with section 135 of the Companies Act, 2013 and
its terms of reference as stipulated pursuant to a resolution dated September 30, 2024 passed by our Board are set
forth below:

(D) Formulate and recommend to the Board, a "Corporate Social Responsibility Policy™ which shall indicate
the activities to be undertaken by the Company as specified in Schedule V11 of the Companies Act, 2013
and the rules made thereunder, as amended, monitor the implementation of the same from time to time,
and make any revisions therein as and when decided by the Board;

(2) identify corporate social responsibility policy partners and corporate social responsibility policy
program;
3) review and recommend the amount of expenditure to be incurred on the activities referred to in clause

(a) and the distribution of the same to various corporate social responsibility programs undertaken by the
Company. The amount spent pursuant to the "Corporate Social Responsibility Committee” shall be, in
every Fiscal, at least two percent. of the average net profits of the Company made during the three
immediately preceding Fiscal;
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(4)
(5)

(6)

()

(8)

delegate responsibilities to the corporate social responsibility team and supervise proper execution of all
delegated responsibilities;

review and monitor the implementation of corporate social responsibility programs and issuing necessary
directions as required for proper implementation and timely completion of corporate social responsibility
programs;

any other matter as the Corporate Social Responsibility Committee may deem appropriate after approval
of the Board or as may be directed by the Board, from time to time;

The Corporate Social Responsibility Committee shall formulate and recommend to the Board, an annual
action plan in pursuance of its corporate social responsibility policy, which shall include the following:

a)
b)
c)

d)
e)

the list of corporate social responsibility projects or programmes that are approved to be
undertaken in areas or subjects specified in Schedule V11 of the Companies Act;

the manner of execution of such projects or programmes as specified in the rules notified under
the Companies Act;

the modalities of utilisation of funds and implementation schedules for the projects or
programmes;

monitoring and reporting mechanism for the projects or programmes; and

details of need and impact assessment, if any, for the projects undertaken by the Company; and

exercise such other powers as may be conferred upon the Corporate Social Responsibility Committee in
terms of the provisions of Section 135 of the Companies Act.
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Management Organization Chart

Board of Directors

Rahil Irfan Igbal Shaikh
(Managing Director )

Vijay Thakkar
(Whole Time Director)

Gopal Krishan Sood

(Chairman and Non-executive
Director)

Sonal Khattri
(Independent Director)

Sanjay Bhikajirao Khatal
(Independent Director)

Ashok Kumar Lalji Puri
(Independent Director)

Disha Jain

(Company Secretary &
Compliance Officer)

Dadhibal Trilokinath Prajapati
(Cheif Financial Officer )

Isha Dilip Patel
(Head of Research Department )

Bhakti Vijay Ghodke

(Head of Administration
Department )

Prasad Deepak Gurav
(Senior Trader)

Sushil Prakash Angre
(Senior Trader)
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Key Managerial Personnel and Senior Management Personnel of our Company

Our Company is managed by our Board of Directors, assisted by qualified and experienced professionals, who
are permanent employees of our Company.

Below are the details of the Key Managerial Personnel and Senior Management Personnel of our Company:
Key Managerial Personnel of our Company:

In addition to our Managing Director and Whole-Time Director whose details have been provided under paragraph
above titled 0Brief Profile of our Directorsd, set forth below are the details of our Key Managerial Personnel as
on the date of filing of this Draft Red Herring Prospectus:

Dadhibal Trilokinath Prajapati, is the Chief Financial Officer of our company. He has been associated with our
Company since July 21, 2021 as Head of Accounts and Finance and was appointed as Chief Financial Officer on
September 16, 2024. He has completed his degree in Bachelor of Commerce from the Mumbai University. His
roles and responsibilities include financial planning and analysis, financial reporting, financial strategy, capital
management, financial compliance, treasury management, tax planning and compliance and financial systems and
processes. He received a remuneration of  11.36 lakhs in Fiscal 2024.

Disha Jain, is the Company Secretary and Compliance Officer of our Company and has been associated with our
company since October 09, 2024. She has completed her degree in Bachelor of Business Management from
Mohanlal Sukhadia University, Udaipur. She is also an Associate Member of the Institute of Company Secretaries
of India. She has over four years of experience as a Company Secretary. Her roles and responsibility include
ensuring compliance with all statutory compliances, maintaining and updating corporate records and overseeing
the Company adherence to corporate governance. She previously associated with organisations such as, Swikriti
Trading Private Limited Dharni Capital Services Limited, and Innovatus Entertainment Networks Limited. Since
she was appointed on October 09, 2024, she was not entitled for any remuneration in the capacity of a Key
Managerial Personnel or any other capacity in Fiscal 2024.

Senior Management Personnel of our Company:

In addition to the above, the details of our other Senior Management Personnel in terms of the SEBI ICDR
Regulations, as on the date of this Draft Red Herring Prospectus, are set forth below:

Bhakti Vijay Ghodke, is the Head of the Administration Department of our Company. She has been associated
with our Company since June 21, 2021 as Account Executive and was later promoted to Head of Administration
on September 16, 2024. She has completed her degree in Bachelor of Commerce from Mumbai University. She
has over 9 years of experience in accounting. She was previously associated with Kadam and Kadam Jewellers
Private Limited, Shivram Enterprises (India) Private Limited. and Solid Gold Jewellery L.L.C. Her roles and
responsibilities include oversight, management and training of administrative staff, office and budget
management, human resource support and communication and co-ordination between staff and management. She
received a remuneration of  7.85 lakhs in Fiscal 2024.

Isha Dilip Patel, is the Head of the Research Department at our Company. She has been associated with our
company since June 01, 2018 for trade execution and research and was later promoted to Head of the Research
Department on September 16, 2024. She has completed her degree in Bachelor of Commerce from Mumbai
University. She has over 10 years of experience of trading. She was previously associated with ED&F Man
Commodities India Private Limited and Bombay Chamber of Commerce & Industry. Her roles and responsibilities
include research & development, team management, strategic planning, communication & collaboration and
resource management. She received a remuneration of  9.80 lakhs in Fiscal 2024.

Prasad Deepak Gurav, is a Senior Trader T Rice, Pulses & Sugar at our Company. He has been associated with
our Company since December 20, 2021 as junior trader and was promoted to Senior Trader on September 16,
2024. He has completed his degree in Bachelor of Management Studies from Mumbai University. He has over 7
years of experience in operations and trading. He was previously associated with TATA International Limited,
Yogesh Construction Private Limited and M/s Jay Lakshmi Creation. His roles and responsibilities include market
analysis, trading strategy, relationship management supplier/buyer relationships, and risk management of credit
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and operational risk. He received a remuneration of  9.01 lakhs in Fiscal 2024.

Sushil Prakash Angre, is the Senior Trader T Sugar of our Company. He has been associated with our Company
since October 15, 2020 as a junior trader and was promoted to Senior Trader on September 16, 2024. He has
completed his degree in Bachelor of Commerce from Mumbai University. He has an experience of over 12 years
in sales and trading. He was previously associated with Keel Logistics Private Limited. His roles and
responsibilities include market analysis and research, trading strategy, relationship management and risk
management. He received a remuneration of  14.10 lakhs in Fiscal 2024.

Status Of Key Managerial Personnel and Senior Management Personnel

All our Key Managerial Personnel and Senior Management Personnel are permanent employees of our Company.
Interests Of Key Managerial Personnel and Senior Management Personnel

Our Key Managerial Personnel and Senior Management Personnel do not have any interests in our Company,
other than to the extent of (i) the remuneration or benefits to which they are entitled in accordance with the terms
of their appointment or reimbursement of expenses incurred by them during the ordinary course of business by
our Company; and (ii) the Equity Shares and employee stock options held by them, if any, and any dividend
payable to them and other benefits arising out of such shareholding. For details, see iOur Management-
Shareholding of the Key Managerial Personnel and Senior Management Personnel in our Companyo on page
269.

Bonus or Profit-Sharing Plans for our Key Managerial Personnel and Senior Management Personnel

None of our Key Managerial Personnel and Senior Management are party to any bonus or profit-sharing plan of
our Company.

Shareholding of Key Managerial Personnel and Senior Management Personnel in our Company

Name Designation No. of Equity Shares % of pre offer paid

held up capital

Rahil Irfan Igbal Shaikh Managing Director 2,98,79,509 99.60%"

Vijay Thakkar Wholetime Director 2 Negligible

Dadhibal Trilokinath CFO 2 Negligible

Prajapati

Sushil Prakash Angre Senior Trader-Sugar 2 Negligible

Prasad Deepak Gurav Senior Trader T Rice & Pulses 2 Negligible

Total 2,98,79,517 99.60%

"Rounded off to the closest decimal

Changes in Key Managerial Personnel and Senior Management Personnel in the three immediately
preceding years

The changes in our Key Managerial Personnel and Senior Management during the three years immediately
preceding the date of filing of this Draft Red Herring Prospectus are set forth below.

Name Date of Appointment/ Reason for Change
Change in designation
Nehal Mehta September 05, 2023 Appointed as Company Secretary
Nehal Mehta July 31, 2024 Resignation as Company Secretary
Vijay Thakkar August 07, 2024 Change in Designation to Whole Time
Director to
Dadhibal Trilokinath  September 16, 2024 Appointed as a Chief Financial Officer

Prajapati
September 16, 2024 Change in designation to Senior Trader - Rice,

Prasad Deepak Gurav Pulses & Sugar
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Name Date of Appointment/ Reason for Change
Change in designation

Sushil Prakash Angre September 16, 2024 ggggrge in designation to Senior Trader -

Isha Dilip Patel September 16, 2024 Change in designation to Head of Research
- September 16, 2024 Change in designation to Head of

Bhakti Vijay Ghodke Administration

Disha Jain October 09, 2024 Appointed as Company Secretary and

Compliance Officer

Arrangements and Understanding with Major Shareholders, Customers, Suppliers or others Pursuant To
which our Key Managerial Personnel and Senior Management Personnel have been appointed as a Key
Managerial Personnel and Senior Management Personnel

None of our Key Managerial Personnel and Senior Management Personnel have been appointed pursuant to any
arrangement or understanding with our major shareholders, customers, suppliers or others.

Service contracts with Key Managerial Personnel and Senior Management Personnel
Except statutory entitlements for benefits upon termination of their employment in our Company or retirement,
no Key Managerial Personnel and Senior Management Personnel has entered into a service contract with our

Company pursuant to which they are entitled to any benefits upon termination of employment.

Contingent and deferred compensation payable to our Key Managerial Personnel and Senior Management
Personnel

There is no contingent or deferred compensation payable to our Directors, Key Managerial Personnel and senior
management, which does not form part of their remuneration.

Payment or benefit to Key Managerial Personnel and Senior Management Personnel
Except for Rahil Irfan Igbal Shaikh and Vijay Thakkar as stated below, no non-salary amount or benefit has been

paid or given or is intended to be paid or given to any of our Companybs employees including our Key Managerial
Personnel, Senior Management Personnel and our Directors within the two preceding years:

Name of Director Designation Compensation (in lakhs)
Rahil Irfan Igbal Shaikh Managing Director 354.65 (inclusive of commission
amounting to 114.62)
Vijay Thakkar Whole-time Director 13.00 (Commission)

Attrition of Key Managerial Personnel and Senior Management Personnel

The attrition of Key Managerial Personnel and Senior Management Personnel is not high in our Company
Employee Stock Option Plan

As on date of this Draft Red Herring Prospectus, our Company does not have any employee stock option plan.
Details of struck-off companies in which at the time of struck off the director were associated

None of our Directors have been directors of struck-off Companies in which at the time of struck off the director
were associated.
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OUR PROMOTER AND PROMOTER GROUP
OUR PROMOTER
Rahil Irfan Igbal Shaikh is the Promoter of our Company.
As on the date of this Draft Red Herring Prospectus, our Promoter shareholding in our Company is as follows:

Name of the Promoter  No. of Equity Shares % of pre-Offer issued, subscribed and paid-up
Equity Share Capital”
Rahil Irfan Igbal Shaikh 2,98,79,509 99.60
Total 2,98,79,509 99.60

"Rounded-off to the closest decimal

For further details of the build-up of our Promoterds shareholding in our Company, please see fiCapital Structureo
beginning on page 99.

The details of our Promoter are as under:

Rahil Irfan Igbal Shaikh

Rahil Irfan Igbal Shaikh, aged 49 years is the Promoter and
Managing Director of our Company. He is an Indian national. For
details of his educational qualifications, residential address, date of
birth, experience, positions and posts held in the past, other
directorships and interest in other entities, business, financial
activities and special achievements, see fiOur Businesso and AOur
Managemento on page 195 and 256. Other than the entities forming
part of the Group Companies and Promoter Group, Rahil Irfan Igbal
Shaikh is not involved in other ventures.

His permanent account number is AMEPS5819H.

Confirmations and Undertakings

Our Company confirms that the Permanent Account Number, Bank Account number, Passport number, Driving
License number and Aadhaar card number of our Promoter will be submitted to the Stock Exchanges at the time
of filing of the Draft Red Herring Prospectus with the Stock Exchanges.

Change in Control of our Company

There has not been any change in the control of our Company in the five years immediately preceding the date of
this Draft Red Herring Prospectus.

Other ventures of our Promoter

Other than as disclosed in the section iOur Management T Other Directorshipso on page 256, and our Promoter
Group entities and Group Companies, our Promoter is not involved in any other ventures. For details see, iOur
Group Companiesd on page 276 and fiRisk Factors T Our Promoter will continue to retain majority control
over our Company after the Offer, which will allow him to determine the outcome of matters submitted to
shareholders for approvalo on page 71. Further, except Ally Commodities Private Limited and Kermis Food
Private Limited, our Promoter does not have any interest in a venture that is involved in any activities similar to
those conducted by our Company.
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Experience of our Promoter in the business of our Company

Our Promoter has adequate experience in the industry in which our Company conducts its business. For further
details please see iOur Management T Brief profiles of our Directorsd on page 258.

Interest of our Promoter

Our Promoter is interested in our Company to the extent of: (i) having promoted our Company; (ii) his
shareholding in the Company; (iii) and the dividend declared, if any, (iv) remuneration payable / paid,
commission, perquisites and compensation paid and fees, if any, payable to him for attending meetings of the
Board or a committee thereof as well as to the extent of expenses payable to him as the director of our Company,
rents on properties owned by him but used by our Company, interest no loan provided to our Company and
reimbursement of expenses (if applicable). For further details, see fiCapital Structureo, iOur Managemento,
fiSummary of the Offer Document T Related Party Transactionso, iOur Management - Interest of our Directors
T In land and properties and properties proposed to be acquired by our Companyo and fiRestated Financial
Statementso on pages 99, 256, 29, 262and 280 respectively.

Payment or benefits to our Promoter or our Promoter Group

Except as stated in iSummary of the Offer Document T Related Party Transactionso on page 29 and disclosed
in i0ur Management T Interest of Directorso on page 262, there has been no payment of any amount or benefit
given to our Promoter or Promoter Group during the two years preceding the date of filing of the Draft Red
Herring Prospectus nor is there any intention to pay any amount or give any benefit to our Promoter or Promoter
Group as on the date of filing of this Draft Red Herring Prospectus.

Interest of our Promoter in the Property of our Company

Except as stated in the heading titled fiPropertiesdo under the chapter titled fiOur Businesso and fiRestated
Financial Statementso beginning on page 237 and 280 respectively, our Promoter has confirmed that he does not
have any interest in any property acquired by our Company within three years preceding the date of this Draft
Red Herring Prospectus or proposed to be acquired by our Company , or in any transaction by our Company with
respect to the acquisition of land, construction of building or supply of machinery, other than in the normal course
of business.

Interest of our Promoter in our Company arising out of being a member of a firm or company

Our Promoter is not interested as member of a firm or company, and no sum has been paid or agreed to be paid
to them or to such firm or company in cash or shares or otherwise by any person either to induce our individual
Promoter to become, or qualify him as a director, promoter or otherwise for services rendered by our promoter or
by such firm or company in connection with the promotion or formation of our Company.

Business Interests

Our Company has not entered into any contract, agreements or arrangements during the preceding two years from
the date of filing of this Draft Red Herring Prospectus or proposes to enter into any such contract in which our
Promater are directly or indirectly interested and no payments have been made to it in respect of the contracts,
agreements or arrangements which are proposed to be made with it.

Material Guarantees

Except as stated in the chapter titled fiHistory and Certain Corporate Matterso and fiRestated Financial
Statementso beginning on pages 247 and 280 of this Draft Red Herring Prospectus, our Promoter has not given
any material guarantee to any third party with respect to the Equity Shares as on the date of this Draft Red Herring
Prospectus.

Confirmations

1. Our Promoter and members of our Promoter Group have not been declared as Wilful Defaulters or

273



Fraudulent Borrowers by any bank or financial institution or consortium thereof, in accordance with the
guidelines on wilful defaulters issued by the RBI or any other government authority. Further, there are
no violations of securities laws committed by our Promoter and members of our Promoter Group in the
past, and no proceedings for violation of securities laws are pending against them.

2. Neither our Promoter nor members of our Promoter Group have been prohibited from accessing or
operating in capital markets or restrained from buying, selling or dealing in securities under any order or
direction passed by SEBI, or any securities market regulator in any other jurisdiction or any other
authority/court.

3. Our Promoter has not been declared as Fugitive Economic Offender under the provisions of section 12
of the Fugitive Economic Offenders Act, 2018.

4. Our Promoter and members of our Promoter Group are not promoters, directors or persons in control of
any other company which is prohibited from accessing or operating in capital markets under any order
or direction passed by SEBI or any other regulatory or governmental authority.

Companies with which the Promoter has disassociated in the last three years

Except for the following, our Promoter has not disassociated himself from any of the Companies, Firms or other
entities during the last three years preceding the date of this Draft Red Herring Prospectus:

Name of company or firm from Date of Disassociation Reason for disassociation
which Promoter has Disassociated
Ally Commaodities Private Limited March 01, 2023 Due to his plans to enter the manufacturing

sector and his desire to focus on a single
trading company, given that Ally
Commodities operates a business similar to
ours.

SIR Agro Trading Co. L.L.C August 13, 2024 Sale of his entire shareholding to our
Company  and resignation from

directorship”
"Although he has sold off his entire shareholding in SIR Agro Trading Company L.L.C, he continues to retain beneficial ownership of SIR
Agro Trading Company L.L.C vide his shareholding in our Company.

Other Confirmations

Neither our Promoter nor any individuals forming part of our Promoter Group are appearing in the list of directors
of struck-off companies by the RoC or the MCA under Section 248 of the Companies Act. Further, none of the
entities forming part of our Promoter Group appear in the list of struck-off companies by the RoC or the MCA
under Section 248 of the Companies Act.

Our Promoter Group

In addition to our Promoter named above, the following individuals and entities shall form part of our Promoter
Group as on the date of this draft red herring prospectus, in terms of Regulation 2(1)(pp) of the SEBI ICDR
Regulations:

Natural Persons who are part of our Promoter Group

As per Regulation 2(1)(pp)(ii) of the SEBI ICDR Regulations, the following individuals form part of our Promoter
Group:

Sr. Name of Individuals Relationships
No.

Rahil Irfan Igbal Shaikh

1. Samira Rahil Shaikh Spouse
2. Ambreen Igbal Shaikh Sister
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3. Ebrahim Rahil Shaikh Son

4. Musa Rahil Shaikh Son

5. Rushda Rahil Shaikh Daughter

6. Inaaya Rahil Erfan Shaikh Daughter

7. Hamdare Igbal Ahmed Spouseds Father
8. Nafisa Igbal Ahmed Spouseds Mother
9. Aamir Igbal Ahmed Hamdare Spouseds Brother
10. Zahid Igbal Ahmed Hamdare Spouseds Brother
11. Iram Adnan Faki Spouseds Sister

Entities forming part of our Promoter Group

1. Alpha Majoris Education Private Limited Company
2. Kermis Food Private Limited Company
3. MEIR Hariit Urja Private Limited Company
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OUR GROUP COMPANIES

In terms of the SEBI ICDR Regulations, the term AiGroup Companiesd, includes (i) such companies (other than
promoter(s) and subsidiary(ies), if any) with which there were related party transactions during the period for
which financial information is disclosed, in accordance with Ind AS 24, as disclosed in the Restated Financial
Statement (fiRelevant Periodd), including any additions or deletions in such companies, after the Relevant Period
and until the date of the respective offer documents; and (ii) any other companies considered material by the Board
of Directors.

Accordingly, all such companies with which the Company had related party transactions, in accordance with Ind
AS 24, during the Relevant Period and as disclosed in the Restated Financial Statement, which is contained in
Draft Red Herring Prospectus, shall be considered as group companies of the Company for the purpose of
disclosure in this Draft Red Herring Prospectus to be filed in relation to the Offer.

Pursuant to a resolution of our Board dated February 3, 2025, with respect to item (ii) mentioned above, our Board
has considered that such companies, which are a part of our Promoter Group (as defined in the SEBI ICDR
Regulations) with whom our Company has entered into one or more transactions during six-month period ended
September 30, 2024 and Fiscal 2024, Fiscal 2023 and Fiscal 2022 if any, the monetary value of which individually
or cumulatively exceeds 5% of the total revenue of our Company for the Relevant Period as per the Restated
Financial Statement shall also be considered as group companies of the Company.

Set forth below, based on the aforementioned criteria, are the details of our Group Company as on the date of this
Draft Red Herring Prospectus.

Kermis Food Private Limited (fiKermiso)

Corporate Information

Kermis Food Private Limited was incorporated on February 07, 2024 under the Companies Act, 2013. The
registered office is located at 1108, The Corporate Park Premises CSL, Sector 18, Sanpada, Thane T 400703,
Maharashtra, India. The Corporate Identity Number of Kermis is U47890MH2024PTC418742.

Financial Information

The financial information as required by the SEBI ICDR Regulations for Kermis Food Private Limited is not
applicable since the company was incorporated on February 7, 2024.

MEIR Hariit Urja Private Limited (IMEIR Hariit Urjao)

Corporate Information

MEIR Hariit Urja Private Limited was incorporated on March 8, 2024 under the Companies Act, 2013. The
registered office is located at 1108, The Corporate Park Premises CSL, Sector 18, Sanpada, Thane T 400703,
Maharashtra, India. The Corporate Identity Number of MEIR Hariit Urja is U47736MH2024PTC420927.

Financial Information

The financial information as required by the SEBI ICDR Regulations for MEIR Hariit Urja Private Limited is not
applicable since the company was incorporated on March 08, 2024.

Alpha Majoris Education Private Limited (fiAlphao)
Corporate Information
Alpha Majoris Education Private Limited was incorporated on November 08, 2021 under the Companies Act,

2013. The registered office is located at 99, Azad Nagar, Near Sent Mery Church, Ujjain - 456010, Madhya
Pradesh, India. The Corporate Identity Number of Alpha is UB0900MP2021PTC058290.
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Financial Information

In accordance with SEBI ICDR Regulations, certain financial information pertaining to (i) the details of reserves
(excluding revaluation reserves); (ii) sales; (iii) profit/loss after tax; (iv) earnings per share; (v) diluted earnings
per shares; and (vi) net asset value in relation to Alpha Majoris Education Private Limited for the last three Fiscals,
extracted from its audited financial statements (as applicable) is available at the website of our Company at
www.meirindia.com.

Ally Commodities Private Limited (fiAlly Commaoditieso)
Corporate Information

Ally Commaodities Private Limited was incorporated on September 14, 2021, under the Companies Act, 2013.
The registered office is located at 1108, The Corporate Park Premises Co-op Plot No. 14-15, Sector 18, Vashi,
Thane T 400 703, Mumbai, Maharashtra, India. The Corporate Identity Number of Ally Commodities Private
Limited is U51225MH2021PTC367497.

Financial Information

In accordance with SEBI ICDR Regulations, certain financial information pertaining to (i) the details of reserves
(excluding revaluation reserves); (ii) sales; (iii) profit/loss after tax; (iv) earnings per share; (v) diluted earnings
per shares; and (vi) net asset value in relation to Ally Commodities Private Limited for the last three Fiscals,
extracted from its audited financial statements (as applicable) is available at the website of our Company at
www.meirindia.com.

Nature and extent of interests of our Group Companies

In the promotion of our Company

Our Group Companies do not have an interest in the promotion or formation of our Company.

In the properties acquired by our Company

Our Group Companies do not have any interest in any property acquired by our Company in the 3 years preceding
the date of filing this Draft Red Herring Prospectus or proposed to be acquired by it as on date of this Draft Red
Herring Prospectus.

In transactions for acquisition of land, construction of building and supply of machinery

Our Group Companies do not have an interest in any transaction by our Company pertaining to acquisition of
land, construction of building and supply of machinery.

Business interests in our Company

Except in the ordinary course of business and as disclosed under fiRestated Financial Statementso on page 280,
our Group Companies do not have any business interest in our Company.

Related Business Transactions within our Group Companies and significance on the financial performance of our
Company

Except as disclosed under fiRestated Financial Statementso on page 280, there are no related business transactions
with our Group Companies.

Common pursuits of our Group Companies
Except for Kermis and Ally Commaodities, none of the Group Companies are involved in the same line of business

as our Company and accordingly do not have any common pursuits with our Company. Further, our Company
has entered a Non-Compete and Non-Solicit Agreement dated December 16, 2024 with Kermis and Ally
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Commodities. Accordingly, as on date, there is no conflict of interest amongst our Group Companies with our
Company.

Litigation

As on date of this Draft Red Herring Prospectus, our Group Companies are not party to any pending litigation
which will have a material impact on our Company.

Utilisation of Offer Proceeds

There are no material existing or anticipated transactions with our Group Companies in relation to utilisation of
the Offer Proceeds.
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DIVIDEND POLICY

The declaration and payment of dividends on our Equity Shares, if any, will be recommended by the Board of
Directors and approved by our Shareholders, at their discretion, subject to the provisions of our Articles of
Association and the applicable laws including the Companies Act, 2013 together with the applicable rules notified
thereunder and the SEBI Listing Regulations, as amended. Further the Board shall also have the absolute power
to declare interim dividend in compliance with the Companies Act and the SEBI Listing Regulations. The dividend
distribution policy of our Company was approved and adopted by our Board on February 3, 2025 (the "Dividend
Distribution Policy").

The Dividend Distribution Policy provides that our Board may consider the following financial/internal
parameters while declaring or recommending dividend to Shareholders: (i) financial performance including profits
earned by the Company (standalone) during the financial year; (ii) available distributable reserves; (iii) cash
balance and operating cash flows of the Company, (iv) earnings per share (EPS); (v) working capital requirements;
(vi) capital expenditure requirement such as for business expansion, technological advancement, corporate
restructuring including investments in subsidiaries, joint ventures and associates of the Company, if any; (vii)
likelihood of crystalization of contingent liabilities, if any; (viii) upgradation of physical infrastructure; (ix) fund
requirement for contingencies and unforeseen events with financial implications; (x) cost of borrowing; (xi) Past
Dividend payout ratio / trends ; and (xii) any other factor as may be deemed fit by the Board.

Our Board may consider the following external parameters while declaring or recommending dividend to
Shareholders: (i) economic conditions; (ii) financing costs; (iii) government regulations; (iv) global conditions;
and (v) taxation policy of the Government.

Further, our Board may not declare or recommend dividend for a particular period if it is of the view that it would
be prudent to conserve capital for the then ongoing or planned business expansion or other factors which may be
considered by the Board.

Retained earnings may be utilized by our Company for making investments for future growth and expansion plans,
for the purpose of generating higher returns for the shareholders or for any other specific purpose, as approved by
the Board. Our Company may also, from time to time, pay interim dividends. For details in relation to risks
involved in this regard, see fiRisk Factors T Our ability to pay dividends in the future will depend upon our
future earnings, financial condition, cash flows, working capital requirements, capital expenditure and
restrictive covenants in our financing arrangements.0 on page 72.

We have not declared and paid any dividends on the Equity Shares in any of the three Fiscals preceding the date

of this Draft Red Herring Prospectus and until the date of this Draft Red Herring Prospectus. Our dividend history
is not necessarily indicative of our dividend amounts, if any, in the future.
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SECTION V T FINANCIAL INFORMATION

RESTATED FINANCIAL STATEMENTS

1. The examination report and the Restated Financial Statements 281
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CA\“( M PARASHAR & CO.

CHARTERED ACCOUNTANTS

INDEPENDENT AUDITOR’S EXAMINATION REPORT ON RESTATED CONSOLIDATED
FINANCIAL STATEMENTS

The Board of Directors

MEIR Commodities India Limited

(Previously known as MEIR Commodities India Private Limited)
1108, The Corporate Park premises co-op Society

Plot no. 14-15, Sector 18, Vashi

Thane - 400703, Navi Mumbai,

Maharashtra, India

Dear Sirs,

1. We M/s M Parashar & Co, Chartered Accountants have examined the attached Restated
Consolidated Financial Information of MEIR Commodities India Limited (Previously
known as MEIR Commodities India Private Limited) ("The Company”) and its
subsidiaries and associate (collectively referred to as the “Group”) which comprising of the
Restated Consolidated Statement of Assets and Liabilities as at September 30, 2024, March
31, 2024, March 31, 2023 and March 31, 2022 , the Restated Consolidated Statement of
Profit and Loss (including Other Comprehensive Income, as applicable) and the Restated
Consolidated Statement of Cash Flows for each of the six months period ended September
30, 2024, and for the years ended March 31, 2024, March 31, 2023 and March 31, 2022 and
the Restated Consolidated Statement of Changes in Equity for each of the six months period
ended September 30, 2024, and for the years ended March 31, 2024, March 31, 2023 and
March 31, 2022 and the summary of significant accounting policies, (collectively, the
‘Restated Consolidated Financial Information’), as approved by the Board of Directors of the
Company at their meeting held on February 03, 2025 for the purpose of inclusion in the
Offer Documents draft red herring prospectus ("DRHP”) prepared by the Company in
connection with its proposed initial public offer of equity shares of face value of Rs. 10 each
(“Offer”) and is prepared in terms of the requirements of:

(a) Section 26 of Part I of Chapter III of the Companies Act, 2013, as amended (the ‘Act’)

(b) The Securities and Exchange Board of India (Issue of Capital and Disclosure
Requirements) Regulations, 2018, as amended (the ‘ICDR Regulations’); and

(c) The Guidance Note on Reports in Company Prospectuses (Revised 2019) issued by
the Institute of Chartered Accountants of India (‘ICAI") (the ‘Guidance Note’).

Management's Responsibility for the Restated Summary Statements

2. The preparation of the Restated Consolidated Financial Information is the responsibility of
the Management of the Company (*“Management”) for the purpose set out in paragraph 13
below.

The Management’s Responsibility includes designing, implementing and maintenance of
adequate internal financial controls relevant to the preparation and presentation of the
Restated Consolidated Financial Information. The Management is also responsible for
identifying and ensuring that the Company complies with the Act, ICDR Regulations and
Guidance Note.

The respective Board of Directors of the companies included in the Group are responsible for
designing, implementing, and maintaining adequate internal control relevant to the
preparation and presentation of the Restated Consolidated Financial information. The

Address: B 326, Laxmi Business Park, New Link Road, Andheri West, Mumbai — 400053

Tel.: +91-72299-59406, +91-98285-23296 * Email ID: mparasharco@outlook.com
Offices: Mumbai ¢ Jalore * Jaipur - Ahmedabad * Ajmer « Barmer * Jodhpur
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M PARASHAR & CO.

CHARTERED ACCOUNTANTS

respective Board of Directors of the companies are also responsible for identifying and
ensuring that the Group complies with the Act, the ICDR Regulations and the Guidance Note.

Auditors' Responsibilities

3. We have examined the Restated Consolidated Financial Information taking into
consideration:

a. The terms of reference and terms of our engagement agreed upon with you vide our
engagement letter dated 07/11/2024 requesting us to carry out work on such Restated
Consolidated Information, proposed to be included in the DRHP of the Company in connection
with the proposed Offer of the Company;

b. The Guidance Note also requires that we comply with the ethical requirements of code of
ethics issued by the Institute of Chartered Accountants of India (ICAI);

c. Concepts of test checks & materiality to obtain reasonable assurance based on verification
of evidence supporting the Restated Consolidated Financial Information; and

d. The requirement of Section 26 of the Act & the ICDR Regulations. Our work was performed
solely to assist you in meeting your responsibility in relation to your compliance with the Act,
the ICDR Regulations & the Guidance Note in connection with the Offer.

Restated Summary Statements

4. These Restated Consolidated Financial Information have been compiled by the
Management from:

a. Audited Consolidated Financial Statements of the Group as at and for the six months
period ended September 30, 2024 which were prepared in accordance with the Indian
Accounting Standard (referred to as “Ind AS”) including Indian Accounting Standard 34
"Interim Financial Reporting", as prescribed under Section 133 of the Act read with
Companies (Indian Accounting Standards) Rules 2015, as amended, and other accounting
principles generally accepted in India, at the relevant time, which have been approved by
the Board of Directors at their meeting held on December 12, 2024.

b. Audited Consolidated Financial Statement for the year ended March 31,2024 of the Group
prepared in accordance with the Indian Accounting Standard (referred to as “Ind AS”) as
prescribed under Section 133 of the Act read with Companies (Indian Accounting Standards)
Rules 2015, as amended, and other accounting principles generally accepted in India, at the
relevant time, which have been approved by the Board of Directors at their meeting held on
September 16, 2024.

c. Special purpose Audited standalone financial statement for the year ended March 31, 2023
of the Group prepared in accordance with the Indian Accounting Standard (referred to as
“Ind AS") as prescribed under Section 133 of the Act read with Companies (Indian Accounting
Standards) Rules 2015, as amended, and other accounting principles generally accepted in
India, at the relevant time, which have been approved by the Board of Directors at their
meeting held on January 03, 2025.

d. Audited standalone financial statement for the year ended March 31, 2022 of the Group
prepared in accordance with the Accounting Standard (referred to as “Indian IGAAP”) as
prescribed under Section 133 of the Act and other accounting principles generally accepted
in India, at the relevant time, which have been approved by the Board of Directors at their
meeting held on September 01, 2022.

e. The information for the years ended March 31, 2022 included in such restated financial
statements have been prepared by the management by making Ind AS adjustments to the
audited financial statements of the Company as at and for the years ended March 31, 2022

282






















































































































































































http://www.meirindia.com/

































































































































http://www.meirindia.com/





















http://www.meirindia.com/
http://www.meirindia.com/















http://www.shcapl.com/



http://www.bseindia.com/
http://www.nseindia.com/



http://www.shcapl.com/






mailto:cs@meirindia.com
















































http://www.nseindia.com/
http://www.bseindia.com/































































































































































































































































https://www.meirindia.com/




























	MEIR_RFS_V5_Lawyers

